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The Lok Sabka met at Eleven of the Clock
[MR. SPEAKER ia the Chalr]

ORAL ANSWERS TO QUESTIONS

{English)
Rate of inflation

*489. SHRIMATI PATEL RAMABEN
RAMIJIBHALI MAVANI : Wil the Minister
of FINANCE be pleased to state :

(a) the reasons for which wholesale price
index and not retail price is quoted by
Government and its agencies while explaining
the prevailing inflatiopary situation in the

country;

{b) what was the rate of inflation in 1986
as compared 10 previous years taking retail
prices as the base; and

(c) how this rate compares with the rate
obtaining in South East Asian countries ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-

o

o A e T R

RAL GAS AND MINISTBR OF STATE
IN THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT) : (a) to {c). A statement
is given below.

Statement

(a) The Goverament makes use of both
the Wholesale Price Index (WFI) and the
Consumer Price ladex (CP1) in assessing the
inflationary situation and its impact on
consumers in the economy. For measuring
overall rate of inflation in the economy as
a whole, the Whblesale Price Index is gene-
rally used because an economy-wide rateail
price index is not being compiled in India,
The Consumer Price Index for industrial
workers, and similar indices in respect of
agricaltueral laboarers and urban non-manual
employees are used for specific purposes,
such as, assessing changes in purchasing
power of specific groups of consumers,

(b) As explained above, a broad-based
retail price index is not available. The infla-
tion rate in terms of the CPI for industrial
workers was, on .a point to point
basis, 9.2 per cent in December, 1986
compared with 7.1 per cent in December,
1985, 5.2 per cent in December, 1984 and
12.5 per cent in December, 1983.

(c) Comparable information for some
other South East Asisn countries, on a year
to year basis, is available only upto 1985
and is given in the attached table.
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Annual rate of inflation based on CPI for selected Coantries:

1982 1983 1984 '1985
Developing Countries
(as a Group) 8.4 41.7 51.8 60.6
Bangladesh 9.3 9.4 10.5 10.7
Indonesia 9.5 11.8 10.5 4.7
Malaysia 5.8 3.7 3.9 . 0.3
Pakistan 5.9 6.2 6.6 58
Pbili;‘)pinea 11.0 10.0 50.3 231
Sri Lanka 10.8 14.0 16.6 1.5
Thailand 53 3.7 09 2.4

— - - m e w A e

Source ¢ International Financial Statistics (March, 1987).

{Transtation)

SHRIMATI PATEL RAMABEN RAM-
JIBHAI MAVANI : Mr. Speaker, Sir, |
would hke to point out that the Government
bis fio cofitrol over the prices at which the
consumers have to buy the commoditics,
especially in rural areas. I would like tov
kaoow whether Government has prepared the
price index in respect of the prices at which
the commodities are available in the rural
areas ? If such a price index 1s compiied, it
would help in bringing bcfore the Govern-
ment the true picture of the prevailing rate
of inflation, 1 want to know what steps
Government proposes to take¢ in this regard ?

Secondly, if we view the price index from
the angle bf retail prices, we shall find that
the rate of inflation in our country is higher
as compared to other countries and the
Government has not been able to certain it.
That is why the value of rupee is declining
day by day. It affects our exports too. I want
t? know whether it is a fact or not ?

SHRI BRAHMA DUTT : The Govern-
ment is working to serve the interests of rural
consumers in two ways. Fir.tly, as said by
Hon Prime Minister in his Budget Speech,
our policy is not to allow the budgetary
deficit to increase further, ]t is not going to

have an adverse effect on the economy. We
bhave taken some steps of reduce the foreign
trade deficit. We have also taken some steps
10 push up the exports and to reduce
the imports These too will have their
effect. The thud thing is to ensure ihe
avallabthity of essential commodities which
is very eswential fur the rursl consumers,
The Central Government on its part makes
efforts to make the essentinal cotnmoditics
available We have sufficient stocks of food-
grains We need full cooperation from the
State Governments to make available essen-
tial commodities like foodgrains, sugar and
kerosine, because the distribution of food-
grains etc. is under the control of the State
Governments, These are the steps that we
are taking.

QOur other steps include giving subsidy 10
the weaker sections 50 as to maké® the essen-
tial commeodities available to the tribals, etc,
at a cheaper pricc Then, we have our Rural
Employment Programme and Rural Landless
Employment Guarantee Programme through
which we previde commodities to the people,
With all these steps, the rural consumers will
not be affected much,

SHRIMATI PATEL. RAMABEN RAM-
JIBHAI MAVANTI : ‘Mr. Speaker, Sir, the
Hon Minister has not replied fully to part
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(c] of my question. The_ comparable informa-
tion given by him in respect of South-East
'Asiap countries is only upto 1985, May 1
koow when did be receive this piece of infor-
mation ?

SHRI BRAHMA DUTT : I shall make
available the information sought by the Hon.
Member.

(English)

SHRI ANANDA GAJAPATHI RAJU :
We find that inflation is already two-digit or
more. It is trye that the Government is finan-
cing non-plan expenditure from increasing
the administered prices and deficit financing ?
if so, what are the steps that arc going to be
taken to see that this pon-plan expenditure is
not met out of these funds apd is met out of
revenue expenditure ?

SHRI BRAHMA DUTT: Sir, first of
all, 1 beg to differ from the Hoo. Member.
The inflation is not two digits. The second
thing is, 1 again repeat, that the Prime
Minister has made a definite statement about
the attempt to contsin the budgetary deficit
also and to decrease the gap between the
international trade. So, these two steps, |
think, will be enough. Then, thurdly, we
have to strengthen our Public Distribution
Systemn. This will belp us and increase in
production and productivity that will also
keep the inflation in check,

{Trans’ation)

SHRI RAMASHRAY PRASAD SINGH :
Mr. Speaker, Sir, the Hon. Minister has
stated in his reply that the rate of inflation
has not increased, but we find that the retail
prices at the shops iocluding those at the
Government shops have risen sharply. The
items in respact of which the retail prices
bave risen sharply include milk, ghee, soap,
etc. which are items of daily use. May ]
koow the reasons therefor ?

SHR{ BRAHMA DUTT : This is true
that the prices of consumer items have risen

sharply.

SHRI SAIFUDDJN CHOWDHARY : It
is-not correct.

CHAITRA 11, 1909 (SAKA)
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. SHRI BRAHMA DUTT : This is parti-
cularly true of your Siaie. in the .rest of the
States, it is gencrally true. I agree that there
are seasonal variations in respeet of some of
the items, but I have already teld abgut the
action taken by Government in regard to
overall contro! of prices while replying to the
question of the Hon. Lady Member,

{English)

SHRI 8. JAIPAL REDDY : The Minise
ter has not got over Yeswerday's hapg-over,

MR. SPEAKER : The boot sees to be
rather on the other leg...Next gquestion.
Shri Satyendra Narain Sinba . (Interruption).

Lauaching of satellites

+
SATYENDRA
NARAYAN SINHA :
PROF. NARAIN CHAND
PARASHAR :

*490. SHRI

Will the PRIME MINISTER be picased
10 state :

(a) whetber India’s launching capability
is far below gequirement of its programme to
place in Orbit various satellites like INSAT
and IRS;

(b) whether the delay in ASLYV launch
has further widened this gap; and

(c) if so, the steps taken 1o deveiop
rockets capable of launching large sajcllites
like INSAT and IRS ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATEIN
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K. R
NARAYANAN) : (a) to {c). A statemenl is
given below.

Statement

(a) The Iodian Launch Vehicle capa-
bility is not yet fully in phase with the
requirements of JRS and INSAT class satel-
lites. Por the leunch of IRS series a launch
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vebicle called Polar Satellite Launch Vehicle
(PSLV) is already under development.

{b) No, Sir.

{c) The launch vehicle capability in the
country is being enhanced in a phased
manner. With the successful launch of Satel-
lite Launch Vehicle-3 (SLV-3) in 1980,
capability to launch 50 kg class of satellites
was achieved. The ‘Augmented Satellite
Launch Vehicle (ASLV) which is an improved
version of SLV-3, will enhance the capability
to launch 150 kg class of satellites in low
earth orbit. ASLV is designed with many
apecial features with complex techoologics
required for operational launch vehicles such
as closed loop guidance, strapon booster
systems etc. A ngmber of these features have
been flight tested during the 24 March 1987
flight, though the overall mission was not
successful. Work on the Polar Satellite
Launch Vehicle (PSLV) pioject is in progress
targetted for a launch dur.ng 1989 90. This
will establish the capabiiity to launch IRS
class of satellites {1000 kg class). Studies are
underway to, further improve launch capabi-
lity for geosynchronous missions of INSAT
class with Geosynchropous Satcllite Launch
Vebicle (GSLY). Somec of the R aod D
activities of critical clemcnts required for
GSLY are also initiated. The activities of the
Departmeot are bzing pursged in a planned
manner as outlined broadly in the profile
documents for the decades 1970-80 and
1980-90. When these sctivities fructify the
launches of IRS and INSAT class satellites
can be sustained with' Indian Launch
Vehicles.

SHRI SATYENDRA NARAYAN
SINHA : Mr. Speaker, Sir, in answer to
whether the delay in the ASLV launch has
futther widened this gap, the answer is ‘no’.
The Augmented Salellite Launch Vehicle has

- failed. I would like to know from the Hon.
Minister whether this failure has not caused,
is not going to cause, delay in the time-frame
aod if so, what is the time-lag that is going
to occur because of this,

. SHRI K. R. NARAYANAN : The first
flight was certainly a failure in certain res-
pects, But we have learnt quite a lot...

APRIL i, 1987
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SHRI AMAL DATTA : Wby in certain
respects 7 It is so in all respects.

SHRI K. R. NARAYANAN : Not in all
respects. May 1 explain to you ?

.

(Interruptions)

MR. SPEAKER : Please restrain your-
seif ..,

‘(Intesruptions)

SHRI K. R. NARAYANAN : Let me
first of all answer the question which the
Hon. Member has asked,

MR. SPEAKER : You should not yield.
He is an habitual,,, ...

AN HON. MEMBER : Offender ?

{Interruptions)

SHRI BHAGWAT JHA AZAD : Failure
also is 4 step 10 success,

MR. SPEAKER : All failures are steps
to success.

{laterruprions)

SHRI K. R. NARAYANAN : We have
said that there will not be delay in the pro-
gramme because the second developmentsl
flight is scheduled to take place within a
year. This will take place within the sche-
duled time and we expect, we hope. that
would be a success in which case there will
pot be “any delay in the fulfilment of the
programme.

SHRI SATYENDRA NARAIN
SINHA : 1 wish what the Minister is saying
comes true. | wish bim success. Now the
Department has planned development of &
Polar Satellite Launch Vehicle and also
simultancously increased the activitics of the
Research and Development Department ' for
geosynchronous missions, so that we may be
able to send our Satellites in the orbit, From
the statement it is not clear whether we will
be able to proceed on the schedule that has
beca fixed. I would like to know from the
Government whether it is not a fact that in
other countrics the defence scientists and the
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civillap sclentists, space scientists, pool their
resources together and are working in bar-
mony with each other. May I koow from
the Government whether he would consider
pooling of defence scientists and civilian
scientists, space scientists, in order to help
quicken the pace of development of rocketry
and to avoid duplicating of research acti-
vitles ? '

SHRI K. R. NARAYANAN : Our space
programme is a peaceful development pro-
gramme and that is why it is within the civi-
lisn sector, Of course, we will take care that
the generality of knowledge generated in the
couptry in whatever sector it is naturally
imbibed by all scientists and by all those who
are working in the field.

About the failure itself, may I say that
even the most tested rockets and satellites
have failed. There is a very impressive list;
even those which have been tested and tned
many times have failed——impressive in the
sense how many Soviet tests, how many
Chinese tests, how many U 5. tests, have
failed, the flight attempts have failed But
the important thing s that, in  ibis  1est,
certaip aspects of the technology have been
validated For example, 8 new techoology
introduccd in the ASLV was the »strap-on
booster technology That aspect of it worked
perfectly, Therefore, a new technoli gy was
tried, tested and validated, which is a great
grin. Then the command system, the tele-
metric command, the -information system,
worked almost peifectly. Therefore,..

MR. SPEAKER : Do not get disturbed
by this rumbling sound.

SHRI S. JAIPAL REDDY : That 1s by
way of approbation.

SHRI K. R. NARAYANAN : That is
traditionally a sound of satisfaction in India.
It is 2 good augury.

Apart from this, we have our ground
stations. The launch complex has been tried
aod tested. The ground stations have been
tested. The tracking stations have also
successfully functioned during this period,
and during the short period of 48.5 second

CHAITRA 11, 1.09 (S8AKA)
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thaf the Satellite existed, it worked fairly
normaly. That is why we claim that it was
a partial success, and there ate many techno-
logical lessods we could usefully learn from
this, and incorporate in the next flight of the
ASLYV.

PROF. NARAIN CHAND PARASHAR :
It has been mentioned in the statement that
‘studies are under way 1o further improve
launch capability for geosynchronous missions
of INSAT class with Geosynchronous Sate-
llite Lauoch Vehicle (GSLV)'. Mauy I koow
whether enough resources, that is, financial
resources, are being piovided so  that these
studies are completed at the earliest and our
programme is oo schedule apd even expedi-
ted ? Secondly, what are the specific usages
of the Satellites for tele-communications and
broadcasting and TV programme ?

SHRI K. R. NARAYANAN : We have
sct apart sufficient funds for execution of
the space profile that we have drawn up.

As regards the practical uses, the satel-
lite system is used for tele-communication,
television, which again can be translated
into practical progsammes for education,
removal of illiteracy, elc. As far a3 Remote
Scosing Satellite is concerned, it can be used
and it is being used already for mapping’?
ground water resources, agricultural resources,
forest resources, so:l conditions, etc. Some
of these are already in application in India.

SHRI S. JAIPAL REDDY : Sir, we are
not among those who believe that this failure
should deter or daunt us as a mation or our
scientists. 1 want just to know the approxi-
mate cxpenditure incurred on the ASLV
machine,

SHRI K. R. NARAYANAN : | welcome
the first part of the statement made by the
Hon. Member. In fact, we should not be
daunted by this. As a matter of fact, we
have to give, and I hope the House will
agree, a tribute to the work done by our
scientists, Our space programme has been an
original programme of indigenisation and
the achievements they have already made are
creditable for the country. "

About the actual cost of this, the launch
vehicle itself cost Rs. 6 crores and the satel-
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lite Rs. 4 crores.

SHRI AMAL DATTA : Both bave been
destroyed ? .

SHRI K. R. NARAYANAN : They have
been destroyed naturally. 1 don't kaow what
tbe Hon. *Member has in mind.

SHRL AMAL DATTA : | only want to
know whether it was only the launch vebicle
you were testing or you wore trying to put
the eatellite into the orbit.

SHRI K. R. NARAYANAN : The object
was to put the satclite into the orbit,

MR SPEAKER ; No Mr, Minisier......
{Interruptions) .., Without my permission it
does not go on record.

THE PRIME MINISTER (SHRI RAJIV
GANDHI) : M 1 may aaswer a part of that,
the object was 10 launch the satcllite, But
-the object of the satellite was to monitor the
rocket, Almost 99.5 per cent of the task of
the satcllite was the monitoring of the opera-
tion and functioning of the rocket.

SHRI G. G. SWELL . It is reassuring to
bear what the Minister said that another
launching is going to take place within this
year because we attach great imporiance to
this programme and the programme must go
on. But 1 am afraid, we arc not enlightened
as to what were the infirmities in the last
effort —whether you have identified those
infirmities and what are you doisg to make
up for that.

SHRI K. R. NARAYANAN : We have
identified what went wrong. Actually what
went wrong was the ignition system or the
first stage. The core motor of the first stage
of the lagoch vehicle did not function. We
know that the command was given, but the
ignitiop did not take place. This was the
basic reasonp why the satellite could not go
up. There are so many other information
which are coming. 1n fact, millions of data
are coming up which are computerised and
analysed. The exact reason why the com-
mand did not make the core of the first stage
motor operate is still being analysed. We
have not yet discovered tho exact reason for

APRIL 1, 1987

Oral Angwers. fa

thet. We know that this was the maip
failure.

SHRI BHAGWAT JHA AZAD: 8
in this sateflite programme hundreds of
technology systems and circuits were paed,
most of them indigenons. 1 want to know
whether the part which failed wag & result of
our indigenisation or was it a deweloped
technology used which failed.

SHRI K. R. NARAYANAN :1 thank
you for that question, This techoology was
used in SLV 11X and successfully vaed. Jt is 8
tested technology developed in India which
did not operate, which did not function. It
was not the oew techoology which did not
function. Io fact, the new technology, the
Strup-on  motors functioped beautifully.
From this we conclude thst. some mal-
functioning took place, and pot any basic
defect because this was tested in SLV IV
flight catrlier,

DR. KRUPASINDU BHOI : Sir, in
the Press report one top class scientist who
is cogaged ip the Department  has told
calegonically that ASLY had got no defect;
that there was 0o defect mechapically but
because Sri Harikotg comes under critical
area »0 3t could not be successful and, there-
fore, we are thinking of changing the launch-
ing site from Sri Harikota w0 Andaman and
Nicobar islapds. [ would like to kpow
whether it is & fact or not.

SHRI K. R. NARAYANAN : We have
scen this statement in the Press. | do not
koow if the scientist concerned is a well
known or reputed scientist but as far a3 the
facts are concerned Sri Hankots hes no
defect or no disqualification as a launching
site. What this scientist has stetcd is that the
gravitational anomsly which cxists in this
Sri Harikota has prevented successful laun-
ching. In fact, gravitalional anomaly does
not affect any launching st all anywhere
because the thrust of the rocket is 50 power.
ful and the gravitations! pull is 30 minor
that nowhere in the world it has affected the
launching at all.

As regards Andamans, we bave &  track-
ing station at the Andaman asd Nicobar
islands and it is ideal for tracking. It is not
svitable for launching. If we lauoch our
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satellites from there it is likely that the fall
out would be on land rather than in the sea.
Thercfore, Andamans we did not consider
suitable ss & launching site while Sri Hari-

kota is a suitable site.

{ Insterruptions)

PROF. P. ). KURIEN: Sir, Sri Hari-
kota is an area of maximum gravitational
spomaly and, therefore, any projectile will
be affected by the gravitational anomaly, So
for a rocket if the direction is tilted even by
an infinitely small angle, the direction will
change and it will affect the result.  This is
slso the view of some of the scicntists There-
fore, that ares for launching rockets should
be re considered.  Will the Minister look
into this aspect ?

SHR! K. R. NARAYANAN : Our
specialists have looked into it very carefully.
I am afraid it is old physics that be is talking
about.

Chalrmen and Mansging Directors of
public andertakiogs

%493 SHRIMATI PATEI RAMABEN
RAMMBHAI MAVANT : Wil the PRIME
MIRISTER be pleased to stale :

.(a) the number of public sector under-
takings v whizh the posts of Chairman and

Managing Director are held by the same
person;

‘(b) the number of public sector under-
ta.kmgs where  these posts are  held by
different persons;

.(c) the number of public sector under-
takings having non-officials as Chairman/
Managing Director; and

{(d) the policy "of Government regarding
appointment of gpon-officials as Cbairman/
Managing Director of public sector under-
takings ?

“"THE MINISTER OF STATE IN THE
MINISTRY .OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY

CHAITRA 11, 1909 (BAKA)
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OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM): (a) to (c). As per available infor-
mation, there are 128 Central public sector
enterprises having the post of Chairman-cum-
Managing Director and 80 enterprises where
these posts are bifurcated to that of part-
time Chairman and . fyll-time Managing
Director. There are at present 20 public
enterprises having a non-gfficial as part-time
Chairman of the enterprise, -

(d) The normal policy is to bave a
Chairman-cum-Managing Director as Chief
Executive of a Central public sector enter-
prise In exceptional and special circums-
tances, where the Ciovernment is satisfied,
the post may be divided- into that of a part-
time Chajrman and a full-time Managing
Director, who will function as Chief Execu-
tive of the enterprise.

{Trans "ation)

SHRIMATI PATEL RAMABEN RAMIJI-
BHAI MAVANI] : Mr. Speaker, Sir, in reply
1o my question the Hon. Minister has stated
that where the Government is satisfied, the
post is divided into that of a Chairman and
8 Managing Director, It is generally seen that
an official or a retired 1 A.S., officer is
appointed on the post of Chairman for. which
there asrc no norms. May | know the reasons
therefor ?

My second supplementary is that in the
situation that prevails today, wmany of the
public undertakings are incurring losses and
a lot of corruption and bungling is going on.
Such complaints are received {from all
Gavernment sectors It causes & huge loss to
the exchequer and results in lesser national
production. Therefore, | would like to know
whether Government proposes to appoint full
time Chairman and full-time M.D in all
Undertakings and whether in view of the
public coovenience, Governmeuot will consider
increasing the term of such posts to five
yearss ?

{English]

SHRI P, CHIDAMBARAM : Sir, the
policy is to Rave a full-time Chairman-éum-
Managing Director. ‘But, as I said, in §0
enterprises we have allowed a partstime
‘Chairman and a full-time Managing Direotor
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becayse keeping in mind the nature of the
enterprise or whether it is under a holding
company or whether it has a certain integra-
tion with another company, it might be
pecessary 10 bave a part-time Chairman. A
part-time Chairman is net to be understood
as & Chairman who just visite the company
now and then. .

A part-time Chairman is also where a
persop is Chairman of more than one enter-
prise. Then be is categorised as part-time
Chairman. 1 can give examples where we
bave a Chairman of a company and because
of the integration of that company with
another company, he is also made the part-
time Chairman of that company. So 1 do
pot think the expression part-time Chairman
should be understood as to mean that some.
body makes a casual visit to that company,
But, Sir, it is our policy to move quickly to
the situation where we would have a fuii-
time Chairman-cum-Managing Director for
all companies. It is not possible to indicate
any deadline. -

SHBRI MANORANJAN BHAKTA : Mr,
Speaker, Sir, I would like to know from the
honourable Minister what is the Government
policy in respect of the Chairman-cum-
Managiog Director of large public sector
undertakings. After the present incumbents
have completed their tenure, whether the
same officials after superannuation would be
given extension of, say, three months, six
months or whether the Government will
strictly follow a policy that new incumbents
should be taken in those large public sector
undertakings,

SHRI P. CHIDAMBARAM : Sir, we
are following a very strict policy of tenure
and we are not allowing extension beyond the
age of superannuation. [ cannot offhand give
the number. But I think there are no more
than a handful of cases where people are
continniog beyond the age of superannuation.
But that is in special circumstances. Given
the total oumber of Level-I and Level- It
posts, I can say, we are not allowing exten-
sions beyond the age of superannuation.

DR. DATTA SAMANT : The public
sector has given a boost to the national
economy. During the last five years, the

. public sector has paid more taxes like eacise -
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daty, income-tax, etc., to the Government
than the private sector though the workers
in the public sector are always crificised.
Certain suggestions have been made by the
Sengupta Committee.

For exhmple, the Committee has sald
that chairman and officers in the public sector
are left with no time. I think, they are
answerable to thirty-five persons in the
Finance Ministry, Buresu of Pyblic Bnter-
prises, Ministers, Sccretaries etc. and in that
e lot of working of the enterprise is lost.
Then, in the matter of giving contracts, there
is a lot of loss to the public sector enter-
prites. There is a lot of corruption and this
causes loss the public sector. “Will the
Government look after the aspects of imple-
mentation of the S=ngupta recommendations,
curb mass corruptios which leads to losses
and avoid interference of the private sector
at the level of high bosses for giving them
contracts, making purchases from them etc.
so that the public sector becomes healthy ?

SHRI] P. CHIDAMBARAM : Obviously,
a question of this nature cannot be answered
in a brief time span, but 1 disagree with the
Hon. Mecmber's perception that there isa
mass corruption in the public sector. 1 think,
to run down the public sector is wrong. In
the last two years, the public sector bas per-
formed c¢reditably and the results would show
that.

DR. DATTA SAMANT: The Hon.
Minister has misunderstood me. 1 said that
they have done good work, but further
improvement is required.

SHRI P. CHIDAMBARAM : As far as
the Sengupta Committce’s recommendations
are concerned, many recommendations have
been accepted. For example, we have now
decided and we are implementing the policy,
that the tenure will be five years. This isa
major sfep forward so that the chief execus
tive will have stability of tenure, so that he
can plan for the growth of the organization.
We have also implemented the recommenda-
tion that not many Government officers
shouid serve on the Board of Directors of
public sector enterprises. In fact, in many
concerns, we have restricted this to one
or two Government officers on the Board of
public sector undertakings. We are no longer
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allowing Government servants to join public
sector enterprises  except on  immediate

absorption basis. I can go on with each.

one of the recommendations. We are
lmplementing  those recommendations.
With these steps being implemented,

with” greater awarcness of the problems
of the public sector, with greater support
from everybody, 1 bave no doubt that this
year the public sector will perform . even
better than it performed last year.

SHRI C. MADHAV REDDI : The ques-
tion relates to the whole-time and part-time
Chairman. We have been experimenting with
the system of having a8 Chairmap ¢um-
Managing Director 8 for many of our public

*sector undertakings for quite some time. Has
it come to the notice of the Government that
this system has become a ritual and the
effectiv:ness and the functioning of the Board
bas becen lost because of the fact that the
Chairman and the Mudzg:ng Director who
draws the items is the same perscn and there
is not much of a discussion in the meetings
of the Board of Directors and the meetings
are held only for half an hour or ore hour
and no discussion takes place Has it come
to the notice of the Government that the
effectiveness of the Board’'s funcuonming bas
been lost because of combining these two
functions

SHRI1 P. CHIDAMBARAM ; With great
respect to the Hon, Moembers, on the con-
Irary, we are satished e ith the nstitution of
Chairman cum-Managing Director in which
the two furctions are comluned in on¢ man
is the most cffegtive way of runming a large
public sector enterprise.

The CMD is really the chielf executive.
You might call him, Chairman or Chairman-
cum-Managing Director. The cancept is that
there must be one chief executive He has
under him fuoctional directors for various
disciplines. To makec tbe Board function
effectively, we are implementing a large
aumber of reeommendations. We have told
them how the Board.should function and 1

_think, given a little more time, & litile greater
attentjon and a greater will in implementing
the recommendations, you will find that thess
Boards function far more effectively In fact,
revibwing the results of last year, I am satis-
fied that the Boards are functionirg very well.
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Wherever there are problems, we will see
that the Board functions well.

Development of North Bengal

*494 SHRI ANANDA PATHAK':
Will the Minister of PLANNING be pleased
to state :

{a, whether Urion Government have
chalked out eny plan to be comyleted within
8 specificd time fiame ensuring constant flow
of funds to implement the various schemes
mentioned in the memorandum submitted to
them by the North Bengal National Chamber
of Commerce apd Industries, Jalpaiguri, for
the development of North Bengal; and

(b} if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING gSHRl SUKH
RAM) : (a) and (b). A statement is given
below.

Statement

(a' Out of the six schemes mentioned in
the memorandum, one is in the Siate sector.
viz. Teesta Barrage Scheme. Funds as requir-
¢d by the State Government are being
provided in plan and additional financial
assistance is also being given from time (o
time. The delays are mainly on account of
the slow 1mplementation.

Four schemes relating to diversion of
railway track from Teesta Birdge point,
establishment of Railway Conch Factory at
Jalpaiguri, sctting up of two major factories
in Public Sector in each district of North
Bengal and provision of Vayudoot Services
in Jalpaiguri hase pot been found feasible
by the concerned Ministrics of the Central
Government.

As regatds TV relay facilities,  apart
from <e ting up of programme generation
facilities at  Siliguri, microwave links will
provide facility for viewing programme of
Doordarshan Kendra, Calcutta. These are
likely to be established by the end of Vilth

Plan.

(b) Issues raised by the North Bengal
Natiopal Chamber of Commerce and Indus-
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teies, Jalpaiguri for development of North
Bengal and position thereof. . -

Teesta Barrage Project ;

Issue raised in the Memo : This multi-
purpose project may be completed as guickly
a8 possible to safeguard the vital economic
interest and development of millions of
people of North Bengal.

Factual pogition : This it an on-going
major irrigation project of West Bepgal with
lategt estimated cost of Rs. 452.54 crores.
The spill over cost in the Seventh Plan is
Rs. 251.73 crores against which an outlay of
Rs. 131.10 crores has been provided in the
Seventh Plan of West Bengal An expendi-
ture of Rs. 29.23 crores was ipéurred on
this project during 1985-86 The outlay for
1986-87 is Rs. 30 crores. [n addition, an
advance plan assistance of Rs. 15 crores
had been provided during the current year
to enable the State Government to accelerate
works on this project. However, the State
Government was able to utilise only Rs. 10
crores.

Diversion of Railway Track from Teesta
Bridge Point :

Issue ratsed-in the Memo : There was a
proposal to divert the new Bonagaigaon New
Jalpaiguri, BG Railway lne from Teesta
Bridge point to pass via Jalpaiguri Town
station. The proposal bhas been abandoned.
The Railway Minmstry may be directed to
construct this diversion of Railway track.

Factual Position : A re-connaisance
survey was carried out by the Railways in
February, 1985 for diversion of the BG
Trunk Route beyond the Tcesta Bridge to
Pass via Jalpaiguri station. 1t was found that
the cost of the diversion would be extremely
high (about Rs. 12 crores at the then prices)
as high banks, heavy river protection works
and a major bridge over Kerala river have
to be provided. In view of the severe cons-
traint of resources and the heavy commit-
ments already in hand it is not possible to
consider this proposal.

Railway Integral Coach Factory !

Ivsue raised in the-Memo : An Integral
Coach Factory may be set up at Rani Nagar,
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Jalpaigori for " economic deyelopment of
North Bengal,

Faotual Position : There is no proposal
to construct an Integral Coach Factory at
Jaipaiguri. One Coach Factory is already
under construction at Kapurthala, Punjab,
which will have capacity of 10C0 coaches
per year. This factory and two other coach
factories a1t Madras and Bangalore will meet
the requirements of the country. Additional
capacity is not required at this stage, -

T. V. Relay Centre :

Issue raised in the Memo « A TV Relay
Centre may be installed at Jalpaiguri town for
relaying the programmes of Caleutta Doos-
darshen.

Fuctual Position : The TV Transmitter
of 100 W Power at Alipurduar ia Jalpaiguri
District is expected to be comnussioned
during 198 7-88. On commissioning of this
transmutter, TV Services in Jsipaigun Listiict
are expected to be strengthened. Further. 1t
is also proposed to establish the Programme
Geoeration Facilities (PGF) at Sthiguri,
under the Seventh Plan of Doordarshan. Qa
completion, programmes produced at
Siliguri would be telecast from the cxisting
high powered TV Transmitter of Kurscong

It 1s Glso proposed to establish micro-
wave links for telecasting programmes of
Doordarshan Kendra, Calcutta during the
Seventh Plan.

Indastries :

Issue ral.ed In the Memo : Two major
public sector industries may be cstablished
in each district of North Bengal. This will
help in promoting anciliary industries in the
area.

Factual Pogitton : So far as Large and
Medium Industries are concerned while
deciding the location of public sector unsts,
due consideration is given to the need for
ensuring balanced growth of different regions
of the country, However, techno-cconomic
considerations play 8n important part and are
often decisive. In order t© remove regional
disparities and encourage developm-mt of
industrial projects, both Central and State
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Governmonts provide a number of financial
incentives for development of industries in
backward areas. Since Cooch-Behar Maslida,
Jalpeiguri and Darjeeling have been declared
‘No Iodustry District® considerable incentives
are available to entreprenurcs setting up
industries there. In the Central Public Sector
there are hardly any now projects in the
Seveath Pian, the stress is on rebabilitation/
modernisation [ diversification [ technological
upgradation of the existing units.

Vaywdoot Service :

Issue ralsed in the Memo : Jalpaiguri
town may be linked with Calcutta and New
Delhi through Vayudoot Service.

Faoctual Position : Bagdogra, which is so
near Jalpaiguri, is already on the air map
and well served by the Indian Airlines.

SHR! ANANDA PATHAK: 1 have
gone through the answer given by the Hon,
Minister. The reply is in negative terms and
1 am very much surprised at it, Recently,
our Hon Prime Minister and other Members
of the ruling party went to that part of the
coupntry. They shed crocodile tears on the
backwardness of North Bengal. 1 find from
the reply, everything is now turned down.
Then, what is the point? Teests Barrage
bas been hanging fice for a pretty long time.
1t has a8ot been completed. Now, it is said
that some amount bes been allocated. In
this way, it will take another len to twenty
years. Will the Central Government propose
to provide adequdte funds so that the
pace of development and the completion of
this project is accelerated ?

Apart from the diversion of railways,
the railway authorities are withdrawing the
trains one after another from North Bengal,
instead of augmenting the flow of new addi-
tional trains in this area. Therefore, 1 do not
know, whether the Governoment will restore
the withdrawn trains and introduce adddi-
tional trains, Nothing has been mentioned
here.

SHRI SAIFUDDIN CHOWDHARY :
You put the question.

SHRI ANANDA PATHAK: It is a
very long reply. What can I do ? When,

CHAITRA 11, 1909 (SAKA)

Oral Answers 22

lengthy replies are given, then I must bave
sn opportunity to comment on that,

{Interruptions)

SHRI BHAGWAT JHA AZAD: It is
wrong. Ope to one, not one to ten |

{Interruptions)

SHRI ANANDA PATHAK : Now, 1
will come to industrial development, of this
area. Without special Central investment
and initiative, the backwardness of that area
cannot be removed. For that, concrete pro-
:ouls bave been given, but nothing has been

one.

Tbherefore, 1 would like to know whether
the Government will Jook into that matter
and expedite the pace of industrial develop-
ment of that area ?

SHRI BHAGWAT JHA AZAD: Itisa
stging.

MR. SPEAKER : It is much more that;
that.

{Interruptions)

SHR1 SUKH RAM : Sir, a memorandum
was submitted by the North Bengal Chambers
of Commerce to the Prime Minister on 5th
of January, 1987 which contained six
demands. Number (1), is in the State sector
and the rest are supposed t0 be in the Central
sector,

As far as the Central sector demands are
concerned, on receipt of these demads, they
were sent to the respective Ministries which
examined and found that, out of five schemes,
four were not feasible. 1 appteciaté the spirit
of the Hon. Member also. They had demand-
ed that a railway coach factory should be
established in North Bengal. This is not
possible in view of the fact that, we have
already, two railway coach factories, one in
Bangalore and another in Madras and the
third is being set up at Kapurthala in Punjab.
The anticipated demand of the country will
be met by all these three railway coach
factories. Therefore, these is no necessity of
setting up another factory anywhere in the
country. (Iaterruptions)
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There was a demand for the diversion
of milway track, from the Teesta bridge
point. This was also surveyed, and this
project was not found feasible on account ef
the fact that @ huge bridge has to be con-
structed on the Karla river, and protective
works bad to be provided. The cost is so
prohibitive that it is not possible to take it
up, in view of the financial constraints that
we .have... (Interrupfions)

SHR! BASUDEB ACHARIA : What is
the cost this year ?

SHRI SUKH RAM : [he cost at the
Atime when it was examined, was more thap
Rs. 12 crores, but it is much more now in
view of the fact that heavy protection works
have to be provided. Then there was a
demand that m each of the districts, two
public sector untts should be set up. It was
oot possible, b view of the fact that in the
7th five year Plan, there 1s hardly any pro-
posal 1o set up any new public sector industry
in the country. So, the gueston of selliog
up any public sector it in North Bengal
does not arise.

SHRI BASUDEB ACHARIA : Why 7

SHRI SAIFUDDIN CHOWDHARY : It
is very unfair.

MR. SPEAKER : But that is the answer.
(Interrupiions **

MR. SPEAKER : Not allowed,

(Interruptionsy**
MR. SPEAKER : Mr. Minister, don't
talk to them. 1 have not allowed the.:.
(Interruptions)**
MR. SPEAKER : What arg you doing ?

Mir. Acharia, please sit down. Mr. Minister,
don’t give bim the answer.

(Interruptions)**

MR. SPEAKER : Not allowed. Not
' allowed. No permission granted.

P LIy v

**Not reaordch.
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(Interruptions)**

MR. SPEAKER ' 1 will go 10 the next
question, if you don’t listen.

(Inte ruptions,**

>

MR. SPEAKER : If you don’t sit down,
I thank 1 shoulg leave. Shouid | go to my
chamber, then ?

Please sit down. He is answering.

{(Interruptions)**

MR. SPEAKER : I the business of the
House is to be regulated, this has to be
done He iy still answering the Hon.
Member's question. You ase all interfering;
don’t you konow some rules !

(Interruptions)®*

MR SPEAKER : But that is what he
says. You should put another question.
Mr Acharia and Mr, Saifuddin  Chowdhary,
you cao bave a calitng Aliention, you can
have another discussion —anvthing, but not
like this, Why should you not allew the
Hoo, Minister to reply 7

(Unterruptions)*®

MR SPEAKER ‘I cannol suy anything
now. You have other means to do it

{Interruptions) **

MR. SPEAKER : Then it-is all night 1
have not aliowed any Hon. Member to go
on record. They speak without my permis-
wi0n.

(Interruptions )**

MR. SPEAKER : If vou want the House
10 be run like this ..

(dnterrupiions)**
MR. SPEAKER : Not allowed. I have
given no permission. No permission; no

permission; no permission.

(Inserruptions)**

¥¥Not recorded.
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MR. SPEAKER : 1 bave to say that if

4

you are to run the House like this, | _am
very sorry.

' {Interruptions)
MR. SPEAKER : But you are taking
the law into your own bands. I am very
sorry. i

(Interruptions)

MR. SPEAKER :- You bave a right to
ask a question, but you have po right to
ipterrupt like this. No iolerrupticns asc
allowed.

(Imterruptions)

MR. SPEAKER : You have already

wasted my 10 minutes without any reason

because there is nothing on the record.

(Interruptions)

MR. SPEAKER : You bhave oot got
my permission.

SHRI SUKH RAM : Feasibility studies
were made earlier also. They were reviewed
later oon. One of the demands was rcgarding
snstatlation of the 1TV relay cenire. TV
transmitter of 100 KW  power s being
iostalled at Alipur Duar in Jalpaiguri
District. It will be commissioned by the
end of 1987-88. The Hoo. Member has
asked about the Teesta Project. We are
quite aware about the international implica-
tions of this project, We wish that thus
project shouid be compleicd as soon as
possible. But the problem is that when this
project was conceived and the estimate
was prepared, it cost was Rs 68,72 crores
in 1975. This project was Supposed to be
completed by the end of the Sixth Five
Yoar Plan, but, unfortunately, for the
rezsons unknown to us...(Inferrupiions). Try
to listen, If any fact is incorrect, you can
bring it to the notice of tho government
{Interruptions).

MR. SPEAKER : This is very bad.

SHR! SUKH RAM : The State Govern-
ment has been revising this estimate. Now

CHAITRA 11, '909 (SAKA)

Oral Answers 2%

1 am told that the latest restimate is (o the

tone of Rs 425.50 crores. The Plasning
Commisiion has been acieding % the
request of the West Bengal Government.
In 1983-84, they demanded Rs. S crores as
advance plan assistance and that was given.
in 1986-87, they demanded Rs. 15 crores as
advance plan assistance and that was also
given,..(Interruptions). That is relecased and
given,. (Interruptions).

MR. SPEAKER : Shri Vijayaraghavan.
(Interruptions)

MR. SPEAKER : If you do not aliow,
what can 1 do 7] have to work. You are
not allowing me 10 do it

{Interruptions)

MR. SPEAKER : Just se¢ yourself,
What you are doing and what 1 am doing ?

(Interruptions)

MR. SFFAKER : I will allow him if
you do not interrupt him again. This is
something very exceptional ycu are doing;
and it is.out of rules. You have broken ali
chaonnels of justice. It is very bad.

(Interruptions)

SHR! ANANDA PATHAK : [n view
of the seriousness of the problem and the
promiscs made by the Prime Minister during
his recent visit to the area, I would like
to know from the Government whether
Government would consider to coovene a
mecting of the representatives of the Central
Government, State Government, MLAS,
MBs, the mass organisations like trgde union
snd Krishak Sabhas to consider problems
and to find out ways and means. Will the
Government implement the outcofie of that
meeting also ? (Interruptions).

SHRI SUKH RAM: If tho West
Bengal Government makes a regquest to the
Centra! Government, we will think over
it. (Interruptions). Let the West Beogal
Government make a request, we will
consider it.

MR. SPEAKER : That is all 7 Shri.
Vijayaraghavan.

(Interruptions) .
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MR. SPEAKER : Boough time was
given. No more time for this question.

Mr. Viayaraghavan.
(Imterraptions)

AN HON., MEMBER : It bhas taken
twenty minutes,

SHR! BASUDEB ACHARIA ; Will you
please sliow Half-an-Hour discussion ?

MR. SPEAKER : I never promise any-
thing which I canpot do.

(laterruptions)

§BRI SAIFUDDIN CHOWDH_ARY:
Are you going to allow Call Attention on

this ?

MR. SPEAKER : No.

({nrerruptions)

SHRI BASUDEB ACHARIA : Half-
ao-hour discussion may be allowed.

SHRI SAIFUDDIN CHOWDHARY :
The Prime Minister spont hours on this

very issue-
{Interruptions)

MR. SPEAKER : Do oot ask me. Do
pot provoke me to do something which [
do not like to do.

(Interruptions)

. SPEAKER : Nothing more. I am
oot allowing.

(Interruptions)

Mk. SPEAKER : You have a right to
say, aod I have a right to decide. I will not
aliow you now,

{Interruptions)

MR, SPEAKER : Mr. Vijayaraghavan,
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Alleged corrupt practices of customs
oficials at airports

*498. SHRIV.S. VUAYARAGHAVAN :
Will the Minister of FINANCE be pleased
to state ¢

(a) whether Indisa workers and others

*af posted at veriogs
country;

(b} if a0, whether the Government have
iovestigated thage complaints;

(c) if 8o, the tora] number of
‘ persons
f9uod 8uilty during the last three years with
airport-wise break.up;"

(d) whether there i any mechanism to
keep a watch on their income and assety;
and .

(e) if s0, the dewils thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY:; : (a) 10 (e). A
statement is given below, - ‘

Statement

{a) and (b;. Complaints bave oceasional -
ly been received from passengers regarding
uncalied-for seizure/detentjop, demand for
illegal gratification, barassment and over-
assessment of duty. Such complaints are
always investigated and appropriate action
taken, wherever called for.

{c) Number of cases where action has
been initiated during the last three years s
as below :

98¢ 1985 1986

Bombay Airport 2 1 2
De!lﬁ Airport e xee 4
Madras Airport - e * 2 )
Trivandrom Alrport 2
Calcutta Airport e 2 ..
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(d) and (e). Anpual property returns
field by the officers in Group *A’ and Group
‘B’ are monitored and scrutinised. In the
case of officers of doubtful integrity, the
vigilance and intclligence wunits in the
Customy Houses and the Central Bureau of
Iovestigation maintain wstch on their
conduct. .

SHRI V. S. VDAYARAGHAVAN : Sir,
barassment of passengers by the Cusioms
officers particularly at the Bombay Airport
and Trivandrum airport is an every day
occurence. Jt is well-known to every one.
The general feeling is that often the guilty
persons  &re not  punished. There ere
organised rackets in these airports, Wil
the Minister conduct a thsough inquiry
into this ?

SHRI JANARDHANA POOJARY : It
is true that there are complaints regarding
hurassment and also dcmands {or illegal
gratification, But the complaints that have
been received during 1986 from the passen-
gers are 144 while the tots! number of
passengers arriving in India was sbout
29 Iskhs. The percentage of the complsints
to the passenger is 0049, Action has beeo
taken, Here, out of the complaints we have
recrived in the last three years, in 42 cases
investigation has resulted in substantion of
the aliegations. Qut of the 42 cases depart-
mentalaction bas been tsken in 15 cases,
and six persons have heen suspended, one
percon has been prosecuted and he waa
sentenced to imprisonment for two yeats snd
8 {ine of Rs. 2000/-. One another person
was also dismissed from service and in
64 cases their increments were stopped.
Apart from that, our department has taken
fu4a moty action in 32 cases of the officers.
We have taken action in Bombay Afrport
end  action has been taken against {1
persons, and in Madras Airport action has
been taken against six persons. We will oot
spare any person who is indulging in illegal
activities, particularly if they are indulging
in illegal gratifications.

SHRI V. S. VIJAYARAGHAVAN:
The Government has recently taken a

Ezmion 10 increase the free baggpge

Howance of passengers coming from abroad,
ben will ft be implemented ?
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SHRI JANARDHANA POOJARY:
Sir, we have given a frec baggage allowance
of Rs. 1250/-. There is no proposal to
increase it. If yon compare it with foreign
countries, psrticularly, the United King-
dom, the free baggage allowance three is
only £28.

SHRI SURBSH KURUP: It is in
Government knowledge that the airport
customs is a area where corruption is very
high. There may be some honest officisls
but they are very few. Nobody daresto
complain because the passengers want to
get out from the whole mess as carly as
possible and immediately snd they give
whatever these officlals ask. I personally
know many casses. So. what 1 want to
know from the Minister is what system is
there to supervise these officials who are
dealing with the goods of the passengers ?
In the airport even to check the auto
rickshawas and taxis there are police aid
posts. But what system is there to receive
compleints froro the passengers 7 Is there
any sid booth or something like that or
whether the Government plants to establish
such sn aid booth to receive complaints
from the pasengers 7

SHRI JANARDHANA POOJARY :
Superior officers like Deputy Collectors and
Collector sometimes and ecven Assistant
Collectors are there They are supervising
and also monitoring the clearsnce of the
baggages. Not only that, in order 10 have
effective monitoring, we have got at the
Sahar Airport where they are particularly
bandling SO per cent of the passengers who
are coming to the country, close circuit TV
system Thereby we are effectively monitor-
ing the clcarance of the passengers. Besides
that, at the spot itself, nowadays, you can
give complaints to the officers. For example,
if there is some dispute about excess charges
for the baggages, immediately action is
taken and on the spot a decision is taken.
If the Hon. Members have any compiaiots,
they can send those to us. We will definitely
take action and we will ot spare anybody.

SHRI D. N REDDY : There ato a
number of irregularities commitied in the
disposal of coofiscated goods by the Govern-
raent. Due publicity is not given about the
disposal of confiscated itoq:s Wilt the Hog.
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Minister assure the House that due publicity
will be given so that the disposal of the goods
is donc in a proper way ?

SHRI JANARDHANA POOJARY : Due
publicity has been given and it will also be
given and it will not be stopped. So far as
the disposal of goods are concerned, we are
trying to expedite the disposal of thq. confis-
cated goods as early as possible.

[Transiation)

Settlement of pension, G P.F. etc,,
of retired officin)s

*501. SHRI DAL CHANDER JAIN ;
Will the PRIME MINISTER be pleased to
state :

(a) the number of officers retired from
different Departments against whom enguiry
is belng conducted, as a result of which the
cases of their pension, provident fund and
gratuity are pendirg and the number of such
cases pending for more than one year;

€
(b) whether efforts are being made to
settic these cases expeditiously; and

(c) if oot, the ressons therefor ?

{English)

THE MINISTER OF STATE IN THE
MINISTRY OF PFRSONNEL. PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM): (a) to ‘c). The information is
not available in this Department.

[Translation]

SHRI DAL CHANDER JAIN : Wili the
Government take initiitive in collecting the
information and setuing their cases expe-
ditiously ?

[English)

SHRI P. CHIDAMBARAM : Over 100
thousand Government servants retire every
year. Pension is paid on a departmental
basis. Disciplinary action is taken on a
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departmental basis. To collect the informa-
tion from cach one of these Departments in
respect of persons against whom -therc are
disciplinary actions and because of that theis
pension cases are pending, would be an im-
possible task, It will take a lot of time and
lot of effort will have to be put in. If he
wants to know about any particular Depart-
ment, certainly I can collect the information
about that particular Department and lay it
on the Table of the House. If any pensioner
has got any complaint that he has becn un-
fairly dealt with, that we are monitoring,
But to collect information about withholding
of pensinn of retiring Government servants
against whom some enquiry is being con-
ducted, I think, it i3 not worth the effort.

{Translation)

SHRI DAL CHANDER JAIN : Will ali
such cases be settled within one year ?

[ English)

SHR! P. CHIDAMBARAM : 1 am
glad that he has asked that question, We
have already taken a decision and we have
already announced this in Parhhlament. Effec-
tive from today an order has come iato force
that if any Governmeant servant is allowed to
retire without a pension payment order or
gratuity order and in exceptional cases by
invoking special rules without & provisional
pension payment order, accountability is
being fixed on the Head of the Depariment
and action will be taken against the Head of
the Department for allowing 8 Government
service 10 retire without a pension payment
order. ] sincerely bope that no Government
servant will retire effective from todsy tvith-
out a pension payment order in his hand,

Fall in value of Indian Rupee

!
*502. SHR! K RAMACHANDRA,
REDDY :
SHRI BASUDEB ACHARIA :

Will the Minister of FINANCE be pleas-
ed to state :

{a} whether the value of Indian n?pu
has slymped considerably in the last three or
four years;
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(b) whether it has caused inflationary
trends in the country and pushed up the
prices;

(c) the reasons for this slump; and

(d) details of measures taken to safe-
guard the value of rupee ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER
OF STATE IN THE MINISTRY OF
FINANCE (SHR] BRAHMA DUTT) : (a)
to (d). A statement is given below.

Statesnent

{a) to {d). The exchange rate of the
rupee is fixed with reference to the value of
a basket of currencies, mainly of countries
which are India's trading partners. The ex-
change rates between the rupee and other
currencies move upward or downward depen-
ding upon the fuctuations in the value of
these currencies In recent years major
currencies of the world have been floating
with market forces determining their value,
In such a regime of floating exchange rates
frequent variations iu the exchange value of
the rupee are not unusval,

The middle rates for Pound Sterling and
spot purchase rates for US Dollar, fixed by
the Reserve Baok, during the last three years
are given below :

— -~ ——— - W mw e et e——

As on Pound 1—Rs. US$ 1=Rs.
1.1.1984/
3.1.1984* 15.30 10.5485*
1.7.1984/
2.7.1984% 15.1S 11.1857%
11.1985 '14.40 12.3762
1.7.1988 16.20 12.3153
1.1,1986 17.50 12.0482
1.7.1986 19.10 12.3457
1.1.1987 19.35 13.0039
24.3.1987 20.75 12.8041

*Rate as on the first working day of the
month gs been indicated.
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- Ioflation in the country depends on a
number of factors such as the leve] of and
variations in effective demand, the supply
situation with regard to individual commo-
dities and the owversll liquidity in the
economy, While it is difficult to estimate
precisely the impact on inflation of wvaria-
tions in prices of internationally traded com-
modities due to exchange rate fluctuations, it
is likely that the effect of these factors on
the overall domestic inflationary trends has
not been very signficant in recent years.

SHRI K. RAMACHANDRA REDDY :
The answer has been given in detail. Ac-
cording to the answer, on 1.1.84 the value
of the rupee with regard to Pound was Rs.
15.30 per Pound and on 24.3.87 we bave
to pay Rs. 20.75 per Pound. That means in
three years the value of the rupeec has fallen
by 20 per cent. If this is the rate at which
the value of the rupee falls down; the valve
of the rupee by 1690 i e. end of the decade,
will be very very low. Is Goveroment con-
templating to take any steps to arrest the
fall io value of the rupee ?

SHR1 BRAHMA DUTT : I could not
understand what exactly the Hon. Member
wants to kaow.

SHRI K. RAMACHANDRA REDDY :
What will be fate of the rupee in 1990 if
the rate of fall continues at the  prevailing

rate.

WRITTEN ANSWERS TO QUESTIONS

{English)

Relaxation of Ban on Fresh
recruitments in Banks

*492. SHRI G. S. BASAVARAJU :
Will the Minister of FINANCE be pleased
to state : *

{a) whether the three year old restric-
tion on fresh recruitment in public sector
banks has been relaxed;

{b) the conditions under which the re-
laxation has been made;



35 Wricten Angwers

{c) whether his Ministry has also direct-
ed the bank manage.nents (o streamline their
manpower plan and alsc improve the work-
ing of the banks; -

(d) whether the Banking Division of his
Ministry has issued any guidelines to serve
as the basis for undertaking an indepth as-
sessment of the staff requirement; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI
JANARDHANA POOJARY) : (a) ta (e). In
June 1984, in order to effect economics in
expenditure, instructions were issued banaing
creation of new posts and filling up of
vacancies in public sector banks. However,
certain exemptions had bean provided since
then in order to meet specttic and urgent
man-power requirements. These instructions
have been reviewed in consuliation with the
RBI and fresh guidelines have been issued in
January, 1987. Under these instructions, the
bank mapagements have been advised to
pndertake an indepth reassessment of their
staff requirements keeping in view the follow.
ing broad guidelines :

(a) Tbe incremental staff expansion is
allowed wupto 1.5 per cent per
annum for the remaining period of
VII Five Year Plan. taking the
actunl staff position as on 31st
December, 1986 as the base;

{b) Concerted efforts should be made
by the banks to improve the per
head business. Banks with per head
business below the industry nore
will have to make special efforts in
this regard and. witht this end in
view, limit their staff growth to one
per cent per annum until such time
as they reach the industry porm;

(¢) The staff position for the baok as a
whole and for each zone/region
should be reviewcd taking into
actount the number of branches,
nature and volume of business,
staff productivity, income and ex-
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penditure etc. The staffing . pattern
of the branches should also be¢ re-
viewed on these lines;

(d) The excess staff in various pockets
should be casefully assessed and
such staff should be redeploycd at
needed places, before creating addi-
tional posts.

Apart from the above. specific instruc-
tions, Reserve Bank of Ipdia holds periodical
reviews of the performance of public sector
banks which are directed towards sccuring an
improvement in the working of the banks,

Task force of ex-servicemen to
gnard forest wealth

*496. SHRI V KRISHNA RAO : Wwill
the Munister for ENVIRONMENT AND
FORFSTS be pleased to state :

(a8} whether Government propose 10 raise
a task force of e¢x-servicemen to guard the
forest wealth in the country;

{h) if so, the details thereof; and

(¢) if not, the reasons therefor ?

THE MINISTFR OF ENVIRONMENT
AND FORESIS (SHR!I BHAJAN AL
(r) to ‘¢) Territorial jurisdiction over forests
vests with the respective Governments of
States and Usion Territory Administrations,
whosz responsibifity it is to protect these
forests. It is they, therefore, who would
provide the st«ff for the protection of forests.
Central Government have spoosored a
scheme. entitled Development of Infrastruc-
ture for Protection of Forests from Biotic
Interference under which the Central Govern-
ment provides assistance for non-recurring
items of expenditurc. The State Governments
and Ugion Territory ‘Administrations may
raigse Protection Force compiising of ex-
servicemen to protect forests,

Fixing of datly rate of rupee by
R.B.L,

*497 SHRI HANNAN MOLLAH:
Will the Minister of FINANCE be pleased
to state :
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() whether the Reserve Bank of India
is fixing the daily rate of therupec in a
manper that leads to a gradual fall in its
value in relation to the mujor currencies;

{b) if so, the reasons thereof;

{c) if not, the value in the last three
years, yu_fr-win; and

(d) Governmeat’s views therecon ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
{(SHRI BRAHMA DUTT): (a)and (b).
The exchange rate of the rupee is fixed with
reference to the vaiue of a basket of
cutrencies, mainly of countries wnich are
India’s major trading partners. The exchange
rates between rupee and other currencies
move upward of downward depending upen
the fuctuations in  the wvulue of these
currcncies. In a regime of floating exchange
rates, such frequent variations in exchange
value of rupee are not unusual

{¢) and id). The middle rates for Pound
Sterhing and spot purchase rates for US
Duoilar, tixed by the Reserve Bank during the
last three years are given below :

As on Pound I = Rs. US $1==Rs,
1.1.1984/
3.1.1984% 1530 10 5485°
1.7.1984/
2 7.1984* 1515 11.1857F
! 1.1985 14.40 12.3762
1.7.1985 16.20 12.3153
1.1.1986 17.50 12.0482
. 1.7.1986 19.10 12 3457
1.1.1987 19.35 13.0039
24.3.1987 20.75 12.8041

- CHAITRA 11, 1909 (SAKA)

*Rate as on the first working day of the
moath has been indicated.
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Exemption for expenditure by cash
payment under Income Tax Act

*498. SHR1 THAMPAN THOMAS :
Will the Minister of FINANCE be pleased
to state :

() Whether Government have received
representation demanding for deletion of
sectiop 40-A(3) of the Income Tax Act,
or its suitable amendment by enhancing
the limit of Ks. 2500/- as a permissible
deduction of expenditure for which payment
is made in cash, io view of ten times rise
in prices since 1969;

(b) if so, the rea&tion of Government
thercon; and

{¢) the time by which the necessary
amepdment is proposed to be introduced in
Parliament ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHANA POOJARY): (a) Yes, Sir.

{b) The matter is under consideration of
the Government.

{c) The amendment in this regard, if any,
will be brought through the Direct Tax Laws
(Amendment) Bill, 1987 which is proposed
to be introduced in Parliament during the
current Session.

Pattern of savings

*499. SHRI C. K. KUPPUSWAMY :
Will the Mioister of PLANNING be pleased

. 10 state :

{a) whether any research/study has been
undertaken by Government agencies/bodies
regarding the pattern of savings in the
country;

(b) if so, the details thereof; and

{c¢) whether the policies and the develop-
mental schemes are framed taking into
accoyot the study reports regarding the
savings patiern ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI SUKH
RAM) : (a) Yes, Sir.

{b) A statement is given below,
(c) Yes, Sit
Statemcot

A Working Group on Savings was set up
by the Department of Statistics under the
Chairmanship of Prof. K. N. Raj in May,
1981 with the following terms of scfercnce :

(i) To undertake a critical review of the
available estimates of investment
and savings in the e¢conomy, both
of aggregate and their components;

(ii) To evaluate their interpretational
significance; and

v

(iii) To recommend improvements in the
methods and procedure of estimates
focluding suggestions &3 to the
possibility of buildiog regional
estimates.

The Report of the Working Group was
submitted in May, 1982. The Working
Group critically examined the available esti-
mates of Savings and Investment and the
methodology of estimation being followed
with a view to suggesting improvement in the
same. The Working Group observed that
the saving rates in both the public sector and
private corporate sector have registered
increases over this petiod (1950-51 to
1979-80) but the most sustained increases
have been in the househofd sector. Part of
the increases in saving in the housechold
sector can be traced to higher rates of saving

APRIL 1, 1987

Written Anpgare 40

and provident funds, and also on account of
various schemes enforced by the Govern-
ment, The Working Group forther observed
that the improvements achjeved in the series
on gross formation and savings over the last
two dccades, have made these estimates
almost as good as they can be expected to
be, given the nature of the economy and the
difficulties inherent in securing adequately
rctiable data. They recommended that more
disaggregated cstimates of household sector
and public sector saving may be attempted.

Cut in US aid

*500. SHRt S. M. GURADDI :
SHRI H. N. NANJE GOWDA :

Will the Mipister of FINANCE be pleased
to state

{a) whether India has expressed concers
at the sharp and disproportionate reduction
in bilateral assistance from the United Siates
and has emphasised the need t{o step up
developmental aid;

(b) if s0, to what extent the US aid had
been reduced duriog 1986;

(c) whether it was less then in 1984-85:
and

_(d) whether there is any improvement in
the US aid during 1987 ?

THE MINISTER OF STATE OF THB
MINISTRY OF PETROLEUM AND
NATURAL GAS AND WINISTER OF
STATE IN THE MINISTRY OF FINANCEB
(SHRI BRAHMA DUTT)} : (a) to (di. US
assistance to indta is extended on the basis
of their Fiscal Year which run from Outober
1o beptember, The assistance extended by

among houscholds proper in the form of them during the years 1984 to 1987 isas
bank deposits, insurance policies, and pension follows :
US FY Develoment Economic PL 480 Total
assistance Support Tutle 11

Fund assistance  (§ Million)
1984 (Oct. 83 —Sept. 84) 87.50 115.13 292.63
1985 (Oct. 84 —Sept. 85) 85.00 90.68 175.68
1986 (Oct. 85—Sept. 86) 72.48* 7.00 91.10 170.58
1987 (Oct. 86 —Sept. 87) 53.00 - 74.80 127.80

(estimated)

*in addition, the U.S. re-obligated an amount ot‘ $ 14.1 million which bad been obliaated

under carhcr loan and grants.
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The US Government has indicated that
the reduced lovel ia US FY 1987 has been
esmntially the result of its internal budgetary
constraims. Our concern at the reduction in
the Ievel aid to india in FY 1987 and . the
need to step up assistance to India bas been
expressed to the US authoritics.

Collections through lndira Vikas
) Patra

*503. PROF. K.V. THOMAS : Will
the Mipister of FINANCE be’ pleased to
simte :

(a) whether priority is proposed to  be
given to divert the amount collected through
lndira Vikas Patra for developmental acti-
vities; and

(b) if s0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) ! (a) and (b).
Collections through Todira Vikas Patra are
not earmarked for any specific developmentsl
activity. These, along with other  small
savings, are utilised for giving long term
loans to State Goverpments.

House bullding lorn scheme of LIC

*304. SHRISRIBALLAV PANIGRAHI :
Will the Minister of FINANCE be pleased
1o siate ©

{a) whether {1 has come to the notice of
Govetoment that the prodedure of the house
building loan scheme of Life Insurance Cor-
poratiop is very cumbersome and difficult
causing great deal of hardship to the loanees;
and

(b) il so, the steps bcing taken to
simplify and liberalise the procedure 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1I
JANARDHANA POOJARY) : (a) and (b).
Procedure for grant of loans under the
various housing schemes of LIC is deter-
mined keeping ia view the rolevant provisions
of the Insurance Act as applicable to LIC
With regard to security and overall interests
of the policyholders. Actiob has been taken
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by the LIC from time to time to modify and

. simplify the procedure to the extent possible

and necessary, keeping in view the statutory
and legal requirements. Steps taken by the
LIC in the recent past, inter allo, relate to
(i) grant of loan by deposit of title deeds,
resulting in simplified procedure regardiog
documeotatior and also saving in stamp
duty and registration charges; (ii) reduction
in the pericd of investigation of title to
property from 25 years to 15 years in metro-
politan cities and 20 years at other centres;
{iii) change in the criteria of acceptable age
of the building, raising it from 25 years to
38 years; (iv) raising of the limit of loan
under the ‘Own You Home' Scheme from
Rs. 1,50,000 to Rs. 2,50,000; and (v)
cligibility of loan for purchase of dwelling
upit costing upto Rs. 5 lakhs, as against
Rs. 3 lakhs earlier.

Establishment of Maripe Park at
Malwan

*505. DR. DATTA SAMANT : will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

{a) the progress made so far in regard
to establishment of Marine Park at Malwan
in Sindbudurg district of Maharashtra and
the money. spent;

(b) the saliont features of this park; and

(c) the estimated expenditure oo this
park ?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI BHAJAN LAL):
(a) According to the report received from
the Government of Maharashtra, the draft
potification declaring an area of 2912
hectares at Malwan as a marine sanctoary,
is under the consideration of the State
Government. No expenditure has been
reported.

(b) and (c). A core area of 318 hectares
and a buffer area of 2594 hectares has been
proposed. At the present moment ‘it is not
possible to aseess the cost involved,
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[Framslation]

Licences for electronic factories
inU. P

*506. SHRI HAFIZ MOHD. SIDDIQ :
Will the PRIME MINISTER bs pleased to
state the nuwber of new licences issued for
the setting up of electronic industries in
Uttar Pradesh during 1986 ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHR!I K. R,
NARAYANAN; : During the ycar 1986,
13 Industrial Licences (ILs) 19 Letters of
Intent (LOls) and 93 Registrations have
been issued for setting up of electronic
industries ia Uttar Pradesh.

{English)

Sponsoriag of scientists in Indias
Missions abroad

*507. SHRI AJAY MUSHRAN : Wiil
the PRIME MINISTER be pleased to state :

(a) whether Goveroment sponsor profes-
sors and scient}sts as Scientific Attache in the
Indian Missions abroad; and

(b) if so, how many scientists arc being
spopsored during 1986-87 and proposed
for 1987-88 ?

THE MINISTER OF STATE IN THE
MINISTRY OF SQIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
BLECTRONICS AND SPACE (SHRI! K. R.
NARAYANAN) : (a) There are five posts
of Scientific Attaches—one each in the Indian
Missions in Washington, Moscow, Longdop,
Bonn and Tokyo. These posts are filled up
from amongst thé eligible scientists and
technologists working in various Depart-
ments/Universities/scientific institutions based
on the recommendations of the U, P. 8. C,
nSciex}tim working in Madbya Pradesh
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Agticoltural Universities can slsc apply for
these posts if they faffil the eligibi
conditions. he

(b) No scientific attaches have been
appointed during 1986-87. During 1987-88,
the posts of scientific Attaches in various
Missions are planned to be filled up by new
incumbents on the expiry of the deputation
term of the existing Attaches.

Suggestions by lusdustria} Ecogomists

*s508. SHRIMATI  BASAVARAJE.
SWARI : Will the Minister of PLANNING
be pleased to state :

{a) whether the Industriali FEconomists
Group constituted by the Planning Commis-
sion has called for detniled research studies
on price formation and firm level behaviour
studies on technology development and
investments,

{b) whether the Group eof the Plunping
Commission has also made a number of
suggestions in this regard to the Govern-
ment;

(¢c) if so, the details of the suggestions
and to what extent the -Government have
examncd those suggestions; and

\d) the steps being taken to Implement
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI SUKH
RAM) : (a) to {d). The Panel of Industrial
Economists of the Plaoning Commission bas
generally underlined the nced for studies on
firm’s behaviour in price formulation and
investment and technology decisions. The
nature and scope of such studies have Dpot

_yet been decided.

{Translation)

Alleged Fravd in State Bank of
Tudore Chandni Chowk Branch,
Dethi

*509. SHRI RAJ KUMAR RAI: win
the Minister of FINANCE be pledsed to
state ;
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(#) whether two cases of fraud in cusrent
sccounts in the State Bank of Jodere,
Cbandni Chowk Branch, Delhi were detected
in 1979 and 1980;

(b) if so, the nymber of employees found
guilty; and

(c) the action tekep against™them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOJARY) : (a) to (c). State Bank
of lndore bas reporicd that in 1979 there
was one case of fraudulent withdrawal of
Rs. 45,000/ from a current account in s
Chandai Chowk Branch, The perpetrator of
the freud was prosecuted and underwefit one
month's rigegous imprisonment. The Police
d d not report crimingl involvement of aony
officerfemployee of the Bank. However,
keeping in view their negligence, State Bank
of Indore drew up depastmental proceedings
against two officers and one other employee.
1he two officers were awarded punishment
of stuppage of one iucrement for  their
negligence. The empioyec has also been
warned for his lapses.

State Bank of Indore has Blso reported
that 10 1980 there was a case of payment of
4 stopped cheque for Rs 64,988 in another
account. In this case the officer responsible
for the lapsc has been warned.

(English)

World Bank sector sdinstment loan
for export sector

*510. DR. B L. SHAILESH :
SHRI SHANTARAM NAIK :

Will the Minister of FINANCE be
pleased to state :

(a) whether India is likely 1o go in for
a World Bank sector adjustment loan for
mecting the requirements of the export
sector;

(b) if 80, the amount of loan proposed
1o be sought;

(¢) the conditions, if any, fmposed by
the World Bank for the grant of the ‘scctor
adjustment Joan®; and
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(d) the advantages of taking the sfore:
said type of loan ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : (a) No Sir.,

(b) to {d). Do not arise.

Complaiots from Government
Pensioners

5079. SHR{ R. M. BHOYE: Will the
PRIME MINISTER be pleased to state :

{a) whether Government have received
some complaints that rules on payment of
pension and gratuity to the retiriog employees
were not being observed, causing bardships
to the retiting employees; and

{b) if so, arrangements made by Govern-
ment 1o follow the prescribed procedures
both in letter and spirit ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS {SHRI P. CHIDAM-
BARAM) : (a) and {b). Yes, Sir. 1t is for
this reason that the Government has reite-
rated the instructions in January §987 to
ail heads of office to ensure 15sue of Pension
Payment Order one month in advance of the
date of retirement. In cases, where a delay
in payment of pension/gratuity is anticipated,
the heads of office have been directed to
sanction provisiona! pension and provisional
gratuity as provided in the rules. Employees
have also teen advised to bring the cases of
delay to the notice of Department of Pension
and Peosioners’ Welfare.

Generation of electricity by atomic
power plants

5080. SHRI LAKSHMAN MALLICK :
Will the PRIME MINISTER be pluud to
state :

(a) the total oumber of hours for which
each atomic power plant stopped generating
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electricity during 1983 to 1986 plant-wise
and reasons therefor; and

(6) the estimated loss suffered as result
theroof 7

THE MINISTER OF STATE IN THE

MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DBPARTMENTS OF OCBAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACR (SHRI K. R.
NARAYANAN) : (a) The information is
fursished below :

Down time in Hours

Station/ - - —
Upit 1983 1984 1985 1986
TAPS
Unit- 1 3368 109$ 2566 806
(38%) (12%) (29%) (9%)
Unit-2 1241 3168 701 3145
(14%) (36%) (R%: (36%)
RAPS
Uhit-1 Shut down Shat down 6845 Shut down
(78%)
Unit-2 2081 2915 2540 2017
(24%) (33%) (29%) (23%)
MAPP
Unit-1 2021* 3933 4125
(25%) (45%) (47%)
Unit-2 2035%*
(43%)

*Data since 27.1.1984 (Commercial operation date).
**Data since 21.3 1986 (Commercial operation date).

The shut down time is generally attributable
to planned fuclling/maintenance outsges and
forced outages due to equipment problems.
and grid problems, RAPS-Unit-1 has not
been functional due to the end shield
problem except for a period of about
3 months in 1985, MAPS Unit-1 lost about
4 months in 1986 due to the failure of the
main transformer. A major portion of the
time lost by MAPS-2 was due to a problem
in the fuel transfer system outside the
reactor,

(b} The shortfall in generation is about
12.5 per cent of the budgeted figure.

Completion of projects under oil
sector

5081. SHRIMATI GEETA MUKHER-
JEE : Wilt the Minister of PROGRAMME
IMPLEMENTATION be pleased to state :

(a) the projects under construction under
the oil sector;
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(b) whether "all the projects under oil
sector are running as per schedule;

{c) if not the reasons therefor; and

(d) the steps proposed to expedite their
completion in time ?

THE MINISTFR OF PROGRAMME
IMPLEMENTATION ‘A B. A GHANI
KHAN CHOUDHURY): (a) and (b). Thirty

two projects were under implegrentation (as -

on 31 12 1986Y in oil sector out of which
1 2 projects were running on schedule

{c) The wain reasons for delay include
inter alia, problems concerning land acqui-
sition, delay in supply of critical equipment,
change in scope of work, non availability of
cement, steel etc  and law and order
problem

(4! The steps include effective monitoring
through Monthly Flach Report and Quarterly
Status Report System, simplfication of pro-
cedures for” deretervation of forest land,
higher delegation power to project authbori-
ties and constant préssure on  them for
expeditious completicn.

Central assistance to Electronic
Teleprinters

S082 SHR! PURNA CHANDRA
MALIK : Will the PRIME MINISTER be
pleased to statc :

(a) whether Union Government have
sanctioned financial assistance for the Elec-
tronic Teleprinters Project of West  Bengal;

and

{b) if so, when it was sanctioned and
paid ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISIER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVE.-
LOPMENT, ATOMIC ENERGY, ELEC.
TRONICS AND SPACE (SHRI K. R,
NARAYANAN) : (a) No Sir.

(b} Does not arise.
Strong Central Groups lo Ministries

. 5083. SHRI K. RAMAMURTHY :
Wili the PRIME MINISTER be pleased to
state :
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(a) whether strong central groups have
been constituted in each of the major
Ministries as recommended in the Technology
Policy Statement;

(b) if so, their achievements so far:

(c) the recommendations of the Techno-
togy Policy Implementation Committee;

and

{d) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE ‘AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHR! K. R.
NARAYANAN) : a) to (d). In pursuance of
Techunology Policy Statement, Technology
Policy Implementation Committee (TPIC)
had recommended sefting up of a Central
Group for Techoology Forecasting under the
Planning Commission and Sectoral Groups
in Mumistries dealing with economic and
technical matters/R & D to undertake
technology forecasting and technology impact
assessment  studies. Technology  Policy
Implementation Committee had also recom-
mended strengthening of technology forecast.
ing mechanisms at corporate level,

The Government has approved setting up
of Technology Information, Forecasting and
Assessment Council (TIFAC) as an auto-
nomous organisation under Department of
Science and Technology, and also seiting up
of Sectoral TIFA Groups in  all economic/
technical Ministries and Scientific agencies.
TIFAC and Sectoral TIFA Groups are in
the processes of being set up.

Processing data rollected from major

rivers
&

5084, CH. RAM PARKASH : Will the
Minister of ENVIRONMENT AND FORESTS
be pleased to state :

() the time by which the results of the
monitoring studies of basin-wise water quality
of major rivers would be available;

(b) when were the studies started; and

{c) the details thereof ?
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THE MINISTTR OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) The
results “of the basin-wise water quality
monitoring in some of the major rivers are
already available;

(b) The study for the Yamona river basio
was started in 1977 and in subsequent years
studies were taken up in other rivers;

(c) The studies for determination of
river water quality include. the following
parameters : Biochemical Oxygen Demand,
Dissolved Oxygen, Suspended Solids and
Total Coliform.

New Forest Policy

5085. SHRI AMARSINH
RATHAWA :
SHRI CHINTAMANI JENA :
SHRI LAKSHMAN MALLICK :

Will the Mipister of ENVIRONMENT
AND FORESTS be pleased 1o state ¢

(a) whether Government have evolved a
new Forest Policy ia the country;

(b) if so, the dotails thereof ?

(c) the steps taken for the impiementa-
tion of the policy; and

(d) whether any special attention is being
given to'the rural and tribal arecas of the
country for the implementation of the
policy ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI 7, R, ANSARI): {a) to
(d) Revision of the National Forest Policy is
under the consideration of Government.

Listing of closely beld companies with
Stock Exchanges

5086. SHRI SANAT KUMAR
MANDAL : Will the Minister of FINANCE
be pleased to state :

(a) the reasons why the closely held
companies avoid getting themselves listed on
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the Stack Exchanges and its impsét on the
stock market;

(b) the names of the closely held com-
panies and their links 'with the large indus-
trial houses which have not so far got them-
selves listed on the Stock Exchanges; and

(c) the action Governmept propose (o
take ip the matter 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHR! BRAHMA DUTT) : (a) There is pno
statutory requirement that closely-held com-
panies must get their shares listed on a
recognised stock exchange. Thus listing is &
matter of choice unless specifically directed
by the Government otheswise, aond there is no
avoidance as such.

(b} Governmcnt does not maintain  such
particulars.

{(c} Does not arise.

Tssue of secondary market by NTPC
bonds

5087. SHRI H. B, PATIL : Will the
Minister of FINANCE be pleased (o
state ;

(a) whether the National Therma! Power
Carporatinon has decided to issue recond
series of public bonds, involving across the
counter sale end purchases through the
banking systems; and

{h) if so,- the details
scheme in this regard ?

regarding  the

THF MINISTFR OF STATF OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : (a) No, Sir.

{b) Does not arise.

Relation between money in circulation
and groés natforal prodoct

£088. SHRIJAGANNATH PATTNAIK :
Will the Minister of FINANCE be plessed
{0 state
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(a) whether Goverpment have made any
study regarding the creation and equitability
relation between money in circulation and
groas national product; and

(b) if 50, the details regarding the effect
of such steps on inflation ?

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (S!-!Rl
JANARDHANA POOJARY) : (a) No, Sir.

(b) Does not arise.

Regularisation of dajly wage
employees in SSC

5089. PROF, NARAIN CHAND
PARASHAR : Will the PRIME MINISTER
be pleased to state :

(a) whether Government are aware that
a large number of employees are workiog on
daily. wages in the Staff Selection Commission
for over five years continuously;

{b) if so, the reasops for not regularising
their services so far especially in view of the
recent Supreme Court Judgement asking the
Government to treat/remunerate daily wage
employees of C.P.W.D. at par with the
regular group ‘D’ employees;

) if so, the likely date by which all

employces working on daily wages for over
five years as on date would be made regular;
and

{d) the reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MIN{STER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHR1 P.
CHIDAMBARAM) : (a) The number of
daily wage wotkers in the Staff Selection
Commission with service of more than five
years as on 31.12.86 is woine:r This is pot
considered to be large.

{b) to {d). As per the existing instruc-
tions, casual workers who are otherwise
eligible can be considered for appoiniment
#gainst Group D vacancies arising in tbe
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same office/orgenisation only. The Staff
Selection Commission being a small organisa-
tion do not bave large punrber of Group D
posts against which the regularisation of the
above mentioned daily wage workers could
be considered. Since regular appointments
of the workers in question against Group D
posts depend, inter-alia on the availability
of vacancies, no fixed time frame can be laid
down for the purpose.

Recovery of loaus from November,
1984 riot victims

5090. SHRI ANIL BASU : Will the
Minister of FINANCE be pleased to state :

(a) whether the Reserve Bank of India,
Central Office, Bombay has received repre-
sentation dated 31 Japusry, 1987 and aiso
carlier representations from ‘November,
1984 Riot Viciums Association, Janakpuri,
New Delhy’ regarding harassment being meted
out by the Banks Managements for rccovery
of relic{ bank loans in lump sum from the
riot victims;

(b} whether Government bave decided
to recover the relief loans io lump sum from
the riot victims through courts after initiating
legal proceedings, and

{c) the action taken by Government to
remove tne hardships being faced by the riot
victimns who are pot in a position to repay
the bank loans ?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Reserve
Bank of India bas reported that it has recei-
ved 8 represeptation dated 31st January,
1987 from November, 1984 Riot Victims
Association on 121h February, 1987 regard-
ing recovery of loans. It has advised its
Regional Office at New Delbi to look into
the complaints, .

{b) and (c). Reserve Bank of India issued
pecessary guidelines to banks vide its cir-
culars dated the 6th, 12th and 14th Novem-
ber, 1984 advising them to provide peed-
based loan assistance on comparatively softer
terms and copdnioos to the affected persons
in November, 1984 disturbances for conti-
nuiag/re-establishing their production, busj-
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ness and occupstion. It is envisaged that
such borroweyss are to repay the bank-logn
instaiments from the income generated from
their productive venturés/business and not
from the compensation reccived from the
Government. The banks follow-up with the
borrowers the payment of instalments as and
when they fall due according to the repay-
ment schedule. However, relief io the
repayment of bank losns can also be consi-
dered by the banks on the merits of ecach
individual case.

Loaas to STs under Self Employment
Programme for Educated Unemployed

5091. SHRI MAURICE KUJUR : Will
the Minister of FINANCE be pleased to
state :

(a) the pumber of Scheduled Tribes given
loans under the Self Employment Scheme for
Educated Unemployed in Orissa during the
last threec years;

(b) the total amount disbursed, year-wise;
and

(c) whether the earmarked target has
been achieved, if not, the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POQJARY) :{a) to (c¢). Reserve
Bank of India reported that as there was no
sub-target till 1985-86 for Scheduled Caste/
Scheduled Tribe beneficiaries under the
Scheme, the present data reporting system of
the banks does not generate {nformatiom in
the manner asked for. However, with effect
from 1986-87, the Government of India has
decided that atleast 30 per cent of the sanc-
tions will be in favour of Scheduled Caste/
Scheduled Tribe bepeficiaries.

The target, achievement and the amount
of loan sanctioned by the banks in the State
of Orissa during the last three years are
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given in the following table :

Years Target No: of cases Amount of
sanctioned loan sanc-

by banks tioned
(Rs. in lakhs)
1983-84 8600 6823 1368.62
1984-85 7000 7599 1703.65
1985-86 9300 8757 2039.64

Source : Reserve Bank of India/Ministry of
Industry (Data provisional).

Services of experts in Planaing
Commission

5092. SHRI N DENNIS: Will the
Minister of PLANNING be pleased to state :

(@) whether Goveroment propose to secure
the services of experts in various fields to
assist the Planning Commission at various
stages of the plan programmes of States; and

{b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING 1SHR! SUKH
RAM) : {a) and (b;. Services of cxperts in
vafious fields are obtained by the Planning
Commission fr_om time to time to catry out
studies in conpection with formulation of
Pians. 20 posts of pon-officiai Consultants
have been created for this purpose.

Deputation of Central team lo
Koukas region

5693. PROF. MADHU DANDAVATE :
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to siate :

(2} whether a Central study tcam is pro-
posed to be sent 1o tbe Konkan region of
Mabarashtra to study the adverse egviron-"
mental effect of large scale deforestation; and

(b) If so, the concrete steps proposed to

- ensure that the environmental conditions in

the region are imiproved ?

THE MINISTER OF STATE IN THE
MINISTRY 'OF ENVIRONMENT AND
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FORESTS (SHRI Z, R. ANSARI):
(a) and (b). No. Sir, However,. the foliowing
are the major steps taken to prevent
deforestation : ‘

(i) Reforestation of degraded forests,

(i) Afforestation of waste-lands 10
reduce biological pressure on exist-
ing forests.

(iif) Development of infrustructure for
the protection of forests from biotic
interference.

(iv) Creation of National Parks and
Wildlife Sanctuaries.

(v) Implementation of the Forest
(Conservation) Act, 1980 to check
diversion of forest land for pon-

forests purposcs.

(vi) lssue of guidelines from the centre
for the better maosgement and
protection of existing' forests.

(vii) Development of alternative sources
for domestic energy.

(viii) Substitution of wood by alternative
materinls in packing, railway sleepers
and building conatruction,

Atomic powes plast in Gujarat

5094. SHRI MOHANBHAl PATEL:
Will the PRIME MINISTER be picased to
state @ ’

(a) whether Government purpose (o set
up an automic energy plaat in Saurashtra
region of Gujarat during the Seventh Five
Year Plan;

(b) if so, the details slongwith the loca-
tion of the plant; and

() if not, the reasons therefor and the
criteria adopted by Government for setting

up such plants at various places in the

Country ?

THE MINISTER OF STATE IN THE

MINISTRY OF SCIENCE AND TECHNO- -

LOGY AND MINISTER OF STATE IN
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THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC. ENERGY, ELEC-
TRONICS AND SPACE (SHRI K. R.
NARAYANAN) : (a) to (¢). The report of
the Site Selection Commitiee relatibg to the
Western Electricity Region, of which Gujarat
is a constituent state, is under consideration
of Government.

Deputation of Indlan Forest Service
officers abroad

5095. DR. T. KALPANA DEVI : Will
the Mipister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether officers of the Indian Forest
Service are allowed foreign deputation;

.{b) whether such deputations result in

shortege of trained personpel in the country;
and

’ {c) if 50, steps proposed to remedy the
situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHR!1 Z. R. ANSARI) : (a) Yes,
Sir.

{b) No, Sir. The aumber of Indian Forest
Service Officers on foreigo deputation is very
few. Further, officers are deputed for assign-
ments abroad for limited periods, at the end
of which their return to India is insisted
upon.

(¢) Does not arise.

Amnesty scheme for gold

5096. SHR! P. M, SAYEED : Will the
Mipister of FINANCE be pleased to sthte :

(a) whether Government have announced
amnesty scheme declaring not to initiate any
action under the provisions of the Gold
(Contrel) Act if the licensed gold dealers
disclose the possession of gold in any form;

(b) if so, the details of the scheme;

() whether any date has been fixed upto
which the amnesty would be operative; and
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{d)'tbe number of gold licensed dealers
who have declared the possession of gold so
far ?

FTHE MINISTER OF STATE iIN THE
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOJARY) : (a) Yes, Sir.

" {b) Under the provisions of Section 16(7)
of the Gold (Control) Act a Licensed Gokl
Dealer is required to make a declaration with
the Gold Castrol Officer in respect of the
, possession of any gold (primary gold, article
and ornamients) possessed, held or controlled
by him in any capscity other than the capa-
city of a Licensed Gold Dealer. In the con-
text of the amnesty scheme under the Income
Tax/Wealth Tax Act Government decided
that no penal action (including prosecution)
will be initiated under the provisions of Gold
(Control) Act against a licensed gold dealer
in case a simultaneous declaration is made by
him under the amnesty scheme regarding the
possession of gold under the relevant provi-
sion of the Gold (Control) Act.

{c) *The scheme was operative upto
31.3.1987.

(d) Since the scheme was operative till
yesterday i.e. 31.3.1987, the data is not
available.

Opening of bank branches

5097. SHRI SIMON TIGGA : Wil the
Minister of FINANCE be pleased to state :

(a) the number of branches of nationali-
sed banks ppened during the year 1986-87,
State-wise; and

(b) tbe total pumber of SC/ST candida-
tes appointed in these branches with details ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR.-
DHANA POOJARY) : (a) Reserve Bank of
India has reported that as per the informa-
tion so far received, the 28 Public Sector
Banks had opened 128 branches in different
$tates/Union Territorics during 1986 as per
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details given balow :

Name of State/
Union Territory

No. of branches
opened

Andhra Pradesh

Assam

Bihar 1
Gujarat

Haryans

Himacbal Pradesh

Karnataka

Kerala

Madbya Pradesh
Mabarashtra
Nagaland
Orsissa

Punjab

Uttar Pradesh
West Bengal
Arunacha! Pradesh
Deciin

Mizosam

S = o n B O W

[ I
& Q

[ I
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)

Total : 128

{b) Reservation for Scheduled Castes and
Scheduled Tribes are not applied by the
Public Sector Banks on branch-wise basis.
The data reporling system of banks does not,
therefore, generate information in the manger
asked for, However, according” to the latest
available information, during 1985, the 28
Public Sector Banks bhed recruited persons
belonging to Scheduled Castes and Scheduled
Tribes as per details set out below :

Category 10 which No. of persons belonging

recruited to Scheduled Castes and.
Scheduled Tribes
mwfdud
(i) Officers 850
(i) Clerical cadre 6732
(iii) Sab staff 3406
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Role of banks In development of
eastern region -

5098, SHRI RADHAKANTA DIGAL :
will the Minister of FINANCE be pleased
to state @ ’

(a) the role played by backs in the deve-
lopment of esstern region comprising the
States of Orissa, Bibar and West Bengal:

(b) whether these States have some basic
problems on the farm front;

{c) if so, the steps proposed to be taken
by banks to fu'fil the expectation of these
Stater in farm sector; snd -

(d) the detajls thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) Berks bave been
providing credit for devclopment of agricul-
ture and +allied activities, industries snd ser-
vice sectot in the Eastern Region compriging
the States of Orissa, Bibar and West Bengal,
as in the other parts of the country.

(b) to {d). National Bank for Agricutiure
and Rusal Develcpment (NABARD) bas
indicated that some of the basic problems
facing the Eastern Region on the farm front
are growing pressure of population on land,
fragmentation of holdings, poor water
management and inadequete drainaee result-
ing in water-logging, joedequate input deli-
very/marketing facilities et¢. Reserve Bank of
India (RBI) jontly with NABARD appointed
a Committee on agricultural productivity in
Eastern Region in ‘March 19813 utider the
Chairmanship of Dr. 8. R. Sen to identify
the consirmints in achieving the potentional
levels of agricultural production and suggest
remedial messures. The Committee has
recommended thet the bhasic strategy for
introducing intensive agricultura? practices in
the Esstern Region has to be through infras-
tructural development by making massive
investments on programmes for watér shed
development,  irrigation,  flood  control,
drainage, waler mapagement, power, resea-
rch, eatension, input supply, transport,
marketing, processing ctc. As on 8 number of
these recommendations, the concerned State
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Governments are reguired to take dedision’
and decide the priorities for allocation of
resources during the Seventh Pisn, these

" recommendations have sircady been brought

to the notice of the concerned State Govertn.
ments for tekiog appropriate action. The
banks have siso been advisgd to prepate
bankable schemes and include them in their

Annual Action Plans under the Lead Bank
Scheme.

1DBI credit to [odustries in Aodbra
Pradesh

5099. SHRI C. SAMBU : Will the
Minister of FINANCE be pleased to
state the amount given as credit by the Indus-
trinl Development Bank of India to various
industrics in Andhra Pradesh during 1986
and 1987 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOIJARY): The Industrial
Development Bank of India has reported
that indirect loan assistance sapctioned by
it to various ipdustries in Apdbra Pradesh
during 1986 and 1987 (January 1987 to
March 1987} was Rs. 69.24 ceores and
Rs 3.71 crores respectively

Afforestation programme in
. Andhra Pradesh

5100. SHRI S. PALAKONDRAYUDU :
Wil the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether Government have accorded
permission to an sfforestation project of the
Andbra Pradesh Government for greening tlie
heavily deforested and denuded areas sar-
rounding the twin cities of Hyderabad and
Secunderabad; and

{b) if so, the details thereof and estimat-
ed cost of the Project ?

THE MINISTER OF STATE ' IN THE
MINISTQY OF ENVIRONMENT AND -
FORESTS (SHRI Z. R. ANSARD: (&) A
Project proposal to be implemented by &
Variety of organisations and coordinated by

‘ a Voluntary Orgenisstion, named CHETANA
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for creating & green beit by tree plinting
around the twin cities of Hyderabad and
Secunderabad has been posed for assistance
to the Government of the Federal Republic

of Germany.

(b) The Project period is 10 years. The
Project envisages an outlay of Rs 15 crores.
External assistance is expected to be
Rs. 10.50 crores and the balance investment
of Rs. 4.50 crores will be arranged by
CHETANA, with the iavolvement of the

Government Departments. The - Projects
physical targets are :

1. Block Plantations 25,000 ba.

2. Planting of field bunds . 1,000 ba.

3. Roadside Planting 210 Kms.
4. Besutifying water courses 876 ha.

3. Institutional Planting 950 ha.

6. Industrial area planting 1,000 ha.

7. Recreational (area)

Planting 14,312 ha.

8. Household Planting 1 million plants

Cases pending with Centra)
Admiaistrative Tribapals

5101. SHRI! KAMLA PRASAD
SINGH : Will the PRIME MINISTER be
pleased to state :

.(8) oumber of cases Pending with the
Central Adminstrative Tribunals-Tribunal-
wise as on 20-3-1987 and steps taken to
dispose them of speedily;

(b) whether Government propowe to in-
crease the number of benches of the tribubals;

(c) whbether there is any proposal {o
construct a new building for the Principal
Tribuna!l at New Delhi; and )

(d) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS.
TRY OF HOME AFFRAIRS (SHR1 P,
CHIDAMBARAM) : {a) A statement show-
ing the position of., cases pending before
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varieus Benches of the Central Administra-
tive Tribunal as on 1.3.87 is given below. The
figures as on 20.3.87 are not avajlable.

The varipus steps taken to dispose of
cases quickly by the Central Administrative
Tribuna!l include clubbing of cases involving
common questions of law and facts pending
before vatious Benches of the Tribunal,
allowing minimum adjournment- of cases,
simplifying procedure of court work apd
allowing wtitten arguments to be fitled by the
parties instead of oral arguments wherever

possible.

{b) There is & proposal {o set up & Bench
of the Central Administrative Tribunal at
Ernakulam. More Benches of the Tribunal
will be set up at other stations.as and when
there is sufficient work-load to justify such
Benches.,

(c)} There is no proposal at present.

(d) Does not arise.

Statement
Si. No. Name of Bench Cases Pending
1. Priocipal Bench 2692
2. Ahmedabad Bench 1482
3. Aljahabad Bench 2146
4. Bangalore Bench 0451
5. Bombay Bench 0913
5. Caicutta Bench 1961
7. Chandigarh Bench 0760
8. Cuttack Bench q390
9. Guwahati Bench 0248
10. Hyderabad Bench 1458
11. Jabalpur Bench 0448
12. Jodhpur Bench 2220
13. Madras Bench 1168
14. Patna Bench 0511

Ri——

Total 17408
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Reservation for SC/ST la recraitment
of Armed Guards

5102. SHRI RAM PYARE PANIKA :
Will the ‘Minister of FINANCE be pleased
to state :

(a) whether reservations for Scbeduled
Caste/Scheduled Tribe Ex-servicemen in the
recruitment of Armed Guards Is provided
for in all pationalised banks - including
Allahabad Bank; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)and (b).
The reservation, for Scheduled Castes, Sche-
duled Tribes and ex-servicemen is provided
for in the recruitment by nationalised banks,
including Altahabad Bank, 1o their sub-staff
cadre which includes Armed Guards. There
15, however, no secparate reservation for
Scheduled Caste /Scheduled Tribe candidates
within the ex-servicemen category.

Joter-cadre tragsfer of All
India Service officers

$103 SHR1 PRAKASH V. PATIL :
Will the PRIME MINISTER, be pleased to
state !

‘(a) whether Union Government bave
asked State Governments {o consider sympa-
thetically the roquests for inter-cadre transfers
among officers of All India Services;

(b) whether State Governments take long
in forwarding such requests to Union Govern-
ment; and

(c) if so, steps propose in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
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OF HOME AFFAIRS (8HRI P. CHIDAM-
BARAM) : (a) The Government entertain
requests for inter-cadre transfer only on the
gtound of marrisge, from officers of All
India Services, who are borne on different
cadres, in order to bring them together to
lead 8 healthy family life. Care is, however,
taken to ensure that, as far as polsible, the
officer concerned does not net transferred to
his/her home State. State Goveroment were
informed of this ‘0 May, 1983.

(b} No complaint hu been received in
this regard.

{c) Does not arise.

Deputation of officers of Karnataks
Cadre to Centre .

5104. SHRI SRIKANTA DATTA

NARASIMHARAJA WADIYAR : Will the
PRIME MINISTER be pleased to state :

{a) the number of Tadian Administrative
Services and other allied services officers be-
longing to Karnataka Cadres posted at Centre

at present;

{b) since when those officers have been
on deputation: and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) The pumber of
Karnaiaka cadre officers belonging to the
Indian Administrative Service and the Indian
Police Service serving at the Centre, in posts
covered under the Centtal Staffing Scheme,
are 40 and 6 respectively

(b) and (). A Matemct;l indicating the
requisite information is given below,



67

Wrirten Answers

APRIL 1, 1987

Staten.ent

Written Answors 68

List of Karnataka Cadre officers belonging to 1.A.S and I.P.S., LF.S. serving
at the Centre in posts covered uunder the Central Staffing Scheme

Date from which

serving at the Centre

Sl Name Year of
No. allotment
1 2 3
1. M. K Venkateshan 1952
2. P. R. Dubbashi 1953
3. S. Varadan 1954
4. S. K. Warrior 1957
5. G. V. Vishwanath 1958
6. G. A. Narayan 1959
7. A. M. R. Moses 1959
8. V. Krishnao 1960
9. J.C.Lyon 1960
1. B. R. Prabhakara 1963
11. B. K. Bhattacharya 1964
12. N. P. Singh 1964
13. J K. Arora 1964
14. V. Balasubramanian 1965
15. C.T. Benjamin 1965
16. K. V. Irniraya 1966
17. M. C. Satyawadi 1967
18. P. D Shenoy 1967
19. Dhbirendra Singh 1968
20. 8. Krishna Kumar 1969
21. K. P. Pandey 1969
22. A. K. Agarwal 1970
23. J. N. Chaubey 1970
24. R Vishwanathan 1971
25. Ramesh Kumar 1971
26. K. P. Singh 1971
27. A. Sen Gupta 1972

16.12.1985
1.7.1977
2.12.1985
4.7.1983
35.1982
1.2.1985
15 4 1986
13 8.1984
31 8.1984
29 7 1985
20 12.1982
132.1984
22 7.1985
12.9 1985
12 8.1985
7.8.1985

28.8.198§
5.12.1uy83
110.1986
19.10.198]

17.1.1985§
11.4 1983
16.7.198¢6
22.4 198S

19.7.198)3
27.9.1982

18.5.1982
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1 2 3 4
28. P. B. Mahishi 1972 1.6.1983
29. M. L. Chandrakeerti 1972 ~ 7.6.1984
30. S. Sudhakar Rao 1973 25.9.1984
31. Brahm Dutt 1973 11.8.1983
32. S. Coonsul 1974 17.11.1983
33. 8. M. Acharya 1974 8.7.1983
34. S. V. Ranganath 197§ 7.8.1986
35. A. Das Gupta 1975 8.5.1986
36. Vinay Kumar 1975 25.6.1985
37. K. Mukerjeo 1978 14.12.1985
38. Arvind Jadhav - 1978 11.8.1986
39. 8. Das Gupta 1979 10.3.1986
40. K. Ratna Prabha 1981 22.8.1986
LP.S, Officers
1. A. P. Durai 1962 16.2.1987
2. T. Srigivasulu 1964 April, 1984
3. Jai Prakash 1965 25.5.1986
4. D. R. Karthikeyan 1964 August, 1984
5. Vijay Sasnur 1970 July, 1983
6. R.P. Gadegawanlia 1970 4.8.1982
I.F.S. Officers NIL
(Translation) iat;;a)towyﬁe:be;sz{ui‘:ﬁ:;m:: m1°°';§;

Proposal for accountability of officers

in delaying projects

5105. SHRI VILAS MUTTEMWAR :
SHR1 SARFARAZ AHMAD :

SHR] BHATTAM SRI

RAMA-
MURTY :

Will the Minister of PLANNING be
pleased to state :

delays and irregularities in the execution pof
projects; ~

(b) if so, the salient features thereof;
and

(c) when such legislation is proposed to
be introduced in Parliament ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI SUKH
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RAM) : (a) No, Sir. As per existing rules
and instructions, officers are already account-
able for any irregularity which may cause
delays in the execution of the projects. Be-
sides, Government have taken further steps
to improve administrative efficiency and “A
responsive administration™ has been made
point No. 20 of the pew Twenty Point
Programme, 1986. Ministrics/Departments
bhave been instructed to draw up Action
Plans, provide for delegatton of authority,
systematise procedures for inter ministerial
consultations, fix levels for disposal of various
categories of cases and their channel of sub-
mission These measures ¢ndeavour to focus
responsibilities in individual cases in less
ambiguous terms such that there can be more
meaningful enforcement of accountability in
the implementation of projects.

(b) and (c). Do not arise.

{English)

Fixiog of targets in physical terms

$106. SHRI NITYANANDA MISRA :
Will the Minister of PLANNING be pleased
to state :

(a) whether Plaoning Commission bas
been advised that targets should be -fixed in
physical terms and not in financial terms aod
higher physical tergets through administrative
efficiency and techoological inputs should be
achieved;

(b) if so, the steps takeo to implement
the above suggestions; and

(c) whether State Governments would
_also be advised accordingly ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI SUKH
RAM) : (a) The Planping Commission has
been advised to fix targets in physical terms
also. )

{b) One of the main objectives of the
Seventh Plan 1985-90 is its emphasis on
productivity and efficiency. The development
strategy of the Plan requires for its success
substantial improvements and economy in
resource use. Even in allocating investible
funds io the Public Sector, in view of resource
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constraint, one of the major consideratiens
has been to lay stress on increases in pro-
ductivity of the existing capital stock through
investment in replacements, balancing equip-
ment and modernjsation. As a result of this
crucial emphasis on efficiency the Incremental
Capital Output Ratio (ICOR) in this Plan is
expected to be around § which is lower thao
the trend value of 5.5.

(c} The guidelines contained in the
Seventh Plan are already being implemented
by the States and the Union Ministries. Be-
sides, the Planning Commission bas also
started monitoring from 1986-87, the finan-
cial and physical progress of Annual Plans
of States/U1s’ on a quarterly basis in the
carmarked sectors. The scheme of earmarking
of outlays is also being enforced more strictly
during the Seventh Plan. Further, Planmng
Commission has also started monitoring
maintenance expenditure of the States in
selectedl sectors~ (roads, power, irrigation),
autside the Plan, on an experimental basis.
The Finance Ministry has also initisted a
system of quarterly budgeting for the Union
Ministries. '

{Translation)

Companies issuing shares and
debentures for capital
investment

5107. SHR1 SHANTI DHARIWAL :
Will the Minister of FINANCE be pleased
1o state that the number of con:panies which
have been permitted by the Registrar of
Companies 1o issue shares and debentures
for capital investment during the last three
years ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE  MINISTRY OF
FINANCE (SHR! BRAHMA DUTT) :
Permission to issue shares and debentures s
given by the Controller of Capital lssues
under the Capital Issues (Control) Act, 1947.
During the last three years from 1984 to
1986 such permission has been given in the
case of 2340 companies.
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[English)
Tree plantation ‘prognmme niong
railway track
$108. SHRI VIRDH! CHANDER

JAIN : Will the Minister of ENVIRON-

MENT AND FORESTS be pleased to
state :

{a) the progress made in regard to tree
plantation programme along railway track
during the last three years; and

{b) the progress made in this regard in
desert areas of Rajasthan during the said
period ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENRT AND
FORESTS (SHRI Z R. ANSARI) : (a) Dur-
ing the last threc yenrs (i. ¢ from 1984-858
to 1986-87) 437.39 lakbh trees have been
planted on Railway land aloog Reilway
tracks.
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(b) Tbe information i3 being collected
and will be laid on the Table of the House.

Disparity in pay scales

5109. SHRI SYED SHAHABUDDIN :

Will the Mibister of FINANCE be pleased to
state :

(a) the level of existing disparity between
the IAS and other ARl India and Central
Services; and

{(b) the year of allotment in each All
India/Central Service of its scpior most
member holding the post of Secretary,
Additiona! Secretary and Joint Secretary to
Goveroment of India as on 1.1.1987 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVII: (a) and (b). Two
statements J and 1I indicating the position in
respect of part (a) and (b) respectively are
given below. ®

Siatement-|

Comparative Statement of scales of pay of Al India Services and Central Services

1. A S. Central 1. P. S. Indian Forest
Services Service
{Excluding IFS)

Rs. Rs. Rs. Rs.

| 2 3 4 5
Jusior Time Scale 2200-4000 2200-4000 2200-4000 2200-4000
" Senior Time Scale 3200-4700 3000-4500 3000-4500 . 3000-4500

" }
Junior Administrative 3950-5000 3700-5000 3700-5000 3700-5000
Grade

Selection Grade 4800-5700 4500-5700 4500-5700 4190-5300
Super Time Scale 5900-6700 5900-6700 DIG 5100- 4500-5700
6150 (Rs. Conservator

5400/- in
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16 -
1 2 3 4 5

18th year

or later)

1G 5900-6700 Additional
Chief Conser-
vator
5900-6700

C.C.F.

5900-6700

Note : Indian Foreign Service (a Central Service and not an All India Service) is on

par with 1AS scales of pay as above.

Statement-11

Year of atlotment|date of appointment so the Service in respect of Senfor-most officer
belonging to various All India Services{major Central Services Group *‘A* on Central

Deputation

Service } Senior-most officers at the Centre in post of
Secretary Additional Secretary Joint Secretary
1 2 3 4

I. AN India Services
1. IAS 1951 1955 1957
2. IPS (Police) 1952 1955 1958
3. IFS (Forest) .
I1. Ceatral Services
1. IAKAS 30.7.51 30.12.53 16.11.55
2. ICAS 16.11.55 28.1.57 10‘;.55
3. IDAS 3.10.58 15.4.87
4. IRS JT) 30.12.52 212,59
S’ IRS (C&CB) [ 2703-53 16-66‘
¢§. Indian Postat

Service 26.7.51 26.12.53 26.1.57
7. IRTS 1.12.50 14.1.57 1957
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1 2 3 4
8. IRAS 22.1.53 11.10.55 21.9.59
9. IRSB 3.10.52
10. IRSME 26.4.52 9.8.65
11. LTS 15.11.52 15.11.52 26.12.61
12. IMP 16.7.59 .
13. CPES 36.57 15.2.55
14. CWES 25.9.56 25.4.49
15. IFS (Foreign) 2.4.52 7.5.57 30.10.63 -

[P . e

Schedu'ed Castes/Scheduled Tribes
employees [n Central Services

5110. SHRI ANANTA PRASAD
SETHI : Will the PRIME MINISTER te
plcased (0 slate the total number of
employees in group ‘A’ ‘B’ ‘C’ and ‘D' of
the Centrsl Services 8s on the 1 January,
1987 and the number of person out of them
belonging to the Scheduled Castes and
Scheduled Tribes with their percentage to
the total number of employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATF IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : Since information is to be
collected from all Central Government units/
cffices all over the counuy; the figures
relating to 1.1.87 are not available yet. The
latest information complete in all respects as
on 1.1.85 is given in the statement below,

Statement

The representation of Scheduled Castes and Scheduled Tribes in Central Government
Services as on 1.1 1985

S Group Totai No. of Scheduled %age Scheduled %age
No, Employees Castes Tribes
1. A 57.849 4,228 7.30 1.001 1.73
2. B 69,0631 6,932 10.03 1,089 1.57
3. C 20,03.301 2.98,065 14.87 84,153 4.20
4. D 12,39,692 2,517,931 20 80 70,668 5.7
(Excluding Sweepers)
Total 33,69,905 5,67,156 16.83 1,56,911 4.63
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“Import duty of Yamshe out-board
engines for fishermen

5111. SHRI A. CHARLES : Will the
Minister of FINANCE be pleased to state :

(a) the percentage of duty levied on the
import of Yamaba out-board engines used by
traditional fishermen for fishing;

(b) whether a proposal has been received
from Govemment of Kerala to exempt the
Yamaha engines from import duty; and

(c) if so, the action taken by Unib;:

Government in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! JANAR-
DHANA POOJARY;: (2) Total customs
dody levied on import of any out-board
ongines, uysed by traditional fishermen for
-fishing, is 85 per cent ad valorem. However,
total customs duty levisble on out-board
molors imported by any Siate Fisheries
Corporation for ftment to boats used for
fishing operation and falling under customs
tariff heading 84.07 is 81.$ per cent od
valorem,

(b) and (c). The Government of Kerala
had forwarded certain representations in this
regard. The Government does not propose
to exempt out-board engines from import
duty. However, the Ministry of Agriculture
(Depsttment of AgMculiure and Cooperation)
bave evolved a scheme {starting from
1986-87) for subsidising the cost of out-
board epgines in ‘he maritime States/Union
Territories during the VII Five Year Plan
(1985-90).

Exemption from customs duty apnd
sales tax on import of agricul-
tural muchinery

5112. SHRI PRAKASH CHANDRA :
SHRI SUBHASH YADAV :
SHR1 DHARAM PAL SINGH
MALIK :

. Will the Minister of FINANCE be
pleased to state ;
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(a) whether Government propose to give
exemption from custom duty and sales tax
on the import of machinery for a'gﬂcultunl
processing unit; and

(b) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b). The
information to the extent possible is being
collected and will be laid on the Tabie of the
House.

Loan sanctioned under TRDP

5113. SHRI PRATAP BHANU .
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) the total number of loan cases
sanctioned by District Rural Development
Agencies (DRDA) under Integrated Rural
Development programme during the last two’
years of current plan period;

(b) state-wise details thereof;

{c}) the number of actual beneficiaries
who have recived the sanctioned logn amount
and subsidy as on 31.3.87;

(d) the oumber of cases still peonding
with the bankers without disbursement; and

(¢) the details of unutilised subsidy

component lying with DRDAS ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {(SHR1 JANAR.-
DHANA POOJARY): (2) to {(e). State-wise
details of number of beneficiaries assisted,
subsidy and term credit disbursed under the
Integrated Rural Development Programme
\IRDP) during the years 1985-86 and
1986-87 (upto January, 1987) (provisional)
are given below in statement I and statement
Tl respectively. The present data collection
system does not generate information relating
to number of sanctioned cases pending
disbursement and amount of subsidy
remaiping unutilised in the manner asked
for.
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Statement-T
Statewise details of number of bensficiaries assisted, subsidy and term credit disbursed
under the Integrated Rural Development Programms (IRDP) during the year 1985-86
(Provisional)
(Rs. in lakhs)
Si. Name of the Total families Utilisation Total
No. State/UTs assisted (Ncs)
1 2 3 4 5
1. Andhra Pradesh 181726 3138.96 4697.51+
2. Assam 51843 808.06* 946 73*
3. Bihar 370610 4330.57 7530.68*
4 Gujarat 99117 ’109”5.65‘ 1450.20%
5. Haryana 48496 804.53 1409 11
6. Himachal Pradesh 33397 459.15* 550.00*
7. J&K 24424 445.52 533.86
8 Karnataka 148794 1440 28* 2609.16*
9. Kerals 71044 990 95 343818
10. Madhya Pradesh 239144 2813.49 6740.57+
11. Mabarashtra 190174 3336.09 6058.09
12. Mampur 7643 135.21 26.27%
13, Meghalaya 7096 177.94 NA
14. Nagaland 5217 143.77 NA
15. Orissa 171069 1446.81° 1704 77*
16. Punjab 64612 872 18 1703.16
17. Rajasthan 140503 1354 23* 1906.85*
1R, Sikkim 2185 11.75 40 99
15. Tamil Nadu 203141 2925.16 5122.68
20. Tripura 147178 114 44§ 239.71$
21. Uttar Pradesh 580802 7814 29 14319.67
22, West Bengal 141782 1522.87% 2484.13
23. A & N istands 742 8 %4% 15.24%
24, Atum;:hal Pradesh 8344 153.56 0.27*
116 NA 3.48

25, Chandigarh
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1 2 3 4 L

- )

26. D&N Haveli 677 7.16 12.94
27. Delhi 2146 39.38 70.09
28. G. D. & Diu 7052 86.61 NA
29. Laksbadweep 554 33.13 28.65
30. Mizoram 2623 127.05 NA
31. Pondicherry 3142 37.92 78 64
All Jndia 2822993 36678 52 60627.46

NA-—Not available.

% __Information Upto Feb., 1986
. $—

"

Jan., 1986

Banks is for different months,

Statement- 1!

W

Statewise detalls of number of beneficiaries assisied substdy and term credit
disbursed under the Integrated Ruril Development Progromme (IRDP) during
the year 1986-87 (upto January, 1987)

(As on 2-3-1987)
(Rs. in lakhs)

+ —Break up will not tally with total as ioformsation for Cooperative and Commercial

Sl. Name of the Total Utilisation Total
No. States/UTs families
assisted (Nos.)
1 2 3 3 5
1. Andbra Pradesh 183520 3426.27 5025.60
2. Assam 37490 667 01+ 790.434
3. Bibar 3610tS 3310.89@ 6098.174"
4. Gujarat 109317 1693.77 2419 60
S. Haryana 331946 571.31* 950.71*
6. Himachal Pradesh 30204 513.58 684 65
7. 1J&K 18833 399 65 £37.96
8. Karpstaka 107081 162!.22; 2813.69*
9. Kersla 120982 1774.58 3359 04
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1 2 3 4
10. Madbya Pradesh 258741 3374.56 7179.05
11. Mabarashirs 160141 2833.72 5042.32.
12. Maaipor 9801 215.43 93.29
13. Meghalaya 4504 179,07 e "
14. Nagaland 2534 77.05 -
15. Orissa 114476 1476.65* 1781.79*
16. Puojad 49278 670.07 1399.59
17. Rajastban 79412 1034.43° 1454.17*
15. Sikkin 2272 27.16 93.54
19. Tamil Nadu 185379 3024.06 $337.45
20. Tripura 8305 246.32 3182.71
21. Utiar Pardesh 4777:73 7828.40 13028.03
22. West Bengal 140583 2038.29 3392.99
23. A & N hilands 1881 5.84%* 41.60-}
24. Arupachal Pradesh $909 151.90 0.81@
25. Chandigarh 131 1.42% 4 62*%
26 D & N Haveli 700 9.22 17.99
27. Dethi 3301 64.45 134.45
28. G. D. & Diu 8047 104.59 NR
29. lakshadweep 230 9.27% 5.74%
30. Mizorm 6979 223.58
31. Pondicherry 2649 37.12¢ 50.00*
Ali Indis 2525504 37580.28 62120.99

*__Information till December, 1986.

$— " » October, 1986.
7 2 v . August, 1986.
NR-—Not Reported.
(Transiation)

$114, SHRI DILBEP SINGH BHURIA °*

Funds for tribal sub-plan

Will the Minister of WEBLFARE be pleased
to state :

@—ioformdtion till November 1986:
+— "
. =—Nil

» September, 1986.

(a) whether the funds for Tribal Sub-
Plan and Special Component Plan are given
dirsctly to the beneficiaries;

(b) if not, the reasons therefor;

(c) whether State Governments Bnd it
difficult to utilise the funds without necessery
infrastructure; and
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(1) whether Scheduied Tribes benefi-
ciaries do mnot “get any benefit directly or
indirectly  from  regional development
schemes ?

THE MINISTER OF STATE OF THE
MINISTRY - OF WELFARE (DR.
RAJENDRA KUMARI BAIJPAD : {a) and
{b). Funds ecarmarked under Tribal Sub-
Plan and Special Component Plan by the
State Governments and Ugion Territory
Administration are meant fos schemes for
development of Scheduled Tribes and Sche-
duled Castes respectively. These funds are
channelised through the sectoral departments
and ficld agencies.

(c) States ip gencral do not experience
any difficulty in utilising the funds since
schemes under ISP and SCP also ioclude
infrastructural developroent.

®
(d) Those of the regional development
schemes which are included in Tribal Sub-
Plan bencfit the Scheduled Tribes.

{English)

Environmental clearance of various
projects in Maharashtra

5115. SHRI HUSSAIN DALWAL : Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether many sanctioned projects In
Mabharashtra are held up on account of non-
clearance from environmental point of view;

(b) whether the State Government has
to give land for. forestry equivalent to the
land likely to be diverted from forest land;
and

(c) if so, details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) 33

projects in - Maharashtra are pending for

clearance from the environmental point of
view,
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(b) and (c). If under the provisions of
the Forest (Conservation) Act, 1980 forest
land is permitted by the Government of
Iodia to be diverted to pon-forest use com-
pensatory afforesation is stipulated on equi-
valent non-forest land. However, where non-
forest lands are not available, compensstory
plantations are allowed to be raised over
degraded forest lends, twice in extent to the
arca being diverted. Noo avajlability of non-
forest land for compensatory plantation is
accepted by the Government of India oaly
on a certificate to that effect from the Chief
Sccretary of the concerned State Government
or Union Territory Adminisitation.

Custom duty on import of drug
{atermediates

5116. SHRI JANAK RAJ GUPTA :
Will the Minister of FINANCE be plessed
o state :

(a) whether the raw material (drug inter-
mediates; if imported attract a higher rate of
custom duty as compared to the finished drug
itsell; and )

{(b: if s0, the steps taken to bring about
a uniform rate of custom duty on all drug
intermediates instead of offering concession
to a selected few ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOIJARY) : (a) and (b).
Drugs generally carry an effective basic
customs duty of 60 per cent ad valorem and
drug intermediates 70 per cent ad valorem.
Auxiliary duty at the rate of 40 per cent ad
valorem and addutionsl (countervailing) duty
equal to central exclse duty arc leviable in
tddition. Concessional rates of customs duty
have been fixed, in consultation with the
Department of Chemicals and Petrochemi-
cals, only for such drug intermediates which
are predominantly used in the manufacture
of drugs and which generally have no indi-
genous angle.

Iadustrial Pollation

5117. SHR1 HARTHAR SOREN ; Wiil
the Minister of ENVIRONMENT AND
FORESTS be pleased to stato ;
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(a) the number of Industries identifed by
State Pollution Control Board as pollation
causing units as on 315t December, 1985;

(b) the extent of pallution and measures
taken by those industries since then;

{c) bow many industries cut of them have
been declared pollution free after taking
polfution control measures; and

(d) the detsils thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI; : (a) t0
(d). The figures as on 31st December, 1985,
are not available. However, according to a
survey conducted by the Central and State
Pollution Control Boards ull December,
1984, out of 4054 polluting industrsal units
{major and medium}, 2076 units instalied neces-
sary effluent treatment facilities. hese include
primary, secondary and territory treatment
depending on characteristics of poliutants
and standards prescribed by the State Poliu-
tion Coatrol Boards The industries which
have installed such facilities include fertihizers
pharmaceuticals, pulp and paper, chloralkali,
and man-made fibre.

Management of sick units by financial
fnstitutions and banks

5118 SHRI AJOY BISWAS : Will the
Minister of FINANTE be pleased to state :

{a) whether according to the guidelines
the financial institutions and banks are re-
quired to assume madhgement responsibility
of an unit when they are coafident of restor-
ing it to health in casc of growing sickness;
and ’

{(bi if so, the number of cases, till date
in which the financial institutions and Banks
have taken up the management responsibility
of the sick units during the tast three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Banks and financial institutions do not nor-
mally assume direct management responsibi-
lities of their assisted units and no guidelines
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have been issued in this behalf. In cases

where management deficiency is found to' be
the main cause of sickness, the institutions/
banks take steps to bring about a change in
the management by restructuring of boards,
induction of professionals and appointment
of whole-time nominees.

Rebhabilitation of sick industrial units

5119. SHRI SUBHASH YADAYV : will
‘the Minister of FINANCE be pleased to
state :

(a) whether a special meeting of the
newly constituied Board for Industrial and
Financial Reconstruction was convened in
Bombay during the second week of February,
1987 to chalk out rehabilitation packages
for sick units of the country:;

{b) whetber the meeting has called up on
Government for the rehabilitation of sick
industrial units ané to accord the highest
priority to it; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c).
Government and RBi have been emphasising
on banks and financial institutions for taking
effective action for the rebabilitation of
potentially viable sick units by preparation
of suitable rehabilitation packages. Govern-
ment have aliso sef up a Board for Iadustrial
and Financial Reconstructibn (BIFR) in
terms of the provisions of Sick Industrial
Companies (Special Provisions) Act, 1985.
No formal meeting of the BIFR was held in
Bombay in the second week of February,
1987. However, the Chairman of the Board
beld discussions with officers of the RBI,
financial institutions and banks with regard
to modalities of operation of the Sick In-
dustrial Companies (Special Provisions) Act,
1985. The BIFR would be taking decisions
in terms of this Act, on the merits of each
case, after it becomes operational,

Implementation of integrated tribal
deveiopment project

5120. SHRIMATI D, K. BHANDARI :
Will the Minister of WELFARE be pleased
1o state ;
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(a) the names of the States/Union Testi-
tories where Integrated Tribal Development
Project bas been fully implemented;

(b) whether the implementation of this
scheme is mositored; and

(c) if so, the manner in which the moni-
toring is done ?

» THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAL) : (a) Pro-
. gtammes uader Integrated Tribal Develop-
ment Projects are being implemenied ig (1)
Andhra Pradesh, (2) Assam, (3) Bibar,
(4) Gujarat, (5) Himachal Pradesh, (%) Kar-
oataka, (7) Kerala, (8) Madhya Pfadesh,
(9) Mabarashtra, (10) Manipur, (11} Onu!,
(12) Rajastban, (13) Sikkim, (14) Tamil
Nadu, (15) Tripura, (16) Uttar Pradesh,
(17) West Bengal, (18) Andaman and
Nicobar Ialands und (19) Goa, Daman and
Diuw.

(b) and (c). The progress of implemen-
tation of various schemes under Integrated
Tribal Development Projects is monitored
periodically. The number of tribsl families
economically assisted under various poverty
allevation schemes are monitored on monthly
sand quarterly basis both by the ano
Governments and the Government of Indu.‘

Hemlock Techoology

S121. SHR1 Y. S. MAHAJAN :

SHRI YASHWANTRAO
GADAKH PATIL :

SHR! SATYENDRA NARAYAN '

SINHA :

Will the PRIME MINISTER be pleased
to, state :

(a) whetber the Hemlock technology for
the manufacture of polysilicon has not so
far been made use of in our R&D pro-
grammes;

(b) if so, the reasons therefor;

(c) stept Goverament bave taken to
make use of this imported technology in our

APRIL i, 1987

Wrettien Answors 92

scieatific inatitutes/national laboratories and
manufacturing units;

(d) whether in the meantime Hemlock

bave offered the Intest development in their
technology;

(e) if 30, Goverament's reaction to the
offer; and

(f) whether Government are also examin.
ing any other technology for manufsciuring
polysilicon; if so, what are the comparative
advantages and disadvantages in the two
technojogies ?

BHL MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERQY,
ELECTRONICS AND SPACE (SHR] K. R,
NARAYANAN) : (8) 10 (¢). The Hemlock
technology for the manufaciure of polysiticop
bas not so0 fur beenmndcmofinnurk
& D programmes. The industrial techno-
logy for the manufaciure of polysihcon from
M/s. Hemloch Semicenductor Corpotation of
USA bas been acquired as ‘process package”
and “basic enginccring package™. The latter
documents bave been received only recently.
Leading R&D orgsaisations engaged in
the development of silicon had been inform-
ed of this situation. Dopartment of Electro-
nics through Ceuncil for Development of
Materials for Blectronics (CDOME) {s work-
ing out an overall R & D programme for
silicon, which will take into account the
technology received frem Hemlock.

(d) and (¢) M/s Hemlock Semiconduc-
tor Corporation have not made any com-
mercial offer oo their latest teshnology.
However, as per the Agreement, M's Hem-
lock Semiconductor Corporation have in-
formed Department of FElectronics on their
latest technological development which can
be super-imposed oo the technology already
éapplied by them.

(f) The Government is ar present fully
encouraging the indigencous techaologies fot
maoyfacture of polysilicon,
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Atemic power pliint in Haryans

5122. SHRI DHARAM PQL SINGH
. MALIK :
SHRI PRAKASH CHANDRA :
SHRI SUBHASH YADAV

Will the PRIME MINISTER be ploased
to state :

(a) whether the Government of Haryana
have recently spproached Union Government
for setting up of sn Atomic Power Plant in
Haryam;

(b) if s0, whether the request of Haryans
Government bas since been considered:

(¢) if so, the site selected for the same;
and

(d) the financial implication thereof 7

THE MINISTER OF STATE IN THE

MINISTRY OF SCIENCE AND TECHNO- .

LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCFAN DEFVE-
TOPMENT, ATOMIC ENERGY. ELEC-
TRONICS AND SPACE (SHRI K. R.
NARAYANAN) : (a) to (d). The Site Seiec-
tiow Committee of the Department of Atomic
Encrgy has visited sites in Harysna including
thos: recommeaded by the State Govern-
mrent The report of the Site Selection Com-
mittee relating to the Nortkern Electricity
Region, of which Haryana is a constitueat
state, is under consideration of Government,

Rbino Poachiag in Kaxiranga
Nationsl Park

$123. SHRI BHADRESWAR TANTI :
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) the present population of rhipos in
Kaziranga National Park in Assem and
whether they are facing extioction; and

(b} the aumber of rhinos kijjed during
1986-87 by the poachers ?

THE MINISTER OF STATE IN THR
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) The
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population of Rhinos in the Kaiiranga
National Park in Asmsam, &3 per the last
enumeration in 1984, is 1080..They are
not facing extioction.

(b) 41 rhinos were killed by the
poachers during 1986 and 3 .have been
kifled so far in 1987.

Repayment of 1. M.F. loaa

$124. SHRI YASHWANTRAQ .
GADAKH PATIL :
SHRI SATYENDRA NARAYAN
SINHA :
SHRIMATI GITA u
MUKHERIEE
SHRI PRAKASH CHANDRA :
SHR1 SUBHASH YADAV :
SHRI DHARAM PAL SINGH
MALIK :

Will the Minister of FINANCE be
pleased to state :

(8) whether repayment of IMF loans
would cost India more on sccount of éroklon
of the valoe of rupec \is-a vis Special
Drawing Rights;

(b) if so, the detsils thereof:

{c) whether Government would rédwe
such liabilities by effecting repayment in
rupees;

(d* whetber repayment liability as
percentage of Indin’t export earming has
gone up at & result of these changes; and

{e) the exchange rate of S D.R. in terms
of rupee in November, 1981 when the first
instalipent of IMF loan was drawn and the
present rate ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCR
(SHRI BRAHMA DUTT): (a) and {b).
IMF gave loans to India in SDRs and the
repayment is to be in terms of SDRs only.
Therefore, the cost of borrowings is net
pffected by the exchange Buctusatipns,
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(¢) The loans taken from IMF can got
be repaid in rupees.

(d) Repayment liability of IMF credits

in SDRs for 1983-84, 1984-85 and 1985-
86 amounted to :

{in milkon SDRs)

CFF EFF Total
1983-84  66.50 we . 66.50
1984-85  133.00 133 00
1985-86 66.50  131.25 197.75

In terms of percentage of export earnings
(Provisional) in rupecs the repayment of
IME Credits was : :

1983-34 0.720
1984-85 e 1.292
1985-86 2.224

(e) Exchange rate betweea SDRs and
rupees :

as oo 30th November, : SDR 1|
1981 ==Rs. 10.7281365
as on 24th March, :SDR I
1987 =Rs. 16.402232

Identification of backward areas

5125.SHRI PARASRAM BHARDWAJ :
Will the Minister of PLANNING be pleased
to state :

(8) whether some direction were issued
by Union Government 10 the State Govern-
ment o identify the backward areas for the
purpose of their development during the
Seventh Five Year Plan;

(P) if so0, the details regarding the areas
identified by the State of Madhya Pradesh;
and

(c) the plan of Union Government
regarding their improvement during the
Seventh Five Year Plas period ?
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THBE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI1 .SUKH
RAM) : (a) Planning Commission has not
issued any directions to the -State Govern-
ments 1o identify the backward areas for
the purpose of their development during the
Seventh Five Year Plan.

{b) Question does not arise.

{c) The responsibility far the develop-
ment of hackward areas within the State is
that of the concerned States. The formula
for allocation of Central Assistance for the
development Plans of the States is welghted
in favour of States whose per cspita income
is less than the oational average The ascheme
of devolution of non-Plan financial resources
recommended by the Bighth Finance Com-
mission favours less-developed States. The
Ceatre has been providing additional funds
for various area development programmes,
such as Drough! Prone Ares Programme,
Desert Development Programme, Hill Area
Development Programme, Programme for
the North-Eastern Region and fhe program-
me for the development of Tribal Areas
(Tribat Sub-Plans). The Central Government
has also been extending a number of finan-
cial incentives and concessions for setling
up indastries in selected buckward areas,

I.eave encashment

5126. SHRI V. 5. KRISHNA 1YER :
Will the Minister of FINANCE be pleased
to state whether Government propose to
introduce leave encashment benefit to bank
employees once in two years instead of
once in four years ?

THE MINISTER OF " STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : No proposal
has been mooted by Government to change
the existing provision for permitting the
bank employets to encash privilege leave
while proceeding on Leave are Concession

once in every four years.

Transfer poticy in Nationalised Bavks

5127. SHRIMATI PRABHAWATI
GUPTA : Will the Minister of FINANCE
be pleased to state ;
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(a) the policy regarding transfer in the
nationalised banks; )

(b) the number of bank officers having
more than 10 years of service in the same
branch;

(¢) the reasons therefor: and

{d) whether there is any proposal to
transfer such officers ?

THE MINISTER OF STATE IN
THE MINISTRY OF TINANCE SHRI
JANARDHANA POQJARY) : (a) Ofhcers
Service Regulations provide for all India
transfer labllity for the officers. The clerical
staff is also transferable within the same
statc or language area i which the employee
I8 serving. In order to ensure that no vested
interest develops out of unduly long stay
at the same plece. Government issued
instructions for regular rotatton of stafl at

different Jevels. This s three years for
Officers.
(b) to (&) Information received from

banks indicaies that seme  banks have
allowed certain categories of employess to
stay for more than the stipuluted pensod
depending upon the administrative exigencies
such as specralised nature of job and same
special circumstances including on compas-
sionate grounds

[ Pranslation)

Loan from Canada

5128. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of FINANCE
be pleased to state :

{a) whether Canada has offered apy

joan recently;
(b) if so, the details thereof; and

(¢) whether the loan will be tied to
any particular preject and f so, details
thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLBUM
AND NATURAL GAS AND MINISTER
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OF STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT):
(a) to (c). Canada has offered an assis-
tance of C$%89 Million for the Oilseeds
Development Project—Phase 11 to be
implemented by the National Dairy Develop-
ment Board. Under the proposal, Canada
bas offered to provide Canadian Canola
(rapeseed! oil along with the financing of
related purchasing and transportation costs
up to a value of C3 85 Million, as well
as professiona! services for monitoring,
evaluation, technical assistanee, and scientific
aond techoical equipment, matesials and
supplies up to a value of C$% 4 Million.
This assistance will be ia grant form.

[English]

Cast of collection for wealth tax

5129.DR. A K. PATEL : Will the
Minister of FINANCE be pleased to state :

(a} the amount of wealth tax collected
during each of the last three years from
compeanies; ’

{b) whether the expenditure in collecting
the Wealth Tax has been more than the
revenue collected; and

fc) if so, whether Government propose
Ao abolish wesalth tax ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : {a) Statistics
for budget collection in regpect of wealth
tax on compenies are not separately
maintained.

(b) Satistics' for cost of collection in
respect of wealth tax on companies gre not
separately maintained. However, the cost of
collection of wealth tax on all categories of
assessees doces not exceed (he revenue collected
fram all categorics of asscssees.

(¢} No, Sir. -

Clearance of electronics projects

$130. SHR! ZAINAL ABEDIN : Will

- the PRIME MINISTER be pleased to state @
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(a) the conditions for clearing the
electronics projects of Punjab and Uttar
Pradesh, project-w.sc details;

(b) the conditions for clearing a similar
project in Andhra Pradesh; and

{c) whether there is any difference in
those conditions, if so, project-wise details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS ~ OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,

ELECTRONICS AND SPACE (SHRI
K. R. NARAYANAN): (a) The details
with regard to clearance given, together

with the conditions, of the Colour Picture
Tube projects in Punjab and Uttar Pradesh
are given in the statement below,
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(b) A final decision on a similar
proposal of Andhra Pradesh has yet to
be taken by the Government for the follow-
ing reasons :

(i) The proposal involved majority
foreign equity participation by
M/s. Philips, Holland;

(i) The payment terms as well as the
investment {n imported capital
goods proposed were higher than
in the other proposals and there-

» fore needed clarifications from the
collaborator;

(i) The longer time tsken by M/s.
Andhra Pradesh Electronics Deve-
topment Corporation (APEDC) in
furnishing the relevant infoimativa.

(¢) Does not arise

Statement
The details of colour Picture Tube (CPI) Projects in Punjob and Urtar Prodesh

M/s. Punjab Display Devices
Limited

1 2

- B U —

No. & Date of
application

L] No. & Date.

IL No. & Date

Zmnoal Capacity
Location of Unit

No. & Date

of Comp.
(FC & CG) appln.

1341 (81)-1L
8.9.81

11: 38 (82)
277182

CIL : 331 (86)
28.8 86

4.60 lakh nos.
SAS Nagar, Distt.
Ropar, Punjab.
131 (83)-Comp.

24.11.83
Recd, on 29.11.82

M/s. Uptron Colour Picture
Tubes Limited -

= . e

B e —

b 1 B e e i os L —

1727 (82)-IL
10.11.82

Received on 11.11.82

L1:737(1983)
15 11.83

CIL : 329 (86)

25.8 86

4.00 lakb nos,

Sahibabad, Distt. Ghaziabad,
U. P

125 (85)-Comp.

17.7.85
Recd. o0 19.7.85 o



Terms of Colisboration

{(a) Lumpsum
‘Know-how Fee.

. &lb) Rowalty

{c) Foreign Bquity
participation
if any.

Yen 200 Million sub-
ject to taxes. Payment
for design Eng., etc.—
Yen 150 million subject
10 taxes. These paymceots
are to be made in stan-
dard 3 instalments.

3% on interpal sales
and 5% on exports
subject tO taxes.

NIL
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1 2 3
Value of CG Rs. 24.93 crores Applied for CG worth Rs. 29.26
approved crores. Out of which CG worth
' Rs. 3.7267 crores has been
cleared for Phase O and the
remaining part is under eonsi-
deration.
FC approval No. FC-131 (83)/Comp. FC : 125 (85)/Comp.
& Date 12.3.84 2.12.85
Name of M/s. Hitachi Ltd., M/s, Toshiba Corp. and
Couwmor. Japan. M/s. Mitsubishi Corp., Japan.
*

Yeo 680 million subject to taxes
to be paid in S instalments,

Phasec-O-NIL Phase-I—Yen 150
per tube without gun manufac-
ture and Yen 180 per tube with
gun manufacture,

Phase-11—Yen 450 per tube for
20"; Yen 350 per tube for 14”
and Yen 540 per tube for 21"
FS. :

The royalty is to be ;)aid for
7 years mé' is uubjeg_ to an
overall ceiling of 5% of annual
turnover minus landed . cost of
imported compon‘enu.

18.50%
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1 2 3
(d) Duration of 8 Years 10 Years
. agreement.
Remarks They have also obtained a SIA

Registration for a capacity of
7.50 lakbh nos. per anpum.

Streamliding of procedure to get
money after maturity of policy

5131. SHR1 K. KUNJAMBU : Wil
the Mipister of FINANCE be pleased to
state

(a) ‘Whether 1t takes a policy holder of
Life Insurance Corporation a long time o
get the money after the policy matures;

(b) if so, the reasons therefor,

{c} whether Government intend (o
streamline the procedure in this copaection;
amd

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHR! JANAR.-
DHANA POOJARY) : {a) 1o {(d). No, Sir
It would not be correct to say that 1t takes
a long time for a policy nolder of Life
lasurance Corporation of Indiga to get his
maturity claim amount. The delay i pay-
ment of maturity elaims arises mostly Jue
to non-fulfilmeat of requirements sach s
presentation of discharge v ~ucher and bpony
document by the policy holder {1 its
endeavour to settle maturnity clarn oo or
before the date of maturuv 11 Yy, taken
several steps, includingd espatch of discharge
vouchers two months 1n advaoce of the d.ate
of maturity in respect of priies in full foree
and four months n resp.ct of paid up poly-
cies, sending post-dated cheques fourteen
days in advance of the date of maturity f
discharge voucher and policy document and
other requirements are fulfilled by the
Policy bolder; waiver of 8gc proof if sum

assured does not exceed Rs.  20,000/-
decentralisation of the work of settlement
of maturity claims to over 1100 branches
all over Indja snd also personal contsct of
the policy holders and claimants so as to
obtain the requirements necessary for settle-
ment of claims. .

R&D for Computer Maloleoance
Courporation

5132, CHOWDHRY AKHTAR
HASAN : Will the PRIME MINISTER be
plrased 10 state @

‘a) the coatribotion of Computer Main-
tepance Corporation 0 Indianising the
computer industry in the country,

{b, whether Computer Maintenance
Cotpuration has not got sny Rescarch aod
Development depariments of its cwn; and

{e) if so, the reasons for the same 7

THE MINISTER OF STATE IN THE
MINISTRY OF SCiILNCE AND TECHNO-
VOGY AND MINISTER OF SIATE IN
THE DEPARTMENTS OF OCEAN DEVE-
1 OPMENT, ATOMIC ENERGY, ELLCTRO-
NIL> AND SPACE (SHRI K. R NARA-
YANAN) () CMC Limiled (Previously kpow
ay Computer Mainteuance Corporation Limi-
ted) has done pioncering work in the field of
computers and is setting the trend for the
future Several imporiant projects have beea
undertaken in the area of : sofiware systems,
hardware  systems/sub-systems, hardware
maintenance, standardisation, local repairs,
manufactuse of spares and parts, oducation
and training which aro of potontial contri-
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bution

towards indigenisation of the

computer industry. Besides, CMC Research '

"and Development bas been doing pace-setting
development work in the area of artificial
intelligence, development of ‘C’ langusge,
and array processors which are expected to
be of importance to the economy in the next
decade.

(b) CMC has its own Research and
Development Department. Over 200 profes-
sionals work in this Department.

. {c) Does not arise.

[Transiation}

Condition of Children bome ln
Deldi

5133, SHRI TEJA SINGH DARDI :
SHRI BALWANT SINGH
RAMOOWALIA :

Wil the Minister of WELFARE be:

plessed to state ©

(a} whether Government are aware that
the condition of childrep homes in Delhi is
deplm?ble;

(b) if so, the stops taken to bring about
improvement in their condition;

(¢) whether Goverament propose (o
make some effective arrangemegts (o carry

out inspection of those chi'dren homes from

time to time; and
(d) if so, the detsils thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAL) : (a) to
{c}. Some press reports regarding deficiencies
in Children's homes have come (0 notice.
The Delhi Administration which is primarily
respoasible carries out inspections and takes
appropriate measures to tone up the running

CHAITRA 11, 1909 (SAKA)
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qf the homes and rectify defects that come
to notice.

(d) Inspection and monitoring system
has been gearcd up. Joint Director * and the
Deputy Directors have been assigned the
inspections of different campuses,

{English)

Measurement of beight of peaks
by new scientific methods

3134. SHRIMATI KISHORI SINHA :

to
state : .

. L

‘(a; whether, the Surveyor-Geperal of
india has taken sicps to get the correct beight
of the various peaks in the 1ndian . Sub-

continent  measured by ope# scientific
methods; :

(b) if so, whether this has resulted in
the heights of these peaks being revised;

{c) if so, the details thereof;

.. (d) whether the height of such peaks as

Everest, K-2 and Kanchan-junga have also
been correctly determined; and

(e} whetber K-2 is higber than the
Everest as reported in the Statesman dated
March 8, 1987 ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
1.0GY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K. R.
NARAYANAN) : (a) to (c). The heights of
various important peaks in the Indian Sub-
continent were re-determined by Survey of
India during 1950s and 1970s by improved
conveational techniques. The satellite tech-
nigues bave not been used so far by Survey
of India for determination of heights of.
peaks. The new and old heights of some of
the important peaks are as follows :
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: -
Sl. No. Peak Height (metres)  Height (metres)  Remarks
determined determined
prior 10 1950s after 1950s
1. Mount Bverest 8840 8848
2. K-2 8611 8611 No Change
i Kanchanjunga 8598 8598 No Change
4. Lhotse 8501 8511
S.” . Makalu 8470 8481
6. Manasiu 8128 8156
7. NangagpParbat 8114 8126
8. Nuptse J 7833 7839
9. Nanda Devi 7817 7817 No Change

{(d) Yes, Sir. The heights of these peaks
were correctly determined during 1970s by
the latest techaiques available then.

(e¢) No, Sir. As per the measurements
carried out by Survey of India, K-2 is pot
higher than the Everest.

Bank Deposits aod Credits

$135. DR. C. P. THAKUR : Wili the
Mibister of FINANCE be pleased to state :

(a) whether baok deposits have increased
and requests for credit are not coming up;
and

(b) the steps being taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b). Both
deposits and advances of Scheduled Commer-
cial Banks have been increasing steadily.
Deposits increased by Rs. 15527 crores
(18.2 per cent) during 1986-87 (upto
27.2.1987) as compared to Rs. 12640
crores (17.5 per cen!) during the correspon-
ding period of 1985-86. Tho Bank credit
increased by Rs. 5743 crores (10.2 per cent)
in 1986-87 as compared to Rs. 5327 crores

(10.9 per cent) in 1985-86. Thus Bank
credit has kept pace with rise in  deposits,
but the slight deceleration in rate of growth
is mainly due to lower food credit require-
ments.

Rewards to Central Exclise Officers
&~

5136. SHRI D. B. PATIL : Wili tbe
Miaoister of FINANCE be pleastd to state :

(a) the number of cases in which officers
of Central Excise Department have been
rewarded in 1985-86 and, 1986-87 for
detecting excise evasion and such other
offences; and

(b) the nnmber of cases in which prose-
cutions have been launched ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) The number of
cases in which officers of the Central Excise
Department have been rewarded in 1985-86
and 1986-87 for detecting Central Excise
evasion are as under ;

1985-86 336
1986-87 364

(upto Jaouary, 1987,
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" (b) The number of cases in which prose-
cutions have been launched under the
* Central Excise Law is given below:

1985-86 185
1986-87 113

(upto January, 1987)

Guildelines for protection of constal
environment

5137, SHRI BRAJAMOHAN
MOHANTY : Wilt thel Minister of EN-

VIRONMENT AND FORESTS be pleased
to ststc :

{a} whether any guidelines have been
issued by Union Government o State
GoveromentsU.Ts. for the protection of
environmem in coas(al arcas; apd ®

tb) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSAR!; : (a) Yes,
Sir.

(b} The following guidelines have been
issued from time to0 time :

(i) Direclive issued in November, 1981
to onsure that beaches be kept
cicar of all activities at least upto
$00 metres from the water at the
maximum high tide; and

{(ii) Bovironmental guidelines  were
issued by the Depariment of En-
virooment, in July, 1983 for
development of beaches, The
States and UTs were requested to
prepare  Environmental Status
Report on the coastal area followed
up by a Master Plan clearly ideoti-
fying areas for conservationi-preser-
vation and development. ’

CBI calds o4 Government employees
in Delbl

$138. SHR! ANADI CHARAN DAS:
Will the PRIME MINISTER be pleased to
siate @
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(a) the number of Government emploi‘ercs
in Delhi whose - bouscs were raided by CBI
officials during the last onc year for posses:
sing assets groasly disproportionate to their
incomes; :

4
(b) the number of cases registered as &
result thereof; and

(c) the value of cash and jewellery yield-
ed in these raids ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (1) and {b). During
the last one year (March, 1986 to February,
1987) searches were conducted by CBI at
the residentisl premises of 13 Government
officials in Delhi in coppection with the
investigation of 13 cases registered ontho
allegation of possession of assets dispropor-
tionate to their known sources of income.

(¢) The welue of Cash, Jewellery and
other movable and immovable asscts dis-
covered during the scarches is as follows :

Cash Bank Balance,
Fixed Deposit
Receipts, National
Savings Certificates,
Share Certificates
etc.

Rs 17.07 lakbs

Movabdble Assets like
jewellery, imporied
VCRs, TVs. Fridge,
Cars and costly
house hold eit.

Rs. 22.86 lakhs

Immovable assets
like land and
houses.

.Rs B0.53 Iakhs

Educating people on environmental
" gwareness

$139. SHRI BANWARI LAL
: PUROHIT ¢

SHRI M. V. CHANDRA-
SEKHARA MURTHY :

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :
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o

(8) whether a large area of forests is
eroded every year duc to increasing demand
of the people;

(b} whether Government bave any pro-
posal to bring awareness among the people
of the benefits of forests; and

(c) if so, the details thereof 2

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHR1 Z. R. ANSARI) : {a)to

(c). The foresis are under severe pressure -

due to increasing demand for the forest
products from the rising population. The
Department has launched a National En-
vironment Awareness Campaign to create
awareaness oo protection of environment and
forests at ali levels, The Department also
has a scheme on Environment Education and
Training to support seminars, workshops,
training programmes, exhibitions, essay and
painting competitions, nature study tours,
establishment of eco clubs in schools and
colleges, production and  distributivn  of
education material etc. In th.se endeavours,
the Departmeat is assisted by two of its
institutions pamely Centre for Environmeat
Education, Ahmedabad, and the National
Muscum of Natural History, New Delhi, and
others.

Special central assistance for tribal
Sub-Plan

5140. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Mmister of
WELFARE be pleased to state ©

(a) the funds allocated for Tribal Sub-
Plan during 1986-87 State-wise;

(b) the percentage of the funds allotted
to the State of Kerala for Tribal Sub-Plan
during 1985-86 and 1986-87; and

(c) the details of the utilisation of funds
by Kerala ?

‘THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.

RAJENDRA KUMARI BAJPAD : (a) A

statement is given below,
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(b) The percentage of Special Central
Asgistance allocated to Kerala during 1985-
86 and 1986-K7 was.0.50 per cent of the:
total allocatiort for each of the years.

() In 1985-86, the Special Central
Assistanct released to Kerala was fully
utilised. It is anticipated that the ameunt
released to the State during 1986-87 will
also be (fully utilised. Special Central
Assistance is mainly spent for beneficiary
oriented schemes.

Sta_tement

Amouynt
{Rs. in lakhs)

o e v —

State/UT

. - . m e - -

Andhra Pradesh 850.38
Assam 710.63
Bihar - 2066.05
Gujarat 1246.96
Himachal Pradesh 241.84
Karpataka 116.26 -
Kerala 77.76
Madhya Pradesh 4399.72
Maharashtra 1072 00
Manipur 280 91
Orissa 2174.48
Rajasthan 1019.90
Sikkim 38.96
Tamil Nadu 162.09
Tripura 263.67
Uttar Pradesh 311.10
West Bengal 701 29
A & N lslands 40.00
Goa, -Daman & Diuv 6.00
Total 15500.00

Per capita assistance given by
& Commercial Banks

5141, SHRIMATI JAYANTI PAT-

NAIK : Will the Minister of FINANCE be

pleased to state :

{a) the all 1ndia average of the popula-

tion served by the Commercisl ~ Baok bran-
ches in the country;
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(b) the average of all India per capita
assistance given by the Commercial Banks;
and .

o .
{c) the figures for Orissa and the steps

. taken to bridge the all India and State gaps ?

THE MINISTER OF STATE N THE
MINISTRY OF FINANCE {SHRI
JANARDHANA POOJARY) : ‘a) Reserve
Bank of India (RB1) bas reported that ave-
rage population per bank office (APPBO) as
on 30.9.1986 for the country as a whole
was thirteen thousand.

{(b) and (c). On the basis of available
data in respect of all scheoduled commercial
banks relating (o September 1986, the per
capita credit assistance for all India and
Oxissa is 8s under :

Peg capita credir
assistonce (in Rupees)

874.73
377 39

All India
Orissa

Banks are nout given statewise credit deploy-
ment targe!s as credit deployment in any
particular Statc would depend upon the
number of viabic proposals emanating from
the State and infra-structurc available. for
credit absorption Bridging of the gap in
per capita assistance in the country ssa
whole and Orissa would, therefore, depend
upon the relative number of viable and bank-
able credit proposals received from these
Areas,

Rationatisation of saving schemes

5142, SHRI PRATAPRAO B.
BHOSALE : Will the Minister of FINANCE
be pleased to state :

{a) whether Government propoe to
rationalize different exicting saving schemes;

(b) {f so, the details thereof;
(¢} whether some proposals to rationa-
lise existing interest exemption incentives

schemes are under consideration; and

() if 30, the details thereof with objec-
tives ? :
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L)

. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! JANAR-
DHANA POOJARY) : (a) to (d). The Gov-
ernment proposes to frame a new Small
Savings Schemo to be called the.Rational
Savings Scheme, and to provide tax incen-
tives for net <avings made under the said
Scheme. The details of the scheme are being
worked out  The scheme will be operated
through Post Offices. ’

Prize to employees for passing
Baoking ‘Oriented Hind{
Certificate Examipntion

5144. SHRI K N, PRADHAN : Will
the Minister of FINANCE be pleased to
state :

(a) whether nationalised banks give prize
money to their empioyees who pass the
Banking Oriented Hindi Certificate Exami-
nation conducted by Indian Institute of

Bankers;

{b) if so, whether the _different nationa-
lised banks give different amounts of prize
money for passing the same examination;

{c) if so, the reasons therefor; and

(dy whether Government propose to
remove this discrepancy and in struct all
nationalised banks to pay uniform prize
mononcy ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHANA POQJARY) : {(a) Yes, Sir,

{b) As per information received from ¢
Reserve Bank of India and other banks,
amount of honorarium varies from bank to

bank.

{c) and (d). Banks take decision on
their administrative considerations . There
is no proposal (o bring uniformity in this
segard,

Over staffing in nationatised banks

$145. SHRI A. JAYAMOHAN : Will
the Minister of FINANCE be pleased iv
sate
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(a) whether simost all the nationalised
banks bave either been manned with fuil
quantum of staff or a large pumber of them
are ovet-staffed;

(b) whether the Banking Commission
has for the present, postponed/stopped
recruitment of personnel to the various
categoties; and

(¢) if so, whether this policy is likely to
effect the employment opportunity in the
banking sector ?

THE MINISEER OF STATE IN THE
MINISTRY OF FINANCE {SHRI
JANARDHANA POOJARY) : (a) A review
undertaken by Reserve Bank of India recently
has revealed that the man power deployment
in pubdlic sector banks has not been optimal
snd that this has often led to surpluses in
some pockets and deficits in otber pockets.

{b) Banking Service Recruitment Boards
which recruit personne! for Banks have not

stopped recruiting persopoe!

{c) Does not arise.

l;xpknmaﬂu, of anti-poverty
programme
5146. SHRI K. MOHANDAS :Will

the Minister of PLANNING be pleased to
state :

(a) the percentage of implementation of
the major anti-poverty programmes in diffe-
rent States with Statewise bresk-up;

(b) whether the target set with regard to
each programme has been achieved:

(¢) if not, the reasons thereof; and

(d) the remedial steps proposed in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLLANNING (SHRI SUKH
RAM) : {a) A statement showing State-wise
position regarding implementation of the
three major anti- poverty programmes during
the year 1986-87 (to the extent avaifable) is
given below,

{b) By and large, the targets set wilh
regard to cach of the programmes are being
achieved.

(c) and (d) Do not arise.

Statement
1R State/UT Percentage implementation® with reference
No. to 1986 87 target under
IRDP NREP RLEGP
{upto Jan., (upto Feb., (upto Feb.,
1987) 1987) 1987)
1 2 3 s ]
1. Andbra Pradesh 76.00 58.88 93.76
2. Assam 53.18 94 94 61.21
3. Bibar 78 48 76.11 44.35
4. Gujarat £9.24 184 32 106.43.
5. Haryana 62.86 i 79.26 106.36
6. Himacbal Pradesh 97.12 119.64 102.60
7. 7&K 43.92 91.97 51.42
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-
1 2 K} 4 3
8. !C.lunmn‘ 73.59 90.61 133.73
9. Kemia 94.15 95.91 © 100.19
10. Madhya Pradesh 77.24 73.35 91.78
11. Maharashtra 72.79 67.04 40.36
12. Manipur 111.37 168.39 48.83
13. Meghalaya 51.18 95.14 74.80
14. Nagalaod 18.77 220.00 270.00
15. Orissa 48.92 94.84 94.44
16. Punjab 53.85 149.58 109.53
17. Rajasthan 50.94 248.43 111 26
18. Sikkim 61.41 110 00 105.55
19. Temil Nadu 75.20 110.33 101.10
20. Tripuma 55.37 74.62 57.78
21. Uttar Pradesh 75.60 98.02 105.03
22. West Bengal 74.19 100.09 114.46
23, A & N Islands 104.50 11720 216.00
24. Arunachal Pradesh 35.60 96.87 66.66
25. Chandigarh 5.24 62.86 —
26. D & N Haveli 70.00 23.53 39.00
27. Delbi 64.73 103.57 164.16
28. Goa, Daman & Diu 86.53 109.37 $4.12
29. Lakshadweep 17.69 105.00 76.66
30. Mizoram 57.68 62.66 302.86
31. Pondicherry 66.23 107.77 94.00
* Provisional
Setting up of District Eaviroament evaluate their performance in the field of
Committee pollution control and to improve the infra-

: u -

5147, SHRI DIGVUAY SINH: Wil s 00 10 enbaoce fnancial alloce
the Minister of ENVIROMENT AND

FORESTS be pleased to state {b) whether any directions has been

given to States to set up District Eopviron-

(a) whether any meetings were held with ment Committee as provided in the Seventh
Ministers of Bavironment in every State to Fivé Year Plan; and
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(c) whether any norms been evolved for
effective coordiration between the Union
Government and the Siete Goverpments in
the ficld of the environment ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARD : (a) No.
Sir.

(b) In a meeting of Secretaries in charge
of environment in the States held in
November, 1984 under the Chairmanship of
Deputy Minister for Environment, the Statcs
were requested to set  up District Environ-
ment Committees. Furither, during the
Apnua! Plan discussions held in December,
1985/January, 1986, the States were re-
quested to take up the programme from their
OWIl resources.

(¢) The coordination between the Central
and State Governments is guided by the
various statutes and through continyous

interaction.

Cut in Gorernmernt spending

5148. SHRI GADADHAR SAHA .
Will the Mimister of FINANCE be pleased o

state :

(a) whether Government had decided for
a 5 per cent cut in its sperd ng;

(b) if so, the actual position in this
regard;

(c) whether the various Government
departments could achieve the target; and

(d) if not, the names of
depariments ?

defauli.ng

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI) : (a) to (d). The informa-
tion is being collected.

Conching centres for rural areas

5149. SHRI RANJT SINGH
GAEKWAD : Will the PRIME MINISTER
be pleased to state :
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(a) whether Government had taken a
decision to establish coaching centres in
backward arcas to coach candidates of the
rural a1eas for the Civil Services exami-
nations; and

(b) if so, the details of coaching Centres
opened and the salient features of the coach-
ing imparted ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS {SHRI P. CHIDAMBA-
RAM) : (a) and (b). Oun the basis of re-
preseniations made on bebalf of the students,
the Government has agreed in principle to
set up coaching ceuties o the educationally
backward areas to coach candidates of the
rural areas for the Cuvil - Services examins-
tions Since the matter requires considerable
preparatory work, which has been initisted
in cooperaton with the Department of
Education, it is pot possible to give apy
details at this stage.

Afforestation scheme

S50 SHRI SOMNATH RA1TH @ Wil
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(27 whether Jovernment propose to
declate certain ecologuully devasiated areas
-#s critical 7zones;

{b) whether such critical zones would be
afforested; if 50, whether special  schemes of
atlorestation will be implemented 1n  critical
zones; and

(c) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FOREDSTS iSHRI Z. R. ANSAR]) : {a) to
{c}. Guidelines bave been issued to the Siates
and Union Territory Administrations (0
identify critical areas in the hills and
mountains, in the cgichment of river valleys,
areas prone t0 landships and erosion, and
geologically unstable formations. The States
and Union Territory Administrations have
been asked to protect theso areas totally and/
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or afforest them within the shortest possible
time and to make s review of the conditions
of such areas every five yesss. Important
schemes being implemented specifically in
such arcas are :

(M Operation soil-watch

(ii) Rural fuclwood plantation including
aforesiation of eco-sensitive® pon-
Himalayan areas

(iii} Soil conservation in catchments of
river valley projects.

(iv) Integrated water shed managenent
in the catchments of flood prene
rivers of Gaogetic basin,

{Transiation)

Environmental clearance ol motorable
roads in U P.

5151. SHRI HARJSH RAWAT : Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

{s} the number of proposals for cons-
truction of motorable roads receieved by the
Mipistry from Pithoragarh district of Utar
Pradesh for approval under the Forest Act
during the last year;

(b) whether all these proposals were
compiete in all respects;

{¢) the details in regard to complete and
incomplete proposals;

CHAITRA 11, 1909 (SAKA)
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(d) whether the necessary a proval bas
been acoorded to all the proposals which
were complete; and

{e) if so, the. details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIJRONMENT. AND
FORESTS (SHRI Z.R ANSARD: (a)
Only one proposa) namely ‘Berinag- Vinayak-
Puranathal Bhabani motor road’ was received
during the last year for approval under the
Forest {Conservation) Act, 1980.

{(b) to (e), The proposal was lacking
some essential information at the first
instance. After obtaining the wanting infor-
mation relating to the proposal, approval
has been accorded on 16th October, 1986.

{English]
Assistance to States

$152. SHR1 G. BHOOPATHY : Will
the Minister of FINANCE be pleased to
state the assistance provided te different
States during the year 1986-87 and the
portion out of it given as loans and the
portion given as grants ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI): A statoment is given
below showing the block Central assistance
for State Plans allocated to different States
for the year 1986-87 indicating the Joan and
grant components. '

Statement

Block Central Asgistance for State Plan for 1986.87.

(Rs. in Lakks)

States Allocated*
Total Loan . Gragt
1 2 - 3 4
1. Andbra Pradesh 29273.00 20491.10 8781.90
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1 2 3 4

2. Assam 46800.00 30660.00 16140.00
" 3. Bibar 45560.00 31892.00 13668.00
4. Gujuarat 23592.00 16514.40 7077.60
5. Haryana 12788.00 10451.60 4336.40
6. Himachal Pradesh 17435.00 2198.50 15286.50
7. Jammu & Kashmir 35877.00 23865.90 12011.10
8. Karnataka 20473.00 14331.10 6141.90
9. KgmlL 26592.00 18614.40 7977.60
10. Madbya Pradesh 35620 00 24934.00 10686 00
11. Maharashira 34228.00 23959.60 10268.40
12. Manipur 10646 00 1064.60 9581.40
13. Megbalaya 9162.00 916.20 8245.80
14. Nagaland 13557.00 1355.70 12201.30
15. Orissa 25022.00 175)5.40 7506°60
16. Punjab 36321.00 34685.10 1638.90
17. Rajasthao 23232.00 16262 40 6969 60
18. Sikkim 5339.00 61670  4722.30
19. Tamil Nadu 25901.00 "17942.82 7968.18
20. Tripura 10864.00 1086.40 9777.60
21. Uttar Pradesh 66946.00 45317.80 21628 20
22. West Bengal 23736.00 16401.15 7334.88
Total : 579014.00 37107687 207937.1- 3

*Revised Estimates in the case of Central Assistance or Exteraally Aided Projects.

Tax dues from top industrial bouses

$154. SHRI V. TULSIRAM : Will

{c) the names of top industrial houses

and the amount of overdues amongst each;

the Minister of FINANCE be pleased to

state :

(d) the details of the overdues and

reasons for such an overdue; and

(a) whether overdues from top indus-
trial houses in the country are mounting;

{b)

if s0, the total

31 March, 1983, 31

31 March, 1985 and 31 March, 1986;

overdues as on

(¢) the reasons for not taking timely
action to recover the dues from the industrial
bouses, and the time by which it is expected
to be recovered 7

1984,

124

the
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY): {s) to (e).

Information to the extent .posiible s being

collected and will be laid on the Table of
the House.

Appointment of nomines directors jn .
compsanles

5155. SHR1 KAMAL NATH: Will
the Minister of FINANCE be pleased to.

state :

{a) whether any porms have been laid
down forappointing nominee directors in
companies in which financial institutions
have made substantial invesunents;

) (b) whe:her it is ensured that the number
of such ditectors is proportionate to the
investment by these iostitutions; and

(¢c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
JANARDHANA POOJARY): (a8 The
financial insiitutions are expected to appoint
. their nominees on the Boards of a!l assisted

MRTP Companies. In respect of non- MRTP
Companpies, the npominee directors are to  be

appointed on 8 selective basis, especially in
cases where one or more of. the following
conditions are fulfilled :

(i) The ubit is running into problems
and is likely to become sick.

(it} The institutional shareholding is
more than 26 per cent.

(isi) The institutional stake by way of o
loans/investments exceeds Rs. §
crores.

(b) and (¢). Each institution has right to
appoint nominee directors but ordinarily
two directors are being nominated, one re-
presenting term lending institutions such as
IDBI, IPCI anti ICICI and the other re-
presenting investment insthiutions such as
LIC, UTI and GIC. The objective of the
institutions is to sppoint nominee directors
in such a manner that they can safeguard
their interest and als0 serve the interest of
sound public policy. '
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Loan melss

$156. SHRI AMAL DATTA : Wil
the Minister of FINANCE be pleased to
statle @

(a) ‘whetber any guidclines have been
issued by the Reserve Bank of India to
nationalised banks regarding loapn meclas
{credit camps); and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THRE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : {a) and (b).
All bank loans coming within the purview of

_priority sector/weaker sections/various types

of anti-poverty schemes (irrespective of
whether they are disbursed at the bank
branches or at special public functionsfcredit
camps ctc ) are to be given as per guidelines
laid down by the Reserve Bank of India
from time to time, There are no separate
guidelines/norms - for the lcans to Dbe
sanctioned/disbursed at credit camps.

| Tranglation)

New schemes for welfare of
handicapped

5157. SHRI NIRMAL KHATTRI:
Will the Minister of WELFARE be pleased

to state :

(a) whether Government propose to
introduce any new scheme for the welfare of
bandicapped persons;

(b) if s0, salient features thereof; and

{©) the‘ ph&es in Uttar Pradesh where the
new centres are proposed to be opened under
the new scheme ?

THE MINISTER OF STATRE OF THR
MINISTRY OF WELFARE (DR. RAJE-
NDRA KUMARI BAJPAL : (a) and (b).
The institutes set up forlooking afier Welfare
of the bandicappcd will coptinue 10 improve
the quality and quantity of services,
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{c) Such plans cm; be coasidered in the
light of the financial resources and the
participation of the State Government.

Forest cover in Madhya Pradesh

. 5138. DR. PRABHAT KUMAR
MISHRA : Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state :

(a) the percentage of area of Madhya
Pradesh under afforestation;

. (b) whether there has been any decrease
in the density of forest arca in Madhya
Pradesh; and

(c) if so, the steps taken to check this
decrease ?

o

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARD:
(a) Approximately 0.44 per cent of the
geographical area of the State has been
brought under afforestation during 1986-87
Afforestation has been carried out over 1.9
per cent of the geographical area of the
State since the beginning of the First Five
Year Plan.

(b) Yes, Sir.

{c) The followirg steps have been taken
by the Government to check deforestation :

1. BEnactment and eoforcement of the
Forest (Conservation) Act, 1980.

2. Quidelines have been issued to the
state goveroments to :

(i) avoid clear feiling of patural
forest for raising plantatioos
as far as possible. Where such
fellings are unavoidable due to
restoration of crop or other
silvicultura!l considerations, it
should be restricted to areas

pot exceeding 10 ha. in the -

hills and 20 ha. in the plains.
In no case good natural forests
should be clear-felled in pre-
ference
natural forests

APRIL 1, 1987
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(1i) ban all fellings above ap alti-
tude of 1000 meters aticast
for some years.

(iii) to earmark 4 per cent of the
geographical area as protection
areas, like wildwife sanctuaries,
Nationai Parks, Blosphere
Reserves, Preservatioh Plots,
etc.

(iv) prefor raising of mixed species
of indigenous origin to mono-
culture. The indigenous species
should receive precedence over
exotics.

The National Wastelands Develop-
ment Board has been set up during
1985 to step up sfforestation pro-
gramme,

[Englih)

Proposal for establishment of Hydera-
* pad-Karnataka Development Roard

5189. SHRI NAR3IING SURYA-
VANSI : Will the Minister of FINANCE be

' pleased to state :

(a} whether the Karnataka Government
had sent s proposal for financial assistance
for establishing Hyderabad-Karpataks Deve-
fopment Board; and

{b) if s0, Governmerlt's reaction thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY. OF FINANCE (SHRI
‘8. K. GADHVI): {a)_and (b). Planning
Commission had received & proposal from
Karpataka Government in July, 1985 for
additional Central assictance of Rs. 130
crores during the Sevemih Pian period for
financiog the Plan for Backward Area Deve-
lopment Gulbarga Division prepared by
Hyderabad-Karnataka Development Commit-
tee set up by the Government of Karnataka
in 1980. The proposal was examined in the
Planning Commission and reply was sent 10
(hé State Government clarifying that Central
assistance is allocated to States according
to the Modified QGadgil Formula approved



129 Writien Anywery

by the National Development Counci and the
Planning Commission do not have additional
resources for allocation to States for the
development of backward - areas, 1t was also
pointed out that the four districts of Gulbarga
Divislon already receive special Central
assistance under DPAP and three out of
four districts bave been identificd as indus-
trially backward for the purpose of invest-
ment subsidy and concessional finance for
promotion of their industrial Development,

. Crime against chgldren

5160 DR. KRUPASINDHU BHOI :
Will the Minister of WELFARE be pleased
to state :

{a} whetber cases of crime ag‘ainst child-
ren have shown ap increase in the recent
past;

(b) if o, the reasons therefor; and

{c) the steps proposed to make puaish-
ment for offences against children more

stringent ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RAJE-
NDRA KUMARI BAJPAl) : (a) and (b).
No data regarding crime sgaiost children is
compiled oo an all India basis by Bureau of
Police Research and Development who are
maintaining statistics op crime,

{c) The Juvenile Justice Act, 1986 has
been passed by the Parliament in December
1986, which on enforcement will replace
corresponding State Children Acts, provides
for more stringent punishments for offences
against children,

Research and development to control
alr and water poliution

5161. PROF. P. J, KURIEN : Will the
Minister of ENVIRONMENT AND
FORESTS be pleased to stato :

(a) whether research and development
efforts are being made to develop technolo-
gies to control air and water poliution in the
country; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R, ANSARI) : (a) Yes,
Sir.

{b) The projects include design and
development of the following devices and
systems ©

Alr Pollution Conteol
(i) Electrostatic precipitators;

(i) Fabric filters;
(iii) Venturi and Packed Bed Scrubbers;

(iv) Gas Absorption System; and
{(v) PFlyash handling system.

Water Pollution Cuntrol
(i) Absorption technology;

(ii) Bio-technology;
(iiiy Incineration;
(iv) Ozounation; and

(v) Ultrafiltration.

Artificial limbs technology and
production

5162. SHRI C. MADHAV REDDI:
Will the Minister of WELFARE be pleased

to state :

(a) whether a break through bas bien
made in the field of artificial limb technology

and producticn,

(b) whether price levels are such that such
limbs can be purchased by all citizers;

(c) whether such limbs are provided at
concessional rates to egonomically weaker
persons; and -

(d) if so, the details of the schemes in
this regard ?

THE MINISTER OF STATE OF THR
MINISTRY OF WELFARE (DR. RAIJE-
NDRA KUMARI BAJPAI) : (a) Innovations
in the manufacture of artificial limbs have
taken place in the country from time to time.
One such innovation has been the Jlaipur
Foot of which fitments are being done by a
voluntary organisatian in Rajastban,
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i) 2o (4), In view of the fact thata
sizomble proportion of the disabled is too
poor to afford’ purchase of the artificial limbe
of standard quality, the Government has &
scheme of ‘Assistance tp Disabled persons
for purchase of fitting of Aids/Appliances’,
Aids and applisnces costing between Rs. 25/-
and Rs 3,000/- are provided free of cost to
these handicapped . persons whose income is
upto Rs. 1,200/- per month and at haif the
price to persons whose income i between
Rs. 1200/- and Rs 2,500/- per month. The
scheme includes supply of wheel chains, hand
or foot operated tricycles, calipers, artificial
litabs, hearing sids, educaiional Kkits for the
blind comparisiog brailleslates, braille-pocket
frame abacus and measuring-tapes for high
school students; braille measuring devices like
micrometers, calipers, etc. for vocational
trainees in the relevant 1rade. In addition,
braille writer and tape-recorders for students
earolled in post graduate classes are also
given.

Fund for tribal development

5163. SHRI ANANDA PATHAK :
Will the Minister of WELFARE be pleased
to state :

(a) the percentage of Funds Provided for
tribal development during the Third to
Seventh Plans, plan wise, out of the total
provision, for these plans;

(b) the percentage of tribals living below
the poverty line during these plan periods,
plan-wise; and

(c) the progress made during the period
of these plans, plan-wise, in bringing up these
tribals above the poverty line ?

THE MINISTER OF STATE OF THE
MINISTRY OF WFLFARE (DR. RAJE-
NDRA KUMARI BAJPAL) : (a) Upto the
Fourth Plan, provision for tribal developnient
was not shown sepsrately and the general-
schemes were expected to ionclude tribal
development also. Thus the percentage in the
table below is based on the district projects
for backward classes upto the Fourth Plan.
From the Fifth Plan onwards, the figures are
based 0a provisions of Tribal Sub-Plan :
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Plan Percentage
Third Plan 0.6
Annysl Plans

( !9_66-69‘) 0.6
Fourth Plan 0.5
Fifth Plan

(1974-79) 1.0
Sixth Plan*

(1930-85) 5.7
Seventh Plan® 5.8

*Provisiopal

(b) The information is not available in
respect of the carlier Plans. As per the
estimate of the Working Group on Develops
ment of Scheduled Trides during the Seventh
Five Year Plan, there werc about 85 lakhs
Scheduled Tribes families below the poverty
line a2t the begining of the Seventh Plan.

{c) The target and achicvement in respect
of Scheduled Tribe families ecooomically
assisted in the Sixth Plan and the first two
years of the Seventh Plan are as under

Period Target Achlevement
(figures in lakhs)
Sixth Plan 28.23 39.67
1985-86 8.35 8.73
1986-87 B.338 7.92

{(upto Feb., 87)

Profits of Natiooslised Basks

5164. CH RAM PRAKASH : Will the
Minister of FINANCE be pleased to state :

(a) whether Canara Bank bas shown
highest amount of profit in 1986-87 among
all the Nationalised Banks; and

(b) whether Government propose (0 give
any incentives to the staff and manegement
of those banks which show overall good
performance ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) The published
profits of Canara Bank for the year 1986
was Rs 1816 lacs which is higher than its
profit for the year 1985 by about 65 per
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cent. According to data available with
Government, 3 of the Public Sector Banks
viz. State Bank of Iddis, Centrsl Bank of
India and Bank of Baroda bave shown higber
published profits than Caoara Bank for the

year 1986.

(b) There ia no proposal- before the
Gavernment in this regard. ;

Misuse of loreign ¢urroncy travellers®
chogues

§165. SHRI SANAT KUMAR
MANDAL : Wil the Minister of FINANCEB
be pleased to state :

(a) whether foreign currency traveliers’
cheques are being misused in collusion with

bank employees; and

(b) if so, the measures taken or proposed
to check such empioyees-related frauds in
the misuse of travelleny’ cheques ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOQOJARY): {(a) and (b). The
information is being collected and, to the
extent available, will be laid on the Table of
the House.

{Translation)
Fraud 1o State Bank of Indore, Madras

5166. SHRI RAJ KUMAR RAI : Will
the Minister of FINANCE be ploased to
siate

{a) whether a case of fraud to the tupe
of about rupees 3 crores was detected in a
braach of the State Bank of Indore in
Madras during 1983-84;

(b) if so, the number of - employees/
officers held responsible for this; and

{c) the present position of this cape 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (c]. Resetve
Bank of India has reported that a case of
fraud iovolving ‘kite flyiog® operations in
several accounts at the Madras (Brogdway)
Branch of State Baok of Indore came to

fight in 1983, the amount involved being

Rs. 6.58 crores. Immediately after the fraud
was detected, the Branch Manager, the
Accountant and the Regional Manager were
suspended and an explanation was catled
from tbe Assistant General Mansger con-
ceroed. The case was also banded over to
CBIl for investigation.. On completion of
investigation by the CBi, and after holding
departmental enquiry and consyltation with
the Central Vigilance '~ Commission, the
HBranch Mansger and the Accountsnt were
dismissed. The Regional Manager was also
censured. Major ponalty proceédings have
beeo initiated against the Assistant General
Mgaoager. The Baok also filed a civil suit in
the Madras High Court in March 1984
against the parties for recovery of its dues.

(English)
Evalaation by programme evalogtion
orgavisation
5167. PROF. NARAIN CHAND

PARASHAR : Will the Minigter of
PLANNING be pleased to state :

(a) whether the Programme Evaluation
Organisation has. conducted any evaluation
of the rural drinking water supply schemes
and rural electrification schemes during the
last theee financial years including the current
financial year in any State;

(b) if so, the findings thereof; and

{¢) if pot, whetber such an evaluation
would be undertaken in the finsncial year
1987-88 and the names of the States in
which it would be conducted ? ’

THE MINISTER OF STATE IN THB
MINISTRY OF PLANNING (SHRI SUKH
RAM) : (») No, Sir, not during the last three
years. However, catlier the Programme
Evaluation Organisstion bad bronght out A
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Quick Bvaluation Study of Accessibility of
the Poor to the Rural- Water Supply in 1980
and also a study on Evaluation of Rural
Blectrification Programme in two Volumes,
Volume I of the latter study was brought out
in 1982 and Volume 1I in 1983, Copies of
these studies are available in the Parliament
Library.

(b) Does pot arise for the past three
years.

{¢) The Programme Evaluation Organisa-
tion is at present not planning 4o initiate any
fresh evaluation studies of the schemes
mentioned by Hon'able Member during
1987-88.

Insorance of cattle and crops by GIC

5168. PROF. NARAIN CHAND
PARASHAR : Wiill the Minister of
FINANCE be pleased to state :

{a) whether Government bave cnsured
that the Gemeral Insurance Corporation per-
forms its role in providing compensation to
the farmers for loss of catile or crops;

(b) if so, the steps takea in this regard
as also whether any publicity is given to this
role so as to enable the farmers to take
advantage of this facility;

(c) if so, a brief outline of the rqie
played by General Insurance Corporation
during the past three years in each of the
States/Union Territories in this regard; and

(d) if not, whether any paiion-wide
publicity is proposed to be given to the
various facilities availablc to farmsrs under
the schemes of General Insurance Corpora-
tion at the Block and Panchayat level ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d). Govern-
ment have been reviewing the progress of
sottlement of claims under these schemes at
periodic intervals and the General Insurance
Corporation of India (GIC) is takiog
appropriate steps in this regard,
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Suitable publicity is being organised by
the GIC and its four subsidiaries to enable
farmers to take advantage of these schemes.
Publicity .bas been organised through leaf-
lets and posters in local languages for distri-
bution in rural areas, exhibition of slides
and films, talks on regional programmes of
All India Radio and Doordarshan, participa-
tion by the Insurance Companies in Farmers'
Rallies, Village Melas, Agricultural and
Cattle Shows, Exhibition etc. Furtber publi-
city cfforts are being plasnned by the GIC
for theso schemes during this year,

Financial assistance from World Bank/
IMF and UNDP

5169. PROF. NARAIN CHAND
PARASHAR : Will  the Minister of
FINANCE be pleased to state :

{a) whether any new projecits have beeo
selected for financial assistance from World
Bank/IMF and UNDP during the first two
years of the Scventh Five Year Plan;

(b} if so, the details of the projects
alongwith the financial assistance in each
case;

{c) whether Goverament bave aliowed
any State to enter into negotiations with any
of the Agencies for getting financial assistance
on their own for some of their projects; and

{8) if so, the details thereof ?

THE MINISTER OF STATE OF THR
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT): (a) and (b).
The details of projects for which World
Bank Group loan/credit and UNDP
assistance were committed duriag the Grst
two years of the Scventh Five Year Plan,
viz. 1985-86 and 1986-87; are fornished
in the statement given below. IMF assistance -
is not given on a project basis.

(¢) No, Sir.

(d) Does not arise,
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Statement
Detalils of projects for which World Bank Loons[Credits and UNDP assistance
commitied to India in 1983-86 and 1986-8?
1. World Bsak Group Loans/Credits
Si. Name of the Project Date of Amount of
No. Agreement Loan/Csedit
($ Million)
(1) (2) 3) 4) ()
“IBRD DA
1. Narmada River Development 10.5.1985 200.00 100.00
(Gujarat) Sardar Sarovar &
Dam and Power,
2. " Jharis Coking Coa!l 10.5.1985 248.00 oee
3. Maharasbira Potrochemicals 10.5.1985 300.00 .se
4. National Agricultural 10.5.1985 49.00
Extension-11
5. Narmads River Developmeat 19.5.1985 . 150.00
{Gujarat) Water Delivery and
Drainage.
6. National Highway 16.9.1985 200.00
7. Rihaod Power Transmission 16.9.1985 250.00 vou
8. Kerala Water Supply & 24.9.1985 - 41.00
Saoitation
9. National Social Forestry 24.9.1985 ose 165.00
10. Fourth Population Project 24.9.1985 pane 51.00
(West Bengal)
11. West Beogsl Minor Irrigation 27.9.1985 99.00
12. Masharashtra Composite 5.12.1985 160.00
Irrigation-111
*13. Kerala Power 5.12.1985 176.00

*ne
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14. Industrial Export(Engg) 21.1.1986 250.00
Products.

15. Second National Agricultural 25.2.1986 12.10
Research

16. Gujarat Urban Development 15.4.1986 62.00

17. Andbra Pradesh Irrigation-II 28.5.1986 130.00 141.00

18. NABARD Credit Project 28.5.1986 375.00 . ees

19. Cement Industry Project 22.7.1986 200.00

20. Cooperative Fertilizer 1ndustry 22.7.1986 302.2

21. Combined Cycle Power Project 27.10.1986 485.00

22. Bibar Public Tubewells 13.1.1987 68.00

23. Bombay Water Supply & " *16.12 1986 400.00 145.00
Sewerage-111

24. National Agricultural *20.1.1987 £5.00
Extension-IH

25. Gujarat Rural Roads *17.2.1987 119.60

26. Oil India Petroleum ¥10.3.1987 140.00

27. National Water Maoagement *24.3.1987 114.00
*Date of approval of loans/credits by World Bank Board. Agreements are yet

to be signed.
I1. Projects approved by UNDP
SL. Name of the Project Amouot of Month of
No. assistance Approval
Us $
(1) () 3) 4
1. Predictive Maint, Fertilizer 795,000 April, 1985

2. National Instt. of Port Management

305,700 . " May, 1985
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2 3 4
3. Curr. Dev. for Tech. Edu. (Pb: 1D 1,349,633 May, 1985
4. Flood Forccasting System (Pb. II) 260,609 May, 1985
5. Eogs. and Consultancy Services 907,000 June, 1985
6. Sedimentation Reservoir in India 588.550' June. 1985
7. Dev. of Coastal Aquaculture 750,120 June, 1985
8. Intro. Computer System in SAIL 1,061,000 July, 1985
9. Operation of Blow-ocut Simulaiors 10,500 July, 1985
10. High Security Animal Diseasc Lab. 1,016,400 July, 1985
t1. Hotel Catering & Tourism Training 1,741,400 August, 1985
12  Centre for Mech. Wood lndustries 2,856,940 September, 1985
}3. Elec. Service & Training Centre. 557,550 September, 198S
14. Energy Saving & Conservation SAIL 1,189,500 September, 1985
15, Hydromechanics (Supply Amist.) 572,695 September, 1985
16. Modern Cartographic Ceatre 4,000,000 October, 1985
17. Rly. Instt. of Bridge Technology 1,154,025 October, 1985
18. Nationa! Iostt. of Immunology 1,003,600 October, 1985
19. Upgrading Telecom. Try. Centres 2.511,320 November, 1985
20. Utility of Hydrofracturing 1 0,300 December, 1985
21. Digital Technique io Broadcasting 348,150 Janusry. 1986
22. Imegrated Oper & Control Power 2,641,028 Febru;ry. 1986
System
23. Mangt. Dev. in Const, Industry 478,500 February, 1986
24. R&D Facilities of RDSO, Lucknow 3,305,640 March, 1986
27, Automotive Certi, Lab. £ 00,000 April, 1986
26. Chem Recov. Non-Wocdy Materials 809,950 April, 1986
27. Water Syst. i Coal Mining Bovironment 521,000 April, 1986
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28. NC/CNC Ceatre’at ATI, Madras 503,800 April, 1986

29. Dev. Barth Moving Machinery 1,500,000 May, 1986

30. Dev. Printed Textile Designs 323,350 May, 1986

33. Low Cost Biofertilizers 761,000 June, 1986

32. Fibre Optics Technology(Ph-11) 490,000 July, 1986

33. Radio Monitoring and Spectrum 2,012,150 July, 1986
Management.

34. Post Graduate Edu. io Foods & 1,199,650 July, 1986
Nutition and Child Development

35. Adv. Centres of PG Agr. Educsn. & 2,000,000 July, 1986

) Research,

36. Sub-Centres for Package Testing & Dev. 981,00 August, 1986

37. Bxport Market Dev. for Electronic 390,480 August, 1986
Components

38. National Telecommunication Net work 999,200 September, 1986

39. Water Resources Dev, & Management 619,650 September, 1986

40. Eduocation and Research in Computer 6,000,000 November, 1986
Networkiog.

41, Telematics Dev. agd Promotion 1,694,400 November, 1986
programme

42. Kopowledge Based Computer System Dev, 5,250,800 November, 1986

43. Dam Safety Surveillance 1,672,000 December, 1986

44. Adv. Tech. Petroleum Engg. & 954,788 December, 1986
Production Practices.

45. Jute Research and Development IJIRA 2,438,150 December, 1986

46. Unconventional Fibers, SITRA 321,170 December, 1986

47. Management Consultancy Development 95,000 December, 1986
(Phase II).

48. Mineral Processing Laboratory MNagpur. 2,527,386 Deceinbet, 1986
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Opeaing of branch of Genersl
Tasurance Corporation jo
Himachal Pradesh

5170 PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of FINANCE be

pleased to state :

(a) whether General Insurance Corpora-
tion Hhas decided to open a branch in
Himacbal Pradesh during the current or the
pext financial year;

(b) if so, the name of the place where
the branch is proposed to be opened and the
likely date thereof; and

(c) if not, whether a decision to this effect =~

is likely to be taken at an ecarly date ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI(
JANARDHANA POOJARY) : (a) and (b).
The four subsidiaries of the General Insurance
Corporation of India. viz , (i} Naticnal Insu-
rance Co. Lid., Calcutta, (ii; New India
Assurance Co Lid.,, Bombay, ‘i) Onicntal
Insurance Co' Lid, New Delhi and (iv)
United India Insurance Co. Ltd., Madras
have plans for opening eight Branch Offices,
in ali, at Bilaspur, Chamba, Dharamshala,
Hamirpur, Parwano, Paoniasahib, Rampor
Bushahr and Simla in Himachal Pradesh
during 1987,

(¢} Does not arise.

Resource mobllisation by States

5171. SHRI LAKSHMAN MALLICK
Will the Minister of PLANNING be pleased

10 state :
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(a) the names of the States which have
been able to raise significant financial re-
sources during the Sixth Five Year Plan
alongwith the pature and extent of these
resources, State-wise details for each year of
the plap;

(b) whether the Plaoning Commission
bas taken note of these developments and
given weightage to the concerned States in
the fixation of annual plan oeilings:’

(c) if so, the action taken in cach case;
and

{d) if not, whether such weightage is
propoted to be given in future and the
reasons for not givirg any weightage so far 7

JHE MINISTER OF STATE IN THE
MINISTRY OF PLANNING .SHRI SUKH
RAM) : ‘a) A statement indicating the Stales
which were able to raise financial resources
higher than those originally envisaged for the
Sixth Five Year Plan alongwith relevant
details is given below. '

(b) to (d), The Annual Plan outlays of
the States are fixed on the basis of States’
own resources and the Central assistance
determined for the States under the modified
Gadgil formula. Therefore, the efforts made
by the States in raising resources is reflected
in the size of the annual Plan outlays
approved for the concerned States.
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Overdraflts by States

S172. DR. B L SHAILESH : Will the
Minister of FINANCE be pleased to state :

{a) the names of the States that had
taken overdrafts from the Reserve Baok of
India during the last financial year and the
amount of overdrdft;

. {b) which of these States asked for their
outstanding overdrafts to be coaverted from
the present medium term loans to long-term
loans; and '

(c) Government’s reaction thereto 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVD : (a) No State was in over-
draft as on 31st March, 1986.

(b) A number of States were rupning in
overdrafts during 1985 which were conti-
nuously on the rise since 1984-85 1In order
to help the States to clear their overdraft,
90 per cent of the overdrafs as of 28.1.1986
were converied into medium term loans and
were provided by the Goveroment of 1ndia
to the State Governments on st October,
1985, repayable in 4 annual instalments
commenciog from 1986-87 and ending in
1989-90 (7th plan period). The State
Governments were advised not to take re-
course to overdrafts wef 2od October,
1985 and the R.B.I. was also advised to
stop payments on accounts of any State
Government which ran an overdraft for more
than 7 continuous working days.

Reacting to the Government of India’s
decision, Governmeats of Uttar Prafe.b and
Karnataka requested conversion of overdrafts
into long term loans so that the rcpayment
liability on the States may be spread over a
longer period of time and States could also
start the 7th Plan on a clean slate,

(c) The requests of fhe State Govern-
ments were not agreed to by the Government
of India. The State Governments were in-
formed that the recovery of medium-term
Joan during the 7th Plap period had already
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been taken into account while finalising the
funding arrangements for the 7th Plan and
as such it would not be possible to reconsider
the decision of the Government of India
regarding recovery of medium-term losns
during the 7th Plan period.

Creation of DRR by companies
issuing debentures

$173 DR. B L. SHAILESH ; Will the
Mignister of FINANCE be pleased 10 state ;

(a) whether government have decided
to relax any of the conditions in the guide-
lines for creation of a mandatory Debentures
Redemption Reserve (DRR) by companies
issuing debentures;

{b) i so, the reasons therefor; and

4
{c) how the Mipistry will satisfy itself
that the DRR is backed by sufficient assets ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : (a) No, Sir,

ib) Does not arise.

(¢} As the Debenturc Redemption Reserve
{DRR) is to be created by appropnation of

profits 1t 1 expected to be backed by suffi-
cient assets

Desalination of sen water

5174. DR. B L. SHAILESH : Wil the
PRIME MINISTER be picascd to state ©

(s whether a new technique for desalina-
tion of sca water has been developed by a
Swedish inventor;

(b) if 80, whether any research or experi-
ment has been conducted in this bebalf in
India also;

{c) if so, its outcome; and
(d) if not, whether Government propose

to undertake studies of the . Swedisb new
technique ?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K. R.
NARAYANAN) : (a) to (d). In the absence
of exact specificstion of the new Swedish
technique referred to, it is oot possible to
mentionsthe status of work being done in
India for the dewvelopment of that technique.
The wosk done abroad, including in Sweden,
is studied to the extent poasible while deve-
loping techniques on desalination of sea water
indigenously. Several laboratories in  the
country are now engaged in developing desali-
pdtion techoologies like solar evaporation
and condensation, flash distillation. electro-
dialysis and reverse osmosis. Pilot/semi-pilot
piants based on these technologies have been
established at several places to find out the
most appropriate tecbhpology under ludian
conditions,

Deputation of 1AS officers to railways

£17%. PROF. MADHU DANDAVATE:
Will the PRIME MINISTER be pleased to
state :

(s} whether increasing number of IAS
officials are being sent on deputation to the
Railway administration;

(b, whether the induction of non-raflwa )
cadre in the Railways will harm the RailwaY
administration; and

(¢} whether Goveroment propose to
revise their approach of inducting 1AS
personne} in the Railways ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) No, Sir.

{(b) and (¢). Do aot arise

Decision on high-grade polysilicon plant

3176. SHRIMATI = BASAVARAJES-
WARI : Will the' PRIME MINISTER be
pleased 10 state ;
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(a) -whether- Governmeot- , have .con-
sidered a proposal 10 set up a high:grade
polysilicon plant with 100 per‘cent export
commitment;

(b) if so, by what tigpe the figal
decision- is likely to be taken .and. to what
extent this proposal will help the country;

{c) whether the proposal made by, s
Noo Resident Indian has made it clear
that the grestion of the 100 tonoe facility
would pot involve any expenditure either

in term of rupees of foreign exchange to the
Government; and

(d) if so, whether Government have
examined this a<pect also ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCRE ARD TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS. OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE {SHRI1 K R.
NARAYANAN) : (3) to (d). A proposal
under 100 per cent Export Oriented Unit
Scheme from an NRI for manufacture of
silicon wafers for electronics industry,
starting from chlorosilane feedstock and
100 tonses of polysilicon as intermediate
product, has been received. The proposal -
is based on supply of entire capital goods,
raw-materials etc., without any outgo of
foreign cxchange. The proposal is under
consideration of the Government.

Mysterious disease destroying
teak trees
5177. SHRIMATI BASAVARAIJES-

WARI : Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state

(a) whether mysterious discase is des-
troying valuable teak trees in the Melghat
dry deciduous forest;

(b) whother any Central team bas visited
this place; and

() if so, the steps proposed to check
this mystery disease ?
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THE MINISTER OF STATE IN THB
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R ANSARI) : (a) and
(b). The phenomenon of drying up of some
teak trees in Meighat region of Maharashtra
bas boen investigated by a team of forest
rosearch personnel.

(¢) The following steps are proposed to
check’ the phenomenon :

(i) improvement in soif moisture

relationship,

(ii) modification of silvicultural prac-
tices, and

-

(iii) prevention and cootrol of graziog
and fire

Setting up of glass pavel units with
foreign collaboration

$178. SHRIMATI BASAVARAJES-
WARI : Will the PRIME MINISTER be
_ pleased to state :

{a) whether three multinational com-
panies of USA aod Japan have offered to
set up the 7 million glass shell papels and
funnels capacity in India;

(b) whether the Department of Electro-
nics propose to set up two units with foreign
techuology during the Seventb Plan;

(c) whether any agreement with USA
or Japan has been reached in this regard;
and

(d) if s0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERQGY,
ELECTRONICS AND SPACE (SHRI
K. R. NARAYANAN) : (a) Three proposals
for foreign collaboration, two with com-
panies in USA and onc with a company
in Japano bave been received for the manu-
facture of glass pauvels and funaels for
golour TV picture tubes.
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(b) The above proposals for collabora-
tion have been submitted by 3 Indian
companies and a decision in the matter has
yet to be taken,

(c) and (d). Do not arise.

Economic Inequalities

3179. SHRI K. RAMACHANDRA
REDDY : Will the Minister of PLANNING
be pleased to state :

{a) whether due to economic inequalities
in the country, majority of people do not
bave effective employment and work
opportunitiss; and

(b} if so, the steps contemplated to
provide employment and work opp.rtunity
to all the people ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI SUKH
RAM}): (a) No, Sir. The estimate of
unemployment (usual status) o March,
1985 on the basis of the 38th Round of
the National Sample Survey, taking into
#tcount only principal activity status of the
individuals, is 9.20 million for the age
group S-plus. The 38th Round data also
suggests that 2.24 millios of 9.20 million
unemployed in March, 1985 had subsidiary
work. In other words, the Core unemployed
in March 1985 was only of the order of
7 million. Considering that the Labour
Force in March, 1983 was 305.4 million
for the age group 5-plus, it is obvious that
majority of the people bhave effective
employment and work opportunities.

In the Sixth Five Year Plan (1980-83)
the overall employment was estimated to
have grown from 151.11 million Standard
Person Years (SPY) in 1979-80 to the
revised estimated of 186.705 million SPY
in 1984-85, implying .an increase of
35.60 million SPY. The growth rate of
employment generation during the Sixth
Plan works out to 4.32 per cent per annum,.

(b) Reduction in disparity and poverty
have remained the basic objective of all
Plans. A varioty of Instruments ranging
from direct attack on poverty and to several
tadirect fiscal measures, including the choeci



157 Written Answers

of Plan priorities and sectoral allocation
of resources have been used to pursue this
objeciive. The Seventh Five Year Plan
proposed to integrate these policies and
programmes and made them more effective.
The overall strategy of Plan and the pattern
of growth is designed to contribute toa
reduction in the poverty ratio both in urbac
and rural areas and increase employment
opportunities to the people.

In addition to the Sectoral investments
during the Sixth Plan, period, which have
resulted in an expansion of employment
opportunities through the process of growth,
there has been in operation important
employment/beneficiary oriented programmes
for specific target groups such as the
Integrated Rural Development Programme
(IRDP), National Rural Employment
Programme (NREP), the Rurs! Landless
Employmenj Guarantee Programme (RLEGP),
Training of Rural Youth for Seif-Employ-
ment (TRYSEM) and the Scheme of
providing  Scif-Employment to  Fducated
empleyed Youth, These programmes are
being continued in the Seventh Plan with
en accelerated pace. JRDP, NREP and
RLEGP aum at increasing the income of
the poor by creation of assets and generating
employment, while TRYSEM, the ''Self
Employment  Programme to  Educated
Usnemployed Youth'' as also the new scheme
launched in September, 1986 viz. *‘Self-
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Employment Programme for Urban Poor
(SEPUP)” provide self-employment opportu-
nities to the Rural/Urban poor as also to

~ the educated ynemployed youth. As a result

of all these steps, unemploymeat in the
country is expected t0 be progressively
reduced.

[Transiation)
Socla) welfare schemes for UP

5180. SHRI RAJ KUMAR RAI: Wil
the Minister of WELFARE be pleased to
slate :

(a) whether Union Government bave
received any proposal from the Government
of Uttar Pradesh under various social welfare
schemes during 1984-85, 1985-86 and
1986-87; and

(b) the details of the grants given to
the Government of Uttar Pradesh under
various social welfare scheme during the
said period ?

THE MINISTER OF STATE OF
THE MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAL) : (a) Yes,

Sir.

(b) A statement of grants rcleased is
given below,

Statement

Grants released 10 the Government of Uttar Pradesh during 1984-85, 1985-86, and
- 1986-87 for various Social Welfare Schemes

(Rs. in lakhs)
Si. Social Welfare Grants Released during Remarks
No. Schemes : — ———
1984-85 1985-86 1986-87
1 2 3 "4 s 6
1. Scholarships to disabled 17.00 29.21 No proposal
persons received doring
1985-886,
2. District Rehabilitation 10.00 ee -

Centres
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| 2 3 4 -8 6
3. Placement of bandi- 0.135 For establishment
" capped through special of a special cell
employment” exchanges;
special cells in employ-
ment exchanges

4. Welfare services for 11.20 269 24.30 Central Govt.
children in need of care ’ share.
and protection

5. Prevestion and contro! 7.00 Grants provided
of luvenile and social for inmvplementation
maladju«mem\.-. of juvenile justice

Act, 19866.

6. Assistance for setting vp 337 2.60 212 The central
women trainiog centres, Government share
institations for rehabili. of 45%.
tation of women in dis-
tress TWelfare of desti-
tute women’s children)

7. Integrated Child Develop- 319.93% 571.137%* 806.306  The grant releasod
ment Services (ICDS). is for all projects

sanctioned since
19758-76.

8. Training of ICDS func- 37.709 17.833 .ee
tionaries (Anganwadi
worker's Training)

9. Supplementary Natrition ves 136.65 In addition 29438
for preschool children MT of wheat has
and  expectant/oursing also been allotted.
mothers (wheat based
utrition Programme)

*Includes FLAW.

**Includes Medicine Kits.

160
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{English)
' Smuggliog of foreign currency

S181. SHRI P. M SAYEED: Wil
the Minister of FINANCE be pleased to
state

{a) whether some persons were recently
arrested in Dethi while trying to smuggle
a large amoumt of Indian currency to a
foreign country; '

(b} if s0, the facts of the case;

{c} modus-operandi
smugglers; and

adopted * by the

(d) whether the main purpose (0 smuggle
out Indian currency has been ascertained ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to tc).
The Hon'tle Member is presumably refer-
ring to the seizure of Indian - currency
amounting to Rs, 21 4 lakhs effected at
Drelhi sirport on  22nd February, 1987.
The facts of the case are :

On 22ad February, 1987, in pursuance
of an information, the officers of Customs
Collectarate, Delhi, had intercepted a brown
colour suitcase ncar Conveyor belt mn the
departure hail of the international airport
at Delhi Investigations revealed that the
suitcase was the checked-in-bagpage of one
Shri Sanjeeva Mody, Manager of M/s.
Aerojet Travel Scrvices who was going to
Dubai by British Airways flight No. BA-146
and he had already bLoarded the flight.
Shri “Sanjecv Mody was calied back and
the suitcase was examined, As a result
Indian currency of Rs. 21 4 lakhs were
recovered. Preliminary enguiries revealed
that one Shri B. S. Pujjy, an officer working
with British Airways and posted at Delhi
Airport who was on duty, was actively
involved ip the case, and the Indian currency
attempted to be smuggled out belonged to
M/s. Aecrojet Travel Services in which his
wife was & Director. Mr. Mody who was
to carry the suitcase containing the lodian
currency to Dabai and hand it over to a
pre-arradged  person in Dubai on behalf
of Mr. Pujjy. The search of residential
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premises . of Shri Pujjy resulted in the
recovery of US dollars 2220 and pounds
220. Indian and foreign currencies were
scized and both S/Shri Sanjeev Mody and
B. S. Pujjy were arrested under the Customs
Act. '

(d) As the investigations into the case
are still in progress, -the specific purpose
for which the Indian currency was attempted
to be smuggled out of the country is yet to
be established.

" Norms for apgrading citles

5182. SHRIMATI PATEL RAMABEN
RAMIJIBHATI MAVANI :
SHRI DIGVIJAY SINH :

Wil the Minister of FINANCE: be

pleased to state :

(a) the norms for upgrading a city for
payment of certain allowances;

Ib) whether Government propose 1o

upgrade R ajkot;

(¢) if so when; and

(d) if not the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY, OF FINANCE (SHRI
B. K. GADHVI : (a) to (d). Cities/Towns
are classified/rectassiied for pavment of
House Rent Alicwance and Compensatory
{City) Allosence to the Central Government
cmployees on the bacis of their population
as revealed in the decennial Census figures.
The criteria followed in this regard are as

follows :

Class Pepulation

‘A’ More than 16 lakhs.

B-1 Above 8  lakhs but not
exceeding 16 lakb

B-2 Above 4 lakhs but not
ex~eeding 8 lakhs.

e Above *+ 50,000 but not
: exceeding 4 lakhs.

+ *No Compénsamry (City) Allowance is
admissible in ‘C’ Class Citles.
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In classification of cities on the basis
of their devennial Census population, the
population of municipal area of the city is
taken into accoust for HR A. purpose,
and the population of Urban Aggiomeration
of the city, wherever such U._A. exists, other-
wise municipal arca of the city, is taken
into sccount for C.C.A. purpose. H.R A,

as admiwsible in a city om the basis of its’

clgss?ﬁcntion with reference to its population
in th¢ manicipsl area, has also been made
admissible in its Urban Agglomeration
wef. 26-10-1977 as a result of degision
of the Government on the demand of the
Staff Side.

The current classification of cities is
based on the population figures of 1981
Census These tigures indicate the population
of Rajkot (MC) 8s 4,45,076. On this basis
Rsjkot qualified for classification as a B-2
clas city only. Therefore, the existing
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classification of Rajkot as & B-2 city which
is based on 1981 population Census will
continue.

Families benefitted under tp;chl
" component plan

St83. SHR1 ANANTA PRASAD SETHI:
Will the Minister of WELFARE' be pleased
to state the pumber of scheduled castes
families benefited under Special Componeant
Plan during 1985-86 and 1986-87 State-
wise 7

_ THE MINISTER OF STATE OF THE
MINISTRY OF = WELFARE (DR.
RAJENDRA KUMARI! BAJPAI) : A state-
meot indicating the rumber of Scheduled
Caste families benefited under the Speci
Componeant Plan and other poverty allev
tion programmes is given below,

Statement

Statewise number of scheduled Caste families bene fited under spectal component plun
and other Poverty Alleviation Programme during [985.86 and 1986-87

State/Union Territory

MNumber of SC families benefited

it 1, T i, O o W b s ¢ A o st St

1985-86 1986-87
{upto Feb. 1987)
1 2 3
1. Andhra Pradesh 288242 234745 (P)
2. Assam 13604 8893 -
3. Bibar 258549 203937 (P)
4. Haryana 46054 38239 (P)
5. Gujarat 51550 37535
6. Himachal Pradesh 27042 28703 (P)
7. Jammu & Kashmir 42917 1687
8. Karnatakas 102850 83619 (Jan.)
9 Kerala 37741 57063
10. Madhya Pradesh 187203 141071 (P)
11. Maharashtra 84435

111058
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1 . 2 3
12.*Manipur " 300 233 (Sept.)
13. Orissa 78658 62533
14. Punjab 61044 45107
15. Rajasthao 120607 82601 (Jadk)
16. Sikkim 1168 719
17. Tamil Nadu 208206 193186
18. Tripura 4367 4489
19. Uttar Pradesh 379639 314770
20. West Bengal 278054 199485

21. Chandigarh 488 - 515

22. Dethi 8346 5900

23, Goa, Daman & D 1409 966 (Jan.)

24. Pondicherry 2344 1985
Total 2272930 1832416

(P) — Provisiona! figures.

Masufactariag coloured television
indigenousty

5134. SHRI P. M. SAYEED : Wil the
YRIME MINISTER be pleased to state :

(a) whether the lndian Television Indus-
try has started manufacturing coloured
television indigenously;

(b} the time by which the import of the

'kits for CTV would be totally dispensed with;

aod

(c) whetber the cost of the Indian CTvV
would be within the purchasing power of a
common man ?

THE MINISTER OF STATE’ IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENBRGY, ELEC-
TRONICS AND SPACE (SHRI K. R.
NARAYANAN) : (8) Yes, Sir,

{b) As per the ITC Policy import of kits
is not permitted.

{c) The price of the Colour Television
scts available in the market excluding local
taxes is Rs. 6050[@400 onwards for sets
with turret/clectronic tuner respectively.

Involvement of Bask of Credit and
Commerce Internstional in Drug
Smuggling

5185. SHRI SANAT KUMAR
MANDAL : Will the Minister of FINANCE
be pleased to state :

(a) whether the Bank of Credit and
Commerce International (BCCl) has links
with an internal narcotic ring;

(b) if 80, whether any ‘investigations had
been made in this regard; and

{e) if so, the outcome thereof and the
steps proposed in this regard ? '
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THE MINISTER OF STATE IN THE
MINISTRY OF - FINANCE {(SHR1
JANARDHANA POQJARY): (a) Govern-
ment have no confirmation of any such links.

(b) and {c). Do not arise.

Guidolines for leasing Compaanles

5186. SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI : Will the Minister
of FINANCE be pleased to state !

{(a) the number of leasing and hire-
purchase companies is the country;

(b} the number of such icasing and hire-
purct;ase companies as arc Dbot paying any
corporale tax;

(c) whether Government bave evolved
pew guidelines for leasing companies; and

{d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
{SHRI BRAHMA DUTT; : (a) and b, The
system of collection of information of the
Department of Company Affairs, which
maintains statistics about registrdlion of
Companies, does not yield separate data on
{casiog and hire-purchases companies in the

country.

{c) No, Sir.

(d) Does not arise,

Data on Milk Production

5187. SHRi C. MADHAV REDDI :
Will the Minster of PLANNING be pleased
to state :

(a) whether any kind of inconsistencics
have been poticed in the past by Govera-
ment in regard to the scrutiny results of milk
production by the Ceptral Swatstical Orga-
msation under the National S.mple Survey
in comparison to the estimates of the Minis-
try of Agricuiture;

(b) if s0, the details thereof; and
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{c) whether the CSO has since stopped
estimating milk production; if so, the rcasons
therecof and when this exercise is to be res-
tarted ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI SUKH
RAM) : (a) and (b). No, Sir. The estimates
of milk production from the two sources are
not available for the same year. The latest
survey of the National Sample Survey Organi-
sation (NSSO) which provides results on
muk production relates to 30th round (July
1975 —June 1976), while the official esti-
mates of Ministry of Agriculture are available
from the year 1977-78 onwards.

(c) The NSSO is not contemplating to
conduct another similar survey in the npear
future. The Central Statistical Organisation,
however, in coopeclion with the National
Iancome Estimates has been preparing the
estimates of milk prodyction. Since the
official estignates of milk production are now
availlable on an annuval basis from the
Minmstry of Agriculture, it s proposed to
adopt thess estimates at the time of the
reviston of the base yvear of constant price
series from 1970-71 to 1Y8D-81.

Assets of customs officials of Teivandrum
and Cochin Airports

5188, SHRI V. 8. VUAYARAGHAVYAN
Will the Mimister of FINANCE be pleased to

.state :

(s} whether any inquiry has been made
into the assets of customs officials working
at Trivandrum and Cochin Airports in
Kerala duriag the past two years;

(b)Y if so, thc pumber of such officials
and the value of assets found disproportionate
to théir regular income: and

(¢) the action teken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHR1
JANARDHANA POOJARY) : (a) and (b).
The residence. of one officer working at
Trivandrum Airport was searched by CBI. .
Disproportiogate assets to the tune of
Rs. 2.02 lakhs had been found.
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{c) The case is under investigation.

Income tax limit for Government
" employees

5189. SHR1 V. KRISHNA RAO: will
the Minister of FINANCE be picased to
state :

{a) whether there is a8 great dis-satisfac-
tion among Government employees over non-
raising of the tax ceiling on their income as
payment of tax within existing limit will
neutralise the increase in their salary conse-
quent on the Fourth Pay Commission’s re-
commendations; apd

2

(b} if so, the reaction of Government
thereon and the siops being taken by
Government to mitigate the bardships of
Government employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI
JANARDHANA VOOJARY) : (a) As part
of post-budger suggestions, some representa-
tions have been received to incressc the
basia exemption imit  However, 1n \ ew of
the follow g, it is incorrect 10 say that the
increasce 0 the satary of the Govesiicnt
employees pursuant (o the recomnendations
of the Fourth Pay Commission wil! be neu-
tralised :

(i) Upto a rtaxable incom+ of Rs.
1,00,000 the maximum rate of” in-
comw-tax is 40 per cent of such
tncome.

(i) Any income from salaries is*eligible
for standard deductions wbich was
rawed from Rs. 6000 (or 25 per
cent of salary whichever is less) to
Rs. 10,000 (or 30 per cent of
salary «:hichewr is less) by the
Finance Act, 1986 with efiect from
1.4.1987. Taking into account
further deductions in respect of the
contribution to the provident fund
which is not optional and other
savings like the Life Insurdnce premia
etc, most of the persons receiving
gross salary upto Rs. 34,000/-
will not be lHabie to tax.

{iil) Even those persons who receive
' salary above Rs. 34,000 but upto
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Rs. 1,08,000 (Rs. 9,000 p.m.
which is the highest pay in terms of
the recommendations of the Fourth
Pay Commission) will, in view of
the standard and other deductions,
have to pay tax at the marginal rate
not exceeding 40 per cent, if they
do not have other sources of
income,

{b) In view of the above and the overall
economic policy, the Government do not
propose to raise the basic exemption limit.

Reduction in retirement age

5190. SHRI! V, KRISHNA RAO:
Will the PRIME MINISTER be pleased to
state :

(8) whethber Government propose to
reduce the retirement age of Central Govern-
ment Employersy and

(b} if so, the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCIS AND PENSIONS (SHRI!
BIREN SINGH ENGT!)’: {a} No, Sir.

tb) Does not arise.

Apomalies in fixation of pay scales

5191. SHR1 THAMPAN THOMAS :
Wiill the Minister of FINANCE be pleased
be refer to the reply given to Uastarred
Question No. 3838 on 28 November, 1986
regarding anomalies in fixation of pay scales
and state :

(a) whether Government have finally
considered issuing of guidelines to resolve
anomalies arising out of fixation of pay
scales of <Government employees; and

(b) If so, the details thereof 7

THE MINISTER OF STATE [N THBE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI) : (a) and (b).. The matter
is still under consideration and the guidelines
will be issued as soon as a decision is
taken.
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Profits earned by nationalised bapks
during 1986-87

s192. SHRI C. K. KUPPUSWAMY :
Will the Minister of FINANCE be pleased to

atate :

{a) the estimated net profits earned by
the natiogalised banks at the end of the year

1986-87;°

(b} the share of this profit attributable
to the branches in rural areas and the
branches in urban arcab; and

(c) whether Government ptopose 10 close
down non-viable branches and open branches
at other places as would be viable 7

THE MINISTER OF STATE IN THE
MINISTRY. OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Government have not received the final
figures of profit and loss account for the year
1986 from gli the 28 Public Sector Banks.
However, according to published profits in
respect of banks which have finalised their
accounts and the apticipated profits furnisbed

by the remaining Public Szctor Banks, the

published profits of the 28 Public Sector
Banks are expected to be of the order of
about Rs. 192 crores,

The present data reporting system do not
indicate as to how much of this published
profit is attributable to the profits from the
rural branches and how much is attributable

to the urban branches.

(c) In rural areas, viability is nota
pecessary criteria for opening of branches or
their contipuation, as these branches are
opened to provide an access to tredit and
\énding to persons stationed in remote areas.
However, Public Sector Banks monitor the
performance of their non-viable branches on
a continual basis and take appropriate steps
as are warranted for makinp them viable. lo
s0 far as metropolitan and urben arcas  are
concerned, if the branches continue fo be
non-viable for considerably long time, clos-
ing down of such beanches in also not ruled
out.

APRIL {. 1987

Wriveen Answers 173

Cossuitation with TMF and World
Buk{wfruim

$§193. SHRI'S. M. GURADDI :
. SHRI H. N, NANJE GOWDA :

Will the Minister of . FINANCE be
pleased to state : ’

{a) whether Government sent 8 e~
presentative of the Planning Commission 10
Washington to hold coonsultations with ihe
Interpational Monetary Fund and World
Bank for providiog & fresh loan;

(b} if so, the cutcome of the discussions;

. " {c) the total amount of loan ssked
or;

(d) whetlier any agreement in this re-
gard has been reachsd; and

{¢) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NMPURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
{SHRI BRAHMA DUTT} : (a) No, Sir.

{b) to (¢). Do aot arise.

Effect of indirect taxes ja Union
Budget on computer industry

5194. SHRI S. M. GURADDI :
SHRI H. N. NANJE GOWDA :

Wil the PRIME MINISTER be pleased
to stale :

(8) whether the prices of indigcun;ns
computers are likely.to increasc =8 p° result
of the cumulative effect of the indirect taxes
in the Union Budget, 1987-88; and
computer

(v) if w0, its effect on

industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN

.THE DEPARTMENTS OF OCEAN
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DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K. R.
NARAYANAN) : (a) Yes Sir,

(b) There will be an increase in cost of
12 to 15 per cent for personal computers
and about 20 per cent for mini-computers as
a result of increase in customs duty on some
devices and 10 per cent excise duty. This

increase is not likely to affect the computer

industry.

Preach collaboration in nuclear
-research

5195, SHRI S. M. GURADDI :
SHRI H N. NANJE GOWDA :

Will the PRIME MINISTER be pleased
to state :

{a) whether France has expressed her
readiness to collaborate with India in nuclear
research for peaceful purposes; and

{b) if s0, the outcome of discussions
held, if any, in this regard during the French
Foreign Ministet’s recent visit to India ?

THIE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K, R.
NARAYANAN): (a) India end France
continue to collaborate in certzin  aspects of
nucicar reseasrch for peaceful purposes.

ib) Collaboration in the field of nuclear
research was not discussed during the recent
visit of the French Foreign Minister to
India,

Environment Protection Couoncils

$196. SHRI K. RAMACHANDRA
REDDY : Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state

(a) whether Union Government propose
to advise Stale Government to form Environ-
Mment Protection €ouncils to advise the State
Government with regard to the steps to  be
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taken to protect forests and control indus-
trial pollution: and

(b the duties of the Council and pattero
of tbe_it composition ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARD : (a) The
Union Governmenpt have already suggested
to the State Governments to form Eaviron-
ment Protection Councils

-

(b) The duties of the Councu are :

(i) Review the work relating to
envirooment underiaken in State
by Government andl non-govern-
mental organisations,

(i) Advise the State Government on
environmental issues of the Staie.

(iii) ldentify aress requiring investigaticn,
rescarch, and restoration in the field
of environment.

The composition of the Council suggested
is :

{i) " The Governor of the State will be
the Chairman of the Council.

(1i) The Chief Minister of the State or
the Minister-in-chaige of Environ-
ment will be the Vice-Chairman.

{iii) About 12 MLAS/MICs will be
appointed by the Goveroment to
represent various major  parties
represenied in the State  Assembly/
Council.

(iv) About 3 MPs to be appointed by
the Government to represent various
major political parties representing
the State in Parliament.

(v) Abont 6 representatives of non-
governmeotal organisations working
for protection of environment. This
could include, gpart from Boviron
ment Organisations, trade unions
als0.
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(vi) About 6 Environmenta!l Scientista:

(vii) 6 Officials—Chiel Secretary of the
State, Secretary in<charge of
Eovironment as Convenor, and 4
other high level officials dealing
with subjects related “to environ-
ment such as Industries, Irrigation,
Power, Agriculture, Labour etc.

(viii) 2 Officials of the Ministry of
Environment and .Fdrests—to be
designated by the Government of
India.

French loan

5197. SHR! K. RAMACHANDRA
REDDY : Will the Mrister of FINANCE
be pleased to state :

(a) whether France has recently agreed
to grant & loan to India:

.(b) if so, the details thereof including
the interest to be paid and condstions of
repayment; and

(c) the conditions imposed, if any, for
the use of this loan amount in a particular
way ? 2

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER Ot
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : (a) and (b).
The last agreement signed with France was
in May, 1986 for a foan of uto FF 1200
million for H.B J pipetine, the loan is repay-
able in 28 years including grace period of
3 years and carries interest at 6.14 per cent
per apnum,

(c) The loan is available for f.nancing
goods and services of French origin for the
H.B J. pipeline project.

Levy of consignment tax

5198. DR. DATTA SAMANT: Wil
" the Minister of FINANCE be pleased to
state :
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(s) whether Maharashtra Government
bave urged the Union Government to take
early steps to introduce a bill in the Parlia-
ment for enabling levy of the consignment
tax;

(b) the number of meetings convened
regarding this maitter by Finance Minister
and the National Development Council in
this regard; and

{c) the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF .FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir,

fb) and {c). Two meetiogs of all Chief
Ministers and one meeting ¢f a Group of
Chicf Ministers were convened by Finance
Mipister in this regard. In the meeung of the
National Development Council held on 8th
and 9th November, 1985 #0  consnder the
draft of the Scventh Five Year Plaa, some of
the Chret Minsters, ncluding the Chief
Minister of Maharashira, plecaded for ex-
peditng legislation for the introduction of
consigoment tax On some of the important
iesues imvolved, the views of the States have
been received and are being examined.

Rescarch Centres under UNDP and
MAEP Programme

5199, StIRI AJAY MUSHRAN : Wil
the PRIME MINISTER be pleased to

state :

(a) whether under the Unped Nations
Davelopment Programme and the Micro
Piocessor Application Engincering Programme
five Research Centres have been established
including one at Jabalpur for devcloping the
technology of microprocessor and soft-wares
in agriculture;

{b) if so, the allocation of funds during
Ssventh Plan (year-wise) and list of equip-
ments supplied and proposed to be supplied;

(c) whether the functioning of the said
project in Jabalpur centre is not upto the
desired level due to the interference of
Jawaharlal Nehru Krishi Yishwa Vidyalaya
administration; and
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(d) if so, whether the project is proposed
to be given sutonomous status by empower-
ing the project co-ordinator with exira power
to minimise the interference of Uuniversity
authorities looking to the importance of the

project ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCR AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K. R.
NARAYANAN): ‘a; Yes, Sir. Six Centres
have been eslabhished under Microprocessor
Application Engineering Programme (MAEP)
which is aided by UNDP. The Centre for
promotion of microprocessor application in
agriculture has been established at Jawaharlal
Nehru Krishi Viswa Vidyalaya (JINKVV),
Jabalpur.

(b} The techoical plan of the Centre is
discussed and funds are alocated as per
finangial requircenents to produce required
technical output. In the yecar 1984-35
Rs 3§ 5 lakhs were given a3 gtant-in-aid to
the Centre. Since this amount is not spent as
yet, no further funds have been transferred.
The Hat of equipruent supphed to the Centre
(Rs 4 0 lakhs by Depurtment of Eilceironics
to set up a tramning laboratory in the beginn-
ing 18 given below in statement-1. The list of
equipment supphed to  the Centre (US
$80,000 approximaigly) by UNDP is aiso
given below in statement 11,

{c} No specific complaints to this effect
have been received by the Department of
Electronics However, efforts are being made
tq improve the procurement and recruitment
procedures of INKVV for more efficient
implementation of this project,

(d) Yes, Sir. An MAEP Monitoring
Committee has been set up under the Chait-
manship of Secretary (Finance), Government
of Madhya Pradesh to look into the stream-
lining procedures for speedier implementation
of the praject. A proposal lo grant functional
autonomy to the centre has been suggested
by the committee.  This has been sent on
December 29, 1986 to Secretary (Finance)
and S:cretary (Agriculture), Government of
Madhya Pradesh for getiing approval from
INKVYV Board,
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Statement-1

List of equipment sent by Department
of electronics

Sl Description Qty. cach
No. centre

1. Tektronix model 2465, 300
MHz 4 Chanpel Portable
Oscilloscope 1

2. Opt. 22 Pair of Additional
Probe P 6131 1

3. Keithloy 192/20 Program-

mable 6.5 Digit Digital
Muliimeter 1
4. VIDEC TERMINAL 1
5. PRINTERS—18  column,
- {Centronics/Epson) 2
6. 8085 Training Kits (Speci-
ficatiop enclosed) 10
7. &0R6 Training Kits (Speci-
fication enclosed) 6
8. interface cards for 8085
training kits (key board,
Display, ABC, DAC, Logic,
Stepper Motor,. BDC Motor,
Modern Interface Cards) 10
9. Digital IC trainer 10
10. Power supply for training
10

kits .

Statement-11

List of item procured by UNDP

Item No. ~ Description of ltem

1. Infrared Thermometer for Agricultural
Research and field-crop management
2. Digital Moisture Tester/Meter 220V

2.  Near Infrared Apalyser

4 Digital Moisture Tester, 220V, Serial
No. 21521
$.  Thin Film Thermopile Detector

6 Accessories and area meter ete. for
L1-6000 Portable  Photosynthesis

System,
7. LI—3000 Portable Area Meter.
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Import duty os electronic sub.
assemblies

$200. PROF. MADHU DANDAVATE :
Will the PRIME MINISTER be pleased to
state

(a) whether it is a fact that in the
Budget for 1987-88 the import duty on
clectronic sub-assemblies has  been reduced
from 308 per cent to 150 per cent;

(b) if so, the rationale of such an incen-
tive to import of electronic sub-assemblies;
and

fc) what will be its impact on the low
cost technology in the small scale, medium
scale and cottage industry sectors ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE {SHR} K. R.
NARAYANAN) : (a) Yes, Sir, But the
concession i3 extended for only computer
and computer peripheral industry.

(b) Custom duty @ 308 per cent on
electronic sub-assemblies required ip  the

maoufacture of computer and peripherals
and as spare parts for imported computers
was felt to be very high. Therefore. with a
view to rationalise the duty structure on
electronic sub-assemblies the custom duty
@ 150 per cent is Jevied.

(c) Essential imports of sub-assemblies
for computer industry as c'eared by Depart-
ment of Electronics would be available at
reduced rate of custom duiy uniformly to all
sectors,

Welfare of tribals in Gujarat

5$201. SHRI AMARSINH RATHAWA
Will the Minister of WELFARE be pleased
to state :

(a) the names of districts in Gujarat
which are predominantly inbabited by tribals;
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(b) the number of persons living below
poverty line in those Tribal dimictf;

(c) the provision made for the develop-
ment of Scheduled castes ynder the 20-point
programme during the Seventh Plan; and

(d) the achievément made so far for the
welfare of tribals under the 20-point pro-
gramme in each district ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAD : [s)

. Dangs and Valsad districts in the State of

Guiarat are predominantly inhabited by

tribals,

{b) As per information [furnizhed by,
State Government approximately eight lakhs
tribal families are below poverty line in the
State,

{¢) The quantification of funds i« made
aonually under Special Component Plan for
Scheduled Castes and oot for 20-Point
Programme during the Seventh Plan. The
approved ouiluy under Special Component
Plan for Gujarat for 1985-86, 1936-87
and 87-88 are Rs. 25.87 croves, 29.827
crores and 35.71 crores respectively.

{d) The achievements in districts coming
under T S P. in terms of number of families
economically assisted doring 1985-86 are :

(i) Dangs 12,460
{ii) Valsad 68,874
{iii} Surat 1,13,541
(iv) Bharuch 66,186
(v) Panchamahals 66,915
(vi} Sabarkantha 26,762 -
(vii) Vadodars 49,478
{viii) Banaskantha 10,882

Deposits of nationaiised banks

$202. SHRI V. S. KRISHNA 1YER:
Will the Minister of FINANCE be pleased
to state :

(8) whether it is a fact that people are
pot showing interest in nationalised bank
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deposits due to issue of various other attrac-
tive schemes like National Savings«Certi-
ficates, Indira Vikas Patras, etc.;

{b) whether there is aoy proposal to
increase the rate of intérest on bank deposits
to attrsct more deposits; and

(c) whetber Government propose to
introduce monthly payment of interest on
deposit schemes in nationalised banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) No, Sir,
The deposits of Scheduled Commercia! Banks
increased by Rs 15527 crores (18.2 per
cent) in 1986-87 (upto 27.2.1987) as com-
pared to Rs. 12640 crores (17.5 per cent)
in the corresponding period of 1985-86.

{b) No, Sir. However, the interest rate
structure on deposits is kept under continual
review of R.B.1./Government and changes
are made when considered necessary.

(c) As per the Reserve Bank of India's
directives, interest on deposits s payable
quarterly or at longer rests. Facility to take
interest at monthly rest is also available to
depositors, however, the amount is to be
conatstent with the amount calculated for the
quarierly rests,

Elzctronic uaits in Kamnataka

5203. SHRI H. B. PATIL : Will the
PRIME MINISTER be pleased 10 state :

(a) whether some licences and letters of
intent have been issued for setting up of
clectronic units in the State of Karnataka
during last three years;

{b) if s0, the targets of investment and .

installed capacity in respect of various elec-
tronic units to be set up in Karnataka during
the Seventh Five Year Plao period; aod

(c) the details of the targets achieved
during the Sixth Five Year Plan in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCEINCE AND TECHNO-
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LLOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRIK. R.
NARAYANAN) : (a) Yes, Sir. During
last three yoars, 41 Industrial Licences, 68
Letters of Intent and 35 SIA/DGTD Regis-
trations have been issued for setting up of
electronics units in Karnataks.

(b) No specific unitwise investment
targets have been prescribed.

{c) No specific targets for various states
were set out for Sixth Five Year Plan.
Karnataka State Electronics Development
Corporation (Keonics) is actiog as a catalyst
for development of electronics industry in
Karnataka. Decpartment of Eloctronics gives
Decessary guidanpe whenever required,

{Translation)
Study group ou expenditure tax

5204. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of FINANCE
be pleased to state :

(a) whether Government are considering
to impose expeaditure-tax;

(b) whether any study group was set up
on taxation on expenditure;

(c) whether the study group has submitted
its ﬁpal report; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) As
announced in paragraph 73 of the Budget
speech for the year 1987-88, the Govern-
ment proposes to bring forward legisiation

for levy of a tax on expenditure in expensive
hotels.

(b) Yes, Sir.
(¢) No, Sir.

r(d) Does not arise,
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(Engdish)
Demtmdation of forests o Kerala

5$205. SHRI K. KUNJAMBU : Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether Goveroment are aware of
the fast dwindling of forest cover in Kerala;

(b) how much forest land bas been
cleared for settlement and other purposes so
far;

{¢) the anoual rate of deforestation; and

(d) the steps being taken by the Union
Government to stop deforestation in
Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHR! Z. R. ANSARD :{a) Yes,
Sir,

{b) About 1010 Km" of forest area has
been diverted to non-fores! uses in the State
of Kerala;

(c) According to the Nattonal Remote
Sensing Agency, th: loss of tree cover bet-
ween 1972-75 and 1980 $2 in the Siate of
Kerala wads 0.17 lakh ha per annum.

{d) The following steps have beecn taken
by the Government to check deforestation :

1 Epactment and enforcement of the
Forest (Coascrvation) Act, 1980.

2. Guidelines have becn 15sued to the
State Governments to :

(1) avoid clearfelling of natural
forests for raising plantations
as far as possible. Where such
fellings are unavoidable due to
restoration of crop or other
stlvicultural considerations, it
should be restricied to areas
not excecding 10 ba in the
hills and 20 ba. in the plains.
In no case good natural forests
should be clear-felled in pre-
ference to  poorly stocked
patural forests.
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{ii) ban all fejlings above an alti-
tude of 1000 meters at least
for some years.

(iii) to ear-mark 4 per cent of the
geographical area as protection
areas, like wildlife sanctuaries,
National Parks, Biosphere
Reserves, Preservation Plots,
etc.

(v} Prefer raising of mixed species
of indigenous origin to mono-
cuiture. The indigesous
specics should receive proce-
deace over exotics.

3. Tbo Nanonal Wastelands Develop-
ment Board has been set up during

1985 to step up afforestation pro-
gramme.

Marathwada Gramin Bank

5206. SHRI R M. BHOYE : Will the
Minister of FINANCE be pleased to state

{a} the performance of Gramin Banks in
regard to the disbursement of loans in
different parts of the country; and

(b} the performance of Marthwada
Gramin Bank regarding opening of branches,
disbursement of loans and local employ-
meat ?

THE MINISTER OF STATE IN THE
MINISTERY OF  FINANCE (SHRI
JANARDHANA POQOSARY; : (a) As at the
end of Juse 30, 1930, the 194 regional
rural banks :n positon bad outstanding
advances of Rs. 1540.34 crores in
74,63,125 borrowal accounis,

() The performance of Marathwada

Gramin Baok 1s set out below
As on 306.86

No. of Branches 218
Uutstanding Advances : 24.51
tRs. Crores)
Employment :
Officers : 358
Clerks : 383
Sub-Staff : 3
Total ; »v
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Provislon for converting seg waves
mto energy

5207. SHRI AKHTAR HASAN : Will
the PRIME MINISTER be ploased to staic
the amount ecarmarked for the project on
conversion of sea wave energy into electric
energy during 1987-88 ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY. ELECTRONICS AND SPAFJE
(SHRI K. R. NARAYANAN) :A provision
of Rs. 20 lakhs has been piopused for
1987-88 for studies on conversion of sea
‘wave encrgy into electric energy.

Indin’s voting share in World Bank

5208. SHR] AKHTAR HASAN: Will
the Minister of FINANCE be pleased to
state @

{a) whether India's voting sharc has gone
up in World Bank; and

(b «f so, how will it benefit us as
regards Specinl Drawing Rigbts and soft
loans ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHR1 BRAHMA DUTT) : (a)
A proposal to allocate 717 additiopal shares
to India io the capital stock of the IBRD is
under the consideration of Board of
Governors of the Bank. When approved,
this will result in improving India’s sharehol-
ding and our relative ranking from eighth to
seventh position.

{b) India’s incrcased votiog share in
IBRD would not by itself resuit in the
securing of increased Special Drawing Righis,
or receipt of soft loans.,

Percentage of Central Government
expenditore to GNP and GDP

$209. SHRI D. B. PATIL : Will the
Minister of FINANCE be pleased to state !

s
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(a) the* percentage of the Central
Government expknditure to gross national
product (GNP) and gross domestic product
(GDP) in 1950-51 and 1985-86;

(b) whether there is a ste¢p rise in
Gevernment expenditure; and '

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THBE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE {SHRI
B K. GADHVI : (a) The percentage of
Central Government expenditure to gross
national product (GNP) and gross domestic
Product .GDP) compare as under :

Percentage to
GNP at current
markes prices

Percentage to
GDP at current
markes prices

1950-51 5.2 5.1
1985-86 20.5 20.4

(b) and (c). The Five Year plans of this
country envisage a major role for Govern-
ment in building iofrastructure and in
amelioration of poverty. It is therefore,
natural that Government expenditure as a
percentage of GNP and GDP has grown
since the commencement of the five year
Plaos.

Piantation of fuel wood and fodder
3210. SHRI DHARAMPAL SINGH
MALIK :

SHRI SUBHASH YADAYV :
SHRI PRAKASH CHANDRA :

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether the traget of fuel .wood and
fodder plantations for the Seventh Five Year
Plan is likely to be achicved; and

{b) the funds spent is each State on this
project so far ?

THE MINISTER OF STATE IN THRE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI B. K. GADHVI) : (a)
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Yes, Sir. The targets prescribed under the
Centrally Sponsored Schemes, namely—(1)
Rural Puelwood Plantations iacluding
Afforestation  of  Eco-Sensitive Non
Himalayan Arcas aod (2) Creation of Silvi
Pastural Farms, for the 7th plan period are
likely to be achieved.

(b) The desired information relating to
the first 2 years of the Seveanth plan is given
in the Statement below.

~ Statement

APRIL 1, 1989

Rs. in lakbs
(rounded off)
S. No. Name of the Amount Earmarked
Stawe/UT spent outlay
during  for 86-87
1985-86

1 2 3 4

1. Andhra Pradesh 177 267

2. Assam 260 293

3. Bibar 300 371

4. Gujarat 184 174

5. Haryanoa 110 148

6. Himachal Pradesh 151 200

7. Jammu and

Kasbhmir 28 60

8. Karnataks 193 244

9. Kerala 116 194
10. Madbya Pradesh 324 368
11. Mabharashtra 40 118
12. Manipur 78 98
13. Meghalaya 48 106
14. Nagaland 141 153
15. Orissa 206 282
16. Punjab 238 315
17. Rsjasthan 200 252
18. Sikkim 30 42
-19. Tamil Nadu 120 153
20. Tripura 75 80
21. Uttar Pradesh 326 426
22. West Bengal 34 69
.23. Arunachsal Pradesh 8 16
24. Delhi 9 22
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1 3 -3 4
25. Gos, Daman

and Diu 5 19

26, Mizoram ° 126 124

27. Dadrma and

Nagar Haveli |}

28. Pondichery 1

Total : 3527 4596

Proposal to simplify procedure of
loan to farmers

$211. SHRI AJOY BISWAS: Will the
Minister of FINANCE be pleased to state :

{a) whether Government are aware of
the difficulties faced by . small and margioal
farmers in fulfilling the formalities before
loan is sanctioned to them;

(b) whether Government
simphf{y the proceduse;

propose to

{c; if so, the details thereof; and

{d) whether Government propose to
waive the security for loans upto Rs. 5000 ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Reserve
Bank of India (RBI) has repotted that it has
not received any complaint that small and
marginal farmers, are geoerally facing
difficulties in fulfilling the formalities before
loans are sanctioned to them.

(b) and (¢). The commercial banks have
been advised by RBI that in respect of
advances to priority Sector the simplified
application forms as finalised by the Working |
Group on simplification of forms and
lending procedures for loans to agriculture
and allied ‘activities should be adopted. Such
forms are'required to be made available in
regional language and the terms and. conditi-
ons regarding margin and security is required
to be printed on the reverse of the application
from itself. In order to avoid delays in
sanction of small loans, backs have been

»
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instructed that all loan application upto a
credit limit of Rs. 25,000/- should be
disposed of within a fortnight and those
over Rs. 25,000-/ within 8 to 9 weeks.
Furtber for speedy disposal of applications
the banks have been advised that all branch
managers should be vestod with discretionary
powers to sanction proposal from weaker
sections as well as small and margioal
férmers without reference to asy bigher
authority and if there are any difficulties in
certaio cases in delegating such discretionary
powers 1o the branch managers, such
powers should exist in those cases at least
at the district level,

(d) The existiog instructions of RBI to
all the commercial banks already stipulate
that no additional collaterail security is to be
obtained from borrowers for direct agricuiture
and allied activities for loans upto
Rs, 5,000/- and in respect of small scale

industries, eic. upto Rs. 25,000/- except,

hvpothecation of the asset created out of
the bank loan.

Reviewing schemes under tribal
sub-plan

$212. SHRI HARIHAR SOREN :
SHRI RADHAKANTA DIGAL :

Wiil the Minister of WELFARE be
pleased to State : '

(e) whether Government propose to
review the progress of various developmental
schemes under fribal sub-Plan;

(b} if so, whether Government have
taken any steps in this direction;

(c) if so, the details thereof; and

(d) the measures adopted to ensure
proprer utilisation of the tribal sub-plan
allocation ? .

THE MINISTER OF STATE OF
THE MINISTRY OF WELFARE (DR.
RAJENDRA KUMAR! BAJPAD : (a) 10 (c).
Yes, Sir. The Government reviews the
progress of various development schemes

CHAITRA 1 l.}”’ (BAKA)

Written Answars ‘190

under tribal sub-Plan periodically and in
particular at the time of finalisation of State
Annual Tribal sub-Plans. Review of
implementation of programmes included
under item 11 of 20-point Programme 1988
will also be under-taken. At the State-level,
Comnmittees under the Chairmanship of
Chief Minister, Chief Secretary or Tribal
Development Secretary regularly review and
monitor tribal development programmes. At
the project-level, the Project Officer and
Project lmplementation Committee review
such programmes,

{d) Separate  budgetary mechanism
under distinct demand or a major head or a
minor head in the State Budgets to exhibit
tribal sub-Plan funds have been evolved to |
ensure accountability, non divertibflity and
proper  utilisation. - Annual  expeaditure
statements arc called for by the Ministry.
Further, appropriate dclegation of financial
and administrative powers have been conferred
by the State Government off’ officers posted
at different levels to implement tribal
development programmes.

{ Translation}

Schemes to attract baak deposits in
roraj areas

5213. SHRI DILEEP SINGH BHURIA:
Will the Minister of FINANCE be pleased to
state : v

(a) whether the amount of deposits
mobilised by the Nationalised banks branches
in rural areas is negligible as compared to the
number of bank branches opened there; and

(b if s0, the corrective action taken or
proposed to be taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): {(a) and (b). The
amount of deposits mobilised by public sector
bapks at their rural branches is not negligible
as compared to bank branches opened there-
in. Data relating to number of offices and
amount of deposits of rural braoches of
public sectot banks for the last three years is
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set out below :

Year No. of Raral Amount of
Branches Deposits
{Ru. crores)
December 1984 14808 8457
December 1985 16351 10363
September 1986 16513 11371

Concessions to N.R.Is.

5214. SHRI DILEEP 3INGH BHURIA:
SHRIMAT! D. K. BHANDARI :

Will the Minister of FINANCE be plea-
sed to state :

(a) the concessions given 10 non-resident
Indians for investing money in India;

(b) whether these concessions are so far
reaching that foreign investment becomes
cheaper in comparison 1o 1t:

(c) whether it is .cheaper to take loan
from foreign market in comparison to cotces-
sions given to non-resident Indians; and

(d) if so, whether any seheme for giving
similar concessions to Indians as are bzing
given to non-resident Indians is under con-
sideration of the Government ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : “4) Government
bave introduced several S.hemes for attract-
ing investments fiom Non-rsident Indians
(NRUI’s) both on repatriation and non-repat-
rigtion basis. lo the case of Non-resiient
Indians who are individuals, income from
interest on moneys denosited tn a Non-Resi-
dent (Bxternal) Account in any bank in India,
dividends from units of U] I, interest on
specified an Natiooal Savings Certifizates are
exempt from income-tax. For this purpose,
sach units and certificates should he subscenib-
ed to in convertible foreign exchange renmt-
ted from a country outside India. Besides,
the iovestment incomes from foreign ex-
chaage asscts’ acquired or subscribed 10 in
oonvertible foreign exchange are charged 10
tax at a flat ratc of 20 per cent,
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(b) and (c). No, Sir. Deposits from NRI*
and direct foreign investment are not compa”
rable, as the latter can resulf in unprediciable
outflows on account of dividend and capital
appreciation. Similarly, investments from
NRIs and commercial loans raised in foreign
markets are also not comparable. In the case
of NRI investménts, the exchange risk is
borne by the investor whercas in the case of
loans this is borne by the borrower. The
terms of loans vary from time to time
dependmg upon the size and the market in
which these loans are raiscd. Most of the
loans are project-specific. However, the terms
on which deposits fromy Non-Resident Indians
are accepted are uniformly applicable.

(d) No, Sir.

{Englirh}

Violation of eavironmental iaws dy
lodustrics

£219. SHRI BANWARI LAL PURO-.
HIT: Wil the Minister of INVIRON.
MENT ANDFORESTS be pleased to state :

{a) the number of ndustries identitied as
violating the provisions of potlution contiul
laws during 1986-87 in the country;

(b) whether Government have launched
proseculions against managements of the
gullty industries causing health hazards
during the same period, State-wise; and

(¢} if so, the details of the industries
against whom prosecution was launched for
violation of the pollut on cuntrol laws ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R ANSARIS : (a) 1o
{c}. As per information available, during
1986 87, 276 indusinal units 0 different
Siates and Union Territories were ideatitied
as violaung the provisions of the pollution
control laws. The Central and State Potly-
tion Control Boards have launched prosecu-
tions against these units. A statement show-
ing the pumber of industrial units in various
Staies and Union Territories against whom
prosecutiong were launchzd during 1986-87
is given in the statement below,
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Statement

. State-wise break wp of induatrial inits
~  ogpaingt whom prosecution was
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lounched durtng 1986-87
State/UTs Number
State )
Bihar 6
Gujarat 67
Haryana 4
Karnataka 3
Kerala 3
Madhya Pradesh 3
Msharashira 27
Punjab A 46
Rejasthan 6
West Bengal 6

Unlon Territories

Delhi 103
Chandigarh 1
Pondicherry ) 1
Total 276

" {Tyamslation)

Simptification of procedure for doan
to mediom and small jndustries

5216. SHRI SHANTI DHARIWAL:

Will the Minister of FINANCE be pleased to
state ¢

(a) whether Government are aware tbat
medivm=and small jadustties have to comp-
lete complicated procedure and formalities
before geting loans from the banks;

(®) if so, whether {bankers in fareign
countries provide all the facilities to the
lounces whereas it is not so in India;

(c) if so, whether Government propose 10

provids loans emslly to medium and small
scale f{ndustries as per their roquircment
through banks;

(8) if so, the steps taken by Government

30 far In, this direction; and
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() if it I not proposed tor do 30, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI] JANAR-
DHANA POOJARY! : (a) to (¢). In India,
banks are required to meet mainly the work-
ing capital requirements of the industrial
units and they can take up share in sanction
of term lcans on a sclective basis. As far as
practices followed in other foreign countries
are concerned, these vary from country to
country. Banks are guided by the viability
and technical feasibility of the projects while
considering credit proposals, RB! has jssued
guidelines to banks in respect of advances
including those to small scale industry sector,
Simple application forms have aliso been
prescribed for SSI units and time limits have
been laid down for disposal of such cases.
In case of very sovall units assistance for ixed
assets as well as  working capital is provided
by the banks in the form of composite loans
under simplified procedure. RBI have also
emphasised upon the banks to meet the need
based requirements of various industrial units.
RBI bas appointed a Standing Advisory
Committee " in April, 1986 under the Cbair-
manship of Deputy Governor, RBI to review
the flow of institutional credit to small scale
industry sector and other related matters.

Opealag of regloasl offices of
commercial banks

5217. SHRI SHANTI DHARIWAL :
Will the Minister of FINANCE be pleased to
state :

(a) whether Government have decided-to
open regional offices of commercial baoks at
the level of State headquarters;

() if so, the details in regard to the
regional offices of commercial ks in the
country;

{c) whether Government propose lo open
regional offices of commercial badks in any
rural or. urban areas instead of opening them
only st the level of State beadquarters;

(8) il s0, the schome prepared by Govern-
ment in this regard; and

{e) if no scheme bhas been prepared; the
reasons therefor ?
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THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHARI JANAR-
DHANA POOJARY): (8) to te). Govern-
ment _have not prepared any scheme in the
matter of opening of Regional Orfﬁus by the
28 ‘Public Sector Banks. Location of Regio-
nal Offices, which are controlling offices of
fbe banks, is decided by the banks. Banks,
while setting up the Regional Offices generally
take into account the number of branches,
of the bank in the command area of the
region, the volume of busindss of these
branches, geographical coverage, cost benefit
soalysis, the need for effective supervision
and control, administrative convenience etc.
Banks are required to obtain a licence from
Reserve Bank of India for opening a
Regional Office,

Reserve Bank of India has reported that,
according to information available, the 28
Public Sector Banks had 723 Regionat/
Zonal/Divisional Offices at the end of March,
1986.

| English)

Afforestation programme in Raejasthan

5218. SHRI VIRDHI CHANDER JAIN :
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(aY the region in Rajasthan having 20
per cent or more forest area;

(b) the region’ in Rajasthan having area
less than 20 per cent forest area;

(c) whether large scale feeling of trees in
Rsajasthan duriog the past several years has
taken place depriving the forest wealth; and

) if :32, the corrective measures taken
in this regard iocluding any schemes for
afforestation in the Central Sector and
achievements made in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARD: (a)
" Districts of Baaswara, Buadi, Chittorgarh,
Dholput, Jhalawar, Kota, Swai Madhopur,
Sirohi and Udaipur bam raore than 20
per cent drea notified as forests,
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. (b} In the romaining Qistricts of Rujasthan

. the arex potificd as forest is less than 20 per

ceat of the geographical area.

{c) Mo larg® scale felling has taken place.

(d) The corrective steps include intensi-
fication of the protection measures and
increased. afforestation with people’s pasticipa-
tion. A World Bank aided Social Forestry
Project is also being implemented.

Iavestment jun Tribal Sub-Plan

5219, SHRI VIRDHI CHANDER
JAIN : Will the Minister of WELFARE be
pleased to state :

{a) the total invesiment in the Tribal
Sub-Pian till 1987-88. Statewise;

{b) whether the schemes implemented so
far for the welfare of tribals in Rajasthen,
Madhsa Pradesh and Gujarat have yet to
uplift the socio-economic standards of
tribais,;

tc) if so., whether sny special schemes
have been formulnted by the Union Goverg-
meot or - Stale Government with Central
assistance; and

(d) if 80, details thereof 7

THE MINISTER OF STATE OF
THE MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAL : (a) The
requited information is given in the
statement below,

{b) While there has been improvement in
their socio-economic conditions, a lot more
remains to be doce. Since the beginning the
Sixth Plan and upto Fgbruary 1987, 3.39
lakhs, $.35 lskhs and 12.23 takhs ¢ribal
families have been economically sssisted in
the Siates of Rajasthan, Gujarst and Madhya
Pradesh, respectively under various beacliciary
oriented schemes.

(<) and (8). Schemes and programmes
under Tribal Sub-Plan which includes
Centrally Sponsored Schemes are being

jmplemepted with emphasis on soxio®ecoro-
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mic uplift of tribal populstion. Special. Finsacial assistance to Kerala for
schemes are taken up under first proviso to forest conservation

Atticle 275 (i) of the Constitution. Such

schemes include settiement of tribais prasing 5220. SHRI MULLAPPALLY RAMA-

shifting cultivation, schemes for development =~ CHANDRAN : Will the Minister of ENVI-
of forest villages, schemes for eradication of RONMENT AND FORESTS be pleased to
speciai diseases prevalent tribal areas, sche-  state : '
mes for reclamation of ravios areas. Central

assistance is also specifically earmarked for (a) whether Government of Kersla have
projects for development of primitivetribes sought an increase in the financial and other
identified in these States, :"“‘lm for the effective conservation of
orests;
Statement
Investment in Tribal Sub-Plan Stater g JCteils of sssistance sought by the

Name of Flow from State Amounts relea- .
State Plan for Tribal sed as Special his ‘(:::‘:::p; taken by Union Government in
Sub Plan for Central Assis-
the period 1974- tance for Tribal
7% 10 1986-87 Sub Plan dur- THE MINISTER OF STATE IN THE
ing the ycars * MINISTRY OF B.NVIRONMENI AND
1974-75 to PORESTS (SHRI Z. R. ANSARI): {(a) and

1986-87 (b). The State Government of Kergla submit-
ted a proposal for Central assistance in the
) {Rupees i crores) Seventh Plan period under the Centrally
R ; - - Sponsored Scheme for Development of 1nfra-
Andbra Pradesh 261.82 51.39 styuc_turc for Protection of Forests from
Assam 277.83  46.92 Biotic lnterfereace. _
Bihar 1303.01 146.90 {c) The administrative appgoval of the
Gujarat 714.71 86.89 Government of India for an expendijture of
Himachal Rs. 49,656 lakh for implementation of the
scheme dyuring 1986-87, has been conveyed
Pradesh 111.59 16.13 o the Stote Government.
Karnataka 41.89 7.44
Kerala 12.59 5.70
Madhys Looting of currcacy chests
Pradesh 1333.19 29197 5221. SHRI MULLAPPALLY RAMA-
Maharashtra  648.41 45.44 CHANDRAN :  Will the Minister of
Magipur © 188.24 44.28 FINANCE be pleased to state :
Orissa 1000.58 145.05 . ]
, (a) the number of cases of breaking open
Rajastban 451.30 69.06 violence/attempts to rob currency chesis in
Sikkim . 20.01 2.01 the country during 1986-87; and
Tami Nadu 42.31 10.59
Tripura 156.19 17.83 (b) tbe details thereof ?
Uttar Pradesh 10.63 2.42
West Bengal 223.03 45.57 THE MINISTER OF STATE IN THB
Aand N MINISTRY OF FINANCE (SHR1 JANAR-
s} .81 3.48 DHANA POOJARY) : (a) and (b). Infor-
ands . * mation regarding the number of .cases of
Goa, Daman breaking -open/violence/attempts to rob -
and Diu 3.24 1.02 cursency chests, as reported by Ressrve Bank.

of ladis, during the Goancial year 1986-87,
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is given below :
SL No. Date of incident Currency Chest Remarks
, e

1. 3.10.86 State Baok of India A sum of Re. 17.60 lacy
Talwara (Punjab) was taken away from the
cash counter, The Bmanch
© Manager was guaned down
and a customer wss griev-

ously injured.
2. 12.2.87 Punjab National Baok, An amount of Rs. 5.69

Industrial Ares Branch,
Ludhiana (Punjab)

crores {approx.) was loot-
d'

Assistance by financial Jostitutions
during Seventh Five Year Plan

$222. SHRIMATI JAYANT] PATNAIK :

"

Statement

Financlal assistance sanciiomed by all-

India

term lending instirationy

Will the Minister of FINANCE be pleased
to state :

(a) the amount of financial assistance
sanctioned so far by all India financing fosti-
tutions to different States during the Seventh
Five Yecar Pldn; and

{b) the steps being leken to increase the
amount of loans to economically backward
States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHANA POOJARY) :
ment showing the available information is
given below.

(b) The Industrial Developmrent Bank of
India has reported that the financial instita-
tions provide various incentives for setling
up of projects in the backward arcas. These
include a lower promoters contribution, flexi-
ble approach in respect of dcebt-equity ratio,
lower rates of interest,
sommitment charges, provision of area speci-
fic infrastructure development loans,
The assistance sanctioned in & particular
State would, however, depend on the numbes
of viable proposals for projects in that State.

(D BI, IFC] and ICICI) and in.

vestment

institutions (LIC,

UT! and GIC) te various

states daring

the 7th

Five Year Plan preiod.

{Rs. Crores)
State 1985-86 1986-87
(April- April-
March;  Decembeg
198¢)
1 , 2 3
{a) A state-

Andbrs Pradesh 315.78 285.85

)
Assam 39.28 43.89
Bibar . 108.17 119.67
CGujarat 685.34 758.09
Haryaoa 124.03 127.27
Himachal Pradesh 65.76 75.46
Jammu & Kashmir 40.10 32.9%
reduced rates of Karostaka 419.97 254.14
Kerala . 105.24 127.33
by Madhya Pradesh 306.95 318.80
Mabharashtra 1058.88 839.67
*Manipur 3.q3 2.0t
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1 z 3
Mecghalays 1.37 10.54
Nagaland 6.34 1.35
Orisss <1442 10939
Punjab 163.48 22628
Rajasthan 249.52 212.74
Sikkim 3.85 3.07
Tamilnadu 689.88  296.26
Tripura 1.52 1.46
Uttar pradesh 701.05  780.53
West Bepgal 464.14  270.40
Union Territories ~ 226.04  219.54

Total 5900.21 5116.75
SR

Jmunchl oullay for space programme

5223. SHRIMAT] JAYANT1 PAT.
NAIK : Wil the PRIME MINISTER be

ploased to state :

(a) the financial outlay proposcd for the
Department of Space for the year 1987-88;

(b) whbat arc the various on-going pro-
Jects uader the Departmens of Space;

{c) whether some of those projects are
expected to be completed dm‘ins the year
1987-88;

{d) if so, the progress made in the com-
pletion of these projects; and

{c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENGE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELECTRO-
NICS AND- SPACE (SHRI K. R,
NARAYANAN) : (a) Tho approved outlay
for the year. 1987-88 for Department of
Space {s Rs. 348.12 croves.

ﬁ‘mw’ 4¢3

(b) The "ongoing projects mdar !In
Departmient of Space are :
" 1. Augmented Satelllte Lannch Vshicle
(ASLYV) Project
2. Polar Satellite Lavach Vehicle (PSLV)
Project
3. Stretched Robini Satcllite Series
" (SROSS), Project

4. Indiap Remote Sensing (IRS) Project
S. INSAT-IiC and ID
6. INSAT-II Test Spacecraft Project

(€) o (c). The following projects are
scheduled for completion during the year
1987-88 :

1. Inding Remote Sessing (IRS) Project ;
The first satellite in the IRS series,

intended to provide for a satellite-
based data collection system for earth
resources survey, is cxpected to be
launched from USSR around October,
1987.

2. INSAT.IC : The INSAT IC satellite
has completed its aoceptance testing
programme and the Ariance Launch
of INSAT-IC is currently scheduled
for first quarter of 1988.

Loans to farmers in Kalahandi district
of Orissn

5224. SHRI JAGANNATH PATT-
NAIK : Will the Minister of FINANCE be
pleased 10 state :

{») the names of the various public sector
banks which are providing loans to the far-
mors in Kalahandi distfict of Orissa;

(b) whether those banks have also been
giving loans to the bencficiaries under the
Integrated Rural Development Programme
and the Natiooal Rural Bnmloymem Pro-
gramme in that district; and

(c) if so, the amouat of ioan sanctioned
by edth public sector bank in Kslsbandt
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under the above programmes to the - farmers
during the last three.years ? )

NISTER OF SIATE IN
mn?ﬁm?s‘nv OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
State Bapk of India (SBl), the Lead Bank
for Kalahandi District bhas reported that
Bank of ladia (BOL), Indian Overseas Bank
(10B}, UCO Bank, Ceotral Baok of India
(CBif) and Kalahaadi Aocbalika Gramin
Bank (KAGB) are operating in Kalabandi
District. All these banks have disbursed loans
to beneficiarics under Integrated Rural Deye
lopment Programme (IRDP) in the District.
There is no credit linkege in so far as
Nations! Rursl Employment Programme

(NREP) is concerned.

(c) SBI has reported that the public

sector banks, including KAGB, operating in
di Distiict bave sanctioned/disbursed

Joans under IRDP during the 1ast threc years
as per ‘the details sct out befow :

{Rs. in lakhs)

Bank 1984 1985 1986
SBl 30.40 70.70 113.14
108 2.90 7.02 13.10
BOI 8.63 6.10 18.83
UCO Bank 5.80 2.31  16.16
CBI 0.15 0.16  0.09
KAGB 97.43 75.35 87.88

Coaventional picture tube techsology
for electronic projects

$225. SHRI ANIL BASU: Will the
PRIME MINISTER be pleased to state :

() the reasops for opting fos conven-
tional picture tube technology for electronics
projects of Punjab and Uttar Pradesh against
the latest flat square technology; and

(b) whether there was aoy offer for flat
square techoology while decisiop for conven-
tional tubes was made ?

- THE MINISTER OF STATE IN THR
MINISTRY OF SCIBNCE AND TECHNO-
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LOGY AND- MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERQGY, ELEC.
TRONICS AND SPACE (SHR!I K. R.
NARAYANAN) : (a) Flat Square tubes are
about 20 per cent costlier than the conven-
tionai tubes agd the former have ndt been
standardised worldwide, with each major
manofacturer producing bis own type of Flat
Square tube.

Both Punjab Display Devices Lid., as
well as Uptron Colour Picture Tubes Ltd.
have decided to start production with the
manufacture of conventional Colour Picture
Tubes due to the prevailing mirket forces.
However, the torms of technology transfer
include the Flat Square tube technology in
both cases and the same plant with minor
modifications can siso produce Flat Square
tubes. It is understood that the intention of
both these manufacturers is W do 30 ata
later date.

(bf“rbc offer of Flat Square tubes was
made by M/s Philhps, Holland 10 M/s
Aondhra Pradesh Electronics Development
Corporation (APEDC) Ltd., who submitted a
composite Industrial Licence (I1.) and Foreign
Collaborstion (FC) application in  Febroary,
1986. The FC proposals of both M/$
Punjab Display Devices Lid. and M/S Up-
tron Celour Picture Tubes Ltd. Were approv-
ed earlier,namely, March, 1984 and Decem-
ber, 1985 respectively, )

Technology cities in India

5226. SHRI MOHANBHAI PATEL :
SHRI CHINTAMANI JENA :

Will the PRIME MINISTER be pleased
to state :

(a) the names of technology cities in
India;

(b) whether there is any proposal to set
up more such cities; .

() if so, the names of those cities; and

(d) main facility being given in those
citiea for tbe development of techgology ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIBNCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
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THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, BLEC-
TRONICS AND SPACE (SHR! K. R.
NARAYANAN) : (a) There are no techno-
logy cities in Jodia.

{d) No, Sir.

(c) and (d). Do oot arise.

Pollution from fact Cochie

5227. SHRI P. M. SAYFED : Will the
Minister of ENVIROUNMENT AND FORESTS
be pleased 10 state :

(a) whether Fertilizer and Chemicals
Travancore (FACT). Cochin Drvision,
Ambalamugal is releasing poisonous effluent
into the siream nearby by the unit;

(b whether Government have reccived
any reports regarding edverse cffect of the
discharge of effluents on the health of the
people; and

{c) the remedial measures taken or
proposed 10 be taken in order to safeguard
the health of the people ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARI!): No,
Sir However, according to the State Pollu-
tion Control Board, the effluents from the

industry do not fully meet the prescribed
standards.

(b) Yes, Sir.

{c) Thbe $tate Pollution Control Board
bas directed the industry to instal additional
effluent treatment facilities on a time bound
baiss so as to meet the prescribed standards.

Setting ap of board te Tegulate
fuactioning of stock
exchanges

$228. SHRI P. M. SAYEED : Will the
Minister of FINANCE be pleased to state :

(a) whether his Ministry has lnitiated
astien regarding setting up a Separate board
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, for stock exchanges in India 10 oversee and

regulate their functioning;

(b) if so, the composition of the board;

(c) if not, the time by which the board
is Jikely to come into existence; and

(d) the duties and functions of the board
and the benefits which are likcly to accrue to
the investor’s and sharcholders ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER - OF
STATE IN THE MINISTRY OF FINANCE
{SHR] BRAHMA DUTT} : (a) Yes, Sir.

{b) The details in this regard have not
yet been finalised.

{c) As scon as the prescribed formalities
for the setting up of the Board are comple-

- ted.

{3) The Berard will work to ensure, intes-
alia, the protection of invesiors right, the
prevention of trading malpractices and the
regulation and the orderly functioning of
the stock exchanges and the securities
industry.

Development of tribal skill and
techpology

5229. SHRIMATI D, K, BHANDARI:
Will the Minister of WELFARE be pleased
to state

(a) whether Goveroment propose to
develop tribal skill and technology;

{(b) if so,
regard;

the steps proposed in this

(c) whether some projects bave been
prepared for the purpose;

45
(d) if so, the details thereof and names
of States to be covered under these projects &

(e) whether these projects will bepefit the
tribal people of Sikkim also; and

(f) if so, the details thereof ?
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THE MINISTER OF STATE OF THE
‘MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAI) : (2) Yes,
8ir.

(b) the steps taken/proposed to be taken
are outlined in the statement-1 given below.

{c) and (4). The projects prepared by
the State Goveroments for this purpose,
details thereof and names of States Covered
are given in the statement-Il below.

{c) and ({f). The Government of Sikkim
bave recently sent a scheme for grant-in-aid
of Rs. 59.00 lakhs under First Proviso to
Article 275(1) of the Constitution for
“Development of Tribal Handicrafts'’.

Statement-1

Developmenst of Tribal skill and
. Technology

States were requested in March, 1985 to
pndertake a quick situational survey of tribal
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orafts, equipment being used, inputs being
used ahd requirement of markentiog assifta-
nce, training staff and funds and 10 formulate
proposals for establishment of Trital Crafts
Training-cum-Production Centres. 9 States
have seot proposals in this regard.

The Council for-Advancement of people’s
Action and Rural Technology (CAPART)
has set up an Expert Group at the instance
of the Ministry of Welfare to give Techno-
logical focus to programmes of tribal deve.
lopment.

The State Governments have been reques-
ted by Ministry of Welfare in October ‘86 o
include 8 ssicoce and techoology componeot
in their tribal sub- Plans.

The Ministry of Science and Technology
has & scheme for giving support to Science
and Technology fleld groups, wvoluntary
agencies etc., for promotion and development
of technology for SCs/STs and other weaker
Sections,

Statement- 11

8l. No. Name of State

Projects Prepared

1. Rajasthan

PEE— w34

Cotton durry weaving, leaf cup and plate making,

fishnet weaving,

2. Madbya Pradesh
3. Himachal Pradesh

Wood Craft, Bomboo Craft, Kosa recling crafl.
Metal craft, carp:t, weaving, wood craft.

Carpentary, Blacksmithy, Agarbathi making,

Rosewood and sandal wood carving.

Readymade garments by tribal women and

carpentry.

Bet Keeping, Polyyastra Yarn Spinning, Coliection

of non-edible oil seeds, bee-keeping, Tasar rear-
ing, reeling and spioning, leaf cup and plate
making, mulberry silk worm rélrinz.

4. Karnataka
5. Gujarat

6. Orissa

7. Tripuna

8. Sikkim

Bamboo Craflts.

9. Aadbra Pradesh

Training Centre, Community Centres and Men's
Hostel

Kora ‘grass weaving, tribal mho&ny. ‘woud
craft and sculpture.
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Incentives to states for contribution
in forelgn exchange éarnings

5230. SHRI K, MOHANDAS : Will the
Minister of FINANCE be pleased to state :

(a) whether QGovernment have any
scheme to give incéntives to States, which
bhelp in contributing substaptially to the
foreign exchange carnings; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY ©OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHR1 BRAHMA DUTT): (a) and ({(b).
Goveroment have undertaken a pumber of
measures to give incentive for increasing
foreign exchange carnings by promotion of
exports and invisible remittances. These
incentives are not, however, directed towards
apy State in particular on the basis of con-
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tributinn made by it to the foreign exchange
reserves.

Annnal piaag outlay ‘und resource
mobilisation by states

$231. SHRI MOHANDAS : Will the
Minister of PLANNING be pleased to state:

(a) the total annual outlay for 1987-88
of each State;

(b) the target fixed for internal resource
mobilisation by each State; and

(c) the per capita Central assistance in
the plan for cach State ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRY SUKH
RAM) : (a) to (¢). A statement gwing the
reguired information is given below.

Statement
States QOutlay State’s own resources Per Capita
(Rs. crores) (Annuat Plan Esti- Central
mates) (Rs. crores) Assistance
. {Rs.)
1 2 3 4
1. Special Category States .
1. Assam 575.00 45.00 362
2. Himachal Pradesh 235.00 44.46 551
3. Jammu & Kashmir 375.00 (—) 17.59 850
4. Manipur 105 00 {(=—) 15.15 1120
5. Meghalaya 110 00 0.47 1082
6. Nagaland 94.00 (—) 58.81 2961
7. Sikkim 57.00 1.13 2660
8. Tripura 122.00 (~—) 1.62 794
II. Non-Special Category
States
1. Andhra Pradesh 1200.00 859.55 78
2. Bibar 1500.00 987.00 Q3



211 Wristen Answers APRIL 4, 1987 Written Antwere 212
1 2 3 4 s
3. Gujarat 1160.00 919.67 90
4. Haryana 585.00 427.28 87
5. Karnatska $70.00 663.81 70
6. Kerala 440 00 220.36 103
7. Madhya Pradesh 1570.00 1155.74 99
8. Mabarashtra 2320.00 1973.63 69

Orissa 750.00 456.69 134
10. Punjsb 750.00 270.86 40
11. Rajasthan 645.00 383.07 103
12. Tamil Nadu 1250.00 925.13 79
13. Uttar Pradesh 2500.00 1609.96 . 101
14. West Bengal 862.00 600.70 59
»
Total (1 + Ih) 18075.00 11451.34 113

Note : Per capita Central assistance is

tion census.

Ground water depletion doe to
deforestation
®
5232. SHR! RANJT SINGH GAEK-
WAD : Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state :

(a) whether underground water resour-
ces are fast depleting due to Jeforestation;

3

(b) if so, details thereof. and

(c) the steps proposed 1a this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARI : (a) and
(b). Studies have not been nade n India to
correlate underground watcr resource with
depletion of forest.

(c) The following are the major steps
taken to prevent disforestation :

(i) Reforestation of degraded forests,

derived on the basis of 1971 popula-

{ii) Afforestation of was waste-lands to

reduce

biological

existing forests.

pressure on

(iii) Soil, water and tree conservation in

the Himalayas
Watch)

(Operation Soil

(iv) Development of infrastructure for
the protection of forests from
biotic interference.

(v) Creation of National
Wildlife sancturies.

Parks and

(vi) Implementation of the.Fcrests {Con-

servation) Act,

1980

to check

diversion of forest lands for non-
forest purposes.

(vii) lssue of guidelines from the Centre
for the better management and
protection of existing forests,

(viii) Development of alternative sources
for domestic energy.
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" (ix) Substitation of wood by alternative
materials in packing, railway slee-
pers and building construction.

lfu- allocation for Orjssa .

5233. SHR1 SOMNATH RATH : Will
the Minister of PLANNING be pleased to
state @ ’

(s) the plan allocation to Orissa in
1984-85, 1986-87 and 1987-88; and

. {b) whether the amounts allotted during
1984-85 and 1985-86 to Orissa were
utilised fully 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI SUKH
RAM) : (a) and (b). The requisite informa-
tion is as under :

Rs, Crores
Allocation Expenditure
1984-85 400 406.48
1983-86 450 445.64
1986-87 600
1987-88 750

Financial asslstancé to farmers for
growing trees for private pur.
poses o8 Government land

5234. SHRI ANANTA PRASAD
SETH! : Will the Minister of FINANCE be
pleased to state :

(a) whether the National ~Bank for
Agriculture and Rural Development gives
financial assistance to the landless and
marginal farmers for growing trees for private
purposes on Government land; and

{b) if so, the details of funds sanctioned
and disbursed, State-wise, by the Bank under
the said schemo ?

THE MINISTER OF STATE IN THRE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and (b),
National Bank for Agriculture and Rural
Dévelopment (NABAD) has taken a decision +
to provide refinance assistince to Scheduled
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Commercial Banks, State Land Develop-
ment Banks. State Co-operative Banks and
Regional Rural Banks against losns sanctioned
by them to landicss and marginal farmers
who are the " holders of ‘Tree Patta’ for
growing trees on Government lands allotted
to them under the °“Tree Patta Scheme'
formulated by Government of India. No
funds bave yet been disbursed under the

" scheme by NABARD.

[Transiasion)

Openiag of bank branches in Almora,
Uttar Pradesh

5235. SHRI HARISH RAWAT : Wili
the Minister of FINANCE be pleased to
state :-

{(a) whether representations have beeh
received for opening of branches of oations-
lised baoks at Kapkot-Bharadi and
Bherankhal Bhikiyasen in Almora district of
Uttar Pradesh; and

(b) if so, the reaction of Goverament
thereto ?

THE MINISTER OF STATE IN THBE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Government bad received certain requests for
opeping bank branches at Bharadi, Kapkot,
Bhairangkba! and Bhikiyasen in Almora
District, Uttar Pradesh. These requests
have been considered by Reseérve Bank of
lndis (RBI). RBl has reported that the
centre Bharadi in Kapkot Biock which is
propused to be allotted to Nainital-Almora
Kshetriya Gramin Bank, bas been referred to
National Badk for™ Agricullure and Rural
Development (NABARD) for their con-
currence. According to Reserve Bank of
India Kapkot and Bhikiyasen are alrcady
banked centres and do not qualify for aliot-
meat. The centre Bhairangkhal bas not been
included in the list of identified centres for-
warded by the State Ggveroment to Reserve
Bank of India.

Forest cover in Andhra Pradesh

§236. SHR1 V. TULSI RAM: Wil
the Minister of ENVIROMENT AND
FORESTS pe.plenad to state |
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(a) the regions in Andhra Pradesh having
70 per cent or more forest cover;

(b) the area that belongs to the State
Government and the Union Government;

(c) whether felling of trees in both _the
areas during the past decade has been goiog

on,

(d) the measures taken in this regard;

(¢) whether QGoveroment propose to
provide special financial assistance to the
Siate for afforestation in the Central Sector;

and

(f) if so, the time by which necessary
funds will be made available ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a) No
district in Andbra Pradesh has 70 per cent
or more forest cover.

(b} Union Government do not possess
any forest ares in Andhra Pradesh.

{c) and {d) Extraction of timber, fuel-
wood and bamboos from forest areas, based
on the scientific principles of forest manage-
ment, is being carried out in the Srate.

(¢} and {f;. The Government is already
providing assistance to the State for afforesta-
tion in following Centia! Sector/Centrally
Sponsored Schemes :

(i) Rural Fuelwood Plantation and
Afforestation of Eco-Sensitive Non
Himalayan Areas;

(ii) Decentralised Pecople's Nursesies;

(iit) Soil Conservation in the Catchments
of River Valley Projects;

(iv) National Rural Employment Pro-
gramme (NREP!, Rural Landless
Employment Guariniee Programae
(RLEGP), Drought Prooe Areas
Programme (DPAP),

(v) Bquity participation in Andhra
Pradesh Forest Dcvelopment Cor-
poration,

APRIL 1, 1987
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In addition, an externally aided social
forestry project is being executed in the State
through assistance from Canadian Ioter~
aational Dovelopment Agency (CIDA),

Expassfon of branches of Nationa-
lised Banks

5237. SHRI NIRMAL KHATTRI :
Will the Minister of FINANCE be pleased
to state ; ’

(a) whether itis a fact that the expansion
of the branches of Nationalited Banks in
different States is not being done jn pro-
portion to the population and srea of the
States concerned;

(b} the bank-wise number of branches in
different States; and

(¢} the suggestions made 10 this connec-
tion by James Ray Committee constituted to
study the working of banks ?

"THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOIJARY) : {a} Reserve
Bank of India (RB!: has reported that the
2im of cureent Branch Licensing Policy for
1985-90 co-terminus with the 7th Five Year
Plan is to achieve 8 coverage of 17.000
popufation in rural agd semiurban areas of
each Development Biock and to remove
spatial gaps by having at lcast one bank office
within a distance of 10 Kros. Hilly tracts aod
tribal arcas which are sparsely populated are
required to be given special considerstion by
relaxing the population coverage norm from
17,000 to 12,000/10,000 taking into
account the existing gaps in the availability
of bank: facilities. Thus, under the current
Branch | icensing Policy branches are allow.
td with reference to population as also
spatial gaps in the availability of bapk
offices.

(b} Bankwise number of branches of all
scheduled comymercial banks in different
States as on 31.12.1986 sre set out in the
statement given below,

() The Commiitee to Review the Work-
ing of Public Sector Banks under the Chair-
mwaoship of Shri James Raj, set up io 1977,
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“had, interalia, made recommendations to the
effect that there should be & process of
selective consolidation in branch expansion
by each bank for a periodof 3to 5 yoars
and commercial banks having & large number
of branches should not be allowed to expdnd
beyond specifiéd limits. The Committee
had aiso recommended that no bank should
be forced to open branches remote from the
area of its operstions.

Statement

Commercial Banks in different states

CHAITRA 11, 1909 (SAKA)
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as on 31.12.86

{Provisional)

Name of Bank Number of Branches

b ¥ e g e

1 2
1. State Bank of India 7467
2. State Bank of Bikener & 628
Jaipur

3. State Bank of Hyderabad 596
4. State Bank of Indore 28§
§. Siate Bank of Mysore 463
6. State Bank of Patiala ‘526
7. State Bank of Saurashtra 298
8. State Bank of Travancore 570
9. Allahabad Bank 1307
10. Aondhra Back 829
11 Bank of Baroda 1889
12. Baok of India 1900
13. Baok of Maharashtra 984
14. Capara Bank 1849
15. Central Baok of India 2490
16. Corporation Bank 402
17. Depa Bank 98s
18. Indian Bank 1116
19. Indian Overseas Bank 1090
20. New Bank of India 547
21. QOriental Bank of Commerce 457
22. Punjab Natiopal Bank 2277
23. Punjab & Sind Bank 645
+ Sya dicate Bank 1450

1 2
25. Union Bank of India 1623
26. United Bank of India 1075
27. UCO Bank 1686
28. Vijaya Bank 679
29. Other Indian Scheduled 4301

Commercial Banks

30. Regional Rural Baok 12788
31. Foreign Banks 137
32. Non Scheduled Benks 39

Total : 53378

{English)

Opening of braaches of Nationalised
Banks in Andhra Pradesh

5238. DR. T. KALPANA DEVI : Will
the Minister of FINANCE be pleased to
state :

(a) the totai number of braoches of
nstionalised banks in Aodhra Pradesh;

(b) whether there is any proposal under
consideration to open more branches of

natiopalised baoks in  Andhra Pradesh;
and

(c) if 50, the details of the proposal and
the number of branches propose to be opened
and the names of the places towns/cities
where the branches are likely to be opened ?

THE MINISTER OF STATE IN THEB
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY): (a) Reserve
Bank of India (RBI) has reported that as on
31.12.86, 2930 branohes of 28 Public Sector
Banks were functioning i Andhra Pradesh.

(b) and (c). On the basis of lists of
identified centres for opening  branches
received from State Government of Andhra
Pradesh under the current Branch Licensing
Policy for 1985-90, RBI bas allotted 23
eligible centres to Commercial Banks, includ-
ing Regional Raral Baunks, for opening
branches in Andhra Pradesh, as per  dotails
given in the statement below.
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Statement
)
Namies of Centres allotted to Commercial Banks/Regional Rural Banks in Andhra
Prodesh under Branch Expansion Programme 1985- 1990

——— - ———

Naive of District Name of Centres
1 a
Adilsbad Thamsi, Bhinapur, Navegoan, Jaipoor, Parpally, Lingapur,

Bidrelli, Dowdapaili, Kbarjavalll, Indhani, Rasjurs,
‘Mamidipalli and Avadam,

Anpagtapur Medapuram, Mallepalli, Reddipalli, Mulakalepada,
Rallapalli, Kallumarri, Mandli, Salakaacheruvu, Dorigally,
Udirikonde and Gadekal.

Chittoor Polvaram, Siddeswara Konda, Vedurukuppam, Vusandu-
Gollapalli, Armeoipeata, Pathikonda, Irugoism, Kov:izoor.
Pattikonda, Alathur, Ponangur and Pattikuppam.

Cuddapah Kokatam, Kurnoothala, T. Proddatur, Goppavaram,
Chinuakunta, Annavaram, Sanipays, T. Sakibanda, Sibyala,
Yerragudi and Bakarapet {Peddepalli).

Bast Godavari Inavalli, Polavaram, Kandikuppa, Manepalli, Avidi,

Divancheruvu (Hamlet of Palacheria), Katery, Marripud),
Samavaram and Kathipudi,

Guntur Govada, Gumanampaduy, Tumurukota, Mandadi, Vijayapuri
South, Kaza, Vegendia, Kondaveedu, Chagaliu, Kondaka-
vury, Dindi, Tumalacheruvy, Mamillapalli, Gangadipaleem,
Vykuntapuram, Ngazendla, Nagulavaram, Tangeda,
Pedamatlapady, Ippapatam, Inavolu, Attalura, Kubbadpuram.
Chodayapalem, Pedakondangulls, Valiveru aod Koppanuru.

Kariranagar Vedira, Asifoagar, Ambala, Rudraram, Kaleswaram,
Patnapur, Tadicherla, Jallaram, Kanukuls, Narsingapur,
Rudraram, Burpgupalli, Vattemala, Rampur, Paidipalli and
Bujbur.

Khammadh Vioayakapuram (Asupaka), Bayyra (Bdulla) Koodukuru,
Kurnavalli, Pocharam Colony, Bduguralspalli, Kamba-
llapalli, Guondala, Markoda, Allapalli, Beerolu, Cheonaram,
Pedsmattapalti, Konduloru, Madharam and Utakura,

)
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Krishos : Chinnagopalam, Balliparru, Jayantipuram, Polampalli,
Kannaveedu, Budavade, Veeravalli, Veerapanenigundem,
Mantena, Velanki, Lingala, Pulaparru, Putlachevu, Alloru,
Mulapadu, Cheemalapadu, Vellaturu, Negulura, Ka&mnvari-
palem, Konayapalem, Vevilala, Pollisettypadu, Vinagadaps,
Mushtikuntls and Repudi.

Kurnool Arckal, Nadichsgi. Pcddabodhanam, Alamur, Govindapalli;
- Kothapalli, Rangapuram, Ramallakota, Ch Maikaporam.
Perusomuila, Pyalakurthy, Chinnatekur, Chani, A. Kodur,

Pendekal (R S.), Devanabanda and H. Khairawada.

Mahabubnagar Siddapur, Lalkota, Ithole, Gorita, Husnabad, Yaptle,
Peddamanur, Kanukurthy, Hanwada, Sugoor, Jinnaram,
Bijjavaram, Kalwakole, Dharmavaram and Karvangei.

Nalgonds Turkapalli, Boudugula, Challur, Kambalpalli Tatikole,
Neredgum, Cherkupalli,  Pulicherla, = Mudigonda,
Pedamunagal, Chitrival, Repala, Kapugallu, Siripura,
Ananthageri, M. Domapally, Kompally, Ootlapally,
Vemulakonda, Gundala, Akkinepslli, Mamidyal,
Aitipamla, Redla Repaka, Munipampla, Asror,
Athmakur, Chivemula, Talla Sivgaram, Vem;;-ti. Goranti
and Jaggireddigudan.

Nellore Kodavalur, Ozili, Hasanapuram, Chinala Atmakur, Dora-
varisatram,  Saipcta, Baddevoln, Tikksvaremn and
Nambattu

Nizamabad Ranjorla, Fathepur, Kothambadi—(Tirumalapur) Rampur

Kalan, Ethonde, Pentakalan, Kaldurki, Selampad, Ssegawm,
Ramanapet, Peddamallareddy, Palwancha, Adloor-
Yellareddy, Santapur, Bklora (Big), Kondoor, Amrad, Gutpa,
Utnoer and Mothe. ’

Prakasam Rangapuram (Hamlet of Ganaepalli), Kotapads, Y. Cheria-
palli, Peddaraveedu, Sanikavaram, Uppalapadu, Munagapadu,
Kunchipalli, Thangedumalli, Edars, Palakur, Chakicherla,
Mogilicherla, Jandrapet, Gurrvajipet, Ambavaram, Xoppe-
vapadu, Boddikuvapadu, Edumudi, Chilamakur, Gonigunta
and Tndigan'pul!i.

Rangareddy Mahagajpet, Tadlapalli Village, Sardarpagar, Elininedu,
Dandu Mailaram, Bodekonda, Dubbacherls, Negaram,
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1 2
Velchal, Barwad Mothukpalli, Komsettypalli Mujahidpur,
Dadapur, Chowdapur, Ghatsingapur, Aziznagar, Mailawar, -
Giogurthy, Reddy GQGhanpur, Mambapur, Indur and
Siddalpur.
Srikakulam Silagam, Devudala, Siripuram, Arujanavaiesa, Lolugu,

Batuva, Tadivalasa and Bhavanapedu.

Visakhapatnam °

Kauolaudapa),

Ansndapuram, Anantsvaram, Mangamaripets (Hamlet of
Alamanda,

Chuchikonda, D L. Puram,

Gudivada, ‘Kinchumanda and Butchaihpeta.

Viziansgaram Donkinavalasa, Zinnom, Thomam, Panchali, Thadipudi.
Denderu and Kantakapalili.

Warrangal Katadur, Dharmassagar, Appirajpally, Peddavanagars,
Duggond’, Kata‘him:kur, Geensukonda Ameenabad,
Nagpuri and Chennur,

West Godavari Doramamidi, Nidamarru, West  Vipparru, “~Daggyluru,
Penumadam, Kavitam, Peravali and Vadapalli.

Medak Ismailkhanpet, Kondapak and Bolaram.

Plan allocation for Aodbra Pradesh

$239. DR. T. KALPANA DEVI: Will
the Minister of PLANNING be pleased to
state :

v

(a) the plan allocations for the years
1984-85 to 1987-88 for Aodhra Pradesh;
and

(b) whether the amounts allotted during
the years 1984-85 and 1985-86 to Andhra
Pradesh under different heads were full
utilised ? .

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI SUKH
RAM) : {a) The requisite information s
given below :

{Rs. crores)
Year Plan allocation
1984-8S5 918.31
1985-86 810.00
1986-87 1000.00
1987-88 1200.00

{b) A statement is given below :
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Statement

Plan outlay and expenditure “in Andhra Pradesh

[Rs. lakhs)

Head of Development 1984-85 ¢ 1985-86

Outlay Expdr. Outlay Expenditure
Agriculture and Allied 3262 3293 3681 4050
Services
Rural Development 5657 - 5418 4245 6337
Irrigation & Flood Contro} . 20577 24758 22132 24997
‘ Epcrgy - 20000 16345 17015 16233
Industry & Minerals 4892 3872 4393 6649
Trapsport 5159 7363 6074 8127
Science, Technolegy and 143 68 13s 80
Environment
Genera!l Economic Services 2534% 13§ 19% 152
Social Services 28657 28929 224853 26612
General Services 950 738 645 1055
Total 91831 90916 21000 94292

———— e et e e n e e————

T fncludes Rs 2458 lakhs for Special District Schemes

Central assistance to Mabarashira
for afforestation programme

5240, SHR1 PRAKASH V. PATIL:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state

{a) whether the Government  of
Maharashtra have been advised by the
Union Government to bring more land
under foreet cover during each year of the
Seventh Five Year Plan;

(b) if so0, the details thereof and the
achievements made so far;

{c) whether Central assistance is made
svailable to the State for this purpose;
and

(d} the funds made available to
Maharashira during the last three years and
those ut:lised ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z R ANSARI):
{a) Yes, Sir.

(b) Tragets and achievements under
afforestation are as under

Year Targets Achievements
{Seedlings (Seedlings in
in lakhs) lakhs)

1985-86 2000 2165
1986-57 2400 2352

(Upto January' 87

-
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{c) Yes, Sir.

(d) The funds made available to
Maharashtra State under Forestry sector
during the last three years and those utilised
are af under:

Year , Central Central
assistance assistance
released (Rs. utilised (Rs.
in lakhs) in lakhs)

1984-85 35.00 44.32
1985-86 52 50 42.26
1986-87 54 00 16.58%

(Upto December, 1986)

* Does not include expenditure in respect
of Centrally sponsored scheme of
Decentralised people’s Nurseries.

Tree plantation along raliway lines

5241. SHRI PRAKASH V. PATIL :
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to s'ate the total arca
that will be available for tree plantation
along railway track with the break-up of

the land into fertile, semifertile and
bérren?

THE MINISTER oOF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI 7 R. ANSAR]::
The information will be ¢olected and wili
bo laid on the Table of the House,

I

Juvenile Courts

3242. SHRI SHANTARAM NAIK ;

Will the Minister of WELFARE be pleased
to state

(a) whether Union Government have
issued any guidelines to Stute Governments
in the matter of sitting up of Juvenile Courts
aod Welfare Boards;

(b) if so, the detajls of guidelines
issued; and

(c) the names of States and Union
Territories that have established the ceurts
and boards ?

. THB MINISTER OF STATE OF
THRE MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAI) : (a) and
(b). Draft Model Rules have been circulated
to the States and Union Territories. The
Draft Model Rules are under finalisation,
for setting up of Juvenile Courts and
Welfare Boards under the provisions of the
Juvenile Justice Act, 1986, passed by the
Parliament in December, 1986, which when

‘brought in to force will repeal all cor-

responding State Childgen's Acts.

(c) The Juvenile Courts and Welfare
Boards already exist under the Children’s
Act in <ome of the States and Ugion
Territories, The Juvenile Courts are in
existence in the States of Andhre Pradesh,
Gujarat, Himachal Pradesh, Jammu and
Kashmir, Karnataka, Kerala, Madhya
Pradesh, Maharashtra. Punjab, Rajasthan,
Uttar Pradesh and West Bengal and  the
Union Territories of Delhi, Goa, Daman
and Diu and Pondicherry. Welfare Boards
are in existence in  Assam, Hatyana,
Rajasthan, West Bengal and Umion
Territories of Andaman and Nicobar Islands,
Delhs, Goa, Daman and Diu Mizoram and
Pondicherry.

Refund of excise and customs duties

5243, SHRI HUSSAIN DALWAIL:
Will the Minister of FINANCE be pleased
to state .

(a) whether Goveroment are contempla-
tirtg to amend the provisions of the Excise
and Customs Acts to provide for non-
refund of excise and customs duties 10 the
assessces who have already recovered it
from the customers;

(b) if so, the outlines of propdsed
amendments; and

{c} when an ame‘nding bill is ta be
introduced in parliament for this puipose ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRY
JANARDHANA  POOJARY) : (a) to {c).
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Government is presently examining the
feasibility of making suitable legal provisions
in the Central Excises & Salf Act, 1944
and in the Cuostoms Act, 1962 so as to
ensure that there is no fortuitous benefit to
the assessces who have recovered from their
oustomers the duties which they have paid
to the Government. The question of intro-
ducing an amendiog Bill in the Parliament
will arise only after a inal decision has been
taken in the matter,

Soil erosion in Himalayas apd
Western Ghats

$§244."PROF. P.J. KURIEN : Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether Government have made any
study about the amound of soil washed
away due to depudation of forest in the
Himalayas and Western Gbats;

(b} if s0, the detailsthoreof;

{c) whether any integrated scheme for
management of land, water and forests is
being implemented at present ip  these
regions; and

d) if 50, the details thereof and the
result achieved so far ?

THE MINISTER OF STATE IN THE
‘MINISTRY OF ENEVIRONMENT AND
FORESTS {(SHRI Z. R. ANSAR]) : (a) No,
Sir.

(b) Does not arise.

{c) Yes, Sir.

(d) The schemes being implemented in
the Himalayan region are :

{i) Integrated water-shed Inanagment
in the catchment of flood prope

rivers,

(ii) Soil, Water and Tree Conservstion
in the Himalayas (Operation Soil
Watch)

(iii) Himalayan Water-Shed Dsvelo-
pment Project. This praject is
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confined to Garhwal district ‘in
Utter Pradesh.

(iv) Indo-German Dhauladhar project.
{This is a pilot projeet, confined to
Himacbal pradesh)

In the Western Ghats the-Western Ghats
Development Programme is being implemen-
ted. It is too early to assess the results of
these schemes.

Central anoe-tl‘oi for new plans

5245. PROF. P. J. KURIEN : Will
the Minister of PLANNING be pleased to
state :

(a) "whether the Central allocation to
Kerala for 1987-88 has been enhanced as
compared to last year to implemeat more
centrally assisted projects; and

(b) if s0, the details theroof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI SUKH
RAM) : (a) and (b). While normal Central,
assistance to Kerala was Rs. 193.52 crores
during 1986-87, it is Rs. 227.80 crores
for 1987-88. This will help the State
Government in implementing an enhanced
plan size of Rs. 440 crores during 1987-88
a8 against a plao . size of Rs. 390 crores
during 1986-87.

Speedy clearance of welfare
projects

5246. SHRI HUSSAIN DALWAI :
Will the Minister of ENVIRONMENT

AND FORESTS be pleased to state :

{s) whether there is a general complaint
from various Siates that many development
projects are held up for want of clearance
by his Ministry;

(b) whether Government have appointed
any machinery to examine the problem;

_ and

(¢) if so, the action taken so far ?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) No,
Sir.

(b) and (c). Detailed checklists and
guidelines have been evolved and circulated
to all State Governments and Union
Territories for incorporating environmental
and forestry aspects in the development
projects at the formulation stage.

It has been decided that Goal decision in
case of every project for which complete
details have been furnished would be
conveyed within a maximum period of 3
months.

Waste Land Development

5247. DR. S. JAGATHRAKSHAKAN :
Will the Minister of ENYIRONMENT AND
FORESTS be pleased to state :

(a) whether any suggestions have been
made by the recently appointed Committee
under the National Waste Land Development
Board to 8o into all aspects of raising
captive plantations by afforestation of waste
land

(b) if so, details thereof; and

(c) Government's reactior thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHR!1 Z R, ANSARI : (a) and
(b). A Commuttee appoioted by the National
Wastelands Development Board 1o Juse,
1986, to consider all aspects of aftorestation
of wastelands by industry, has made the
following salient recommendations :

(i) Industrial Enterprises obtaining
supply of raw naterial from
earmarked forest land should be
encouraged to invest in the pro-
vision of technical inputs (irrigation,
nutrients, plant protection chemi-
cald) to increase the yiclds along
with a price formula tbat provides
equitable sharing of gains from
higher yiclds.
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Industirial enterprises shounld be
encouraged to  raising captive
plantations in degraded forests and.
non-forests lands,

Suoch lease should be on the basis
of right only to the usufruct of the
plantations raised oo these lands.

Unskilled labour for the captive
plantations should be taken only
from the locslity io which tbe
enterprisc is located

Preference should be given to those
industrial enterprises thal _ also
prombote the plantation of trees and
shrubs: by individval farmers and
include in their investment a
substantial component of R & D
for the development of improved
species and improved technological
practices,

The gquantum of fuclwood and
fodder that must be supplied from
the ecarmarked area to meet the
increasiog  needs of ncighboGriog
rural arcas must be assessed by the
State Government and potified to
industry {for each area).

State Government sbould carmark
arcas, of the order of 100 hectares
each, that will be available to the
corporate sector tor undertaking
research on mmproved  varicties,
-multiplication and special technolo-
gies for spcaal category wastelands.
Such areas should be exempted
from ceilings on agnculural
holdings. For these activities also
tinuncial and fiscal incentives should
be given,

Iodustrial enterprises with spare
land should be permitied and
encouraged to utilise such land for
development of  nureseries and
plantations by engaing the services
of organisations having the requisite
expertise ; State  Governments
should Dot treat these activities as
infringement of the conditions
under which land was acquired
for lease to the industrial 'enter-
pfi“u ' °
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(c) Government sre not promoting the
entry of private companies into afforcstation
projects on forest lands. The other part of
‘the report and the recommepdations are
under examination and no.decisions have
been taken.

Opening of regional rural banks

5248. SHRIMATI D. K. BHANDARI :
Will the Minister of FINANCE be pleased
to state:

(a) whether deposits attracted by regional
rural banks in the country doriog last six
years are very high ;|

(b) if so, details of each regional rural
bank with name of State;
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(c) whether Government being encoura-
ged with the deposits of regional rural banks,

propose to open some regiomal rural
banks;

(d) if so, names of places with names of
States; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
deposits °mobilised by the Regional Rural
Banks during the last six years and their
annual growth rate are set outin the
following Table :

Year ending June No. of RRBs Amount of Deposits Growth Rate .
{Rs. lakhs) {anpual) %
1981 102 25285 N. A,
1982 121 38223 51.3
1983 142 53487 39,9
1984 162 77434 44.8
1985 183 105704 36.5
1986 194 144351 36.6

{b; The tune apd coergy invilved in
{urpishing detai's of deposits bank-wise for
the last six years would not be commensurate
with desired results. Howgver stateiwise
information for the last three years is
indicated In the statement below.

(c)to (e), The main objective of the
RRBs is to provide credit to the target
groups rather than only to mobilise deposits.
'l'bercnfore deposit potential in ap #rea is not
the sole criterion for selecting districts for
opening new Regional Rura! Banks.

Stateggent
Statement showing Deposits of RRBs (State-wise) As at the end of
. June 1984 June 1985 June 1986
Sr. Name of Siate/ —_——— ———t o e e e —
No. Uanion Territory No. of Deposits Mo. of Deposits No. of Deposits

L RRBs (Rs. lakhs) RRBs (Rs. likbs) RRBs (Ro. lakhs

" 2 3 4 5 &6 1 5
1. Andbra Pradesh 12 7088 14 9464 15 12886
3. Assm s 1935 5 2718 s
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. L i
1 2 3 4 5 6 7 8
3. Bibar 18 12355 22 17170 22 22193
4. Gujarat 7 ~ 841 9 1185° 9 2027
S. Haryana 2 2367 4 3392 4 4328
6. Himachal Pradesh 1 1296 1 1708 2 2270
7. Jammu and Kashmir 3 1492 3 2104 3 . 2825
8. Karnataka 9 4572 13 6355 13 8873
9. Kerala 2 2917 2 3685 4856
10. Madhya Pradesh 21 * 5749 22 7336 24 10531
11. Mabarashtra 7 1064 8 1997 10 3432
12. Mapgipur 1 26 1 37 1 45
13. Meghealaya 1 63 1 174 i 228
14. Nagaland i 4 1 11 1 42
15. Orissa 9 3950 9 4766 9 6196
16. Punjab 3 73 375 s 901
17. Rajasthan 13 . 4041 14 5723 14 8122
18. Tamil Nadu 1 1258 1 1609 3. 1806
;9. Tripura 1 981 1 1357 1 20351
20. Uttar Pradesh 35 20931 38 27434 39 36847
21. West Bengal R 4415 - 9 6959 9 9127
. 22. Arunachal Pradesh 1 6 1 22 1 48
23. Mizoram 1 13 1 63 1 231
All India . 162 77434 183 105704 . 194 14435t]

Prodaction of Computers in the
Country

5249. SBHRIMATI JAYANTI PAT-
NAIK : Will the PRIME MINISTER be
pleased to state :

(a) the pumber of compagnies producing
Computers in the country with names and
locations thereof; )

_ (b) whether some of those companies
bave taken steps to produce, new design
computers;

. (c) if so, which are those companies and
the new designs they are doing to manufac.
ture; and

7d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K, R.
NARAYANAN) @ (a) 142 companies are



237 Written Angwers

currently ‘prodmins computers in the country
as per the statement given below :

{b) Yes Sir.

{c) and (d). Following companies have
indicated their plan to manufscture 32 range
of systems :

(1) M/s. D.C,M. Data Products,
New Dethi,

(2) M/s. Electronic Systems Panjab
Ltd. Mobali.

(3) M/s. Hindustan Computers Ltd.
NOIDA,

(4) M/s. International Computers
" Indian Manufscture Ltd. Pune.
(8) M/s. O.R.G. Systems, Baroda.
(6) M/s, O.M.C. Computers Ltd.,
Hyderabad.

(7) M/s. PCS Data Produets.

(8) M/s. PSI Data Systems Pvi,
Ltd., Bangalore.

(9) M/s. Wipro Information
Technolegy Ltd Bangalore.

(10)  M/s. Zenith Computers Pvt. Ltd.

They ,are proposing (0 manufacture
32 Bit Word Length range of computer
systems based on latest micro processor chip
sets Intel 80386 or Motoralla 68020, 68030,
These systems would support features
hitherto availuble in  Mainframe raoge of
computers.

Statement

Companies manufacturing Computers
inciuding Peripherals and
Accessories

1. Actord Electronics, Thane

3. Advanced Micronic Devices Pyt. Ltd.,
Bangalore

3. Alienwood Rofle & Co. India Pvt.
Ltd., New Delhi

4, Allied Computers, Madras,
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5.

13.
14.

I5.
16.

17.
18.
19.

20,
21.
22.
23.
24.
25.
26.
27.

28.

29.
30.

31,
32.
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Allied Electronics and Magnetic Ltd.,
UdaI?ur

Altek Devices Pvt, Ltd., New Delhi.

Ambelal Sarabhai Enterprises Ltd.,
Baroda“ ]

Anupam Electronics Pvt, Ltd.,
Thane

Applied Electronics & lnstruments,
Bombay

Aries Electronic Services &
Consultants Inc, S:cunderabad

Arun Electronics Pvt. Ltd., Bombay

Aurelec Data Processing Sy'stems,
Kottakuppam

Bela Plastics, Bombay

C M S Computers Pvt. Ltd.,
Bombay -

Caditronics Pvt 11td., Ahmedabad

Chemical Interpational Pvt, Ltd.,
New Dethi

Computer City, New Delhi
Consolidated Electronics, Bombay

Consolidated Process Coatrols Pvt.
Limited, Bangalore

Crotech Display Systerns, Bombay
Crotech Systems, New Delhi

Darbari Industries, Allahabad
Databyte Equipment Pvt. Ltd., Pune
D C M Data Products, New Delhi
Decibells Electronics Pvt. Ltd.," Pune
Digital Innovation Pvt. Ltd., Baroda

Digital Inst. & Controls Pvt. Ltd,,
Madrms

Digital Instruments & Systems India,
Calcutta

Digitation, Bangalore
Echbee Corporation, Bombay

Eiko Computer Pvt. Ltd., Banulorq

Electro Systems Associates,
Bangslore
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33.
34.

35.
36.
37.
38.

39.
40.
41.

42.
43.

44
45.

46.
47.

48,
49.
50.

51.

52.
53.

54,
55'

$6.

37.
58.

59.

Wriucn Answers

Electrolal, Bombay

.EBlectronic Resecarch Pvt. Ltd,,
Bangalore

Electronic Specialities Pvt, Ltd.,
Ahmedabad

Electronic Systems Punjab Ltd.,
Chandigarh

Electronics Corporation of India
Ltd., Hyderabad

Elektrameric Systems Pvt. Ltd |
Pune

Elico Pvt. Ltd., Hyderabad

E M Electronix Pvt. Ltd., Bangalore
Essen Electronics, Bembay

Future System Pvt Lid , New Delh:
Fykays Eagg. Pvt. Lid.. Boambay
Global Electronics, Hyderabad

Gujarat Communication & Electronics
Lid., Baroda

Hartech Indastries, New Delhi

Hindustan Computers Lid , New
Delhi

Imsicon (Eastern) Pvt. Ltd , Calcutta
Incon Electronic Systems, Pune

Indchem Electronics Ltd., Madras

Industrial & Business Machine,
Calcutta

Industrial Electronics, Bombay

Infoton Systems & Services Pvt. Ltd.
Bombay

’

Innovative Designs Pvt. Ltd., Madras

Instruments Research Associates Pvt,
Ltd., Bangalore

Integrated Data Systems Pvt. Ltd.,
Hyderabad

Intek Engineers, Pune

International Computers India Mfg.
Lid., Pune

International Data Management Pvt,
Ltd., Bombay
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60.

61.

62.
63.

64.
65.

66

67.
68

£9.
70.

71.

72.

73.
74.
75.
76

77.

78.

79.
80.

81.
82.
83.
84.
85.

86.
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Jaymac Midwest Computers Pvt. Ltd.,
Calcutta

K. R. Kumar & Company
Ghaziabad :

Kelvinator lndia Ltd., New Delhl

Kerala State Electronics Development
Corpa, Ltd., Trivandrum

»
Key Floppy, Hyderabad

Laxsons [ogineering & Electropics
Pvt. Lid., Bombay

Midras Computer Laboratories,
Madras

Magnetic Information Techuaology
India, Mohali.

Mahendra Electronics Pvt, Ltd., New
Delhi

Micro Advance, Bangalore

Micro Processor Mfg Co (1) Pvt,
Ltd,, Calcutta

Micronics Corporation, Hoogly

Microsens Computers Ltd.,
Secunderabad

Minicomp Pvi. Ltd., Bombay
Mitronics Corporation, Bombay
MMC Digital Systems, C;!cutta
Modular Systems, Pune

Monotype India Ltd., Bangatore

National Radio & Electronics Co.
Ltd., Bombay

Network Pvt, Ltd., Kanpur

Nitual Data Systems Pvt. Lid.,

" Gurgaon

OEN Micro Systems Ltd., Cochin
OMC Computers Ltd., Pattancheru
Qrbit Electronics, Baroda

PAC Systems, Bombay

Pascal Computer Pvt. Ltd., Caloutta

PCS Data Products Pvt, Ltd.,
Bombay )
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87,

88,
89.
90.

91.
92.

93'
94.

93.

96.

97.
98.

99.
100.

101.

102.
103,
104.
105.

106.

107.
108.
109.

1i0.
111.

112,

113,
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Peico Blectronics & Electricals 1Ltd.,
Bapgalore

l’oonn' Udyog, Pune
Pragti Computers, Pondicherry

Promier Electronics Pvt. Lid.,
Luckoow

Prime Home Computers, New Delbi

Process & Control Elements,
Bombay

Processor Systems (India) Pvt. Ltd.,
Bangalore :

Procon Instrumentation Pvt. Ltd..
Madras

Professional Electronic Products,
Meerut

Prompt Com}mter Services Pvt, 14d.,
Bombay

PSI Data Systems Ltd., Bangalore
PSI Kalinga Ltd., Bangalore
Pycom lodustrics, Bombay

R. K. Systems, Bombay

Rohioi Electronics Pvt. Ltd.,
Abmedabad

S. 8. Industries, Bombay
Ssurabh P Vakil, Vadodra
Seiectro, Ahmedabad

Semiconductor Complex Ltd.,
Mohali

Shivam Computers Pvt. Ltd.,
Ahmedabad

Siddbartha Rakaya, Abmedabad
Sita Electronics, Hyderabad
Southern Magnetics Pvt. Ltd.,
Madras

Square YU Electronics, Sangli

Sri"Siddheswari Electronic
Equipments, Hyderabad

Star Electronics & Holdings Pvt.
Ltd., Baroda,

Sujata Data Products Pvt, Ltd.,
Secunderabad

114,
115.

116.

117.
118.
119.

120.
121.
122.
123,

124.

125,
126.
127.

T 128.

129.

130,
131.
132.

133.
134.

135.
136.

137.
138.

139.
140.
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Sum Electronics, Bombay

Summit Electronics Pvt. Ltd.,
Gandhinagar '

Sun-ray Computers Pvt. Ltd.,
Bangalore

Surendra Kumar, New Delhi
Suniox, Bangalore

Suvik Electronics Pvt. Ltd.,.
Gaodhinagar

Swadeep Instrumentation, Bombay
Systech Pvt. Ltd., Pune
Systelec Engineers, Bangalore

Systems Eongineering Laboratories,
Pune

Tamilnadu Electronic Devices Pvt,
Ltd., Madras,.

Taron Mohan, Chandigarh
Technolab Ionovex Ltd., Madras

Teknix (India) Pvt. Limited,
Bangalore .

Televista Electronics Pvt. Ltd.,
New Delhi

Trend Electronics, Bombay

Ultra Business Machines Pvt. Ltd.,
Bangalore

Ugicorp Computers Pvt. Ltd,,
New Delhi

Uptron Communications &
Instruments Ltd., Lucknow

Uptron Digital Systems Ltd.,
Lucknow

Usha Microprocess Controls Ltd.,
New Deihi ’

Viptron, New Delhi
Viral Electronics, Ahmedabad

VX1 lastruments, Bangalore

WEBEL Business Machines Ltd.,
Calcutta

WEBEL Computers Ltd., Calcutta
Wighmatic India Pvt. Ltd , Calcutta
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141. Wipro Information Technology Ltd.,
Bombasy

142. Zenith Computers Ltd., Bombay.

Employment to Handicapped fn
Sikkim

5250. SHRIMATI D. K. BHANDARI:
Will the Minister of WELFARE be pleased
to state the number of handicapped persons
in rural areas of Sikkim working in Central
Government offices in S:kkim as on
28 February, 1987 ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAL) : The
information is being collected and will be
laid on the table of the Sabha.

Enavironmental Clearance of
Irrigation Projects {n haraataka

$§251. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) the irrigation projects in Karnataka
that are still awaiting the environments!
clearance of the Government;

{(b) the reasons why envircomental
clearance has not been accerded;

(c) the steps taken to clear these projects;
and

(d; the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z P. ANSARI) :
(a) Three irrigation projects, ngmely, Bhima,
Hippargi and Upper Knshna Stage-1I are
awaiting environmental clearance.

(b) to (d). Oa the basis of assessment
by Committee of experts, additional informa-
tion and Action Plans are awaited from the
Project authorities on the following aspects
in eaah case;

— Catchment Area Treatment;
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~ Command Area Development;
—~ Rchabilitation Master Plan; aod
" — Compensatory Afforestation.

Profit earned by Nationailsed Banks
from overseas branches

5252. SHRI C. K. KUPPUSWAMY :
Will the Miaister of FINANCE be pleased
to state the profit earned by the various
branches of Natiopalised Banks ouotside
India during 1984-85 and 1985-86 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRT JANAR-
DHANA POOJARY): The Public Scctor
Banks prepare their Profit and Loss Accounts
and Balance Sheets in the forms set out o
the Third Schedule of the Baoking Regula-
tion Act, 1949. Only the profit/loss position
of the bank as a whole during the year s
required to be incorporated in the Profit apd
Loss Aecount and the Balance Shect. Baonks
do not indirate separately domestic profits
and the foreign profits,

All the 28 Public Sector Banks, including
those having foreign branches, had earned
profits during the years 1984 and 1985.
The published profits of the 28 Public Sector
Banks for the year 1984 were Rs. 82 53
crores and for the year 1585 were
Rs. 117 77 crores.

Settlement with big industrialists for
outstanding loans

5253, SHRI1 C. K. KUPPUSWAMY :
Will the Minsster of FINANCE be pleased
to stwte

(a) the amount of interest waived for
big industrialists 83 a compromise settlement
for outstanding loans in the Nationalised
Banks;

(b the amount of money the Nationa-

lised Banks have lost in transferring to pro-
tested Bills and non-recovery of debts; and

(o) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
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DHANA POOJARY) : (a) to (c). Depend-
ing upon the merits of iadividual oases,
banks may agree to compromise settiements
of dues of loanees which are considered jn
the best interest of the bank. The banks
make all efforts to recover the maximum
possible amount in this manner and write-
- off the balance. Soms of the public sector
banks haye a system of transferring accounts
doubtful of recovery ot the Protested Bill
Accounts. Such accounts are reviewed by
the banks aad provisions for bad and doubt-
ful debts to cover likely sbortfall are made
to the satisfaction of their statutory auditors.
According to the forms of Balance Sheet and
Profit and Loss Account prescribed in the
Third Schedule of the Banking Regulation

‘Act, 1949, baoks are given statutory pro- .

tection from disclosiog the quantum of bad
and doubtful debts for which a provision
has been made to the satisfaction of their
statutory auditors. The Public Sector Banks
gencrally write off bad debts out of the
provisions made for bad and doubtful debts.
In view of the protection given to banks
from disclosing the quantum of bad and
doubtful debts for which provision has been
made, and in accordance with the provisions
of the statutes goverping public segtor bapks
and the practices and usages customary
among bankers, the quantum of bad and
doubtful debts for which provision has beca
made and the amounts written off as bad
debts by the Pablic Sector Banks cannot be
disclosed.

Import of computers

5254. SHRI  SANAT KUMAR
MANDAL : Will the PRIME MINISTER
be pleased to state :

(a) the number of the organisations/
bodies allowed to import computers during
the 1984, 1985 and 1986; and

{b) the estimated value of the computer
systems imported ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THEB DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K. R.
NARAYANAN): (a) The number of
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organisations/bodies who bave been given
clearance for the import of computers
during 1984, 1985 and 1986 are 283,
370 and 618, respectively. *

(b) The total estimated value of thess
computer systems are Rs. 80 crores, Rs. 151
crores and Rs. 200 crores respectively.

Amount outstanding against indystrial
houses

5255. SHRI SANAT KUMAR
MANDAL : Will the Minister of FINANCE
be pleased o state :

(a) the amount of various Financial
Institutions outstandiog against the first ten
top large industrial houses, as per the latest
information available witlr his Ministry; and

(b) the sieps takon to recover the same 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA PQOOJARY) : (a) As per the report
received from the IDBI, the amount out-
standing from the first ten top large indus-
trial houses in respect of assistance from
all-India financial institutions viz. IDBI,
IFCI and ICIC{ as on 31-12-1986 was
Rs. 782 28 crores.

(b) Amounts are recovered as and when
they fall due. In respect of overdues, special
efforts are made for recovery. The special
recovery cells constituted in the bead offices
of the institutions monitor the recovery of
the dues regularly and intensive follow-up is
done of these accounts. Nominee directors
on the boards of the assisted concerns also
actively pursue the matter of recovery of
overdues at the board level.

Establishment of Desert National Park

5256. CH. RAM PARKASH : Will the

Minister of ENVIRONMENT AND
FORESTS be pleased to state :
(a) whether Government propose to

formulate 8 scheme for the establishment of
‘Desert National Parks’, ‘Island Sanctuarics’
and' *Alpine Counservatorics’; and
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(b) if so, the details thereof 7~ |

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARD:
{a) and (b). Establishment of national parks
aod sanctuaries is done by the State Govern-
ments concerned, The Central Government
has encouraged the establishment of National
parks and wildlife sanctuaries in the desert,
on islands and in alpine sreas which are of
ecological, faunal and floral gignificance,
far which finaocial assistance is provided
under two centrally sponsored schemes to
assist national parks and wildlife saoctuaries.

Collection of cess on domestic oil
production

5257. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of FINANCE be

pleased to state !

{a) whether cess is being collected on
domestic oil production;

(b) if so, since when and the 1otal
monpey collected on this accouni, State-wise;
and

(c) whether a percentage of this cess
collected has been shared with the State

Governments as has been done in the case,

of customs and excise duties ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 JANAR-
DHANA POOJARY): (a) Presumably, the
reference is to the cess leviable on crude oil
under the Oil Industry (Development) Act,
1974, This cess is being collected as a duty
of excise.

{b) The information is bzing collecied
and will be laid on the Table of the House.

(c)‘ The cess on crude oil is not sbare-
able with the -States, as is the case with
customs duties.

Railds on leading manufactorers and
suppliers of steel tubes

5259, CH. RAM PRAKASH : Will the
Minister of FINANCE be pleased to state :
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* (a) whether the attention of Government
has been diswn to a oews item appearing

" 1n Times of India of January 16, 1987 to

the effect that Income Tax Officials conducted
massive raids at Delhi, Kanpur, Calcutta
and Bombay besed business apnd residential

- premises of some leading manufacturers and

suppliers of stee} tybes and uncartbed
accounts books showing tax evnsiop;

{b) if so, the details theroof and outcome
of the raids conducted; and

{c) the details of the actiop taken by
Government sgainst the defavlters ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : {a) Yes, Sir.

(b) The Income-tax Depariment searched
residential premises of a leading Kanpur-
based manufacturer- and exporter of Sieel
pipes and Gears The searches were con-
ducted at Kanpur, Calcutta, Bombay and
Delhi on 15,1.1987. During the course of
the search prima-facie unaccounted assets
such as cash, jewellery and others amounting
to Rs. 7.90 lakhs have been seized besides
& number of incriminating documents.

{c) Appropriate action under the law is
taken against the defauliers.

Scheme to attract NRI Iavestment

5260. SHRI RADHAKANTA DIGAL :
Will the Minister of FINANCE be pleased
to state

{a) whether Government have introduce -
a scheme for attracting investments from
non-residest  Indiaps  with  repatriation
benefits;

{b) whether such scheme will prove very
expensive as it will involve ‘continuous pay-
ment in foreign exchange of dividends; and

(¢) if so, whbether Government propose
to reconsider the scheme ?

THE 'MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
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STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : () Governmgat
bave introduced several schemes for attracting
investments from Non-Resident Indians both
on repatriation and non-repatriation basis.

(b) and {(c). No, Sisr. These schemes are
reviewed from time to time and suitable
changes effected wherever necessary.

Aerlal seeding in Eastetn Ghats of
Acdhra Pradesh

5261 DR. T. KALPANA DEVI: Wil
the Mipister of ENVIRONMENT AND
FORESTS be pleased to state :

{a) whether steps havé been taken to
study the possibility of aerial seeding of
Eastern Ghat areas of Aodhra Pradesh; and

(b) the steps taken to improve the
forest areas of Lastern Ghats in Aadhra
Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHR1 Z R. ANSARL. : (& No
scheme of acrial seeding in the Eastern
Gbats srea of Andhra Pradesh is under
consideration of the National Wastelands
Development Board.

{b) A nomber of afforestation scheme
are being implemented by the State and
Central Governments to improve the forest
arcas in  Andhra Pradesh, including the
forest areas in the Eastern Gbhats of the
State. There is no separate scheme for
improvement of Eastero Ghats.

Internationa) Seminar

5262, SHRIMAT! BASAVARAJE-
SWARI : Will the PRIME MINISTER be
pleased to state :

{a) whether International Seminar on
Technology Policy, Finance and Projett
Planniog was organised in February 1987;

{b}) if so, whether one of the mein pointa
discussed was relating to the choice of
technology and alternative institutionsl and
policy framework to tackle such fssues; and
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(c) if so, other subjects discussed and
whether Government bhave accepted the
decisions arrived at in the Seminar ? )

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
L.OGY AND MINISTER OF STATE IN
DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHR1 K. R.
NARAYANAN) : (a) The Industrial Deve-
lopment Baok of India (IDBI) bad organised
such a seminar in Pebruary, 1987.

{b) and (c}. The objectives of the
Seminar included : To discuss in the light of
specific case studics the various problems
that need to be tackled in the process of
upgrading techoology in existing enterprises
and technology choice for @ew projects; To
indicate the essential nature and charattetis-
tics of the technological competence or
capacity required to tackle them and the
role of the financial institutions particularly
the development banks as catalysts intpro-
moting such technological competence; To
suggest the institutional and fuactional
linkages essential for dn effective technology
policy in the light of the experience of some
developed and developing countries.

The basic idea of the seminar was to ex-
change views and experiences of different
countries  rather than arriving at any
decisions at the seminar.

Coumlfm ot non-Plan expenditure

5264. SHRI K. RAMAMURTHY :
Will the Miister of FINANCE be plossed
to state :

(a) whether a Committee to enamine
new proposals on non-Plan expenditare
excoeding rupees three crores has been
constituted;

(b) if so, its composition; and
(©) the s“ep: proposed to curb reliance

on budgetary support by a large numiber of
public undertakings ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
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THE MINISTRY OF FINANCE (SHRI
B. K. GADHV]): (a) and (b). A Com-
mittee on Non-Plan Expenditare has been
set-up with Sectetary, Department of
Expenditure, as Chairman and the following

Members :

17] Segmtary to the Prime Minister or
8 representative.

(ii) Secretary, Flanning Commission.

(iii) Secretary of the Ministry/Depart-
ment concerned.

(c) The Central Public Esterprises are
expected to improve their productivity and
capacity utilisation and thus-improve their
working results which would in turn help
to curb reliance on budgetary support.
Adoption of cost Control and Cost reduction
methods and technology upgredation are
expocted to cootribute to improved working
results of Public Eaterprises.

The Prime Minister, while presenting
the Central Government Budget for 1987-
88, inter-alia, observed in his speech :

“Government will further improve
the working of public sector enter-
prises. We will enbance their auto-
pomy, and make them accountable
for results.”

Pollution by Indian Telephone
Industries, Mankapur

5265. SHRI ANAND SINGH : Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether Indian Telephone Industries,
Mankapur is discharging eflluents into the
river Manwar; aod

(b) the steps taken to ensure ‘that the
effluent treatment plant will be installed at
the earliest ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) and
(b).* The effluents from the Indian Telephone
Iodustrits, Mankapur are discharged into
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the river Manwar after treatment in ap |
oxidatian pond. The State Pollution Control
Board has directed the industry to improve
the design of the treatment plant so as to
meet the prescribed effluent standards.

Funds for Tribal Sub-Plan by various
* Miolstries

5266." SHRI HARIHAR SOREN :
SHRI RADHAKANTA DIGAL :

Will the Minister of WELFARE be
pleased to state :

(a) whether all the Central Ministries
and Departments bave quantified funds for
Tribal Sub-Plan area during the anousl
plaos of the Seventh Plan;

{b) the details of the funds quantified
by those Ministries and Departments;

{c} whether separate cells have been
opened by these Ministries to identify the
areas of rclevant prograinmes and Schemes
and also 0o monitor the funds utihisation
which have been earmarked under Tribal
Sub-Plan; and

(d) f so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPALD : (a) and
{b). The details of quantification of funds
for Tribal Sub-Plan reported by Ceontral
Miaistries © and Depurtments concerped
during the annual plans of VIIth Plag is
given io the statement below

(c) and (d) Thbe following Ministrics
have created cells for formulation, financial
provisions and monitoring etc. of Tribal
Welfare Programmes. ’

Agriculture.

Health and Family Welfare,
Information and Broadcasting.
Transport.

Human Resources Development,
Textiles,

7. Communications,

L
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8. Labour.
9. Water Resources.

10. Food and Civil Supplies.

CHAITRA 11, 1909 (SAKA)

Written Answers 254

11. Eoergy. .
12. Environment and Forests,

Statement

Quantlfication of funds for Tribal Sub-Plan by Central Ministries and Departments
during annual plans of 1he S:vemih Plan

. -

- LY. B S )

10.

* Name of Ministry/
Department

1

. Muinistry of Human Resources

Development, Department of

Education.

Minjstry of lodustry, Depart-

ment of Industrial Develop-
(Khadi &  Village
Industries).

ment

Health & Family Welfare
Food & Civil Supplies
Ministry of Labour

Ministry of Human Resource
Develepment, Department of

Women and Child Dev,
acosy

Minisiry of Water Resources

Ministry of Commerce

Ministry of Agriculture

(Department of Agriculture &
Cooperation)

Ministty  of  Agriculture
(Department of Rural Deve-
lopment)

Quantification for Tribal

Sub-Plan
VIl Plan 1985-86 1986-87
(Rupees in lakhs)
2 3 4
5144.90 1568 3R 1349.72
136.97 14.27 20.94
6090.11 N.A. 1440.00
4932 00 690.00 840.00
319.65 96.35 94.05

Thrre is no separate guantification. However,
of tetal 1479 ICDS projects existing 483
are in tribal areas. Outlay for ICDS in VII
Plan is Rs. 482 00 crores,

1000.00 N.A. N.A,
543.34 127.47 N.A.
B568.03 406.73 406.24
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{b) Indira Awas Yojana

Setting vp of Atomic Power Plant
at Kaiga

5267. SHR1 H. B. PATIL : Will the
PRIME MINISTER be pleased to state :

(a) when the Central clearance to the
setting up of Atomic Power Plant at Kaiga
(Karnataka) was given;

(b) tbhe details of the plan chalked out
for its implementation; and

(c) the progress made so far in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTFR OF STATE
IN THE DEPARTMENTS OF OCFAN
. DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K. R. NARAYANAN): (a} Government
have approved setting up of 2 x 235 MWe
atomic power station at Kaiga in March
1985.

(b) and (c). Work relatiog to site
investigation, land acquisition development
of infrastructure facilities aad advance
procurement and manufacture of long time
cycle items has already commenced,

Permission for floating power bonds
by Karnataka

5268. SHRI H. P. PATIL : Will the
Minister of FINANCE be pleased to state :

ment of Rs. 212.50 crores for 85-86 and
Rs. 287.50 crores for 86-87 and of the

_matching investment of the States should be

for SC/ST beneficiaries.

Entire Scheme is for SC/ST Rousing. Alloca-
tion is Rs. 9900.06 lakhs in 1985-86 and

Rs. 12400.00 lakhs in 1986-87.

e e ettt e e e b e et vt e et S a5

(a) whether Karnataka Government
have approached Union Government to seck
permission for floating power bonds; and

{b) if so, the details
reaction thereon ?

alongwith the

THE MINISTER OF STATE OF THE
MINISTRY ©OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT): (a) and (b).
Yes, Sir. The Government of Karnataka
had sought approval for the floatation of
bonds to the tune of Rs. 60 crores by the
Karnataka Power Corporstion during 1 986-
87. The present scheme i3 confined 1o
Central Pablic Sector Undertakings, pri-
marily in the iofrastructure fields. The
question of extending the facility to finan-
cially viable state undertakings in Simlar
fields witl be decided by Government after
sufficient experience has been gained in the
operation of the scheme and in the light
of the overall resources position of the
Centra! Government in relation to  its

commitments,

Seminar problems of destitutes and
tected children

5269. SHRI DHARAM PAL SINGH
MALIK :
SHRI M. RAGHUMA REDDY :
SHR1 PRAKASH CHANDRA :
SHRI SUBHASH YADAV :

Will the Minister of WELFARE be

pleased to state :
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(a) whethor a eemioar on the.problems
of destitutes and neglected children was
held in New Delhi during the Ist week of
February, 1987;

(b) if so, the details of the participants;
and

{¢) the topics discussed at the seminar ?

THE MINISTER OF STATE OPR
THE MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAL : (a) Yes,
Sir. The Seminar o ‘The Neglected Child
in Delhi' was organised on 25th Fcbruary
1987 by the Child Welfare Board, Delbi.

{b) The Seminar was inaugurated by the
Licut. Governor, Delhi, and was presided
over by the Executive Councillor {SW).
There were sbout 100 perticipants including
officials of the Social Welfare Department,
Dethi  Administration, representatives of
various voluntary organisations dealing with
the welfare of children in Delhi and Police
Officers connected with this subject.

(c) the Seminar discussed mainly
suggestions for the improvement and tetter-
ment of such children and their rehabilita-
tion. Papers were presented on the neglected
child and the role of the police, probation
and the neglected child, institutional care
and its follow-up and foster care.

Setting up of industries in Kcrala

5270. SHRI MULULAPPALLY RAMA-
CHANDRAN : Will the Minister of
ENVIRONMENT AND FORESTS be
pleased to state :

(a) whether any induatrinl projects
proposed to be set up in the State of Kersia

by Union Government under the Seventh:

Five Year Plan, has been declared not
feasible by the Department of Environment;

(b) if so. the detaiis of such industrial
projects as were found not feasible;

(¢) whether Kerala Government has
proposed any alternative scheme for indus-
trial development io the State;
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{d) if so, the details thergof: and

() the details of the projects cleared
by the Union Government ?

THE MINISTER OF STATE IN.THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARID: (a) fo
(d). No isdustrial project proposed to be
set up in the. State of Kerala during the
Seventh Five Year Plan has been rejected
by the Depgrtment of Environment;

{¢) The project for setting up of
Facilities for Manufacture of Caprolactum,
Ammoniom Sulphate by Fertilizers and
Chemicals ~ Travancore Ltd., has been
approved,

Ban oo serving liguor in restaurants

5271. SHRI PRAKASHTCHANDRA :
SHRI] SUBHASH YADAV :

SHRI DRARAM PAL SINGH
MALIK :

Will the Minister of WELFARE be
pleased to state :

(a} whether Government propose to
put a complete ban on issue of licence to
serve liguor in restsuraots throughout the
country; and

(b) if not, the reasons therefor ?

THE WMINISTFR OF STATE OF
THE MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPATI! ; (a) and
(b)Y, This aspect of implementation of the
probibition policv falls within the purview
of State Governments and hence the
question of imposing any such ban by the
Union Government does not arise.

12 00 hrs.

(EngHish)

SHRI ASUTOSH LAW (Dum Dum):
Sir, there is a serious situation in West

Bengal... (/ntecruptions),
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MR. SPEAKER : One person at a
time... i

(Interruptions)

[Tyanslation)

MR. SPEAKER : Now nobody is listen-

ing to me. What can I do ?

(Interruptions)

(English)

KUMARI MAMATA BANERIEE
(Jadavpur) : Congress workers are being
killed. There is no protection from the
State Government of West Beogal...
(Inserruptions).

SHRI ASUTOSH LAW: A serious
situation has arisen in West Bengal...
{Interruptions).

MR. SPEAKER : There is an elected
Government there...

{Interruptions)

KUMARI MAMATA BANERIJEERE:
Please allow me, Sir (Interruptions).

MR. SPEAKER : I have allowed but
nobody allows you to be listened to...

(Interruptions)

KUMARI MAMATA BANERJEE:
Lok Sabha is a democratic institution, Sir.

MR. SPEAKER : Who denies that 7...

(Interraptions)

SHRI ASUTOSH LAW: After the
elections, they are killing the Congress
workers... (Interrupiions).

MR. SPEAKER : It is a State Govern-
ment subject. There is a State Assembly. ..

(Interruptions)

MR. SPEAKER : It is a State Govern-
meant subject ..

(Interruptions)

MR, SPEAKER : I have listened, that
is all, It is & State Government subject and
they bave to do it...

(Interruptions)

SHRI SHANTARAM NAIK (Panaji) :
Regarding my Privilege Motion, 8ir,,.
(Interruptions).

MR. SPEAKER : I do not know. They
have taken the cue from you...

(Interruptions)

KUMARI'MAMATA BANERJEB : We
lost the elections but that does not mean
that the Congress workers should be
murdered ...(Interruptions’. It is not a State
subject, Sir (Imcerruptions).

SHRI SHANTARAM NAIK: May |
draw your attention to vour ruling on my
Privilege Motion, Sir 2...(Interruptions),

KUMARI MAMATA BANERJEE : Sir,
itis not a State subject. We want your
protection...(Interruptions).

MR. SPEAKER : They have taken your
place. They have replaced you,..

(Interruptions)

KUMARI MAMATA BANERJEE: We
might have lost the election. But it does not
mean that we should be murdered,

SHRI ASUTOSH LAW : We want
C.R.P. We demand protection.

(Interrupitons)

MR. SPEAKER : Will the Hon. Mem-
bers be have now ? It is quite enough.

(Imterruptions)

SHRI ASUTOSH LAW :
C.R.P.

We want

(Interruptions)

MR. SPEAKER : All of you sit down. Is
that the way you behave now ? You even
do not know what to say. You wanted to
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say something, but you did not let us know
what you were saying. aninba fon in
it?

PROF. MADHU DANDAVATE
(Rajapur) : They do bot know what they
want to say !

SHRISHANTARAM NAIK : Regarding
my motion of breach of privilege given-
yesterday, you were kind enonah to look
into the matter.

MR. SPEAKER : Mr. Naik, it is still a
hypothetical gquestion because I do not know
what is what. I cannot take hypothetical
questions oo the floor of the House. It is
stili a bypothetical question. 1 do not know.

SHRI SHANTARAM NAJK : 1 bave
given another motion of breach of privilege
against Prof. Madhu Dandavate ..

MR. SPEAKER : That 1 will look into,
1 do not know. Not like this.

Not allowed.
(Interruptions)®*
MR. SPEAKER : 1 will look into it.

SHRI SHANTARAM NAIK : All right.

KUMARI MAMTA BANERJEE : Lok
Sabha is a democratic institution.

MR. SPEAKER : That is right,

; What
is the doubt about it ?

KUMARI MAMATA BANERJEE : We
want your protectiop.

(Interruptions)

MR. SPEAKER :

v

Now you sit down.

. KUMARI MAMATA BANERIEB:In
West Bengal we.may lose the election, but
it does not mean that we are supposed to be

murdered. So many people have been
murdered.

{Interruptions)
~ Not recorded,
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Wo want our democratic rights.

MR. SPEAKER : There is a State
Assembly there. There are people who re-

present in the Assembly. They must repre-
sent...

(Interruptions)

SHR1 ASUTOSH LAW : I have one
demand.

MR. SPEAKER : No demand. Yoe can
give in writing, if you bave got any demand.

You are wasting the time of the House.

SHRI ASUTOSH LAW : Jult one
minute.

MR. SPEAKER : For what ?

~{Translation)

What are you doing ? When one Mem-
ber is speaking why do you waste time ?

[English)
You can give me in writing.

{Translation)

When 1 bave allowod him, how can you
speak ?

(English)

SHRI ASUTOSH LAW
point of order,

: Iam onu'

MR. SPEAKER : What is your point of
order 7

SHRI ASUTOSH LAW : The situation
has become so bad.

MR. SPEAKER

: 1 bave already
listeneod.

SHRI ASUTOSH LAW
C.R.P.

We want

MR. SPEAKER : 1 caonot send any
C.R.P. It is not my job.

(Intereaptions)
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SHR1 AMAL DATTA (Diamqu
Hrbour) ¢ Bxpectations have bean raleed in
the minds of the people ..

(Translation)

MR. SPEAKER : | have received your
notice.

| English}

If you want to raise any question, _wF
are having a debate on Food and Civil
‘Supplies and You oan raise it there, 1 ahve
alreddy given you that. No problem. You
know the rule.

SHRI AMAL DATTA @ Lot .of expec-
tations have beeo raised in the minds of the

people.

MR. SPEAKER :
here.

That is outside, not

(Interruptions)

SHRI AMAL DATTA : Lot of expecta-
tions bave been raised 1n the minds of the
people by the bead of the ruling party.

MR. SPEAKER : That is what you say.
They say something. I am not responsible
for citber.

(Interruptions)

SHRI AMAL DATTA : We wast full

scale discussion..,

(Interruptions)**

MR. SPEAKER : Not allowed.
(Interruptions)
{Translation)

MR. SPEAKER : Piease sit dpwn.
Either you raise it outside or in the House.

(Erglish)

Please sit down,

(interruptions)

P

** Not recorded.
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MR. SPEAKER : Mr. Dauatta, whenl
don't allow you, you don't spexk. Nothisg
is recorded. Not allowed. 1 bave not allosed
this gentieman.

(Interruptions)**

MR. SPEAKER : You are always excoed-

‘ing your limits. Please take your seat. When

the time comes, you cap say; not like this.
There is going to be a discussion on the
Demands of Migistry of the Food and Civil
Supplies. You can raise it at that time.

{Interruptions)

MR. SPEAKER : That is outside. They
are not assurances on the floor of the
House. )

(Interruprions)

—— . —p—

12.11 brs.
PAPERS LAID ON THE TABLE
[{English)

Detailed demands for grants of the
Mipistry of Commerce for
1987-88,

THE MINISTER OF COMMERCE
(SHIgl P. SHIV SHANKER) : I beg 1o lay
on the Tabie a copy of the Detailed Demandas
for Grants (Hindi and English versions) of
the Ministry of Commerce for 1987-88.

{Placed in Library See Neo. LT-4102/87)

fodian Economic Service (Amepd.
ment) Rales 1987 and Notification
ander Central Eacise Rules,
1944,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHANA POOJARY) : 1 beg to lay
on the Table :

(1) A copy of the Indian Ecopomic
Service (Amendment) Rules, 1987
{Hiodi and English versions) pubii-
shed in Notification No, G.S.R.
107(B) in Gazetle of India dated

** Not recorded,
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tbe 20th February, 1987 issued
under proviso to article 309 of the
Constitution.

{Plaoed in Libeafy. See No. LT-4103/87]

(2) A copy each of the following Noti-
Bcations  (Rindi and English
versions) issued under the Central
Excises Rules, 1944 :

() G.S.R. 297(E) published in
Guzelte of India dated the
20th March, 1987 togother
with an cxplapatory memo-
_randum making certain amend-
ments to Notification Nos.
29/87-CE dated the 1Ist
March, 1987 so as to provide
that the concessional rates
usder the ssid notifications
would not apply to food pre-
parstions containing malt.

{if) G.S.R. 298(B) published in
Gazetie of India the 20th
March, 1987 together with an
explanatory memarandum
making ceriain amendments to
Notification Nos. 27/87-CE
and 40/87-CE dated the |[st
March, 1987 s0 as to clarify
that the credit allowed under
the said notifications for use
of specitied fixed vegetable
oils in the manufacture of
vanaspathi and soap would be
available only for use of
indigenous oils.

{Placed in Library, See No. LT-4104/87).

Detailed Demands for Geants of the
Ministry of Persousel Public
Gyjevances and Pensions for
1967-88 and Notification
under All ladia Services
Act, 1951

THE MINISTER OF STATE IN THE _

MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MIMISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : 1 beg to lay on the
Table : ‘

(1) A copy of the Detailed Demsnds

for Grants (Hindi and English
versions) of the Ministry of Per-
sonnsl, Public Grievances and
Penaiods. for 1987-88.

[Placed in Library. See No. LT-4105/87).

(2) A copy cach of _the folowing

Notifications (Hindi and English
versions) under sub section (2) of
scction 3 of the All India Services
Aot, 1951 : '

(i) The Indian Police Service
(Fixation of Cadre Strength)
Amendment Regulations, 1987
published in Notification No.
G.S.R. 162 in Gazette of
India dated the 14th March,
1987.

{Placed in Library. See No. LT-4106/87).

(iiy The Indian Police Service (Pay)
Amendment  Rules, 1987
published in Notification Neo.
G.SR. 163 in Gazette pf
India dated the 14th March,
1987.

[Placed in Library. See No. LT-4107/87.]

(iii) The Indian Forest Service
(Fixation of Cadre Strongth)
Amendment Regulations, 1987
poblished in Notification No.
G.S.R. 164 in Gagette of
India dated the 14th Masch,
1987.

{Placed in Library. See No. LT-4108/87).

(iv) The Indian Forest Servics
(Pay) Amendment Rules, 1987
published in Notification No.
G.S.R. 165 in Gaazefle of
India dated the 14th March,
1987.

{Placed in Library. See No. LT-4109/87}.

(v) The Indian PRelice Service
{Pay) Second Amesdment
Rules, 1987 published in
Notification No. G.S.R. 166
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in Gazette of lndia dated the
14th March, 1987.

[Placed in Library. Ses No. LT-4110/87).

Detailed Demands for Grauts of the
Minlstry of Planning for 1987-88

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHR1 SUKH
RAM) : I beg to lay on the Table a copy of
the Detsiled Demands for Grants (Hindi
and Eonglish versions) of the Ministry of
Planning for 198 7-88.

{Placed in Library. See No. LT-4111/87}-

vy —— e—

12.12 brs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

[English) .
mm Second Report

SHRI M. THAMBI DURAI (Dbarma-
puri) : 1 beg to present the Thirty-second
Report (Hindi and English versions) of the
Committee on Private Members’ Bills and
Resolutions.

ESTIMATES COMMITTEE

(English)

Thirty-ninth Report and Minates.

SHRIMATI CHANDRA TRIPATHI
(Chandaulf) : 1 beg to present the Thirty-
ninth Report (Hindi and Eoglish versiops)
of the Estimates Committec on the Ministry
of Defence—Defence Canteen Stores and
Minutes of the sittings of the Committee
relating thereto.

12.13 hrs.
MATTERS UNDER RULE 377
(English)

(1) Need to counstruct g Telephone Ex-
change bullding at Tomkur and
also to provide STD facllity at
Tiptur exchaage in Karnataka

SHRI G. S, BASAVARAJU (Tumkur) :
I would like to draw the attontion of the
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Hon. Miaister to the. plight of the telephone
network of my district Tumkur whose work-
ing has been unsatisfactory and its network
is hazardous due to non-Rvailability of lines.
The place where the exchange is situated is
very unhealthy and does not have good work-
ing conditions. Although State Government
bas given s land on nominal rates but still
po building is being constructed. 1 am told
that Government of India has sanctioned
amount for the construction of the building.
The construction of the building has tot yet
beeq started and the delay in construction is
causing barm and inconvenience to the people
of the Tumkur town.

Sir, I would therefore urge the Minister
of intervenpe in the matter personally and
direct the autborities concerned to expedite
the construction of building and provide
more number of telephooes (o Tumkur
which is one of the biggest business centres
in the Karnataka and the number of trunk
calls purity to the various parts of India is
more than 5000 trunk calls per day.

Sir, there is also no STD facility in
Tiptar Exchange which is also one of the
business centres io Tumkur District. This is
also causing great inconvenience to the busi-
pess community and the general people. 1,
therefore. appeal to the Ministry to direct
the authorities concerned to also provide
duect dialing system in Tiptur Exchange
which will be of great help to the people of
the district Tumkur.

{Translation)

(1) Demand (r makiag available ATS
and anti-rabies vaccines at
reasonable prices

DR. CHANDRA SHEKHAR TRIPATHI -
(Kbalilabad) : Sir, thousands of pessons die
every year hecause of tetanus gnd dog bite all
over the couotry, These diseases have In-
creased much during the last two years. The
maio reason for this is the acute shortage of
ATS aod anti-rabies vaccines and wide diffe-
rence in the selling prices of medicines pre-
pared by the Goveroment companies and
those prepared by the private companies, A
Goveroment company named Benga! Im-
munity sells ATS injections at the rate of
Rs. 18.78 per ampul whereas & private com-
pany sells the same medicine at the rate of
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Rs. 39.50 per ampul which is beyond the
reach of the common man. It is an open loot
by the private company. The Bengal Im-
munity has stopped the production of anti-
snake venom and anti-diphtheria serum for
the last one year and as a result of that,
thousands of people have been pushed into
the jaws of death due to the non-availability
of these medicines. The most painful aspect
is that non-availability of free anti-rabies
vaccines in the hospitals in Utter Pradesh
has created a grave situation. The said
private company is manufacturing these
medines and selling at the rate of Rs. 2400
per course all over the country but it is be-
yond the purchasing capacity of the people
of our couotry.

The&:fore. 1 request the Central Govern-
ment to make available the ATS and anti-
rabies vaccines in order to save the lives of
thousands of people and also to check the
arbitrary prices being charged by the private
companies for these medicines.

[ English)

(i) Integrated proposal of develop-
ing Paradeep Port

SHR} LAKSHMAN MALLICK (lagat-
singhpur) : The integrated proposal of deve-
loping Paradecp Port to handle bulk carflers
for an annua! export of 6 million tonnes of
iron ore, construction of a rail link between
Daitari end  Banspani and development of
iron ore mines in the hinterland of Paradeep
Port is pending approval of the Government
of Indis for quite some time.

12.16 brs.

IMR. DEPUTY SPEAKER in the Chalr)

The Working Group constituted by the
Government of India has submitied itz re-
commendations long since and it is observed
that the project is technically and financially
viable,"désirable from the points of view of
earning additional foreign exchange and for
developing backward area of the country.
The Working Group has also observed that
unless the projected facilities are crested at
Paradeep Port, the port will gradually case
out of iron ore export trade,

The proposal was initiated keeping in
view the interest shown by South Kores to
import additional quantity of iron ore for its
new iron & steel works. If a decision about
implementation of the project is delayed, it
is apprehended that South Korea will turn to
other sources like Brazil and Australia who
would be tbo willing to seize wuch oppor-
tunity and our country would lose the oppor-
tunity to step up its foreign exchange earn-
ings.

As such, I request the Government to
take early decision in the matter and apptove
the proposal for the development of Para-
deep Port.

[Translation)

(iv) Need to waive cusioms duty om
the import of wool to protect
the carpet lodustry in the
country, particulsrly fn
Mirzapor, Bhadol e
Uttar Pradesh

SHRI UMAKANT MISHRA (Mirzapur):
Mr. Deputy Speaker, Sir, the carpet industry
is the main industry in my parliamentary
constituency Mirzapur, Bhadoi, other adjacent
districts and in several other parts of the
country. It is a cottage industry. About 15
lakh people earntheir living from this industry,
In addition to it, the foreign currency worth
about Rs. 150 crores is earned by the export
of carpets to the foreign countries. But today
this industry is facing crisis due to the
shortage and high prices of raw material.
The main raw material of this industry is
sheep wool which is partially produced in
the country and partially imported from
foreign countries like New Zealand etc.
During the last Winter Session, 1 had de-
manded that the wool production should be
increased on & large scale in the country and
also it should be impoited from countries
like New Zealand on a large scale free of
import duty to meet the requirement of
carpet producers. In addition, it was also
demanded that permission should be given
to the carpet manufactures to import wool
free of import duty. But it is regretted that
the import duty on wool kas been ralsed by
10 per cent caysing more crisis ip the Carpet
Industry. :
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I therdfore, request the Covernment to
sbofish immediately import duty and other
taxes on the import of wool,

(v) Demand for an ordinance faciory
in Panus or Damohk dirstrict of
Sagar division In Madhya
Pradesh

SHRI DAL CHANDER JAIN (Damoh):
Mr. Deputy Speaker, Sir, T would like to
submit the following under Rule 377.

Recently a team of technical experts of
the Misistry of Defence, Goverament of
India, visited Sagar Division besides other

paris of the country to select a suitable place.

for setting up an Ordpance factory. It {s
learnt that the Government of Madhya
Pradesh has given assurance to extesmt all
possible cooperation in setting up this
factory. The team had found Sagar Division
to be the most suitable site for setting up the
factory. | would request the Government to
set up this factory in Panna or Damoh
district in Sagar Division so that a factory
is sct up in a backward arcs and po-indusiry
district. It will help this area to develop and
people there will get employment.

(vl) Need to send a cenfral team to
stady the sitaation arising out
of mcquisition of Ysnd of
Adivasis jun Dudti and
Robertsganj aress of
Mirzapur district in
Uttar Pradesh

SHR]I RAM PYARE PANIKA (Roberts-
848j) : Mr. Deputy Speaker, Sir, | want to
raise the following issuc in the House under
Rule 377.

In Mirzapor district the Adivasis and
ofiginal Inbabitants of that area are boing
evicted from their land which is under their
pomession for yéars together by notifying
undler sections 20 and 5. Consequently,
thousands of Adivasis are being deprived of
thithr houmes, Jand, trees and fields. The
Stete Government had boen requested for the
pdst mshy, years to solve this problem but
the said lsnd bow having come under the
forett 1ané, the State Government is showing
its inability in the matter. If immediate
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action is not taken by the Government to
solve this problem, the Forest Departmen:
will uproot the helpless original inhabitants
and Adivasis. In fact, the Department has
already started uprooting them. The Forest
Department has started takiog over the land
which bas beea notified under sections 20
and S.

Under these circumstances, 1 request the
Minister of Forests, Government of lodia, to
send & high level team of Goverament oficers
t0 have on the spot survey, particularly st
Dudhi and Robertsganij, and- the land which
has come under the notificatioo issved wsoder
sections 20 and 5 and which has been under
the possession of original inhabitants should
be given back to them. Otherwise, the
Adivasis will laonch a strong agitatios which
will not be good in the ioterest of the country
in any way.

{English)

(vii) Demanod for arranging payment
of wages to workers of New
Tobacco Co, Bikkavolu in
Andbra Pradesh and take
steps to reopes the
factory

SHR! SRIHARI RAO (Rajahmundry) :
Sir, the cigarette factory of ibe New Tobacce
Compaoy, Bikkavolu. in Fast Godavari
district, Andbra Pradesh is lying closed. Thia
has adversely affected not only the working
of the tobacco indusiry but has also thrown
out of jobs thousands of workers of the
factory. The workers of the factory have not
been paid their wages by the management for
the last six months, due to which, they are
suffering and starving. Urgent action should
be taken by the Cenual Government to
remove the grievances of the workers and
arrange payment of their, wages and also re-
open the factory.

(vit) Need to aliocate sufficient funds
' for early completion of Rapid
Transit System betogos
Madras Beach and Luz

"SHRI A, C. SHANMUGAM (Vellore) ¢
Sir, the rapid transit system betwecn Madras
Beach and Luz was started in the yeur [983
st an estimated cost of Rs. 54 crores. The

-
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projoct was cleared by the Planning Com-
mission and the work was taken up by the
Minisiry of Railways fromv the same year.
The work was assured to be completed in the
year 1989-9Q, Although it is 4 years since
commencement, the Centre’s share to this
Pluo is only Rs. 14 crores at an average of
Rs. 3.5 crores a year. With such a meagre
sllotment of funds, the project cannot be
completed within the specified period. At

present, the cost of the project has also

escalated 10 Rs. 110 crores, The Ministry of
Railways have now suggested that the
Government of Tamil Nadu may share the
cost of the project, The funds for Calcuita
Matro and the Circular Railway are met by
the Centre only, (0 the extent of Rs. 90
crorcs per year and the West Bengal Govern-
ment have not shared any amount at all and
have alsoc not been asked to share at all.

-

The Tamit Nadu Government have al-
ready given the reguired land worth about
Ks 20 crores free of cost as their share.

1, therefore, request the Government to
allot at least Rs. 20 crores or RS 25 crores a
year. Then only, the work can be completed
within the specified time. It would no doubi,
give much relief to the travelling public of
the Madras city.

DEMANDS FOR GRANTS, 1987-88
—~— Cantd,

[ English)
Miuistry of Home Affaires - Conid.

MR. DEPUTY SPEAKER : Now, we
go to the next item, namely, further discus-
sion and Voiiog on the Demands for Grants
under the control of the Ministry of Home
Affairs,

-

Now, Shri Shiv Prasad Sahu to contioue.

{Translation)

SHRI SHIV PRASAD SAHU (Ranchi) :
Mr. Deputy Speaker, Sir, yesterday | was
telling you about Chhota Nagpur which is a
backward area of Bihar. I was telling you
about the refugess but could wot complete

Home Affairs

my speech. Therefore, I will start from that
point. 1 want to submit that under CCI,
which is a coal project, 69045 agres of land
has been acquired. This land consists of NK
aiea, Darbhanga House and Ranchi area.
Under this land, acquired for CCL, Chandva
of Palamu district is also covered. 536 acres
of land has also been acquired in Balu Mar
Machhatarpur. 470S acres of land has been
acquired near Chakia also. n Mahuwa
Milan which comes in Palamu area, 1726
acres of land has been acquired, but com-
pensation has not been paid for several lands.
In addition, Tata Company has acquired
thousands of acies of land for mining iron
ore. In Dhanbad district, land of Adivasis,
Harijans and Non adivasis in being acquired.
This is resulting in making the people of
Chhota Nagpur refugees. Majority of the
people there consists of Adivasis Earlier,
there was a provision that when a land upto
3 acres is acquired for coal mining, } person
from each family will be taken into service,
But now this arrangement has been dispenced
with and no one i3 being taken into service,
People from outside are being recruited in
the coal mines, In this way, lakhs of
Harijans and Adivasis 8re not getting
empioyment, Non-Adivasis are being settled
there. Similar position prevails in Singh-
bhum and Dhanbad 3also. There also a
large number of refugees have come. I would
like to give certain examples-in this regard.

The factory in Hatia is very old and is
the biggest in Asia. At the time of ivaugra-
tion, the late Pt Jawabarial Nehru had said
that this is going to be one of the most
important factorics in the country and the
sons of the sail who have given land for this
factory witl be given priority in the service.
At present, around 20,500 workers are
employcd there, out of which just seven or
seven and a half thousand people belong to
that area. You can enquire about this- posi-
tion. You can find that even today 528
persons are still there who had been displac-
ed and to whom Shri Nebhru bad given
assurance. You can yoursell see whether this
is not injustice with Chhota Nagpur 7

70,000 acres of land is going to be
utihsed for Coal Mining. It is a rule in
Adivasi areas that there land is not sold The
Adivasis, which are being displaced ia Clibota

Nagpur, do get money as compensation, but
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. when they go for purchase of land, they will
not be able to purchase it. Earlier princely
rulers uged to be the Zsmindars. But after
the easctment of Ceiling Act, people disposed
of there land after keeping with them 29
acres or 30 acres as has been envisaged in the
law. What will these people do with the
money ? They will waste some mopey on
drinking and the remaining money will also
be spent on infructuous activities. This is a
strange situation which prevails in our ares.

This is happening in other arcas also.
Therefore, the Home Minister should ensure
that 1 person each from those families whose
land bas been acquired should be taken into
setvice and they should be allotted land in
lieu of the land acquired.

{Englishl

SHRI 8. JAIPAL REDDY (Mahbubna-
gar) : Do we have a Cabinet Miaiister for
Home ?

MR. DEPUTY SPEAKER : That you
all know. Why do you ask me such
question ?

SHRI SOMNATH CHATTERIJER
(Bolpur) : We thought he has also, been
changed. These are many changes :

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : Where is your leader
missing ? You bring you leader, Then I will
bring my leader.

)

-SHRI HAROOBHALI MEHTA
(Ahmedabad) : If ¥t is not taken care of in
time, it. will lead to tribal unrest. This is
very chb 'relevant.

[Tronsiation)

SHRI SHIV PRASAD SAHU : One
thing more also I want to submit. In
our area, there are two districts, pamely,
Ranchi and pslamu from where around 2.5
lakh people leave every year in search of
their livelihood because of unemployment
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* and starvation there. There will fict be a

single place in the entire world from where
such a large pumber of people may be
leaving for their livelihood. The contractors
lure them of paying higer rates -for working
in brick kilns but they do oot pay the
promised rates. They also misbehave with
the womenfolk of these lsbourers. 1 will cite
examples from the papers. The Home
Ministry should note this,

(English)

MR. DEPUTY SPEAKER : Please be
brief. Yesterday you have taken 6 minutes.
Now you have taken S5 mioutes. You have
taken 11 mioutes. How many more minutes
will you take ?

(Translation]

SHRI SHIV PRASAD SAHU: Mr.
Deputy Speaker, Sir, I am speaking on such
an important topic and 1 am not being
allowed to speak. Yesterday, I spoke for one |
minute and now | have taken 2 to 4 minutes
and you have started ringing the bel!. Allow
me to speak for 10 minutes.

In Azamgarh on 30 March 1986, 10
bonded laboorers were traced.

On 21 March 1986, bonded labourers
were found out by Lohardaga police and the
Deputy Commissioner.

2 girls who had been kidnapped from
Ranchi were traced in Kanpur,

8 bonded labourers released on 28
March. 1986 from brick kilns and two
persons arrested.

Because of all this, the people get displaced
and the other parties take undue advanlage
of this situation. Due to exploitation, the
situgtion in Chhota Nagpur is becoming
explosive. A powerful agitation will be
started against ‘the explojtation of the
adivasis. This explosive situation should be
checked and attention should be paid to
their problems. At present, certain self-styled
leaders in Kolhan region of Chalbasa
district are preparing to go to London for
getting support for a separate State and for
this puapose, they are collecting funds also.
The iron ore mine owners—small as well as
big—are belping them. 1, therefors, request
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that the resentment and dissatisfaction amiong
thopeoph in that ares on a large scale
should be removed. One other reason for

their rescntment is that those people have

been fequesting for quite & long time for
laylng broad gauge linés in that arca. They
are demanding railway line between Ranchi
1o Lohardega and Tori and from Ranchi to
Hazaribagh via Kodarama. Both these
regions abound jp bauxite reserves and coal
reserves. Hiodalco of Birla Brotbers want
to instal, with the collaboration of Bibar
Goveroment, a Rs. 400 crores Aluminiom
plant based on bauxite io Lobhardaga
district but is reluctant to do so as there is
no rall facilily In that arca. If this line
is laid, the standard of living of the people
of the area will be improved and the local
people will get j& opportunities also.
Therefore, this demagpd must be met,

1o our area, loans are also not made
available under IRDP and RLEGP. Tbey do
not get oxen and goats without cash payment,
1o the plateau regions Block Officers are
relctitant to go Sco far, drinking water
facilities have also not been provided. This
problem should also be tackled by you.

Lastly, 1 would like to tell you that the
funds provided under Tribal Sub plan are
diverted 10 other items. I would like- to
submit that it should be ensured that the
funds meant for Tribal Sub-plan are in po
case diverted.

In our area, policc has been given so
much power that it has become destructor
instead of protector. Therefore, there is
noed to bring improvement in the Police
Department. Adivasis, Harijans living in
Chbhota Nagpur should not be tortured. 1n
our region there is one more community
liviag, namely, Muslim Ansari. They
bad fully participated in the freedom
struggle. Their condition too is pitiable
nowadays. I request that the way Govern-
ment helps Harijan Adivasis, it should, in a
similar way, help our Ansari brethern also,

With these words I Conclude.

{ English}
SHRI SOMNATH CHATTERJEE
(Bolpu 1) : Mr. Deputy Speaker, Sir it is

L

Homs Affalrs

significant that when vo are discussing the
Demands for Granis relatiog to  (he
Ministry of Home Affairs, not ooly the
homes of & vast number of people in large
areas of the country ure Jnsecure tit the
very foundation of our constitutionsal
structure has received a severe joRt by ‘the
misuse and abuse of its provision by the ruling
party and particularly by the Prime 'Ministér.

Sir, 1 must pey my tribute to the
people of Kersla and West Bengal that
they have clearly repudiated the politic
of castelsmm, communslism, reaction,
opportunism and inexactitude. “And they
bave massively voted in favour of
progress and stability and for secularism.
They bave defeated the Congress-I in po
uncertain manper, and this appears to be
the only redeeming feature in the ail-
pervading darkness in this country. We
have witnessed tecently with greet anguish
and dismay the decimation of valuebssed
politics in this country and the dilation of
the Coansitutional obligations on the part of
oune of the highest dignitaries of the oountry.
Opportunistn  and arrogance bave never
been secn to bec greater hallmarks of the
functioning of the Government than they ure
now. The country has beea internally never
more weak and strife-ridden than at present.
Forces of secessiopism, disunity anod
fundameantalism are holding the country to
raosom. The weaker sections of the
commuunily are at the receiving end, and the
forces of communalism and disraption are
baving a field day in different parts of the
country. The Central Government cannot
absolve itself of its obligation to the morass
that we find oursclves in today.

Punjab is still in doldrums with innocent
lives being lost every day. Assam is also
having tremors of different kind and in
Mizoram the demand for Greater Mizornd
is becoming more and more strident every
day. In the Darjeeling district of West
Bengal, due to the cussedness and inability
of the Central Government to understand
the dangerous implications of the so-called
movement started by the GNLF and due to
their almost infantile desire to embarrass
tbe’ Stntc Government, they bhave
created "a volatile i‘huauon which can otily
create further destabilisation in our country

and disuvnity among the people,
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Specially after the recent State Assembly
elections, the question on propec evalustion
of the Centre-State relations has become of
great imporiance. The demand for decen-
tsalisation of powers is for ‘ordered and
equitable development of all the States of
this country. Greater power is not asked for
by one State or the other. It is for the
country a8 a whole. The State Qovernments
casnote be treated as fiels of the Central
Government and apportionment of Central
resources cannot be equated with distribution
of largesse at the time of clection for the
purpose of wmaking electo'al gains. The
progress of differcot States cannot be made
dependent on the ipse dixit of an immature
and parusao leadership at the Centre. We
demand not only that «(be Sarkaria
Commission’s Report should be obtained
and published as soon as possible, but
immediate steps should be takea for a
meaningful dialogue between the Centre and
the State Governments so that the urges aad
aspirations of the people of the different
States in this country can be realised aod
the progress of the diffesent States is not
restrained or muted because of lack of
adequate distribution of resources. [In this
coatxet I cancot but reler to the recent
spectucie—1 use that word deliberately,
almost & spectacle—of the Prime Minister
deScending upon different Siates and makiog
promises for distothuticn  of  largesse,
distnibution of favours only at the tume of
election for the purpose of electoral battle.
Such promises and using of resources of the
Centre, | mean resources avatlable to the
Centre for the entire country, for the propose
of giving grace to the voters is the most
reprehensible conduct on tre part of the
head of the exccutive in this country We
cannot but protest at this dangcrous trend
intended to pollute the very fabric of the
fiation, .

Recently we have seen another dangerous
tendency which has also substantially
weakened our cestitutional fabric. The proper
interpretation of  Ariicle 78 of  the
Constitution has become very important. We
doa’t want the highest functinnaries of the
country —when there is a written Constitution
to regulate~—to be under cloud. The
conflicuung versions coming oo a particular
jssuec and the apphication of the constifutional
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provisions in tesolving that issue is not being
allowed to be taken recourst to and as a
result the whole country is in doubt as
who is spesking the truth. Such a situation
has never arisen in my humble experience
in this country during 40 ycars of our
independence and today the topmost people
in the country has to show his bonafides to
the pcopie, but the people are kept in dark.
This is a very dangerous trend. 1 know there
are inhibitiops ip referring in  greater detail
what 1 intended to say. But I am sure Sir,
you and the Hon. Members appreciate what
I bave been trying to empbasize on. It is
necessary to have a proper approach in the
matter. Nobody should think bhimself to be
above the Constitution, however powerful he
himself thinks to be. Nogody should try to
denigrate others because each one has been
assigned a very important role in  ouor
coastitutional set ap,

Sir, the Gorkbaland issuc 1 must come
back once morc. There was a great fanfare
in projecting the so called reasonable
attitude of the GNLF people in suspending
their agiration for about two months from
second or third of February untl the election
was over, But,Sir we had expressed our reser-
vations, our apprehensions that this was not
a geouine withdsawal or suspension of the so
called agitation which has been mostly
vivlent Hundreds of houscs have been burnt
down, prople have bren killed - people
belonging to that particular community vir,
Nepali speaking people wiho have not cowed
down to this dangerous and  divisive
movement —the demand for separation of
the Darjeeling district and the ncighbouring
arcas from the State of West Bengal
Although they sre poor people of Nepali
origin, they have been bulchered, People are
not allowed to exercise therr ordinary rights
and thew very valuable ryghts of voting. In
the name of boycott of clections they scally
let loose a reign of terror.

The Prime Minister has said repeatedly
and | konow the Mioisters here will also
reproduce ad nauseam that well we have
said that Bengal will oot be divided, why
arec they bothered, Bout what is the contri-
bution of the Central Government except
assigning a portion of the para-military
forces that we have dJdemanded. Has
there been any political approach on ’thc

L]
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part of the Central Government to contain
and liguidate this so-cslled demand for s
separate State ? Is the aclion of the Central
Government in keeping with what they have
said or are they practisiog what they are

preaching 7 As & result the situstion is still
very very serious. We have always said as

we bave said io so far as otber divisive -

movements in different parts of the country
are concerned that you cannot deal with it
only administratively. You have 0 deal
politically with such movements. Well haviog
confabulations at Delhi with the so-called
leader of the so-called GNLF movement and
treating them with all the facilitics herc
available vt Delhi they go back as if they
arc heroes haviog a standing in Delhi. Tbat

is the impression with which they go and

say why arc you bothering ? We are wailing
only for the election. Once the election is
over, our State will come. That is why they
put up banners welcoming the beloved Prime
Minister when bhe visited Darjeeling and at
the same time shouted ‘Jvoli Basu
Murdabad’. That shows how they are made
10 feet that their friends ere in Delhi and
pot n Calcutta or in the rest of West
Bengal Theirfore, having fricnds o Delbi
who are putting out sympatheuc approach in
the maller which I8  encouraging them.
Now we know the Centrai Government or
at least the Prime Minister’s potion of what
is anti-natwobal. Who is anti-pational
deponds on  the basis of his electoral
prospects. That 1s why Dr. Farooq Abdullah
who was dubbed as anti-natiopa! is now one
of the cohorts of the ruling party and the
Congress (I) becomes the junior partner of
the Farooq AWdullah; National Coaference
party. Tha: shows how on the basiz of
electoral prospects the mttitude towsrds o
particular movement or & particular person
changes. It is not on the basis of principle or
copviction. Here also the studied and
contrived attitude of not admitting that the
movemen! is against country’s interests.,.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSINOS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P, CHIDAMBARAM): Will the Hon.
Member clarify whether in the manjfesto
they dropped the word ‘anti-pational’ or oot?

SHRI SOMNATH CHATTERIJEE : Mr.
Deputy Speaker, Sir, we do not want to
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cscalate the situation and we have kept to

the understanding that was arrived at betwesp

the Chief Minister and the Prime Minister.

- That does pot meen that we have never said.

Our Chief Minister has repeatedly said that .
the appeals and letters to. the Héads of
foreign States must, be withdrawn and when
it was reported by the Central Govermment
on the information avajlable to Shri Buta
Singh that they have expressed regret for
writing those letters and they do not wish to
rely on that there is no question of with-
drawing it. For the time being that was not
re-emphasised but we have always ssid
throughout that their attitude has been
sgainst the iaterests of the pation and we -
maintain that. It is oot 8 matier of playing
with words only. It is a matter of country’s
interests. We are ot here discussing
grammers, semantics, any verbal jugglery.
This is the future of this country. This is
the result of their functioning. Their own
report says that, What is the situation in
this country 7 Can the Home Mibisters of
this country say that you are living in an
ideal situation. They themselves said during

the period under review. 1 am reading from
their report :

‘‘Fissiparous, communal and desta-

bilising forces continue to plague same
parts of the country.”

Their own report says so. If they want to
shut their eyes to the problem and try to
score the debating point, well they are
welcome. Then the people will judge them
at a suitable time as they have judged in two
States a few days back,

Therefore, I would urge upon the Central
Government to treat this matter with utmost
scricusness Do pot try to give any quarter
to these people. Let them not have an
impression that they bave” an ally in Delhi
who will help them, although the demand
is treated to te not in the interest of the
pation. The Central Government has said
that there will never be a division of Bengal.
Thank goodness, the people of the States
have sent them to limbo, of gblivion.

That is why the result of the election has
not been for the creation of the Gorkhaland.
Sir, in yesterday’s papers, you would find
that Ghising bhas declared that they will
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start a vielont agitation, that they will declare

a war for the purpose of achieving Gorkha-

land. I would like to know what is the
reactiop to Mr. Ghising’s threat in Delhi.

Sir, the other situation which is causing
the greatost concern in this country is the
communal situation. The Prime Mioister,
while replying to the debate on the Presi-
deot’s address, was very strident in his
denouacement of communal politics. He said
that there should not be a mixture of rcligion
sod politics. But who has been practising
that ? Today, these statements, these appeals
and the apeoches from the Congress Party
snd pasticulary from the Prime Minister, who
is the leader of this Party, are not taken
seriously by the country. While you are
denouncing communal politics here, you are
openly entering into allisnces, froots and
Gighting clections along with those very
forces in Kerala. Opealy you are doing All
sorts of obscurantism, fundamentalism,
yeligious fanaticism arc being encouraged for
the puepose of winning an clection.

Sir, what is the attitude of this Govern-
ment towards the Babri Mosque-Ram
Janambhoomi problem 7 What we witnessed
here, they are loudly claiming—some funda-
mentalists’ Organisations belonging to the
minority community—that * they have been
able to hold the largest gathering of Muslims
fn the capital of Iadis. They are very proud
angd what sort of speeches where delivered
there ? What we have read in the papers ?
Now who is respoasible for al this ?

You are pampering the commuoalists
there in Kerala. You are entering with
electoral arrangements for scats when it
suited you. You are having electoral allian-
ces with UDF.

Sir, what is the communeal situatioa ?
How many riots are taking place ? These are
the figures. 1 have no time to read in datail.
From Ist of January 1986 to 31st October
1986, 92 persops kiled in Gujarat (in
Abmedabad slope 67) duec to commubal
disturbances. 10 in Bihar, 5 in Karnataka,
Madbys Pradesh: 8, Msharashtra : 10,
Uttar Pradesh : 37, West Bengal : nil. This
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is the situation. Now itis being said that
Ahmedabad is going to be the Beirut of oar
country. There the people are fighting on the
basis of degrees of backwardness and job
reservation, The communal rigts are taking
place; the weaker acctions of the people in
this country are being torturipd snd repressed
and you aro bhere all the time bosy in
distributiog mythical hmuu to the people
of this country for the purpose of voics.

Merely, saying would not do. The
Central Goveroment has to give (be leader-
ship that the religion and poluics would sot
be permitted to go together. This Is u very
serious situstion and 1 would request the
Miunister to categorically state the poasition
of the Ceontral Government with regard
thereto and what they are really doing to
cootsin that,

We are hopeful after the 9th March
ali-party coovention at Ludhiana that the
sitlustion io Pumjab would improve and
that the people of Punjab would stand up
against terrorism and the activitics of seces-
sionists. It is, tberefore, necessary that we
must streogthen the hands of the Barnala
Government there. Unfortunately, the report
of the Mishra Commission, to say the least,
bas been most uasatisfaciory, and it has been
rejected outright. Specifically, it has been
found that oincteen Congresasman, workers
or leaders, at the lower level had instigated
the riots and they bave been fouod guility
for participatiog there. 1 would like to know
in a little greater detal as 1o what action
bas been actmally taken and what progross
bas been made by the subsequent Commis-
siops in this regard.

The other point is with regard to Assm.
The problem is still there. Mr Goswami will,
no doubt, speak for it, but, as ] said,
tremors are still felt. The accords in Pusjab
bas not besn fully implemented which is
creating resentment Among the people. What
is the good of enterting into accords which
ace not implemented 7

So far as Punjab is concerned, without
full and bonest implementation of the
accord, there cannot be any real attempt to
change the situation. In Assam also, the
fecling Is that the people bave been taken
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for a ride and the accord is only on peper,
which endangéring the minerities,

The part felating to the seiting up of
refinery has not been implemented. Now, of
course, the Government is busy with the
elections in Harysoa and Karnal bas been
promised that, With the blessings of Tatas,
they have been promised a refinery at Karnal
because of the elections. It is another aspect.
It is very very unfortunate for the country
that the Flection Commission’s wishes to
have the clections simultanecusly in Haryana
could not be carried out because this Gevern-
meot was pot willing to face the clectordte.
This is denuding the position of the Election
Commission and we object to that.

So far as the rehabijlitation of the
refugees is coocerned, just before the elec-
tions many promises have been made to
woo the refugee voters in West Bengal.
Suddenly, just before the clections, by
deviating from sll norms, and conduct
during an ciection campaigo, the Prime
Minister of thizs country issues from here a
diktat or farwa that all loans sre written off,

13.00 hrs.

Land will be given on frechold basis and
all that. Qut of the package of Rs. 684
crores, Rs. 93 crores will be otilised for the
purpose of granting this frechold land. We
were informed that this Rs 93 crores has
been reduced to Rs. 38 crores. Again, just
before the elections, it became Rs. 83 .4
crores. We do not know, what is the figure,
I am sure, it has all evaporate like the
balance amount of Rs. 684 crores which is
atl on paper, on posters, on T. V. and on
Raido only, but this money nobody is going
to see. I weuld request the Hon. Minister
to tell as, what is their real intention about
the rehsbilitation of the refogees from East
Pakistan, which have been treated ina
different manner, in a step-motherly manner,
than the refugees from West Pakistan. We
demand that the West Bengal’s demand for
Rs. 750 crores for their proper rehabilite-
tion, on" the basis of & report which has afso
been submitted bere—a report preparéd by a
very distingufthed polfitical leader, as the
head of a Commitiee, Pumely Shri Samar
Mulfierjee— thitt report should be accepted
and that money should be made avafiable so
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that there may be proptr rehabifiration, Dot
s plea of rebabilitation, just to get votes. .

Therefore, 1 am sdrry, 1 chnnot pprove
of the gratita of this Ministry, which is mir-
ked by not only Insction, but action sgainat
the interests of the country.

MR, DEPUTY SPEAKER : Now, weé
will adjourn for lunch -and re-assemble at
2.00 P. M. .

13,02 hrs.

The Lok Sobha adjourned for Lunch
1&ll Fourteen of the Clock.

—— —

The Lok Sabha re-assembled, after
lunch, at Five Mlnutes pasi
Fourteen of the Clock

[MR. DEPUTY SPEAKER in tke Chair)

DEMANDS FOR GRANTS
1987-88 — conrd.

Mintstry of Home Afiatrs— cantd.

SHRI HAROOBHAI MEHTA
(Abmedabad) : 1 have carefully gone through
the Report of the Home Ministry; sod l.
must at the outset congratulate the Home
Ministry for its achievements_in the sphere of
implergentation of the Pumjab sod Assam
accords and bringing into existence the
Mizoram Accord and for the steps taken for
containing terrorist activities in Pdojab
promotion of communal hafmony ad
maintenance of public peace and law

order.

3

* My fearned friend Mr Somnath Chatter-
jeo was very vocal, in pursuance of his
ptofessiona! training. But I never thougiht
that he would be oblivious, beiag a coh-
stitutiona] advocate of eminence like dis, of
the fact that our Constitution is besed on
the Westminster model -of the Unitod
Kingdom, where the King is supposed-to be
only reignieg, without ruling. Ours is sire
a ship which rups in .the name of the
President, but the captain of the ship is thie
Prime Minister, and the master of the midd
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of the people of India is the Prime Miuoister,
Therefore, Articles 74, 78 and everything
ronder opnly one interpretation viz. that the
President is bound by the advice of the
Prime Minister and the Council of Ministers.
If there was any doubt— there was no doubt
- and right from Ram Jawaya's case in 1959
to Shamsher Singh's case, (be Supreme
Court has always supported this position.
I there was any doubt, that was dispeiled
by the 46th Amendment of 1976, which
said"that the President shall, in exercise of
bis functions, act in accordance with such
an advice. This Westminister model of our
Constitution cannot be lost sight of while
appreciating the constitutional position in
OUr country.

My learped friend also gave credit to the
Kerala and West Bengal voters for haviog
rejected, according to hiMl, something which
was a partner with communal forces. But
my learned friend did oot refer to Jammu
and Kashmir where, through a combine of
National Conference and the Congress, the
people bave defeated the fundamentalist
forces in Jammu and Kashmir, Why should
my learped friend Mr, Chatterjee forget—if 1
am pot incorrect—that ag_ early as in 1967
it was the Communist Party (Marxist)
wbhich brought the Muslim League to power
as a partoer, for the first time in India in
.Kenla ? So, the credit for bringing to power
what was characterized by my learned friend
as a communal forec gocs to my Jearned
friend’s own party.

SHR! SURESH KURUP (Kottayvam) }
The Congress Party brought them in, in
1960.

SHRI HAROOBHA! MEHTA :1 am
also thankful to the Government for remin-
ding the State Governments about the pced
to follow scrupulously the 15-point directive
given by late shrimati Indira Ggndhi and
revised from time to time. In October-
December last year also, Government of
Indis asked the State Government to be
_more vigilant on the communal front,
because on that front I think everything is
not quite quiet. Let us have 8 glance at the
1986 figures. Some of them were referred
to by my learned friend, Mr. Chalterjee :
174 lives were lost in communal riots in
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India, and Rs. 7 crores worth of property
was lost, To it, Gujarat aloge contributed
92 deaths—~and 1 am not proud of it—and
U. P. 37, Karnatake 20, Mabarashtra 17
and Bibar 10. ,

SHRI S. JAIPAL REDRY (Mechbub-
nagar) : The land of Gandbi ji.

SHRI HAROOBHAI MEHTA : Even
the Janata Party-ruled Karoataka State is
pot free from communal riois. Let iny friend
Mr. Reddy note.

The Commaunal issue. therefore, is at
once the most imoprtant issue thap bas to
be dealt with. The Home Minister had to
advise again, as I learn from Hindustan
Times of 22nd March, that the States
should evolve a general policy for limitiog or
controlling  religious  processions  during
festivals and communally sensitive pericds.
It was issued earlier, but the Goveroment
thought it pecessary to .re-issue it. That
shows how sometimes State Goverpments
are insensitive to the very bealthy directives
from the Central Government.

Issue of religious places, irrational Quts-’
tions and issues lLike religious Processions,
cows, ahy protext, even kite flying or cycle
clash come into handy by those communal
clements who want 10 spread communal riots
and thereby to ride for power. From
Ahmedabad to Apant Nag: it has beep reen
that communa!} forces are trying to come into
power or to get a majority VvOtcs on the crest
of post-riot situation; and this is noO surprise,
because | know in Ahmedabad even in the
Municipal Corporation elections, BIP opculy
raised slogans that in order 10 protect Hindu
civilization vote for BIP. If this is the
approach of a Political pasty, vote for BJP in
order to protect Hindu cividization or vote
for BJP in order w protect Hiodu Maon
findus: that means that religion is utilized by
a particular party in order 10 come o power
of to get & majority votes. After all, some-
times, we find, whether it is Babri Maszjid or
it is Ram Janam Bhoomi, mandirs and
mosques are made the target, wade an object
of communal strife. Can we not persuade
people not to do so ? Whether God is tbe
creation of a man or a map is the creation
of God, is a matter of debate, However,
cven among those who consider that mad is
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the creation of God, there is no doubt that
temples'and masjids are creation of a man.
So, for protecting the creation of a man,
why should you kill the creation of God ?
But that has been happening throughout
India; whether it is UP or Abhmedabad.
Provoking sentimeots ir the name of Ram
~-Janam Bhoomi or in the name of mosgues,
all these things are really fanning up divisive
forces in India. Thercfore, ultimately, we
should not forget; whether it is a mandir or
& mosque, it is not B creation of God. Man-
dirs arc of Birias and mosques may be of
Babar a ruler, If they were really seen as
the abode of God, they would not have,
quatreiled with each other like this. Many
things are said sbout the origin of some
teligious places bere or there. In fact, the
Organiser Weekly has enumerated about 300
places where, according to thenr, there were
temples and now there are mosgues. Shall
we go on turning the pages of the history
back in order to unicash communal forces,
in order 10 divide our peaple further in the
name of religion and culture 7 Why should
we not sey et o sensitive issuc Tike Babsi
Masjid or for that matter Ram Janam
Bhoomi should be settled amicably 7 Of
course, I must say in this regard that the
goveroment also shouid shed inertia if there
is any, wheth:r it is UP or anywhere
else, sinct any inertia on this point will be a
dangerous thicg Goverbn:ent should actively
take interest and ceall Hindu and Muslim
leaders from sll sides and persuade them not
to raise communasl  bogiy in the name of
mandirs, masjids and Guod; and if necessary,
decide issues by a tribunal. We can also
cansider certain other formulations on this
behalf.

After gll, what happened prior 10 15th
August, 1947, was beyvond our means,
There were some Hindu rulers or some
Muslim rulers or foreign rulers before whom
people had no say as there was no democratic
set up. Therefore, what happened during
that period cannot be made a matter of
strife. Some line has to be drawn, If some-
thing bad happened before 15th  August,
1947, should we rake it up? Thatis a
question which we should ask in the interest
of communal amity. Of course, where
disputes have already arisen., they must be
settied peacefully, by an amicable settlement:
if necessary, by means of appointment of a
tribunal to go into them. But no communal
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dispute should be allowed 1o be raked up on
the basis of any religious place; that should
be cur firm view. An aversge Hindu or an
average Muslim is not communal. I am of
the firm belief that most of our people are
ardently desirous of living in peace, to work
in conditions of tranquility and to uphoid
the unity and integrity of the country. But
there are attempts, motivated attempts by
some political forces and other forces to fun
communpalism.

Several Post-mortem examipations have
been undertaken through commissions; whe-
ther it is a Ready Commission or whether it
is a Magdan Commission, in order to analyse
riots after they have taken place. So, by
pow, the government mast be very well versed
in anatomy of a (ypical riot. 1 think, there-
fore, it is high time that the government

"should be able to cffectively guide how to

prevent communal riots and not merely to
make 8 post-mortem.

Communal riots, after all, cut at the very
fabric of our unity and iategrity of India.

1. therefore, submit that ecffective steps
should be taken in order to prevent riots and
any commupal violance or communal propa-
ganda should be curbed. In fact there exists
on the statute book, Section 153-A of the
IPC. But I want 1o hnow from the Govern-
ment, how many sactessful prosecutions have
been made under Szction 1S3A after the 15th
August 1947 ? Not many.

SHRI SURESH KURUP: Not even
one,

SHRI BAROOBHAl MEHTA: Not
many, Of course, the courts also some times
are not aware of the social needs and so the
prosecutions also fail.

Even our media also is not sometimes
helping 1 am tempted to quote no less an
au'hority than the Editor of Mudern
Review about what our media does Mr,
Ramananda Chattetjee, wrote in January

1928:

“

““Though Indian-owned and Indian-
edited journals cannot cause war, they
can, neverthless, foment jnter-gom-
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munal hatred and thus jeopardise the
progress of the country.”

This was in 1928 and in 1987 | am not
very happy to say that the positiop is not
much different.

The Press Council has also’not been very
successful in this matter. It wakes up when
some journalist is arrdsted but under the law
of the land it has no ser‘ousness to go into
the question of examining w hether any news-
paper has been provoking communal strife.
It has not been successfal in Gujarat in
checking several Gujarathi newspapers from
propag iting communal news and views,

The Television and R :dio can also of
course contribute in this matter Religious
processions sre projected on TV. The
Ramajanmabhoomi proce s on was recently
displaved very prominently by Television by
the news cast of Ahmedabad TV. 1 do not
koow whether religious ecvents, hawing @
communal angle, should be shown on TV
only because of the popul tion figires.” This
practice should be stoppcd la this case, 1
know that this is not quite within the Home
Minister’'s purview. But the Home M nistry
should be able 10 coordinate with the Infor-
mition and Broadcasting M nistry o see that’
TV does not become a mediun of communal
propaganda. Even the display of our religi-
ous festivals adds some communal colovr.
Other communities suffer injustice because if
you give more time to ons cpmmunity alone
sav of the Hi.ndu community it may not ke
s0 in the crse of the Chratian or Muslim
community, It may create <ome feelings.

. P

It i« therefore time that the Central
Government takes effective steps to curh
‘ecommuniliem and - ascure that the very senee
-of security to the miroritiet is nnt jeopardis-
ed by any communal front,

There is anonther imporiant matter There
is another deve'opment now a-days in Guja-
rat in the name of Kisan Sa~gh. There are’
8ome economic demands like reduction in
electricity ta-iff etc, Their cdemands also
include some against our busic national
policv. of agrarian reforms. They have
demanded scrapping of Agriculture land
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ceiling and Urban Land Ceiling, and even
demanded indirectly that the minimum wage
for agricultural labour should be removed
and they have even demanded scrapping the
Prevention of Fragmentation and Consolida-
tion of Holdings Act (Bombay Act).

The Government should take drastic
action to curb these communal elements
immediately. It bas taken casteist turn, as is
clear from their attacks on backward class
leaders. This agitation is atiended by violence
including assgults on Shri Madhavsingh
Solanki and Zinabbai Dorjee but 1 am told
that unfortunately those who were respontible
for the assauvit on Madbavsingh Solanki are
yet to be arrested. The Police have to be
more alert and should be more vigilant. 1,
therefore, submit that let us sl work tcge-
ther in order to banish communahsm from
our country and ensure that our tryst with
destiny is fulilled.

»

SHR! BIPIN PAL DAS (Tezpur): It is
time to make s brief review of the three
accords signed by the Central Goverrment on
Mizoram. Assam gnd Punjab Many people
still question the wisdom of signing these
accords. But by now it has been proved
beyond doubt that these accords have broadly
served the great nationsl cause for which
thev were signed The objective was to bring
ahout prace and normalcy and to put an end

" to a situation of turmoil, insurgency and

terrorism. .

v

The situation ip Mizoram is, more or
less, normal. The MNF bhas come to power
as a result of popular vote. They are now
responsible for putting an end to insurgency
enmpletely. The Centre will give all kinds of
help for that ourpose and alo for the
development of Mizorsm, And I hope Mr,
Laldenas will act according to the letter and
apirit of the accord and will play the game
according to rules. I am emphavizing this
sentence for the benefit of the Home Ministry
because 1 know Mr. Laldenga’ past, If he
fails. he will have to face the consequences,

In Punjab the people have clearly voted
against terrorism and the Akall Pary has been
clected 1o .power. Mr,  Barnala is trying to
put_ an end to terrorism. The Central
Qovernment has fully backed him. All parties
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have supported bim. And the whole nation
{s behind him. It is true that terrorism in

Pupjab bas not come to anenc today. It

cannot be said that it is on the run. But I

would like to submit that certainly terrorism °

in Punjab is on the retreat. It is now for
Mr. Bamnala and his Government to be much
more vigorous and active and ruthless also if
necessary, to end terrorism for good.

Naow 1 come to my State. The agitation
has been called off and a six-year long night-
mare has come to an end. That is the
achievement of the Prime Minister, The
leaders of the agitation have been installed in
power by the people of Assam. Now it is for
themt to solve the foreign nationals problem
snd tako the State towards progress and
prosperity. But I am sorry to say that the
AGP govemmem has so far failed to (ulfil
its own promises. .

*SHRI ATAUR RAHMAN (Barpets):
What about Congress in 40 years ?

SHRI! BIPIN PAL DAS : | am referring
10 the accord and the AGP Government. 1
. am not referring (o earlier Congress Govern-

meot.

Let me cite some instances. The accord
mentioned about the revival of Ashok Paper
Mill. But it is yet 10 regain its bealth. An
IIT was proposed in the accord. But the
Assam Government has not yet been able to
select the site and send the proposal to the
Ceontral Goversmeat. lo terms of the accord,
the Prime Minister  subsequently offered a
Central University in the Brahmaputra

valley.

SHRI S. JAIPAL REDDY:lamona
point of order. 1 do not know whetber the
performance of the Government of s State
can be discussed and commented upon in
this House.

MR. DEPUTY SPEAKER : He is telling

about thé accord. He is not referring to the
law and order situation ia the State.

SHRI BIPIN PAL DAS : I am discussing

the Assam accord. In terms of the accord, -

the Prime Minister subsequently oﬂ'eu:d a
Central university to be establisbed in the
Brahmaputra valley. But again the AGP

’
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Government has not sent any proposal cither
to the UGC or to the Central Government
80 far in this regard. Regarding the new -
refinery, nothing has been settled even now.
-Even the site has not been selected. -

There arc evictions in terms of the
accord. I fully support eviction operations
against illegal occupants or encroachers oo
Government and forest lands. There can be
oo doubt about it. My Government supports

_it. But .in the process Iot of in human

Activitlics are going on. Harassment is gowng *
on, Those who are evicted if they are Indian
qtiuns, they should be re-settled and rehabi-
litated. That is the responsibility of the
Government. That has not been done, In

- tbe name of evictions, I appeal t6 the Govern-

ment of Assam not to harass and torture the
people by these operations.

SHRI DINESH GOSWAMI (Guwahati) ;
1 think, this is not a part of the accord.

SHRI BIPIN PAL DAS : Evictiop is a
part thereof.

SHRI DINESH SINGH (Pratapgarh) : 1
will reply to all the three points. In fact,
I will point out that all these three points
which bave been said i.c. Ashok Paper Mill,
IiT and refinery, the fault lies totally with
the Central Government. Unfortunately, my
learned friend bas not been properly briefed
oo these issues. 1 do not mind to reply about
evictions also. But I thiok, the eviction is
not part of the accord. (Iaterruptions).

SHRI BIPIN PAL DAS : I do not want
to enter into a controversy with him at the
moment. :

All I am referring to are the issues arising
out of the accord. In all these matters which
bave.been referred to just now, no proposal
has come to the Central Government so far
and the Education Minister of the Assam
Goveroment himself has admitted to me that
site sclection has not been done. (Inrerrup-
tions).

I am coming to the main poiat.° The
main point in the Accoid was _about the
foreign nationals. The AGP Government has
put all the blame on the (;entrc for oons-
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implementation of the clavses regarding
foreign nationals. But they have themselves
said that they have not yet completed the
survey for the border road and propose to
start the carth work on the road before the
monsoons. I am going'to read out the state-
ment of the Chief Minister little later. But
there is hardly any progress. The barbed wire
fencing cannot be undertaken before the
border road comes up. Whatever money is
required for the border road, has already

been paid by the Centre but the Assam

Govemmgm is lagging behind. *

Then, Sir, detection and deportation of
foreigo nationals is the main point. Here
again the AGP Goverpment says that the
Illegal Migrants Act of 1983 has come in
the way and they bave demanded .some
amendments to this Act. But in the body of
the Accord there is no mention about the
amendment of this "Act. The leaders of the
agitation only pointed out some ‘Jifficulties
regarding this Act and the Central Govern-
meant agreed to look into them. That is the
language of the Accord. If they really wanted
some amendments, why did they not speci-
fically record them in the Accord itsell ?
They did not do so because they were in a
hurry to ride on the crest of popular senti-
ments and emotions and to capture power.
So, in a hurry, they forgot to point out on
what specific points they want amendment of
the Act aod they forgot that this should be
recorded in the Accord itself.

Sir, 1 do not know what Government's
view is about the ameondmeats suggested by
the AGP Government but 1 will express my
own view. My view is that this Act is not
an obstacle in the way of detecting and de-
porting foreign nationals. Lot me read a few
lines from a statemeat made by the Chief
Ministr of Assam which appeared on page
eight of The Assam Tribune on December 1,
“Shri Mobanta
said that til]l O:tober 1986, altog-ther 2, 42,
442 cases had been regisiered under the
Foreigners Act out of which investigation in
respect of 23,452 cases were completed,
The police had also detected and deported
1080 new infiltration ** Now, this statement
has two implications, two meanings. Firstly,
if the AGP Government can serve notice on
more than two lakhs of people and complete
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.deport 1,080 people, how has this Act come

in the way ? This Act is still there. 1o spite

" of the existence of tHis Act, the Government

of Assam themselves said that they have done
so much. That proves that this Act has not
come in the way. | will further come to the
details about it. The second point that ariscs
is that they served npoticgs on more than two
lakhs of people but ultimately they could
deport only 1,080. What does it mean ?
This means unnecessary harasament of people.
They could not prove their cases and, there-
fore, a8 very small number could be deported
out of such a large number of notices served
on the people to harass them. So, these are
the two implications of the statement of the
Chief Minister. Sir, please excuse me, | am
dealiog with a very serious matter--lbe life
and death question for us.

Now, Sir, what are the complaints about
this Act 7 There are four major complaints,
The first one is that the distance belween the
complainants and the suspected foreigner
must not be more than three kilometres,
sccording to the Act, They. wanted it to be
expunged extended. But why should they
depend on private complainants ? The whole
police force is there, the village headmen are
there. The beadman dives in the village.
Can’'t they belp the Government in detecting
the foreigners 7 Why should private complaint
come in ? I do not undersiand the rea!l Jdiffi-
cuity. [t is to be done with whe help ot the
police. 1 do not know what is the difficuity ?

The second point is about Rs. 25/- that
the complainant has to pay while submitfing
the complaint. Rs. 25/-, Rs. 20/-, Rs. 15/-
10/-, 1 do not bother ahout the
figures. 1 know. Shri Dinesh Goswami
knows. All of us know that for sny petition
before a court some court fee has td be paid,
I do not think that they have raised a very
important poiot,

The third is a very importaot point—
onus of proving that the person complained
against is a foreigner. ‘Where does the onus

"lie? 1siton the man or on the’ police ?

This is - the question. They want that the
onus should lie on the man (0 prove that he
is a citizen and not on the foreigner, I think,
if 1 am oot mistaken, we follow the British
system of jurisprudence. (Interruptions)
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According to the British system, the
accused is not guilty and he is innocent until
proved by the prosccution that he is guilty,
and the French System is the opposite.. |

SHRI DINESH GOSWAMI: Your
Foreigners Act says otherwise.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P, CHIDAM.
BARAM) : We will discuss it. )

SHRI BIPIN PAL DAS : This is the
British system. I am not a lawyer. 1 cannot
discuss it. I know this much. Nevertheless
the lilegal Migraots Act has struck a balance
between the two concepts. 1o this Act not
only the Police has to prove that the man
complained againgt is & foreigner but the
Jatter aiso bas to cstablish that heis nota
forcigner but an Indian citizeo.

Let me read out what is‘in the Act.
Page 3. N

MR DEPUTY SPEAKER : You refer
to it. Time is very short. »

SHRI BIPIN PAL DAS : After this I am
closing. .

This is page S—Article 11(2) (b).

*(2}; If, on a consideration of the report
made by the prescribed authority,
the Tribunal is satisfied that—

(b) there are tdsopnable grounds
to believe that the person

.. oamed in the application is an °

. illegal migrant, the Tribunal
shall issue a notice accom-
panied by a copy of the appli-
cation, to the person named
in the appplication, calling
upon bim to make, within
thirty days from the date of
receipt of the notice, such re-
presentation with regard to the
averments made in the appli-
cation and to produce such

»
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evidence as be may think fit in
. support of his defence;

Providéd that if the Tribunal
is satisfied that the person aforesaid
was prevented by sufficient cause

. from making his representation and
from producing evidence in support
of his defence within the said period
of thirty days, it may permit him to
make his representaticn and to
produce evidence in support of his
defence, within such further period
pot excceding thirty days, a3 it may,
by order, specify.”

Therefore, the onus is ‘on both sides. The i
police has (o' prove him' as a foreigner and
the Tribunal can ask for documental evidence
from the person that be is wot a foreigoer.
Therefore, this Act bas struck a balance bet-
ween the two. That is & poiat Which I wanted
to make.

Tbe fourth point is about Tribunal, They
want ope man tribunal. What is wrong with
the three man Trnbunal 2. More justice can
be expccted from three man Tribupal than
from one man Tribunal.

-

Appellate Tribunal. The right of appeal
is also a fundamental right in any democratic
system. If one court finds me guilty, 1 have
a right to go to a bigher court and appeal.
That is a provision for Appellate Tribunal. 1
do not think this is a very serious objection
that the Government of Assam bas made.
So, this is clear that the Act is no hinderance
and the Chiel Minister himself has proved it
by his own statement which I have quoted.
But the fact is that A.G.P. Government has
completely failed to make any progress in the
matter of detection of foreign nationals. They
asked about the Congress Government. Let
me reply. Shri Rehman was a Police Officer
at that time uoder the Congress Government.
The Congress Goveroment under late Shri
B. P. Chaliha detected and deported about
three lukb foreigoers in one year—1964-65.
That was the record of the Congress Govern-
ment. Now, more than ooe year has passed.
How many persons have you detected and
deported ? 1 want to kdow this fact. (Inrer-
ruptious) Sir, about the law and order situa-
tion in Assam, I cannot say that the situa-
tion is no‘rmal
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SHRI DINESH GOSWAMI: Sir, 1
thiok there must be some balance maintained.
"If you permit him to discuss law and order
situation of the State, 1 would have no objec-
tion but I must also be atlowed to discuss the

law and order situation in other State.

. MR. DEPUTY SPEAKER : I will not
allow him to discuss the law and order situa-
tion of the- State. ,

-

SHRI BIPIN PAL DAS : Sir, I will not
discuss the law aud order problem in the
State. I submit that | shall not discuss general
law and order problem in Assam about which
many things can bc said. (/nterruption:) .

MR. DEPUTY SPEAKER : Plcase
order.,

Y
']

SHRI BiPIN PAL DAS : Sir, Qil ladia
Limited is a Ceatral Sector, industry. If Osl
India Limited oil fields in Dulisjan are
immobilised and made to suffer a buge loss,
is it not the concern of ihe Parliament ?

AN HON. MEMBER : What for? *

(Interruptions)

SHR1 BIPIN PAL DAS : Sii, between

25-3-86 and 15-3-1987, in less than one °

year, there were as many as 45 cascs of
assauit, harassment, intimidation and a large
number of bundhs. What is the result of the
bundhs ? The Oit India Limited has lost to
the extent of 70,000 tonnes .of crude oil.
(Interraptions) 1n terms of money value, the
loss incurred by Oil India during the last
sevep months is more than Rs. 20 crores be-
cause of the absence of law and order in that
particular area about whioch the Central
Government and the Parliament are deeply
concerned. ([nterrupiions).

MR. DEPUTY SPEAKER : Nothiog'
will go on record. :

- (imcrrupﬂor_u)‘
SHRI BIPIN PAL DAS: I am not in

favour of this officer or that officer. (/nter-
" ruptions). Why should they cause such a huge

*Not recorded,
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loss in the public sector industry ? In this
country, oil is ap important raw material for
the. development of country’s economy. I do
not know why they are doing it. I do sot
say that Shri Ataur Rahman is doing it; I do
not say that Shri Saikia is doing that; 1 do

" not that that Shri Goswami is doing that,
- But some people are doing it and the Siate

Government has failed to maintain law and
order. (Interruptions) Sir, even the Deputy
Commissioner aad the S. P. are pleading
helpless before such unlawfyl ‘sctivities of
some people at Duliajan, Thank you.

-

SHRI S. JAIPAL REDDY (Mshbub-
nagar) : Mr. Deputy Speaker, Sir, 1 would
be guilty of employiog 8 cliche when F say
that our national irmament has been dark-
ened by more than one thickening cloud and
one looks in vain for the silver lining in these
clouds. Sir, it has been appreciaied on all
hands that the integrity and independence of
ovur couvulry are threatened more from inside
than from outside. At this +point of time one
expects to bhave a strong ant stable steward-
ship for the Home Ministry of inda. It is »
tragedy of the first magnitude that such a
strategic and sensitive portfolio like the Home
AfTairs has changed bands more frequently
and very frivolously than any other during
the last two ycars, Sir, at the Cabinet level
itself it ch+nged three honds during the last
one year—Mr. S. B. Chavap,. Mr, P. V,
Narasimha Rao and now Mr. Buta Singh.
Besides, Sir, they bave had a new kinds of
Ministers with frightening and high sounding
designation —Ministers of laternal Sccurity.
We had a super Home Minister by that
desigaation in Mr. Arun Nehru. He has of
course, been oow succeeded by a super
Minister, Mr. P, Chidambaram because now
he is seiving three Ministers or three masters
at the samc time. _As Mianister of State.in the

" Ministry of Personnel he ierves the Prime
" Minister, 8s Minister for Internal Security be

serves Mr, Buta Singh and es Minister for
Sri Lanka he serves the External Afairs
Minister,

MR. DEPUTY SPEAKER : He is not
Minister for Sri Lanka.

{Interruptions)

SHRI P. CHIDAMBARAM : Mr. Jaipal
Reddy's thuader was stolen yesterday. 1 told
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him be can file an FIR with us and register

the case. S

.B¢IR1 S JAIPAL RERDY : Mr. Chidam-
baram should know that I can't file a8 comp-
laint against the speaker wnh the Home
Mimstry

Sir, these mercurial changes In the Home
Ministry indicate a total lack of direction
and sense of purpose. The Home Ministry
bas sot only teen emasculated by these
meaningless changes, but, Sir, it has also got
truncated in the last one year. Even ecarlicr
on there was one Department created—the

RAW which robbed the Home Ministry of

all its awe. Now it has been robbed of the
Department of Personnel -and the CBI. At

this rate. Sir, the Home Ministry which was -

. once manned by redoubtable Sardar Patel
will be chipred away bit by bit and will soon
bacome a8 ghost of its orinal self. We will
not be required to discuss the Home Ministry
at all in the House in the years to come,

Sir, as for the security condition in Delhi
itself, 1 can’ anly make one comment. Our
own Home Minister, Mr. Bota Singh speaks
to his guests from behind the window screen
at his own residence. and I cannot offer a
more eloquent comment, If I am wrong, Sir.
I will be happy to stand corrected,

SHR1 P. CHIDAMBARAM :
that. .

»

We deny

(Interruptions)

* SHRI S. JAIPAL REDDY : I take the
denial, Sir, because | have no documentary
evidence to prove my poiat,

SHRI P. CHIDAMBARAM : You accept -
my word—we deny that. Come to something -

more substantial,

.

SHRI S.
coming.

JAIPAL REDDY: 1 sm

.

Sir, coming to the year under review, the:

Home Ministry this year made a fresh and
historic contribution to its own record of
mooumental follies I must recall to you the
incident that occurred on 2nd of October at

Home Affairs

Ra;ghat wh:ch once sgain, exposed chinks
in our VVIP security system. The assassms- .
tion of Gen. A. S. Vaidya gave us ‘a shocking
insight into the long arm of terrorism and
into our internal security laxity. Our Home
Minister would not naturally like to listen to
the escapade of Charles Sobhraj from Tibar
jail which dramatically symbolises the rotten
state of affairs, .

AN HON'. MEMBER : . Why sre you
discussing this agaio and again ? Everybody
knows that. - . .

’

{Iaterruptiors)

SHR! DINESH GOSWAMI: Mr. Reddy
the Cangress Members want that you should
speak something which is not known to them.
1t means we have to invcent something. After
all, we shall have t@ discuss about the known
things. N

(Inservuptians)

SHRI S. JAIPAL REDDY : ] am recal-
ling all theze things because, Sir, I cannot
depend on the memory of Congressmen. Thcy
have a very short memory.

-

Sir, this only dramatically symbolises the
rotten state of affairs in Delhi, the capital of
this vast country. And then, Sir, thf year
witnessed a change of Government in
Kashmir. | welcome the change. But, then,
Sir, 1 canpot forget the background against
which the change took plsce. Dr. Farooq
Abdullah was once described by the ruling
Party as an anti-national and the Congress-I
at that time drew upon the Hindu sentiment,
Now, it forges alliance with Dr. Farooq
Abdullab, as a consequence of which, Dr.
Farooq Abdullah  has  been <cignificantly
weakened in the Kashmir vellev. 1 ag one
of those who still wish well with Dr. Farooq
though he is an ally of the Congress-], But,
then, Sir, we as a nation cannot forget that
the M U.F., an anti national and communal
organizntion has increaced its strength and
opened its account in the Kashmir valley.

This year also witnessed a new and
explosive issue, the issue of Babri Masjid, T
am not taking a_stand on the merits of the

" iscue. But the Government of lndia cannot

adopt an ostrich-like attitude. It cannot hide
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its head hide in the sand. It cann'o; refuse
to see the .problem. 1 would like to know
from the Home Minister as to what were the
initiatives taken by the Government 10 setyle
this problem. Did it talk to the Opposition
leaders ? Was the meeting of the National
Intergration Council called to discuss this
problem ? Or, do they hope to capitalise on
the backlash of this problem afier assumes
monstrous . proportions in the months and
years to come.
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Sir, I also would like the Home Minister
to tell us as to what happened to the great
espionage case which was supposed 10 bave
then bursted in 1985. The charge sheet was
filed but what has happened after-wards ? All
the accused are at large. Why is it that such
an important espionage sise had not been
completed in the last two years ?

- Now, Sir, I should refer to the Thakkar
Commission Report. 1 do not know whether
I am permitted to refer to Thakkar, whether
he is unparliamentary ! Sir, this report has
not only been withheld from Patliament,
from the peop'e of India but also withheld
from all the dignitories in the country, from
all the high dignitories of the country. | am
not referring to article 78, Mr. Chidam-
baram, Do not try to raise a point of
order.

SHRI .P. CHIDAMBARAM ; 1 am
comfortably seated.

SHRI 8. JAIPAL REDDY Sir, 1 would
like the Home Minister to tell us as to how
a particular part of this report found a very
convenfent way into one of the Weeklies,
i.¢. the Blitz and I want to know as to how
such secrets could be made public to selected

- persons,

Aund, then, Sir, I would like to refer to
the National Police Commission report, 1
think, the Home Ministry has tremendous
prejudice against this report because this
Commission was appointed by the Janata
Government and, therefore, it appeared to
have developed a prqudlce against this
report. Sir, one answer the Home Minister
could readily give to us is that most of the
recommendations concerp the State Govern-
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ments and they were all pasaed on to the
State Governments. They are, of course,
experts in passing on the buck and Mr,
Chidambaram mastered the art of this.e . But
there have also been recommendations which
are concerning the Central Government. For
example, the Police Commission report
suggested that section 132 and section 197
of the Cr. 1973 should be ameaded
to enable the citizens to proceed against any
policeman, while, of course, suggesting some
safeguards for policemen also. Like this,
there are many recommendations in regard
to what the Central Government should do.
Would the Home Ministry come forward with
a comprehensive report in regard (0 the
recommendations made for the Central
Government and the action taken by the
Central Government on those recommenda-

tions ?

.

1 must refer to the Terrorist and Disrup-
tive Activities Prevention Act of 1985, This
Act was not propetly implemented in Punjab,
But then, when the Bill was being discuksed
in this House, Mr. Asoke Sen, the thea Law
Minister, Shri S. B. Cbavm the then
Home Minister —and of course, Ministers
change so fast that we must keep on remem-
bering their namés—assured ud that the
provisions of this Act would be used only
against terrorists. Does the Ceotral Govern-
ment know that the oppressive provisions
of this draconian piece of law have been
utilised by many State Governments includ-
ing UP Government and whether. it is
permissible 7 This is not supposed to b:
used except for containing terrorism, It was
on this expfes: assusrance that we ent support
to this Bill. Almost all the amendments we
tabled at that time were accepted by the
Government and the Government gave a
solemn assurance and this assurance bhas
been breached also in observance.

Coming to the problem of Punjab, just
now a senior friend of Congress-1 Party was
saying that some progress has been made
and on Punjab front even Prime Minister
made a statement that the situation in
Punjab had taken a turn for the better.

Yesterday's incident  wherein noted
terrorist Mr, Jinda escaped from the police
cpstody sums up the whole situation. This
was the man arrested in  connection with
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Muktsar killings which caused a furore not
only in the Lok Sabha, in-the Congress
Parliamentary Party ranks.

I would like to know whether this
Government has any specific policy approach
towards this vexed problem of Punjab. 1 do
not have to say repeatedly that this Govern-
ment ‘ got this unprecedentedly massive
mandate on account of the Punjab problem.
Nowhere is the failure of the Government
more tragically, more bloodily, demonstrated
than on the question of Punjab. The
Government has no policy. It is a victim of
masterly drift. :

L

1 would like to know as to what is the
progress that has been made in the wake of
Rajiv-Longowal accord. This accord itself
bas become an apple of discord.

Barnala himself threatened direct action
against the Government of India in regard
to non-implementation of accord. Barnala
bimselfl publicly blamed the Union Home
Department for pot briefing the Prime
Mioister properly. When Mr. Barnala came

in Jacuary to Delhi, Government of India °

appointed a three-Merfiber Ministerial Com-
mittee comorising Mr, Narasimha Rao, Mr.
Arjun Singh and Mr. Buta Singh. 1 would
like to know as to what has happened to
this Committee.

I remember the National Integration
Council was pleased to appoint a Sub-
Com-pittee on Punjab with late Mr. Jagjivan
Ram as Chairman Since Mr Jagjivan Ram
has passed away, our Prime Minister has
taken over the Chairmanship.

%, I would like to know as to what is
. the progress made on these two Committees.

You are seeking our coo;;erauon on the
question of Punjab and we have been lending

our cooperation,

SHRI P. CHIDAMBARAM

What
cooperation ? . .

[ Y
SHRI S. JAIPAL REDDY : The
Cooperation of Opposition parties,

.
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SHRI P. CHIDAMBARAM :
Party has not agreed to join.

Your

SHRI S. JAIPAL REDDY : We did.
But we know how you c¢an misutilise any-
t{ody's cooperation. ’

We must lend cooperatiod only when we
know what your policy is.

My_charge,is that you have no approach,
you bave no....

* (Interruptions)

SHRI P. CHIDAMBARAM ": -Your

colleagues have criticised you...

SHRI S. JAIPAL REDDY : Who? -
0. K. you can leave it to me for, sorting it
out. The point is that in 1985, the number
of people killed in _Punjab were fewer
than 100. In 1986, the number rose to as
many as 600. If this is the progress you
have made orf Punjab, Mr. Home Minister,
this is rake’s progress. Do I wish you God-
speed in this kind of progress ?

{Translation)

SHRI ZAINUL BASHER (Ghazipur) :
Mr. Deputy Speaker, Sir, while supporting
the Demands for Grants of the: Ministry of
Home Affairs, I would like to place few
points before the Honn. Home Minister for
his consideration. The decade that started.
with 1980 has been a decade of challenges,
particularly for the Home Ministry. Terro-
rism, regionslism and linguistic disputes have
increased a lot during this decade. No such
dangcrous tendency was seen in the country
before 1 would like to praise the Home
Minister, especially the present Home
Minister, Shri Buta Singh, and bhis junior.
colleague, Shri Chidambraram, who have
met this challenge properly during the last
2-3 years. The policy adopted in regard to

' Punjab has started showing results Most of

the people in Punjab have started feeling
pow that terrorists will do no ‘good to
Punjab. The way the people attended Shri
Barnala’s mecting in large numbers, the way
they have extended their support to the
present Government and the way they have
stood against the terrorists, is a sign .in the -
right direction. Similarly, Assam had also
been burning since 1980 or even before that.
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Those flames too were put out, although all
is not well in Assam yet. However, there is
a democratic Government there and as
compared to the past, there is peace in the
State.

In Mizoram too, we have brought under
contro! the dangerous tendency that bad been
growing over the years, by signing Mizoram
Accord. But 1 would like to draw your
-attention, and through youshe attention of
the Hon. Home Minister, towards the most
dangerous tendency i e. communalism. The
communal forces are misleading the people
and instigating them to resort to violence.
We must pay immediate attention to it. So
far we bave witnessed Sikh Commanalism in
Punjab and communalism in’ the name of
region and language in some other States,
but the way Hindu and Muslim communa-
lists are poisoning the atmosphere in the
country on the dispute of Ram Janam
Bhoomi— Babri Masjid, it ind!cates a_ very

.15 00 brs,

dangerous trend. Hindu communal forces
and Musiim  communal forces are
today giving calls from open platforms

. for a war, Both the communal forces are
indulging in many types of undesirable
propaganda bat it is surprising that the
Government is listening to their propaganda
as a mule spectator and is also letting others
listen the same. To remain &8 mute spectator
to their anti-national propagada is against

s the interests of all of us This fire has just
started and large number of p-ople have not
come under their influence, but if the fire is
allowed to spread, it will take the entire
country in its fold and then it will become
difficult to put it out It is easy to control
the fire at the early stage, but once it
becomes fierce. even your entire police force
and the army joined tegethsr will not be
able to control it. Thercfore. this is bigh
time for the Government to piy altention to
this issue. It should not shut its eyes to it
because this is not the time t0 do s0. When
disturbing voices are being raised from ol
parts of the country, the Gevernment should
be vigilant and should do something about
it '

Some people want to create communal
tension in the country but there are certain
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things that have come to. our notice which
can be useful to us. We have come to know
that some Hindu and Muslim leaders met
together at one place and held discussigns.
Such news poiats to & good sign. 1f lcaders *
of both the communitics sit together and
discuss the issue, irrespective of whether it
settles the issue or not, their very sitting
together is not less important a thing and
indicates towards a hopeful sign. Yesterday,
whereas a rally of Muslims was bheld in
Delbi, a separate meeting was also organised,
While on the one hand, some undesirable
things happened in the rally and some scif-
styled commuoal leaders threatened to give
a call for an all out war for which w«o
amount of condemnation would suffice, on
the other hand, s good thing slso happened
in the form of a resolution passed by the
Muslims in the rally which demanded that
this dispute should be banded over to a
bench of a High Court. Although in the
resolution they have laid emphasis on the
fact that the bench should te in South India
and 1fat there skould be no Hindu or
Muslim judge on the bench, yet it is for
the Government 10 decide 83 to whom to
appoint on that bench and before a dechrion
fs taken in the matter, there can be discus
sion with the Governmen{ on the constitu-
tion of the bench, but the’ resolution passed
in that rally is indeed commendable becsuce
it says that the judicial verdict of the bench
of the High Court will be acceptable to
tbem. It points to their accommodative
attitude. . -

A third aliernative is also being suggested
that the disputed place should be declared a
national monument and should Le handed
over to the Archacological Deprriment,
This  third alternative, which is being
suggested by some wise people from both
the sides, can prove 10 be important :im
resolving the dispute. 1t is for the Govern-
ment to_ choose one of these three alterna-
tives, hut, Mr Deputy Speaker, Sir, | must
say that the Government should not remain
a silent spectator and should be alert in
taking action in the matter. | would suggest
that Governn-ent should take initiative and
call the representatives from both the sides
to reach a settlement which may be accept-
able to all because ours is a sccular countsry
and we have given secularism a pwminent
place in our Constitution. Ours is a secular
country and it is s0 because Hindys wha are
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85 per cent of the total population and are
in overwhelming majority want the country
to be secular. Had an overwhelming majority
of the Hindus not wanted secularism in this
“country, this couptry would not have been
a secular country. I subscribe to the view
that a large majority of Hindus in India
believe in seculariam.

1

Mr. Deputy Speaker, Sir, raking up the

long lost past is considered to be a very bad
thing. During its course, bistory bas
accomplished numerous good things as also
some bad things. However, whenever an
eflort has been made to correct the mistakes
or undo the good things, it has resulted in
bloodshed. Therefore, India is a secular
* country and a large majority of its popula-
tion has faith in secularism. | do not think
this problem is such that it canoot be
solved. It gan be solved. The Governmen:
wil have to apprehend communal leaders of
both the communities io large onumber.
Otherwise, the way they are preaching
violence and are instigating the people for
blood shed in villages and cities alike, tbe
situation is bound to worsen further. On the
one haod, such people will have to be ap-
prechended and dealt with severely and on the
other, the Government will bave to hold
talks with true representatives of the people
to find a solution 10 this problem As long
as a solution is not found, killings will
continue. If this Bre goes uachecked, it will
bacome fierce and will perhaps become
uncontrollable. Bven the police and the army
will be inadequate to control it. .

Mr. Deputy Speaker, Sir, the Home
Minister as well as his colleague are both
wise mea. | thiok, this scrious problem must
have caught their attention and they might
be doing something in this regard. On
behall of peace loving people of lndia, on
behalf of peace loving Hindus and Muslims
of this country, I would request that urgent
steps should be taken before it is too late.

Mr. Deputy Speaker, Sir, having said )

this, | conclude my speech,

15,08 hrs,
-[SHRI SHARAD DIGHE in the Chai-)
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*SHRI R. ANNANAMBI (Pollachi) :
Mr. Chairman, Sir, on bebalf the All India
Anna Dravida Munnetra Kazhagam, I rise -
in support of the demands for §rants relating
to the Ministry of Home Affairs for the

. year 1987-88,

Home Affairs is to a nation as bheart is
to the human body. " If proper attention is
not paid to the maintenance of interpal
peace, law and order in a country, even the
strongest of the regimes on earth would
(.bllapge.

Rs. 109.18 crores have been allocated
exclusively 1o the Ministry of Home Affairs
for the year 1987-88 for administrative ex-
peanses. The Minist'ry is responsible for
maintaining internal security in the country.
Rs. 821.49 crores have been aliocated to
the police which plays a pivotal role in the
maintenance of law and order. I am bappy
over this, Mere allocations of these order
will pot suffice. Police force must be
modernised and made into a vigorous
fighting machinery.

The Hon. Minister sitting here Shri P,
Chidambaram is well aware that Tamil Nadu
police bas an exccllent record. 1 would cite
an example. Take the Rockfort express
disaster. High iotensity explosives were used
io the sabotage."Nearly 25 died and many
were seriously injured and are still in
hospital. Relief measures were undertaken
oo a war-footing under the orders of Dr.
MGR, the Chief Minister of Tamil Nadu.
He also ordered that the culprits must be
brought to book expeditiously. Accordingly,
the expert police personnel in Tamil Nadu
apprechended the culprits within no time,
to say, within a week.

The train incident shook the whole
Tamil Nadu. It caused great loss to public
and the rsilway department. The Hon.
Ministers in the Centre Shri Scindia and
Shri P. Chidambaram and the Ministers of
Tamil Nadu Shri Soundarajan and Shri
S. Muthuswamy visited the accident site and
were moved by the incident. They gave
instructions for expeditious undertaking of
relief measures.

-

®The speech was originally delivered in
Tamil.



311 D.G. 87-88—

Min. of Home Affairs
{Sbri N. Anpanambi] .

. Even. the Hon. Minister of State for

Home Affaire Shri P. Chidambaram had a
seat reserved in the same traio from Madras
to Tricby. God willing, he concelled.the trip
by train and travelled by plane to Trichy.
We are, therefore fortunate to have him

before.us.

The saboteurs of a disaster of such a
* gigantic scale have been apprehended by our
Tamil Nadu police within no time. This B
8 no meagre achiecvement. The police
department has won many laurcls in its
carcer. Tamil Nadu police has excellent
.record of resolving many murders and
crimes. It is the recipient of many medals
and citations from the President and the
Prime Minpister.

On this occasion, I would like to ask the
Government why the Dclbi police should
" not be streamiioed on the same manper as
the Tamil Nadu police. Why it should not
function as cefficiently as the Tamil Nadu
police 7

A3

Sir, a champion of the poor and down-
trodden was elected on Congress ticket to
this House, He is no more with us., Lalit
Maken who was snatched away from us was
a friend of the proletarict, a partaker of the
sufferings of the poor, oppressed and sup-
pressed. He raised his voice for the wplift-
ment of the masses. He was shot dead in
daylight in front of his own house when he
was still in joined hands with his wife.
Public memory is aot too short to forget this
gruesome incident. If this is the fate of an
clected representative and his wife, what 1o
talk of common man. Culprits have not
been brought to book so far.

1 would like to cite another serious
incident as an evidence of the incfficiency of
the: Delbi Police. The Prime Minister of
India escaped unhurt when an assasin’s
bullets went astray and could not hit the
target. This was a big challenge’ to security
agencies in India posed by a small group of
meo. |, therefore, request the Government 10
whip up the Delhi police to rise to the
occasion. It should be made as efficient as
the Tamil Nadu Police. Requisite training
must be imparted to them.

&

»
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Further, Sir, I welcome the formation of
the National Security Guard. Special and
intensive training must be imparted to this
force to meet the security challenges.
Persoonel from Tamil Nadu police, which
has a superb rocord of investigating cases,
must be drawn to the National Security
Guard.

I, at this juncture, urge upon the Govern-
memt to allocate more funds to State
Goveroments for the development of police.
More number of police personnel should be
deployed and more acd more police stations
must be established in villages and other
areas. This would help to reduce the number
of pending cases and commission of crimes.
I, therefore, "suggest to the Government
allocate further funds to State Governments
for strengtheaing the police force.

Next, Sir, let me make a reference (o the
series of receat bomb explosions in  Tamil
Nadu. The Tamil Nadu police was quick in
finding out the culprits and punishments
are being meted out to them.

Likewise, the Tamil Nadu police is ably
tackling the murderers, blackmarketeers,
smugglers, burglars and other offenders. I aw
and oOrder is being maintained io a very
efficient manner.

Recently, copies of Constitution were

Jburnt by the DMK. This is an act inimical

to the unity and integsity of the country,
disnfprive of peace and barmony in
the country and violative of the provisions
of tbe Constitution. The Tamil Nadu Police
acted quickly and offenders agsinst the
Constitution were dealt with firmly,
10 DMK legislators were expelled by the
Hon’ble Speaker of the Tamil Nadu Legisla-
tive Assembly. All concerned with keeping
the unity and integrity of the country
welcomed the decision.

The Government under " Dr. MGR and
the Tamilnadu Police work together in
pulting down all communal and separatist

. elements within an iron haod, That is bow,

the State Government is thwarting all
attemnpts aimed at disrupting peace in the
State by certain vested interests. If similar
steps are taken by the Government of

» all the other States, | hope we can maintain
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. certain smuggling, blackmarketing and other
social offences, This would promote the
economic welfare of the country.

The strength of constabulory should also
be increased in the' States, Proper screening
tests should be conducted so that individuals
with dubious integrity do not join the police
force.

. There are 7 battalions of CRPF in Delti.

CRPF personnel are deplayed all over India.
However, their working conditions are not
. satisfsctory. They have to shiver ip biting
cold and sweat under scorching sun. They

do not have proper cigthiog and shelter. 1,.

therefore, request the Government to provide
facilitiess as are provided to military
personnel, Housing facilities must be pro-
vided to them. " I may, at this moment,
poiot out that many of the CRPF
personnel  bail from South jndia and
I am, therefore, bound to speak for their
interests. -

Next, Sir, the Government bas granted
Statehood to Mizoram and  Arunachal
Pradesh. 1 appreciate the action of the
Ceotral Government and the Hon'ble Prime
Minister,

Y

The people Pondicherry are also clamour-

ring for Stwatebood for long. Pondicherry is -

the birthplace of King Poet Bharathidhasan
who sung National liberation songs during

our freedom struggle! 1 urge upon the -
Government to grant statehood to
Poudicherry. .

With these, I cosclude.
(Engliah)

SHRI MANORANIJAN BHAKTA

(Andaman and Nicobar Islands): Mr.
Chairman, Sir, I rise to participate in the
discussion on the Demands of the Ministry
of Home Affairs, The Home Ministry is
dealing with the long list of subjects and
many of the speakers have outlined many of
them. I would, therefore, only like to con-
fine myself to the administration in the
Union Territories.

CHA!TRA 11, 1909 (SAKA)
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There is one thing that I cannot under-
stand. Time and again, we have raised this
qusstion in this august House also, but
unfortunately in this critical juncture of. the

country, the-Home Ministry officials do not -
want to listen what the Members are saying.
Even the Home Minister is not présent here.
He is perhaps very busy somewhere clse.
1 agree that there are prcblems in- the
country and the Home Minister may be
busy, but when this House is discussing the
Grants of the Home Ministry, it is very
essential that he should be here. Only if we
give more imporiance w the discussions
here, we will be able 10 find some solutions
and atiend to the grievsoces of the people. *

Let us take the Upion Territories. We
bave got two kinds of Union Territories.
One kind of Uanion Territories are those
terutories, which are having legislatures.
Out of that, Mizorum and Aruoachgl have
been given statehood and that is a welcome
decision. The second type is those Union
Territories which are without any Icglslature
and there the people arc aspiring. for more
involvement in the process of administration
and development, but they are being denied
that. This is a clear-cut  discrimination. *
Time and again we kave raised this question
in the House. Though our population is
less, but the democratic rights cannot be
denied to the people. That is what
is happening there. Under Articlie 240
of the Coostitution, the President is
responsible for providing a good Govern-
ment to the Union Territories. But what
type of geod Government are you giving 1o
us ? You are giving to us a Goverament by
The bureaucrats that you
arc sending 10 us are condemned bureaucrats,
Those who are not wanted in Delbi will find
a place for them in Andamans and Laksha-
dweep. These arc the two Union- Territories
in (ar-flung arcas. Perhaps this is the place
for their punisbment. Actually, what you are
doing is that you are punishing the people "
by seoding thcm there.. People of those
areas are being punished by - sending
such type of officials there. And what such
officials are doing? They will be doing
everything that is unit for those areas. [ will
cite an example. Andamans aad Nicobar
Islands is a single instance where there have
been no communal riots. That is the place,
we can claim, where therc is no com-
munalism, no casteism and irrespective of
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(Sbhri Manoranjap Bhakta) S

. caste and crecd, people are living in
barmony. That is the place we call mioi-
India because all the linguistic groups are
living in that part of the country. You are
sending such types of officials that they
themselves are trying to fan communalism
and-the disturb the peace in that area. And
when we bring it to the notice of the
Government of india, they ‘keep their cars
closed and they do not want to look to this
problem. There cannot be aby second
priority. Therc is only one priority to
maintain peace, barmony and integrity of
the country This is priority number one; ft
. cannot be secord priority. Whben the
communal harmony or peace is disturbed by
bureaucracy or anybody, there cannot be
apy compromise.

1 would like to say here that we must
_congratulate our Primc Minister on " this
occasion. We are very happy that he has
at least taken keen interest to understand
the problems of the.Union Territory. That
is why he bas. constituted one Island
Development Authority for the all-round
development of Andaman Nicobar Isiands
and Laksha Dweep. This Isiand Develop-
ment Authority is chaired by the Prime
Minister himself and 10 ministers  are
members of this Authority. Th: D:zputy
Chairman of the Planning Commission and
many other dignitaries are also assocjated
with this Authority. The Island Development
Authority started functioning. Whatever
decisions will be taken by the Goverameot
of India with regard to the development
of the Islands, thut can be clzared by the
Island Development Authority. The 1sland
Development Authority can give some
policy guidclines. But what about the
implementation part? Who witl do that ?
Implementation will have to be dome by
the local ‘administration, i.c. by the officials.
The officials who are sent to these islands
from other areas have a negative attitude.
They do not want to leave their previous
place of posting and come and work in
these islands. So, they crcate problems in
the Islands everday. We bring these
things to the notice of the Minister and we
try to fight it out. Then these officials think
that they can again go back to Delhi.
This is the situation. That is why only

committed and good officers whose integrity
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- is known should be sent to these remote

areas 30 that the development and imple-
mentation of various projects can be done
effectively.

Here 1 want to mention one point. We
do not have an Assembly in our* area. We

" have Pradesh Council this Pradesh Council is

not like the Executive Council of Delbi. It is
based on some kind of indirect election and
it bas some kind of representation in tbe pro-
cess of Government administration, But those
officers whom you are sendiog here have
no respect for the Pradesh Council. They

" . throw away wbatcver we pass snd whatcver

we discuss sayiog tbat it is pothing and
irrelevunt. Under such conditions, when
the Pradesh Counci] bas no say, why should
you keep this Pradesh Council unneces-
sacily 7 In this august House, ] tell you
thst if the Government of Indis, the Home
Minirtry . in pamcular ase not sympsthetic
to the island pcople. if ithey do not take
our gricvances seriously and if they do pot
take action, all of us will en masse region
from those Pradesh Councils and we will
not go avywhere nesr the Pradesh Councils.
The situation 18 such that rcpresentalives
of the people arec humiliaied and insulted.
Taey are neglected by the buresucrats. Here
I can cite the example of our Parlia-
mentary Committee on  Scheduled Castes
and Scheduled Tribes. When this Committee
weot 10 Andaman, they weie badly treated
by the Chicf Secseiary. Things were brougbt
to the notice of the Goveromeant, Ministry
of Home Aflairs. But action has not been
taken yet, though maoy days have passed.
Af the  Parliamentary Commitice can be
trecated in this madoor, where do people
like me, a single member or members of
the Pradesh Council stand ? They are not
at all taken note of by the officials. This
is the state of affairs prevailing in these
Isiands.

SHRI VAKKOM PURUSHOTHAMAN
(Alleppey) : You say shu no action has
been taken by the Government till now !

SHR1I MANORANJAN BHAKTA : No
saction has been taken. And here it is
not the question of party even, Any
member of Parliament aoy public represen-
tative is getting this type of trcatmeont
from the burcaucrats. If Governmeot
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does not take action against the behaviour
of oﬂi_c!als, it is a disrespect to the cntire
public representatives in this country.

MR. CHAIRMAN' Ten minytes are

slready over. 1 give you just” two more
minutes, Plcm conclude.

-

SHRI MANORANJAN BHAKTA :
Sir, you kwow very well that our Union
Tertitory does not bave an Assembly. This
itself is our Assembly and our Parliament
as well, If you put an embargo that we
cannot raise certain issues or subjects which
cannot be of immediate concern to Parha-
ment, what shall we do ? ] say this because
we are more concesned for our people. 1
would like to mention about the implemen-
tation of the 20-Point Programme. Under
the NREP, food for work, allotment of
house-sites are to be looked sfier by the
State Governments. So far as» the Usion

Territories are concerned, this work has

to be looked afier by the Ministry of Home
Affairs. Our good friend, the Hon. Minister
Sbri Chintamsoi Panigrahi is fully aware

of our problems. But I am very sorry to

sy that ttough he is trying bis level best
10 belp, 1 feel he has some difficulty from
the bureaucrats who are not coopetating
ewith him. Here 1 want to mention about
the aliotment pf house sites. As far as
allotment is concerned, everything is in
otder on paper On pgper, necessary licences
are given. But in reality, physical posscssion
is not there cven afier one year. And prople
still remain houseless. This is the sad state
of affairs.

1 would like to request this august
House 10 consider onc suggestion in this
regard This House should recommend that

- union territories also should have assemblies

30 that we can at least involve ourselves
in the process of administration and deve-
lopment cam be achieved in a quicker
manner, as in Pondicherry and other Uonion
Territories which have legislatures.

*

Secondly, 1 again request that the
officers who are sent from here to those
places should be properly screened. Officers

having integrity only should be sent to the’

Islands. If the officers do not want to stay

for a longer period, you may reduce the -

tenure, l. do not mind it. But at least good

' CHAITRA 11, 1909 (SAKA)*
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officers should be sent 50 that the develop-
ment work is done speedily.

* My third suggestion, in those areas
where there is a Home Minister’s Advisory
Committee, chaired by the Home Minister,
there should be frequent meetings and the
Members can get an opportunity to express -
their views . ...

SHRI NARAYAN CHOUBEY (Midna-
pore): How many meetings have been
beld ?

SHRI‘MANORANJAN BHAKTA : One
in a year,

4

SHRI NARAYAN CHOUBEY : Only
one.

SHRI MANORANJAN BHAKTA : And
the Government should attend to it so lhat
our problems can be soned out.

The fourth point is that, now, the
Prime Minister was kind enough to give us
the transport, communicalion and other
facilities, the question is the implementation
part. 1 request the Minister of State for
Home Affairs that he should “take into
account and monitor for himself that which
are the things which have been implemented
snd which are not, so that there can bte.
speedy implemeotation. - :

The fifth and the last poiot is before
you plan a scheme or some such thing, you
should consult the local Pradesh Council.
The present practice is that it is being
consulted, but after it is framed. it is given
that you discuss it. Aflter discussing it, we
ceonot do that. So, befork it is finalised,
they should be given the opportunity so
that it will be a sort of public oriented
programme and according to the need of
the people, that would be helpful to us.

_With these words, 1 -thank you very
much for giving me an opportunity. i

SHRI NARAYAN CHOUBEY (Midna-
pore) : Mr. Chairman, Sir, I start my speech
by quoting some instances, bow in India
today, State power is used against the
working class, :

-
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Snr. in the middle of the last century,
Karl Marx has stated that *the bourgeois
. state machinery is a weabon in the hands
of the explotiog class to exploit tbe exploit-
ed.” This machioery has got four legs.
One of the legs being the police and the
armed forces.

Here in India, our Government shivers,
if Thapar is arrested for three days. Here
in India, our Government refuses to raise the
fingers against the Tatas who are dodging
and evading taxes and doing harm to the
country. But in Rihand, our ~Comrade
Dwarka Singh, a Icader of the INTUC,
who has been tighting for the minimum
wages for the workers has been arrested
by applying National Security Act. He is
in danger. " If a worker —lcader— in Mirza-
pur demands minimum wages for the
employecs, then it is said that tbe country
is in danger.

In Nalanda, Bibar, one landlord's
agent, Shri Sadan Prasad was murdered on
13.3.87. Here, our agricultural labour
and owur Kman Sabba is s0 strong. So to
break the Communist Party, Comrade
Bengali Chowdhary and Shri Shiv Balak
Ram were arrested after 10-1. days:
Although, the relatives of Sadan Prasad
say that some .other men, they suspected.

“Till"'they are arrested, they are Jkept in jail.-

They are tortured. They are compellied to
give some statements.

,Here is Dclhi, the other day at the
instance of one Shri S. C. Kapur, Managing
Diregtor of N.B.C.C against whom, the
C.B.L. iwself had made some raids. The
workers’ hutments wcre broken and were
demolished by the police only recently,
although, there is injunction from the
Court that they cannot be broken. So
instances are there. Still yoo are using police
force against the democratic working class
movement, And that is the only difference
. between: yoa and the West Bengal Govern-
ment and the Government of Kerala, which
has come just now. :

* So, now, 1 beg to submit other things.
Today, I had an occasion 1o go to the house
of our M.P, Shri R. L. Bhatia. More than

APRIL 1, 1987

v

- DG, 87-88— 320

Min. of Home Affairs

one thousands nfuim have taken shelter
in his. Bungalow and in his campus from

. Punjab, They do not want td go to Punjab.

They want to remain bere. Tbey_are shelterz
less. Government is arranging for some food,
and drioks. . -

Then, Sir, | want to see the sikh women,
children and boys who are oo hunger strike
at the Boat Club. What are their demands ?
This is a camp. Tea thousand refugees are
staying in obe camp. There is watef
problem. They bave no latrines. They have
no safety. Nothing bhas been done. Most
of these people bave mot got any eompen-
sation and some women have got some
Governmmeat qusrters, whose husbands were
killed. Now, one Shrimati Naini Jasolan,
Additional District Magistrate is there.
They are being asked to give Rs, 45,000
more, if they want to stay in the quarter.
One lady Shrimati Ajoy Kaur's husband
Shri Pritam was killed, belonged to No,
4505, Gate No. §, Gandhi Nagar. She
was given a quarter in B-39, Tilak Nagasr, -
While, it was stated that they will be given -
free quarters, mnow the Governmeat s
demanding Rs. 42,000 from ‘them. You
should see in what horrible condition, they
are living there. I can give you a picture
of the camp in which, they are living. This
is the condition in Punjab.

Day before yesterday, there was a very
big rully by several lakhs of Muslimi
concerning Babri Masjid. Some very bad
speeches were made to the effect that who-
socver Muslim leader does not abide by
their reasoning, theic legs will- be broken
and their houses will be burnt, eic., etc,
(Interruptions)

On 7th April, Ram Navami is coming.
Vishwa Hindus Parishad, R S.S. and other
people are _ preparing for another grand
march, What is becoming of this poor
country’s progress ? That the Sikhs are on
hunger strike, that the Hindus have come,
that the Muslims have over-passed- and the
Sampradayah the communalised Hindus like
Vi-hwa Hindu Parishad, Shiv Sena, Ali Sena
they are all raising their heads and the
Govemment is silent. It sccrm, Sir, I don't
know when something will dawn in their
brain. For some 9 or 10 months back,
our party met Rajiv Gandhi on a deputa-

-
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tion. Shrimati Geeta Mukherjee was there,
mysell was there, Shri Inderjit Gupta was
there, We told, for God's sake, even though
1 do not believe in God, still I, said, for
Heaven's sake, for the sake of the mother,
father and grand-father settle’ this Babri
Masjid, Ram Janam Bhumi Mukti Morcha.
We said : declare thiem .as national monu-
ments. No Pujs, no Namaz, let the people
go and see one old temple and onc old
mosque. They do bpothing; only thinking
and thinking. These Godmen fail to take
any action in proper.time. You see, Sir, we
hear many animals go to the pond and
they driok water. They go calmly and quietly
and they drink water. But there is one
aoimal which will go, will make mud aod
then will drink the water. That is ‘Ass’. |
"do pot hope our Goveroment will behave
like that. It should behave properly. -

So, Sir, in Punjsb, we are proud that
our party, the CPM and Red Flaggers, they
are facing the oroblem. Even the Reberio
had 10 say the way the communist are be-
having in Punjab, had the lcaders of other
parties behaved in this mancer the problem
of the Punjab would have been sdlved moch
earlier. 1 requett them to follow us at least
in this matter in keeping with the integrity
and the freedom of the nation. (Inferruptions)

And Coogress : *

**Budham Sharanam Gachchaml,
Dhamam Sharanam Gachchami,
Gaddham Sharanam Gachechami®*,

Gaddha . ...

SHRI JAFFAR SHARIEF (Bangalore
North) : Very unfair. How many people
have given their lives ?

.

SHRI NARAYAN CHOUBEY : No,
they have been killed, they did not give
lives. .

THE MINISTER OF STATE IN THE
MINI¥TRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : We always
respect the sentiments that you have expres-
sed. But how many Congressmen have
been murdered in Punjab ? At least you
should mention that sacrifice.

Home Affairs

SHRI NARAYAN CHOUBERY : [
suggest one thing. In Punjab, some poor
Congressmen must have been ' murdered.
(Interruptions) - .

Sir, T want to mention one or two points
more, | ask the Government of India to be

- bold enough to come out with certain

decisions by banning the communal- parties.
Ban all communal partics. OQur Police
Commissioner in Delhi is also of the same
opinion. But, I am sorry that our Intel-
ligence Burecau or so, they are dodging.
They are thinking what to do and what not
to do. Please do take a courageous decision
here and now to ban all communal parties.
No Shiv Sena, no Ali Sena, no this thing
and no that thing. (laterruptions) )

Sir, it is difficult for you 10 do it. 1
know what they will do., When the Prime
Minister goes to Calcutta, he goes to Kali
Bagi, he goes to Ram Krishna Mission.
When he goes.to Srinagar he goes to Hazarat

.Bal Masjid. When he goes to Kerala, he

calis a Conference of Fathets and Priests.
When he goes to Goa, he goes to Church,
This way, can’t he go to Punjab, can’t he go

to Amecitsar ? {Interruptions)
A )

And his is a peculiar party. Their people
get divided between Hindus and Mauslims.
(Interruprions) Some of them will be (ound
in the Ramchandra Jaamabhoomi Morcha
and some others found in the Babrl{ Masjid
Morcha, His party maybe in one form, but
his party is a peculiar party. (/nrerruprions)

.

It aljows Mr. Arif Khan to oppose
Shahbanu, giving all arguments, and it allows
Mr. Ansari to_support her, ip the same.
Parliament. :

My last. point is about the Sarkaria
Commission. It was set up on 9 3.1983.
It was sitting, then it lay down 8nd it is now
sncrirg When will it get up? 1 am told
that it will give its report by 30.4.1987.
I hope that the Home Ministry will see to it
that it really gets up and submits some
report. Otherwise there will be trouble.
Before the electrons, the amount to be given
maybe Rs. 1007 crores or Rs. 4400 crores,
or something like - that. (Jarerruptions)
After the elections, you will see what amounts

to be given.
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Then there is this Mishra Commission,
which has submitted its report. The Mishra
Commission itself was biassed in its report.
Even then, whatever reports it has submitted,
they have not been acted upon, Even about
this District Magistrate of Kanpur against
whom the Mishra Commission has.found so
many things, what have you done? You
have appointed one committee to go into
them There was so much of holocaut in
Delhi. The Mishra Commission has at least
said that 2,000 odd have died. Some people
say the figure is 3,000; and some others say
it is 5,000." What has Government done ?
The Mishra Commission has said : “*Perhaps
the Congressmen are not responsible Some
Congressmen mav be there, but the Congress
Party was not responsible”™, But the M.shra
Commission bluntly stated that police were
responsible. What have you done about it ?
You have appointed another commitiee 1o
enquire into what it had sail. lhere are
the:c typizal tactics to Jdelay everything, in
the name of appoioling commitices —how
long will you continue with this ?

_ SHRI SOMNATH CHATTERJEE : Not
for very long

SHRI NARAYAN CHOUBEY : Kindly
do take action, .

. There is another thing Ahout Punjab,
you tatk of Chandiguh ~ If Huiryana gets
70,000 acres from Punjab, Chandigarh goss
to Punjab When wilt the father di: and
when will the bull be divided ? 11 is really a
wonderful thing. It is a politicil matter, and
you tlways drdge taking political decisions.

PROF. MADHU DANDAVATE :
Choubey, ‘baap’ is unparliamcntary,

Mr.

(Translation)

SHRI NARAYAN CHOUBEY : [ bave
not sprken ‘baap’, I have sprken ‘father’.

[Engleh) »

-

Sir, T regrest the Home Minister, through -

you, kindly to wake up from slumber. and
see that the problems facing India are solved.
Otherwise, as has been apprehended, the
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country will be divided communaily, and
linguistically, if you fail to take action. |
hope the Home Minister will give replies 10
my queries, and do she necedful.

[(Translaiion) -

SHR1 BANWARI LAL‘ PUROHIT
(Nagpur) : M¢ Chairman, Sir, two years
ago the siluation in Punjsb was fluid But
now a feehing of hope bas arisen mn the
bearts of the people in every corner of the’
country that it may thke some ume but
ultimately the problem of Punjsb will be
solve graduslly one day. The fecling of
brotherhood, peace and tranquility which
existed earlier in Punjab will prevail there
again. The Prime Minister deserves our
heartfelt thanks for bringing about the
Punjab Accord. If this Accord had not been
signed. we do ngt know what would have
happened in Punjab. Due to this Accord,
Punjab bhas an clected Government. It is
responsible for maiotaining law and order
there and the Government of that state s
striving hard in this regard What is nceded
is that everyone should support it. This
problem does not pertain to the Congress
Party and the Prime Mibister, st perlains 1o
the whole country. We have to solve it
unitedly. The Prime Minister had convened
8 mecting of all the leaders of the opposi-
tion and asked them to give him their
suggestions. Our intentfon 13 clear. The
Geovernment and the Police Officers who are
working there in those circumstances sbouid
not be demoralived, It is pot in the interest
of the country tn demorslise them. | am
making this submission to the Hon.
Members as well as to the whole country,
The Opposition Mcmbers should not  criti-
cise for the sale of criticism only, What the
Government is doing there is very challen.
ging one. This we should all agree. Today,
casteism is posirg a challenge 10 the society.
1 agree with what Shyi Choubey has ssid.
The day befote ye terdsy a8 meeting was held
and the peop'e collected in the oame of
Baibri Masjid, There the spcakers made
venonmous speeches. They spoke against
the country, No words are stronger to
condemn it. Why dees the Government
tolerate such a thing and why jt allows such
a thing to hapoen ? Thoie speeches should
be banned which propagate these things and

create dissensions in the country. Pecple
who speak this type of language should be
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arrested and action should be taken against
them. 26th January, the Republic Day, is
an important day for the country but some
people have given a call to the people to
boycott it.” Even then we do not take action
against them. This thing should not happen.
How can we support such an act ? The nced
of the hour is that »ll the people in the
country, whether they sre Hindus, Muslims,
Sikhs or Christians, should see to it that
such a thing does not happen. Mahatma
Gandhi laid down his life for the country
and banded over a new India to us to
preserve it. Was it all done to see that one
day people wodld assemble in front of the
Parliament and deliver such speeches which
can swoke fire of commubalism in the
country ? Our country has a Constitution
and it is a secular state. The [(ollowers of
obe religion should respect all other religions.
Oar Prime Minister reccotly visited Guru-
dwars, temple and mosque with an am to
give equal respects to all religions. That is
why be visited those places of worship, We
bhave no right to criticise this, The carlier
speakers analysed the causes of such riots,
As many as 2 lakh 10 2.5 lakh people from
near and far off places assembled in the
name of Babri Masjid and religion. Did they
come on their own and spent from their own
pockets ? No; you should find out the
agency which financed them. It needs to be
investigated. We made a mistake by reorga-
nising states on linguistic basis because it is
the cause of agitations that take place from
time to time. Wherever-the voice of separa-
tism is raised, riots take place there. This
issue needs solution. The villages situated
along the border of Maharashira-Karnataka
have all along been with Manarashtra and
have close cultural affinity with Maharashtra.
They want that this should not be destroyed
and they should be allowed to remain with
Maharashtra. But riots have takea place
there also and there was loss of life there,
1 would request the Central Government and
the Hon. Prime Minister to take up these
issuse and settle them,

.

On bebhalf of the people of Maharashtra,
I would like to appeal to the Hon. Prime
Mipister to take this case in his own hands
and whatever decision is taken by him would-
be acceptable to the pcople of Mabharashtra.
We take it granted that nobody would have
any objection to it, but decision should be
-taken at the earliest,

D.G. 87-88 —Min. of 326
Home ' Aff 1irs

* When States were reorganised in our
country, many arcas were carved out from
other States and were merged with other
States. Some areas of Madhya Pradesh were
merged in Maharashtra. You might recall
that earlier,Nagpur, used to be the capital
of Madhya Pradesh when it was called
Maha-Kaushal and even during the regime
of Ravi Shaoker Shukla and before that
Governor of C. P. used to reside there. A
stope has been laid in Nagpur city, which is
a Central place of Ceotral India, and a
monument should be built there. ltis a
matter of regret that it is being neglected.
Adjacent to Nagpur are nine districts of
Vidarbba region. Earlier there were cight
districts which bave now increased to nine.
When these disiricts were merged in the
State of Mabarashtra, the people of these
districts were assured that their backward-
ness would be removed and these districts
would be developed. This assurance was
given to the people of Vidharbha region
through Article 371 (2) of the Coastitution.
They were told that there would be all roucd

_development of them, regional imbalance

would be removed and they would be
uplifted, but 27 or 28 years bave passed
since that decision in 1960 and the injustice
is still continuing and the backlog is going
on increasing. Every now and then com-
mittees are set up, these committees submit
their reports, but no action is taken oan
them. Ranekar Commitiee and assessed a
backlog of 3500. I would like to submit to
you that if instead of money backlog is
assessed in terms of things like dams, schools
roads etc., which have not been coastructed
io the area, then the backlog might be more
than 10:0Q0 and despite all this, injustice is
still continuing. I would like to appeal to
you and 0 this august House that wherever
there is regional imbalance, there is discon-
tentment among the people and it must be
removed. We had once assured the people
of the area that their development would be
uodertaken under Article 371 (2) of ‘the
Constitution, regional imbalance would be
removed, upliftment of the people would be
undertaken, but till date not even & single
Development Board bas been coanstituted.
Not only this. Both Maharashtra Assembly
and Legislative Council have passed a
unanimous resolution in this regard and have
sent it to you, but it is not known as to
where it bas been pending. If a Development
Board is not constituted desp:te the resolu-
tion being passed by Maharashtra Assembly

*
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and Legislative Council, it is a matter of

great regret and as a result, the demard for

a separate Vidarbha State is gaining
momentum day by day. If you ‘want to
remove the regional imbalance of the area,

. you should accept the justified demand of
_ the people.

Though maintenance of law and order
is not a subjeet of -the Central Government
and it comes under.the State Governments,
I would hke to submit 1o the Hon. Minister
that you cannot absolve yourself totally from
such a responsibility. What is the factual
position today 7 Bverybody knows that our
police force is not capable to the extent it
shouid be and corruption is ‘rampant _in it.
You may go to any diection from bere.
You would find" that at a ‘distance of
25-30 kms, a number of trucks are lined
up and there would also be a van of R.T.O.
aad his staff who could be scen collecting
Rs. 100 each from every truck. Therefore,
what is required is the upgradation of the
Police Force. ‘'Theit uniform, living  stan-
dards and conditions ‘&t all levels are not
good. If you visit a village, you will find
that the uniform of the postman is better
than ‘any police man. Therelore, their
working condition is required 10 be impro-
ved.” If you want to raise their morale; their.
upgradation is pecessary and new techniques
would have to be provided to them. Though
their noumber might be less, but opbhisti-
cated weapons and equipments are required
to be provided to tbem. Tbe Central
Government should issuc such directions to
the State Governm®nts so that Police Force
in each State could be striengtbened.’

.

[English)

SHRI G. M. BANATWALLA (Ponnani):
lam*on a point of order. The Hon.
Member made wild allegations ihat 1his rally
about Babri Masjid was financed from
clsewhere and the Government should
inquire. Let the Government inquire. But
such wild allegations. (Inrerruptions)

PROF. N. G. RANGA (Guntur) :

What wild allegatsons ?
SHRI G. M. BANATWALLA : That
people did not pay from their pockets, they
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were financed to come over there, such wild
allegatioos, they should not* go on record
and must be expunged from the record,
Otherwise, you ¢all upon the Hon. Member
there 10 take responsibility for what he bas
said, o ) .

16.00 hre.

[Translation)

SHRI BANWARI LAL PUROHIT : Mr.
Cbairman, Sir, no citizen of lodia tan make

such spceches... -

{Interruptions)

-

It is a matter of uttar shame for 8 citizen

of lndia. What are you talkiog...(/nterrup-
tioms).

[ English)

MR. CHAIRMAN : Will you please sit
down ? t/nterruptions). There is no point of
order. The Hon. Member was withio his right
to express his views on this point There is
no point of order., Under Article 105 of the
Constitution he has got freedom of speech in
this House.

SHRI G. M BANATWALLA : It is

" misusc of the freedom of speech. (/nterrup-

tions),.

MR. CHAIRMAN : You capn put your
point of view when your tum comes to
speak. .

SHRI G. M, BANATWALLA : Please
give me adequate time at that time. -

-

{Translation}

L]

SHRI P. NAMGYAL (Ladakh): Mr,
Chsirman, Sir, while supporting the demands
for Grants for the Ministry of Home Affairy,
1 would like to express my views on them.
First of all, 1 would llke to congratulate the
Hon, Prime Minister.

. ® -

(Interrupt lan:l
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MR. CHAIRMAN : Now ‘I have called

out the next speaker. (Interruptiogs). Aftes
my ruling, nothing survives. (Imterruptions).

After | have gjven my ruling, nothiog sur-

vives: no debate thereafter. Please sit down.
(Interruptions).

SHRI AJAY MUSHRAN (Jabalpur) : I
am on a point of order. The Hon. Member
raised a point of order, You gave a ruliog.
Afier that he has made ceriain siatement
which should not go on record. You can
please examioe (hat...(/nterruptions).

MR. CHAIRMAN : 1 will examine it. If
there is any discussion on my ruliog oo the
point of order, then 1 will expunge that.
(Interruptions), That is what 1 have said.
After my ruling if there is any observation
about the ruling 1 will expuoge that,
(Interruptions). After the Chair bas given the
ruling, there will be no discussion. If there is
any discussion on the record 1 will expunge
it. Mr. Namgyal. (Interruptions) Mr. Banwari
Lal, will you please sit down ?

(Interruptions)*®

MR. CHAIRMAN : Nothing will go on
record except the speech of Mr. P. Namgyal.
Till M 5 Namgyal ypeaks, nothing will go on
record.

(Interruptions)*®

MR. CHAIRMAN : [ bave called Mr.
Namgyal to speak.

(Interruptions)®®

MR. CHAIRMAN : Whatever is being
said without my permission, nothing goes on

tecord.
(lnrcrm,p;fon:) *e

(Translation)

SHRI P. NAMGYAL (Ladakh): Mr.
Chairman, Sir, while supporting the Demands

for Grants for the Ministry of Home Affairs’

I was expressing my views and then this dis-
order started.

—

**Not ecorded.

Home Affairs

First of all, I would like to congratulate
the Hon.” Prithe Minister that due to his
personal efforts the, Accords with regard to
Assam, Punjab, Mizoram and Jammu and
Kashmir were signed and -1 think these ~
Accords have been very goud Accords and
these are being implemented well. I am
specially speaking about Mizoram -and
Kashmir Accords. Some clauses regarding
Punjab and Assam Accords are yet to be
i;plemented, but | think the parties which
signed the Accords are equally responsible
like the Government, for non-implementation
of these clauses. :

There are certain issues which are out-
standing with regard to Bangladesh.. 1 would
like to submit to the Government that
outstandiog issucs should be solved at the
earliest,

The recent elections in Jammu and ™
Kashmir have proved that the people of the
State have maintained the old tradition of
rejecting the communal clements which tried
to come forward in the recent elections in
the name of Muslim United Front. Such
clements have oow been suppressed.

[

-

16 06 trs,

{SHR! YAKKOM PURUSHOTHAMAN
in the Chair)

You might«have gooe through the
Hindustan Times of yesterday. The statement
issued by Mr, Gilani, the leader of Muslim
United Front is very dangerous. He has stat-
ed that he wants to enforce Nizam-¢- Mustafa
i.e. Island rules in the State, He has also said
that be does not have faith in Indian Con-
stitution, democracy, socialism and secu-
larism. He does not want a Muslim State,
but an Islamic State. The President of
Pakistan, Zia-ul-Haq bad also once said such
a thing. 1 am surprised as to how people who
do not have faith in the Indian Constitution
fought the elections of the Assembly, because
before filing papers for elections one has to
take oath of allegiance to the Constitution.
When one is elected to the Assembly, one is
required to take oath of allegiance to the
Constitution of  India. Then how can one
make such a statement outside ? With a view
to suppress such elements, the Government

.should make at the carliest all the necessary

-~
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amendments id the Constitution or the
Election Laws,

I would like to urge upon the Govern-
ment that action should be taken against
. such parties which are coptesting elections in
the name of rehigion or in the name of other
countries, because some elements in the
Kashmir Valley have taken ithe nmme of
Pakistan also and such communal eclements
should not be ullowed to come forward and,
as I have already submitted to you, if there
is need for any amendment, then such an
amenodment must be made.

Now I would like to say few words
about rehabilitation, 50,000 refugee families
had entered the Sigte of Jammu and Kashmir
in 1947. No action has been taken for their
settlement or rehablitation. 1 do not want to
explain their problem in detail at this
moment. I would like to speak about those
5,000 families who were forced to migrate
from Cbamb region during the struggle of
1971 War and who bave settled in the
villages adjoining Jammu city. The Govern-
meant should take urgent steps for their re-
habilitation. No arrangements have been
made to provide them some jobs ctc. Atten-
tion should be paid to all ihese. things.

There is a Tibel valley in Kashmir region
which came under cease fire line area in
1948. Half the _population of this valley
falls on our side and the remaining half
comes in Pakistan side. A referendum was
beld in 1948 under the supervision of the
United Nations. They were asked if they
wanted to live in India or Pakistan; they had
opted to live in India, but they have not
been granted the status of refugees so far.
They have neither been given any help nor
any steps were taken for their rebabilitation.
The Government should pay attention to-
wards this issue because this is a matter
which concerns the poor. There is some
problem of refugees in Tripura also. There
are 47,000 Chakma families who had
migrated to our side from Bangla Desh.

The Government has said only this much
that we are discussing with the Bangla Desh
Government about taking them back. This
problem is not going to be solved in this way.
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It is a human problem. Those people say
that they are forcibly converted there. If
they do not agree, men are murdered and
women arg raped. I would like to know from
the Government as to why this problem is
not raised on some international forum or
before the United Nations Human Rights
Commission ? Are you not raising this
matter before these forums because they are
Buddhists or is there any other issue before
you 7 When our Government can raise the
matter of South Africa, Sri Lanka or any
other country, where atrocities are commit-
ted, in the United Nations, why is not it
raising this issve on that forum 7 ] request
that their problem should also be raised there
and some steps should be taken for their

_settlement.

¢

[ want to rasise certain points about

Minority Commission also. Tbe Minority

Commission has been working for the last
several years as per the order of the Govern-
ment of India. 1 want t1hat it should be given
statutory powers. We are hearing almost
daily that at onc place or the other com-
munal problems are coming to the fore.
These are minor problems. There are certain
communities like Budhists, Jains and Parsis
which are of microscopic status. These com-
munitics have no voice Therefore, if Mino-
rity Commission is given certain powew then
I feel their problems can be solved 10 u large
exteot.

1 welcome the steps being taken to
strengthen BSF aod CRPE. You are raising
or have already raised 54 Battalions of BSF,
12 Battalions of CRPF have also been in-
creased and receontly you have cdnstituted a
women battalian also. These sre very good
steps for which I congratulate the Govern-
ment. Along with it 1 would also like to tell
you that there is another force which you
have forgotten and that is Indo-Tibetan
Border Police (ITBP) which mans Tibetan
and Iandian Border. This force secems to be
inadequate. In Laddakh region there are only
two Battalions where as this Border is quite
long. There is need to ircrease one or two
Battalioos in this area. Similarly, 1 feel that
in eastern region also, there is‘ need to in-
crease this force. But I am not fully aware of
the present situation. 1, therefore. demand
that immediate steps should be taken to in-
crease and strengthen 1TBP, .
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I want to say one or two things about
census also. You are aware that under the
supervision of Registrar General, a mini
census has been completed with a view to
giving paople of Ladakh region a scheduled
tribe status. Similar mini census was to be
done in Jamimu and Kashmir also in March
this year, but due to Assembly clections, this
mini census could not be conducted in
March. | submitt that this should how- be
done immediately, so that the long standing
demand of people of Ladakh to give them
the status of scheduled tribe is implemented.

With these words | conclude and thank

you, Mr. Chairman, for the opportunityg

given to me. ° .

[Erglish)

SHRI C. K. JAFFAR SHARIEF (Banga-
lote North) : Mr, Chairman, Sir, I thank you
for giving me this opportunity to speak on
the Demands for Grants for the Ministry of
Home Affairs. Sir, todsy we are passing
through 8 very delicate phsse in our country.
We know that there have beecn problems with
regard to the communal situation, the
problems of the minorities, the religiovs
minorities, the linguistic minorities and the
weaker tections Sir, whenever we speak here,
we speak with full of anger rather than
patience. What is basically required is to
understand why such a situstion bhas deve-
loped, in our country. I am sorry to note
that just a few minutes back, | ould witness
that in this very House., We are all very
respoasible people who represent the people
of our country in this House. If we oursclves
lose control, I think what will the people
who are more secular, more broad-minded,
with conviction and commitment think about
us who represent them here ? If they had not
been 30, 1 do not think we would have been
bere. There is nojhing that we cannot speak
in praise of the people. We owe a great deal
to them. Nobody can deny the fact of the
secular character of ‘the Indian people. Here
it seems to me, the whole protlem is more of
a few fanatics who always create a situation,

Sir, there have been many peopte refer-
ring to the Babri Mosque or Ramjanma-
bhoomi issue. I think, as the Babri Mosque
is dear to the Muslims, in all fairness I must
say, Ramjanmabhoomi is equally sacred to
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the Hindus of this land. Sir, ] am surprised,
even in a total Muslim State like Indonesia
in South-East Asia Rama is hailed more than
what we hail him here. 1 do not think any
Indian or anybody who visits that country
comes back without listening about Rama.
At least here you will have to find an occa-
sion to listen about Rama, whereas you csn
bear about bim everywhere,  you can sce a
drama about him, you can see him in their
culture. | am very sorry, I do not know why
we are going out of our way to create pas-
sions here. Here again 1 must say that the
Government, 1 am sorry, is not acting in the
manper that. it should act. There is no point
in allowing the passions to develop, allowing
a situation to develop. We accuse whom ?
We accuse the Intelligence, that Intelligence is
not acting. What are we doing ? Do we re-
quire lotelligence for this also when the
issues are before us ? Why should we delay ?
Not that I want the Government to act under
pressure just because there is a rally. I do
not approve of the rally, I do not approve
of the demonstration. 1 do not approve of
the speeches that are made there. It is here
we allow the fanatics to take the opportunity
to create the situation and to misguide the
people., Who are giving the opportunity to
them ? The opportunity is created by them-
sclves. Why should we delay * Although I
am not expecting the Government to act
under baste or give any impression that it is
succumbing 1o pressure, yet 1 want the
Government tq take it seriously and act with
wisdom so that this problem gets solved in °
the best manner amicable to both the sections.
We cannot displease the Hindus as Ram- -
janmabhoomi is more sacred to them, or we
cannot displease the Muslims because it is a
worship place where idols are being kept and
worship is going on. What is more tragic is,
I am sorry 1 do not know how my friends
feel, I should say it is lack of wisdom on the
part of the U.P. Government which allowed
the TV to come in there and then to show
that the worship is taking place when the
doors are opened. 1 do not know how it has
happened, It looks as if the whole thing is
planned before and thereafter it is being done.
Sir, here it is very unfortunate, we should
not allow. Yesterday, 1 think the day before
yesterday, in the rally one of the religious -
leaders -spoke something which is totally
against the established poims of the entjle-

ment of any citizen speaking. There is a
limit. After all, whether it is a majority or a

minority we are the citizens of this country,
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[Shri C. K. Jaffar Sharief) . lity of the prosecutor to prove that somebody
. ' does not have the legitimate right. Here,
we have certain duties to ourselves, ‘we can- how do you expect an ordinary citizen, an
pot. creute conditions not merely to the ignorant and innocent man to take such res-
Government, but even to the people them- ponsibllity to prove that he is a citizen of
selves. When we lead the people, when we . India and not a foreign national ?
‘address the people, when we take a sensitive
issue, then we should be gore’ responsible Secondly, I believe, I do not know
when we speak. I am sorry, some of my & yhether it is true, they are going to make
friends gave an opportunity to such elements _one-man tribunal It is something “amazing.
also to participate and take the opportunity Not only is democracy but even otherwise,
to speak for what this commotion was creat. we must say....

ed in this House. .

SHRI BIPIN PAL DAS: A1 present,
there are fhree-man tribunals. They wani to -
*hive one-man tribunals,

Sir, now 1 appeal to the Government,'l
appest to the Prime Minister, I appeal to the

Government of Uttar Pradesh not to sieep .
over the matter and create such conditions SHRI C. K JAEFAR SHARIEF : Tbe .
rather than to sce that immediate action js  Ppresent system envisages a throe-man
taken. They should take immediate measures tribunal. Collective wisdom is always better
to sec that how best it could be solved. 1  ° than giving all tbings 10 the hands of ome
think, there has already been a talk of some single individual. Therefore, I personally feel
judicial commission or otherwise a commitice that the Government of India will take care
or tribunal of some kind to be appointed of these aspects. .
wherein the matter could be referred to for
settiement for the mutuat benefit of all 1he : Coming to the police administration, a
. people. o lot of problems are therc everywhere. If 1
- . . say, then you would say, “'It will be 2 State
. . subject and we are not supposed to discuss™,
_Another very distressing situation is There are a lot of disturbances still in
about the Assam Accord. I say the Ahmedabad snd other places. Even in my
Assam Accord because. the Government of home Stste, Karnataks, these things are
lndl.a 13 a party to it am? took the initiative happening There is no proper orientation
to digo the Accord. I believe, the Goveroment training to the police, How did police
" of Assam is going to bring a proposal to firing in a given situation happea 7 What are
amend the relevant Act in which the citizen the norms 2 AR the norms being Tfollowed
sbould prove that he is not a forcign properly 7 1 am very much smazed to sec
. pational. They bave appealed to the Ceotral the manner of recruitment of the manpower
Government. It is all the more important: 15 the police force. It has to be looked into
because I should caution my own Govern- whether we are recruiting proper people and
meat that they should take care of it.  Siuce whether proper training is given to them. 1
they have initiated the Accord and the Accord do not know where actually we are going to.
has come into being, they should take care T
to see that no citizen is put to trouble. I SHRI « ATAUR RAHMAN : The

must say, here, how could any citizen take
that tesponsibility of proving that he is a
citizen of India ? I do not think that all
the citizens are as equal and good advocate
as my dearest friend. Mr. Dinesh Goswami.
Citizen is 8 commonman. How, could he
take the responsibility ? Sometimes they
may be having the documents; sometimes
they may not be having the documents. How
is it that it is his responsibility to prove it ?
What is the law ? We follow the British
system. la the British system, if thereis a SHR! C. K. JAFFAR SHARIEF: It is -
prosscution proceedings, it is the responsibi- not the question of merely one State

important thing is, minorities are being
appointed only in the Central Reserve Police
Force, Assam Rifle and other police forces.
But they are not recruited in the U.P, Police,
what is the reason ? In the U.P. police,
there are a8 very few Muslims, « The people
who are eligible for C.R P.F, are disqualified
for recruitment in U.P. Why? Therefore,
people like only C R P.F,
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or the other. The question is of the whole
attitude. As my friend rightly said, there is
a credibility gap. People seem to have
demoanstrated more faith in the Central
Roscrve Police or the Border Security Force
etc., rather than their own local police.
1 do pot know how my friend, with his past

experience, being a police official, has himself -

acted. I Yo not know what he was himself
doing when he was actually in service. But,
anyway, | must say that there is a point in
that. We have been trying to create a peace

force. 1 do not know what exactly is the’

position with regard to the peace force,
How many have been recruited, what short
of composite foree it is and whether it is
being used, and what are the results of such
force 7 We do not know it. I hope the
Government will enlighten the House. But,
nevertheless, | must say that as my friend
rigbtly pointed out, it is for the State Govern.
ments to take care of it while recruiting,

It is not merely the top man, the Police
Commissioner or the Director General of
Police; it is not even a constable. It is the
Station House Officer who is more res.
ponsible, who is going to deal with the situa-
tion Jocally there ? [ personally feel the
Government should have some machinery for
the purpose of the recruitment of the Police
cadre and the people selected should be given
proper orientation to be more secular, to be
human than merely becomiang another cadre
which deals inhumanly, just in the name of
controlling the law and order situation.
When I say this I personally feel that all of
us whether they are this side or that side,
cvery party has some Government or the
other in each State, it should pot be our
endeavour to bring down the morale of the
police foree We must maintain them because
tomorrow something happens whether good
or bad, we require their help. We should
not bring down their morale. How we should
improve them is the question. That is the
question to be addressed not only by State
Govemnments but also by the Centre.

)

Lastly, I come to the main point, the
socio-economic problems. 1 personaily feel
that the most important factor where people
are being taken just for granted is the anti-
social element. Whenever any law and order
‘problem arises, we attribute it to the anti-
social elements, ] do not think the anti-
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social elements are the terrorists coming
from either across the border or from some-
where outside the country. 1 do not think
they are coming from Heaven. These anti-
gsocial elements are our own children of
whom either the society should take the res-
ponsibility or the Government should take
the responsibility. There is no point just leaving
the poor and the unemployed to their mercy;
then leave them to the mercy of the criminals
and others and then call them as anti-social
elements and whenever we point out the res-
ponsibility, we do not point out the responsi- *
bility of the fanatics who take the oprortu-
nity and create situation. We blame the poor,
who are exploited in the name of anti-social
elements. 1. think, some of the social
scientists will have to address themselves to
this issue and my esteemed colleague, the
Minister for Social Welfare, is also here and
I think her Ministry should ‘also address
itself to this question. | think the Govern-
ment should seriously address itself to these
issues and I thank you for giving me this
opportunity.

~
-

SHRI DINESH GOSWAMI (Guwahati) ;
Mr. Chairman, my distinguished colleague
from Assam Mr. Bipin Pal Das in his speech
made certain critical comments on the’
functioning of the AGP Government. He
said that our Government in the State, the
Assam Gana Parishad is not performing its
duty to fulfil the provisions of the accord
though the Central Goveroment has done
whatever is possible on its part. If my friend
Mr. Das has spoken so for political moti-
vation, I cannot help it. But if he has done
it because of lack of information, though 1
know that he is a member who is normally
informed, then 1 feel that 1 should place
certain materials before him and also before
the House to put the record straight. Mr.
Das said : Why the AGP Government has
not opened the Ashok Paper Mill in spite of
the fact that there is a provision in the
Accord. Yes. The provision of the Accord
says that the Central Government will render
full assistance—1 reply upon this word ‘full
assistance®—t0 the State Government in their
efforts to reopen. What are the facts ? The
facts are that after this Accord, corres-
pondence has taken place between the State
Government and the Central Government for
helping the Sta'e Government to open the
Ashok Paper Mil. An official requisition
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was put on 25th March 1986, follgwed by
a letter by the Chief Minister on 10.6.1986
to the Government of India that an amount
of Rs. 20.52 crores may be given on
three heads-—one is the statutory hability;
the second is abont maintenance and the
third is an ad-hoc and initial grant. Uptil
now, the Central Government bhas not dis-
puted that this amount is required for open-
ing up of the Ashok Paper Mil. In spite of
the fact that the requisition was put oo the
25¢h March 1986, on 9.8.%6, as against the
demand of Rs. 20.52 crores, s sum of Rs.
2.84 crores was given to the State Govern-
ment. For what ? It is as ways and means
advance. And, Rs. 18 crores has not been
paid yet. The Chief Minister has reminded
and has written letter, to the Prime Minister
and the Home Minister on 26.8.86 onwards.
From 26.8.86till March 1987, there has
been no reply from this Government.
If my learned friend Shri Bipin Pal Das is
sincere —he is a very influential member of
the ruling party —he should insist upon tbe
- Central Government, instead of blaming the
AGP Government in Assam, and he should
castigate the Central Government for not
fulfilling the assurances. My friend has said :
Why the Government of Assam —the AGP
Government—is not doing anything for the
refinery. Let me remind my friend that in the
bistoric Press Conference by the Prime
Miaister where he resorted to a large number
of terminological inexactitudes, it [ am
allowed to use the expression of Mr.
Churchill, he said that for getting a feasibi-
lity report of the prodosed refinery, the
matter has been referred to EIL. FilL is not
uoder the Government of Assam. EIL is the
Government of India’s Undertaking. EIL
bas not yet submitted the report. Do you
expect the Assam Government to set up a
‘refinery whea the feasibility report of your
own organisation bas been submitied ?

SHRI SOMNATH CHATTERIJEE
(Bolpur) : Karnal refinery will come up.,,

SHRI DINESH GOSWAMI : Of course,
Karnal refinery will come up. We koow,
The election is there. My friend bas  said :
What the Government of Assam has done
about the road'? Let me plac: the facts for
his own consideration. In spite of the fact
that the Accord was signed og |5th August
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1985, no sanction for expenditure for survey
was given till 5.5.86. On $5.5.86, saoction
for the Dhwbri sector was. given. But we
were told, the Assam PWD was told : before
you go for survey work, you must inform the
BSF because the BSF must sgrec to give
security cover; otherwise, Bangladesh may
creat troubles. On 21st May 1986, BSF
agreed to giye security cover. The Assam
PWD within two days iLe. on 23rd May
1986 siarted this survey work. The BSF
withdrew its security cover on 30th May
1986 for no rcason whatsoever. The matter
has to be taken up by the Prime Minister
and the Home Minister. Ultimately, clearance
was given on 4.7.86 and for the Karimganj
Sector, the amouat has been sanctioned only
on 15.7.86. lo fact be has quoted a number
of statemeats from the Hon. Chiefl Minister.
I wish he should have aho guoted the recent
statement that the survey bas profcssed snd
the construction of the road is svpposed 1o
begin soon, provided the Central Govern-
ment gives us fund,

Now, there is a provision about the
detection. The relevant provision' is Clause
$.5 which says that the Government of
India will underiake stfisble strengtheniog
of the Governmental machinery for the pur-
pose of detection. What wre the facts ? On
26.11 85, the Government of India created
18 posts. Op 17.7.86, names of the officers
were sent by the Assamn Government., On
14.90 86. Goverament of India—aficr three
months —wants the Assam Government to
give some new names. The Assam Govern-

" ment sends fis reply on  35.11 86; sends re-

minders on 2.1.87. But uptil, now, oothing
has been done. | think something was doae
after the €hief Minister of Assam mct the
Prime Minister. Therefore, the fault is not
with the Assam Goveroment. The fault was
their’s, there was no action on the pait of the
Central Government.  Therefore, do not
blame-the Assam Government. (/nterruptions)
I am happy that, after our talk with the
Chiel Minister on this perhaps something has
been done. But | have to meet the argubnent
advanced by My, Bipin Pal Das that the
fault lay with us, .

So far as detect’on is concerned, the ‘pro-
posat for additional staff was sent on
9-10-1985. The Government of India
wanted further material on 24-1-1986. The
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material was sent oo 30-1-1986. A re-
minder was sent on 23-4-1986. The Home
Ministry remained silent. A further letter was
sent on 5-5-1986. A reminder was sent on
4-6-1986, another reminder on 16-8-1986
and another reminder on 30-10-86. The
Chief Minister ultimately bad 10 meet the
Prime Minister and now probably this thing
bas come. (lnserruptions) *

SHRIP. CHIDAMBARAM : You have
beard oanly one side. You should hear the
other side tomorrow.

SHRI DINESH GOSWAMI : So far as
Clause 7 is concerned, we had asked for
creation of & Task Force, Now probably the
Prime Migister bas agreéd to the creation of
Task Force. My friend has spoken so much
about the amendment to the lllegal Migrants
Determination Tribunal Act. He has said
that we will follow the British system of law,
where the accused {s not to prove his in-
pocence. Let me point out that this is not a
crimins! prosecution. Secondly, let mé point
out that there are & number of Acts in  this
country where the accused is also asked to
prove his innocence. But let me point out
that this Act deals with the migrants who
have come after 1971. There is another Act
called the Foreigners Act which deals wilh
the migrants who have come bgfom 1971,
and io the Foreigners Act, unfortusately, the
burden is upon tbe person concerned to
prove that he is not a foreigner. It is not
that we bave adopted the British system after
1971. When this Act was passed even in
1948 and 50 oo and so forth, this system of
Britith administration was available, My
friend has said that, after all, when you
submit an application, you must give the
court fec. Yes, provided you ask for ceruin
relief for your own benefit.
person does 8 national duty and poiats out,
*“Herc is a man who is & foreigner; Kkindly
detect”, do you expect him to pay the court
fees, do you a want himto pay the court
fees 7 He has to submit two affidaviis. He
hasto go to a lawyer and submit two
effidavits. He has to spend money. Do you
think that anybody will take all this trouble ?
Unlcss a man is  vindictive and be wants
vindictively to create trouble for another
man, nobody will take this trouble, Thescfore,
we have asked for certain amendments and

the matter is under discussion. We had a .

But when ».
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very extensive discussion with Mr. Chidam- *
baram and he agreed to certain positions.
Let me point out one thing. Bven if a private
individual submits a complaint that, say, Mr.
Rahman, is a foreigner, . aulomatically the
matter does not go to the Tribunal, The .

» Matter is referred back to the Government.

The court bas 0 make an inquiry and if,
after the inquiry, the Government submits a
report to the Tribunal that there is substance
in the allegation made by the private indivi-
dual, then only the Tribunal will take action.
Therefore, it is not correct to say that the
private individual has been given an over- -
riding power to make a complaint against an
individual. It is also not true that the citizen
is asked 10 prove his citizznship. I am not
asked to prove my citizenship status. If the
bighest suthority of the police feels that a
person is not a citizen of India, then he gives
& notice and in that case the burden falls.
Our complaint in this. Wby do you have
two different kinds of burdens, one for those
migrants wbo have come prior to 1971 and
the other for those who bave come after
1971 ? _la fact, one can complain that two
types of procedures are being made applicable
and one ean even complain of violation of
article 14. That is why we made this point,
We are still awaiting the response of the
Government of India. We have scen in the
list of papers that the amending Bl is likely

* to come. We do a0t know when it will come,

But we would like this Bill, before it is
introduced in the House, to be discussed with
the Assam Government, maybe confiden-
tially, and 1 have reasons for doing so. 1
do not want that this should be discussed
with Members of Parliament. My reason is_
this : suppose there are certain arcas. ..

SHRI1 BIPIN PAL DAS : He has mjssed
my main point. My main’ point was that
the Illegal Migrants Act has not proved to
be a hindrance in the process of detection
and deportation of the foreigners.

SHRI DINESH GOSWAMI : | am

* coming (0 that. My friend, said that lakhs of

people have been detected but one thousand
persons have been- deported. The reason is
very simple, Pursuant to the detection of a
person, that person has the right to go to a
tribupal and unless the tribunal gives its
verdict, you cannot deport, Therefore, even
is you detect two lakhs of persons, the entire | -
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procedure io the tribunal is so cumbersome
that ultimately it will take years and years to
get a result from the tribunal. There is an
appollate provision. We are not opposed to
the appellate provision as you said. What
we have opposed is that under this Act there
is a revisional power to the High "Court. We
told the Government of India tbat why do
‘you have a revisional power also when under
the writ jurisdiction a person will have the
right 1o approach a High Court. Why you
give two rights ? Because if you give a
revisional right as well as writ jurisdiction
then, after the revision in the High Court
probably one cap even avail of the writ
jurisdiction. Therefore, avoid mulliplicity.
Because if you bave muliiplicity of forums,
then ultimately po purpose will be served.

But, inspite of the fact that we have
identified a large number of persons, we
bave not tried to deport them; we, have been
very judicious and cautious.

So far as eviction is concerned, it is a
fact that the Government bas decided to
cvict persons. In fact, one third of Assam
is under eviction. Our position is-that if a
person wants to stay, he cannot stay illegally.
He must have some right and that right
must be conferred by the Siate Government.
I am not going to make any distinction in
the race, colour or language. If & person has
occupied a Government land, without
authority, then be should be evicted and if
it is felt that be has a right even to get that
land, the Government mayin appropsiate
casges give that land.

L

My friend has mentioned about Dulisn
Jan. The entire trouble at Dulian Jan arose
because the Government of India—not the
Home Mipistry, some other Ministry is
concerned with it and therefore this question
will probably have more occdsions to be
discussed — has made it a prestige issue and
puta person there who has lost all rapport
with the local population. There is allegation
of corruption against that man. Inspite of

the fact that this has been done, well if the -

situation continues, ‘then we are helpless,
But 1 feel that the Petroleum Ministry will,,,

»*
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SHR! BIPIN PAL DAS: ! am not
coocerned with any official's corruption or
non-corruption business. My point was by
successive bandhs called by people, 7000.
toones of crude oil has been lost which is
valued at more than Rs, 20 crores. Over
and above that, even the Assam Government
has lost some revenue because of this. Why
should that be allowed ¥ -
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~SHRI DINESH GOSWAMI : My reply
is that 70000 tonnes of oil is not lost. It
is still underground. Nobody has taken it
out and burnt it. 1 hope my learned friend
will take more care to sce that the gas that
is flared in Assam for ycars and years toge-
ther is smved by doing something with the
Central Goveroment instead of shedding
crocodile tears for 70000 tonnes of crude
oil. ’

1 koow that there has been some com-
plaints sbout law and order. But that is a
subject which rightly has not been permitted
to be discussed here. In Assam a8 Govern-
ment of young people have come. ] made
it a point 1o point out on the last occasion
aiso and evean today that while pointing
out that the Ceantral Goveroment has not
performed its part I bave oot dooe it in
order to score a debaling point. 1 doo'ts want
this argument to go on also that we for
oursclves telling that the Ceniral Government
bas not fulfilled its part and the Central
Government 3aying that the State Govern-
ment has not fulfilled its part. | belive 1hat
cfforts should be made from both the sides
to fulfii the provisions of the Accord.
Thercfore, my suggestion even now will be
this only.

When the Chief Minister met the Prime
Minister last time, | thiok he had a very
long discussion of three and a half hours.
Three and & half hours must be the longest
discussion with the Prime . Minister by
anybody.

SHRI P, CHIDAMBARAM : Was he
satisfied or not ?

SHRI DINESH GOSWAMI : To be very
frapk, he was satisfied with the lengtb of tbe
discussion; but not with the outcome of the
discussion.
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SHRI P. CHIDAMBARAM : What did
he say at the end of the discussion ?

SHR! DINESH GOSWAMI : He said
that he is satisfied with the length of the
discussion and for the compsoy of the
Prime Minister for three and a half hours;
but was not satisfied with the outcome. May
be becuase M7, Cbidambaram was pot
cooperative even then. 1 will submit .that on
this point where there is a difference of
perception.

SHRI CHINTAMANI! PANIGRAHI :
- The Chief Minister was very happy when he
came to us. 1 dop’t know wha} he told you.

SHR! DINESH GOSWAMI : The dith-
culty with our Chief Minister, with you and
with Mr. Chidambaram is that you are all
%0 pnice people that you can never be
unbappy.

L)

There is a difference of perception about

the fulfilment of the Assam Accord..

SHRI P. CHIDAMBARAM : Sir, I do
not want to score & debating point. Mr,
Goswami will sgree we have made considera-
ble progress ip narrowing down the
diffcrences. Let not this debate end opa
notg that the differences are wide. The
differences have been narrowed down. Chief
Minister’s meeting with the pm;;e Minister
ended on a fairly satisfactory note: Please
do not raisc the level of the rhetoric. Let us
conclude on a happy note,

SHR! DINESH GOSWAMI : In fuct,
let me polnt out if Mr, Bipin Pal Das would
not have tried to score a political victory by
criticising AGP 1 would not have raised
this point. 1 have to put the record Straight
because the points were raised by bim, I
will conclude by saying that out of various
points | feecl three poiots have been speci-
fically covered in the last discussion. Chief
Minister is happy so far as these three points
are concerned There is still a differeace of
perception so far as some other points are
concerned but with the united cffort of the
entire House on both the sides for fulfilment
of the atcord let us bhope Government of
India and Government of Assam should be
able to fulfil the remaining part of the

.
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accord. In doing so if any contribution ‘_can
and should be made by us we shall be ready
to make that contribution.

.
»

(Translation)

SHRI RAJ KUMAR RALl (Ghosi) : Mr.
Chairman, Sir, first of all 1 thank you for
giving me an opportunity to express my
views on the Demands of the Ministry of
Home Affairs. 1 support these Demends.
During the last elections our leader had
promised that we will strengthnen the unity
aond integrity of the country and deferd the
democracy in the country. | am bappy to
say that the Prime Minister has fulfilled his
promise very well for which I thank him.
Insping of all round crisis in tbe country, it
is on&, united and well-guarded. Under his

*leadership, on the one hand, Punjab accord

and Assam Accord were signed and on the
other band Statchood was given to different
Union Territories. In this way, things are
functioning as they should have. The country
as well as the people are, therefore, progres-
sing continuously, Today, people in every
corner of the country are free 10 express their
views. They also listen to others. Such
beautiful arrangements are _undoubtedly
appreciabie and commendable.

I want to draw the attention of the
Houyse toward 2 or 3 points. Pressently,
the burning topic in the country, in which
every oce is taking interest, is Babri Masjid-
Ram Janam Bbhumi dispute. The entire
House will agree with me that inspite of
baving uniformity of views on every level,
opportunities come when many Hindus
become only Hindus and Muslims become
ooly Muslims and they strat workingin a
manner which is prejudicial to national feel-
ings and humanity. At such times it is but
patural for those persons who love their
country to feel sorry and to also feel the pangs
of sgony. The Ministry of Home Affairs,
in which very efficient persons are sitting,
should not forget that it is their first and
foremost duty as well as is the need of the
hour to find solutions for such problems.
The problem to which a major part of our
population is involved cannot bec a small
problem. After all who will decide and how
it will be decided as to what is right the
claim of the Ramjanam Bhumi supporters
or the supporters of the Babri #dasjid. This
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has to be decided. It is the right time when
Government of India and the Ministry of
Home Affairs, should, by stopping all other
functions, concentrate their entire epergy in
solving this problem.

t

There are no two opinions that aloogwith
the development in diffcrent areas obsecuren-
tism and fanaticism are also increasing.
Solne one hss rightly said that in this
country if the politics and the religion are
mixed the country is definitely destined to
doom. I feel very sorry to say that certain
people who are very scholarly—I do’nt want to
point them out and also respect their national
feelings and 1 bave at different times support-

ed them also oo various issues—are sayiog

things which they shoudl oot hawe said. If
we start mixing politics with religioo that
will not be a desirable situation. Therefore,
the Government should enact such laws that
it becomes difficult to mix politics and
religion. The person who indulges in politics
in the matter of religion or brings religion
into politics should be punished first of all.

L ]

Sir, at present Muslim and | Hindu
communalsim which the Government bas
tried to supress and which has beeo rejected
lock, stock and barrel by our country is
again trying to rajse its ugly head. What
Hiodu communalism is doiog in the wviliages,
towns apd citics under the cover of Vishwa
Hindu Parishad is pot a secret to any ooe,
It is another form of Bhartiy Jansangh and

_R.S.S. which want to stoke the fire of

-

communalism. They want to set the country
on fire. Muslim communalists also want (0
do the same thing to become, lcaders. They
too in the name of religion waat the
innocent, illiterate people to °~ indulge in
unlawful activities so that this country may
disintegrate and be destroyed. These people
do not understand this thing that we live
only if the country lives. Therefore, what is
needed is that the Government should awake
and feeling the pulse of the people and
history’s lesson, should try to solve the
problem at the carliest’ so' that the country
is not harmed. Otherwise the situation has
become so0 much explosive that we can be
destroyed any moment. I have understood
the situation and I have observed the people
end on that basis 1 can say that if the

.
¢
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Government does not handle the situation
properly and promptly, then the country
will reach the' brink of destruction. If the
situation remains such, then wherefrom we
will construct roads and wherefrom we will
be able to launch rockets from Shri Harikota
station and how we will be able to face all
the problems ? If this infighting comtinues
then our resolve to keep the country united
and integrated will shatter.
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Sir, therc are certsin other local issues
which relate to Centre as well as the States.
Where riots take place, the Goverament
should as its first and foremest duty find out
the persons responsible and reasdns bebind
themn. All this should be done without fear
and favour and facts should be brought
forward. Whosoever is found responsible
for such riots aod conspiracy should be
punished severdly. But this is not dooe and
that is why such incidence are on the
increase.

Sir, 1 come from Ghosi constituency of
Azamgarh district. Mhow is &°'city of large
population. Here, after every two to four
years riots take place. People start shivering;
thgy do not koow what will bappen to them.
The common man, sgriculiure labourers
become apprehensive of the unseen and
pnkpown But the Government of Utiar
Pradesh does not do anything. | bave myselfl
10ld scveral times as (0 why the riots of
82-83 are pot enquired into and the guilty
persons brought forward. On S5 and 6
February, this year also the riots broke out.
I asked the District Magistrate and the
Chief Minister of U. P, aod the Union
Home Minister to institute an enquiry into
the riots and expose the pcrsons responsible
for them but the matter is being is hushed
up. Thersfore, the people bere are becoming
lea on the basis of Hindu or Muslim
commuoalism. The people of India are peaces
loving; they want peaceful living. Therefore,
they will spit on such persons and will
never enlertain them, If all these things are
exposed to the majority of community of
the country, then they will not be taken in
by the utterances of such people But it is
the weakness of the Government because of
which all these things are not being exposed,
It is very bad to supress a thing. Last time,
I had said in this august House that due
to the weakness of the Ministry of Home
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Affairs, due to its ineffective orders lots of
things remain incompletc.

17.00 hrs, .

Sbri K. K. Tewary, Union Minister of
State for Public Enterprises was to visit my
district Azamgarh op 8th February, 1987.
The S. S. P. sent a wircless messags from

there to all places where Shri K. K. Tewary *

was to go. .

[English)

...That the programme has been cancelled
and the wircless message was conveyed to
sll the police stations. .,

[Translation)

1 worote to the Chief Minister, Union
Minister of Home Affsirs and the Prime
Mionister. He was true to bhis words and
visited all the places, but

(Exgligh}

Not a single Mumrne or a constable was
t ere.

(Translation)

As 1 was told, he has also written.

1 have written thrice, but the enquiry is
not being made as to whase coospiracy was
it and why the programme was cancelled ?
When the circumstances were such. why the
Min'ster was not stopped ? He had been
travelling up to 30 kms without a Magistrate,
without any police escort and without
patrolling. Afterall, who was responsible

for this ? All these things are being supressed.

Was it the order of the Chief Minister, the
Minister, the Home Secretary, Commis-
sioner, or the Protocol Officer ? This needs
to be enquired into, but —-

-

{English)

... Nobody is doing ‘anything......

(Translation)

This is the postion. Therefore, 1 spy
that concealing the facts would oot do. If

Home Affairs

once the S. S. P. or the District Magistrate
is caught, it will brighten tbe pame of the
Congress Government, because it has got its
own history. By doing this its prestige will
enhance. If the facts are supressed, it cannot
brighten the image It is," therefore, necessary
to hangle this mstter in a proper way.

SHRI V., TULSIRAM (Nagarkurnool) :
l.ots of congratulations to you. You have
shown courage to spesk this much.

SHRT ATAUR RAHMAN (Barpeta) !
You should say this also that there was no
communal trouble for 40 vears...

SHRIT RAJ KUMAR RAJ :.]1 want to say
that there was one Bhola Rai. He was given
a freedom fighter ccrufic te. He had been
once challaned on th: charges of theft,
dacoity, Leninism and Ma:xism. He has not
vet eemplsted his age for a freedom fighter,
1 had my — se'f subm rted his application. 1
cxpress my thanks 10 Shri Panigrahi for
setting up an enquiry in this matter. Such
péople should not get pension. Their
certificates should also be seized.

The Union Ministry of Home Affairs is
coing good work also Buat I would like to
submit that these things should be made
cicar and should be disposed of at the
carliest. With these words 1 express my
thanks to vou for giving me the opportunity
to eXpress my views.

SHR1 VIRDHI CHANDER JAIN
(Barmer) ¢ Mr. Cbairman, er I rise to
support the Demands for Gmnu prmnwd by
the Miaistry of Home Aflairs,

About 40 years are going to be comple-
ted since we achicved independence, but
there has been no chonge in the attitude
and out-look of the bureaucracy. There has
also been less change in the attitude and
outlook of the police. It is the responsibility
of the police to maintain law and order in
a democtacy. We are uying to get the
police force trained. We are also trying to
modernise tbe police force and provide
them with  effective  equipments. Thesé
efforts are on but in spite of that the law
and order situation bas deteriorated in the
rursl areas. For this the inaximumm respoasi-

-
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bility falls on thepolice stations. The police
stations have their price these days. Some
police station's price is Rs, 20 thousand ;
some other police stations have » price of
Rs. 1 lakh and so on. The same is the
gituation in our area also.

SHRI PIYUS TIRAKY (Alipurduars):
Ia Delhi aiso the same situation prevails.

[English)

SHRI P. CHIDAMBARAM : You throw
some light on that. N

{Transiation)

SHR1 VIRDHI CHANDER JAIN:
The Superiatendent of Police, who is an
I.P.S. Officer, takes bribe operly Such a
situation exists in the country. Therefore,
you must pay atiention towards it. -

Along with it cases of rape committed
by police have also come to light. But no
concrete steps have been taken. In a number
of cases, there bave been deaths of culprits
in police custody. No action is taken against
tbe officers for this. It is, therefore,
necessary that overall change should be made
in the police department. We have taken a
number of concre'e steps to b.ing improve-
ment in education. But we have not paid
much attention towards police department.
We should effect changes in it so that a
feeling is installed in them that they are
there to serve the public. If any in justice
is dooe to the public, they should came to
their rescue. Today our police force needs to
be like this.

The second thing | want to say is about
tbe BSF. 1 belong to a border area and
BS.F. is deployed in- border arcas. The
B.S.F. Jawans live a very difficult life in
the 'border areas, 1t is more difficult than the
military.life, The B.S.F. jawans bad fought
in 1965 and 1971 Wars. At that time it
was the B.S.F. who fought first and
‘thereafter the military took position. Now-a-
days the B.S F. jawans gst very fess facilities
and salarios as compared to military jawans.
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Their salaries and other facilities should be
at par with the jawans in Military. Such a
provision will encourage them much, The
B.S.F. jawans are not able to discharge
their duties in checking the
activities in the border arcas. I want to tell
you about Barmer and Jaisclmer districts
that these are border districts, 1 also repre-
sent them. The police seized heroin and
charas in pumber of cases. The police acted
very honestly io these cases. The S.P.S.
of Barmer and Jaiselmer are very hoonest.
“They seized large quantitics of heroin and
smack and arrested the culprits.

It bas also come to the notice that most
of the police officers come on deputatipo.
This is the reason that they are not able to
discharge their duties properly number of
times. The questioa is of the socurity of

' the country. Therefore, you should take care

of it also. Special attention should be psaid
rowards recruitment of B.S.F. jawans in
Barnmier and Jziselmer. Earlier, a very less
pumber of B.S F. jawans were recruited
from our area. Barmer and Jaiseimer are
the most drought affected arcas of tbe
country. As you have extended recruitment
facillties to them, 1 waot that some relaxa-
tions may be given in educational qualifica-
tions also, keeping this fact in view that the
rate of hicracy is only 10 percent in
Barmer and Jaiselmer and it is the most
backward acrca. This will provide emuploy-
ment to a large number of people and it
will be of some help to them in this diought
situation,

Now 1 would like to say one thing about
Punjab, 1 feel that the schemcs made for
Puojab for holding public mectings at
selected places will be quite . eflective and
will bring awareness in the people. The fear’
has reduced to some extent among people
and all partics are trying for this. It is very
good thing. The job being donec by the
Director General of Palice, Shri Reberio s,
in fact, a welkcome step. He has also been
honoured.

Besides, | would like to submit that an
Hon. Member of this august House, Shri
Sunil Dutt will reach Amritsar on 13th
April. There will be a large gathering for
Sarbat Khalsa on that day. Therefore, there
should be full security arrangements for

smuggling .
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him, There should be no obstacle in

achieving good will and noble cause for
which he is undertaking the Pad Yatra may
‘be fulfilled. Primarily it is the responsi-
bility of the Government of Punjab, but
the Central Government may also keep a
watch on the situation.

(English)

PROF. SAIFUDDIN SOZ (Baramulla) :
He is raising the issue of security arrange-
ments for Shri Sunil Dutt. This neceds a
reply from the Mibister.

SHRI P. CHIDAMBARAM : 1 have

made a note.

{Translation)}

SHRI VIRDHI CHANDER JAIN:
The Eradi Commissson Report has reached
the Centre. I want that the interests of
Rajasthan should be protected under this
Report. Hon. Prime Minister bas also stated
that the interests of the desert areas shall
be protected. We have got water from the
Ravi, Beas and Sutlaj rivers. We have

- received it on the basis of the sgreement
with the representatives of the World Bank
in 1955. The intention behind it was that
the desert areas should be supplied with
water und special attention should be paid
10 the areas with acute water shortage.

In regard to the agitation in Assam, |
want to submit that the criminal cases are
pending in the Court at present and are
under investigation, particularly the case of
Mr. Parthasarthy who was Commissioner
in upper-Assam and who was killed in a
bomb-blast in his office on 10th April 1981.
His case is being investigated by the C.B.J.
A State Minister and an M.L.A. of Assam
are also involved in it. The Government of

"Assam is tryiog to hush up the case. C.B1,
is being gheraoed.

(English)

SHRI ATAUR
suspicion is no proof,

RAHMAN : Mere

AN HON. MEMBER : The matter is
sub-judice ,
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{Translation) -

SHRI VIRDHI CHANDER JAIN:
Earlier they were arrested but now efforts
are beind made to destroy evidence against
them. What I want to request is that, if the
changes are so serious then that Minister
should resign. FThe Chief Minister should
dismiss him because he is trying to bush up
the case. In the Assam Accord it was also
decided that the criminal cases which are
pending should be settled. The other 1.A S.
officeys are very honest. However, as it is
a case of murder, it should, therefore, be
investigated . fully. In regard to the Babri
Masjid—Ram Janam Bhoomi dispute it is
my opinion and -the same view has been
expressed by others as well that this matter
should be settled at the earliest. The Central
Government should pay special attention
because keeping in view the kind of rally
which was held in Delhi and the kind of
speeches which were made,

17.14 brs.
(MR. DEPUTY SPEAKER in the Chair)

been some other Government
jn power, it would have anested these
persons, regardiess of how important  those
people might have been. If arrests have pot
been made, then we do not know as to what
was the purpose behind it ? Had such
speeches becn made by some political person
thee he would have been arrested. A
dangerous situation is being created. The
Babri Mas¢jid— Ram Janam Bhoomi issue
should be settied amicably. If disputes still
exist then the matter should be banded over _
to Department under the National Monument
Act so that there is an end to the dispute.

had there

With these words, | support the
Demands for Grants of the Ministry of
flome Affairs and conclude.

(English]

PROF. SAIFUDDIN SOZ (Baramulla) :
Mr, Decputy-Speaker, Sir, 1 am rather
worried that all kinds of communalism,
parochialism, obscurantism is growing in
the country. The line in the graph is on the
assendance, I do® not know what is the
impression in the Home Ministry. But, I
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(Prof. Saifuddia Soz)

feel pained to notice that the communalism
in this country is growing. 1 wonder whether
it is a temporary phase. What I have seen
in recent years, is that unless the ruling
party rises to the occasion, does its duty to

the people the grapb will have its line is -

itself growing, it will slways be oo the
essendance. The basic thing on which Home
Ministry should concentrate its attention is
that it should prove the secular politics.
The Constitution of India lays down that
we shall have a secular State and there are
people, there are Hindu organisations,
Muslim organisations, who ‘challenge the
very basic concept among Muslims. This
Mr. Chidambaram should know, we know
in bim we bave a very brilliant young
Minister, he must understand the implica-
tions of the word ‘secularism’. 1 know
Muslim organisations like Jamat-e-Islami
in Jammu and Kashmir State. When
I mention  Jamat e-Islami it is a
different Jamatee-lslami from what you
bave at the all-India level. At all-India
level there is Jamat-e-Islami which is a
cultural body. It has no coonection with
politics. They analysed the word “seculsrism’,
In Jammu and Kashmir State they translate
this ‘secular® as ‘Ladiniyat’, that is some-
thing 8 ph'losophy which Is, il 1 could use
the term, ‘irreligion® ‘Ladiniyat’. That if
you beleve in seculsrism, you no longer
believe in irreliglon. We bave explained to
those gentlemen during the recent
elections that secularism means respect for
mutual understanding, secularism. means
that if 8 Hindu, it is a maiter of pride to
be a Hindu, andifa Mussalman rises and
says that it is 2 matter of pride for him to
be a Mussalman, is secularism. We
explained not only the interpretation of
Jawaharlal Nehru, Maulaans Aznad and
others, but also the interpretation siven by
the greatest living scholar in Lucknow—pe
Is respected throughout India —Maulana
-‘Abual Hassan Alj Nadvi. Bat Jamaat-e-
Islami is bent upon spreading this virgs of
communalism and obscurantism g Jammu
Kashmir State. Why do 1 warn the Home
Minister ? It is because this s the basic
point which should receive hig
attention. .

You say that religion #nd politics should
pot be mixed. But to that, some Muyglim
organizations will tell yoy ;
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- Juda ho deen siyasat se
To rah jaati haf Change:l,

This was said by Allama Igbal. But that
deen, that is, that concept of religion is
different. That is not mazhad alone. Mazhad
is one thing. Deen iIs snother thing. So,
they remember ounly these things. Perbaps
the translation of deen is ethics. Therefore,
the very basis of the Constitution of ladia
is being challenged. It is being challenged
not ounly by Jamaat-e-Islami ; it is challenged
by the Hindu Vishws Parishad, and it is
chalienged by Hindu chauvinists. It is challen-
ged by Muslim fundamentalists. It is some-
times challenged in Jamshedpur, sometimes in
Ahmedabad and sometimes in Aligarh ; and
you have to rise to the occasion. 1 do not
know whether you have started rising to the
occasion. If you wait for a future date, that
will be very much late for you.

Now, sofar as secularism is concerned,
it is enshrined in the Constitution. That is
the basis of our polity, but I feel that even
the Government —controlled media are not
serving the purpose of sccularism. | would
raise a broader question : why is it pecessary
for the Television to portray scenes based
oo religion ? It may be a religious ceremony
of Hindus; it may be a religious ceremony
of Muslims. I do not suppose Radio and
Television should cover it. The manner in
which Television covers them, It ;iva.
support to the communal sctivity in this
country. [ do pot have time. 1 could explain
how the media are playing s very bad role
sofsr_as secular polity is concerned,

L4

Sofar as implementation of this secular
polity is concerned, itis enshrined in your
Constitution. That is not done by the
medis—] mean by the Government-con-
trolled media. It is one thing to show
Hindus and Muslims meeting on Holl and
embracing each other. It ks one thing to
show Muslims and Hindus embracing each
other on an /d day, or & Diwali day. That
is something else. That can be done. But
Televisions depicts scenes, and those sceoe.
can only fit in, in a State which is theocratics
If Pakistan depict setnes o0n the Lahore
Television like that it befits that country,
because it Is a theocratic State. But yours

:
(
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is 3 secular State, So, I raise a very basic
objection to the Television covering scenes
which promote the ' nefarious activities
of Hindu chauvinists of Muslim fundaman-
talists.

So, let us resolve to implement the provi-
sions of the Constitution of lodia whicbh en-
shrines the broader concept of our life, viz.
secularism.

Now, in Jammu and Kashmir State, we
fought the worst form of communalism
recently during tbe elections there. There is no
time to tell you how we fought, and what we
told them. But the Muslim_United Front—you
must koow a little about the Muslim United
Froot—is basically Jamaat-e-lslami coming
forward in a different garb; and it asked the
voters in Jammu and Kashmir State—ihat
must be known to you already—to vote for
Rasool, 10 vote for the Propbet, to vote for
God aod vote for Quran.

-

And yet we pressed them (o the wall and
we defeated them politically although they
violated election laws. What is the Govern-
ment of lodia doing against this ideological
onslaught 7 We told them that it was pot
possible. Perbaps my friend from the Jammu
and Kashmir State, Mr. Namgyal must bave
shown you the paper mentioning that even
after wuking an oath in the Assembly they
were asking for Nizame Mustafa. But during
the election time, they also asked for Nizame
Mustafa. It is not possible in India because
60 crore people in India are Hindus; they
will say that they shali bhave Ram Rajya. |
donot know whether I should mention the
name; | will oot mention the pame of the
person who was my colleague in the Seventh
Lok Sabha, a very well educated person. He
fnvited 15 Muslims intellectuals to bis home
once only to tell them that secularism had
failed because Muslims did not accept it, be-
cause Hindus did not accept it. Therefore, he
waoted to coovince us that we should accept
the concept of Hindu Ram Rajya in which
Muslims will also be secured. I told him tbat
450 years back the Church was divorced
from the State. The clock cannot be put
backward, We are all modern people. We
cannot do that. There cannot be Hindu Ram
Rajya here. So, at the hustings we explained
to Jamaat-e-Islami that@ve cannot have Ram
Rajya in India; we caonot have Nizame
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Mustafa; we cannot have an Islamic State
in Jammu and Kashmir State; we can bhave
only a secular State. Whatever our Constitu-
tion says, we told them. But even after taking
an oath in the Assembly they said that they
wanted an Islamic State. We told them that
even Pakistan could not establish an Islamic
State. Dr. Farooq Abdullah told them rightly
that if they wanted to bave an lIslamic State,
they could deal directly with Pakistan; they
could leave the State and go to Pakistan and
ask Zia for that. But the pointis: can we
have an Islamic State ? Can we have Nizame
Mustafa ? We cannot bave them. Similarly,
wo cannot have Hindu Ram Rajya. We can-
not have Khalistan based on Gurus Granth
Sabib because we are having a secular polity.

SHRI RAMSWAROOP RAM (Gaya) :
But you want Ram Rajya of Gaodhiji.

PROF. SAIFUDDIN SOZ: That is
differeat. You will misuoderstand that. I
know it better. I wrote on Gandhiji. But
what is the Government of India’s answer to
this ideological onslaught ? We fought a
battle there in Jammu and Kashmir State and
Kashmir retained the title of being the Crown
of lndia. We fought a battle against a very
great odd. But this should percolate to the
length and breadth of the country, In the
meantime, the Government of India must be
ready to face this ideological onslaught : and
it can do that provided it takes stock of she

“situation. 1 do not know what Mr. Chidam-

baram did, 1 bad gone to Gujarat and report-
ed in the Parliament what happened there.
Even the Police Commissioner there was in-
volved in communal activities. He bad distri-
buted dwards at a function organised by the
Hindu Vishwa Parishad. 1 had raised this
question when I had gone there with Prof.
Madhu Dandavate and Mr. Choudhary, We
had raised a question there with the Chief
Minister saying how could this Police Com-
missioner safeguard the safety of the Muslims
who bad gone to Hindu Vishwa Parishad
function and distribute awards ? So, I donot
konow whether be has continued there in
Abmedabad as Police Commissioner.

Then there is no hope that you take
notice of what is happening in this country,
Then we fought this battle,
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Mr. Deputy Speaker knows about it. I
" must report about it to you. You bad a
cricket match and you had a man of the
match. The man of the match and the man
of the election in the entire Jammu and
Kashmir State wss Dr. Farooq Abdullah,
whe had so many odds in his way fighting
over obscurantism, the worst type of commu-
palism. Now wheo | mention bis name, 1 tell
you that he deserves a recognition. Delhi
being the Capital of India, let me suggest to
the Home Ministry—and it should go to the
Hon. Priowe Minister also —that the Home
Msistry can organise an sll-party reception
for Dr. Abduliab in Delhi and it should
happen. My friends in the opposition should
understand the kind of plight we suffered ia
Jammu and Kashmir State. We had to fight
a brazen form of communulism. And there-
fore since we had retained this title of being
the secular crown of [India, therefore, Dr.
Abdullab should receive that recogaition.

SHRI SAIFUDDIN CHOWDHARY
{Katwa) : Organise that. :

AN HON. MEMBER : A good sugges-
tion. .

PROF. SAIFUDDIN SOZ: Now that
the beil has rung only two or three munutes
time is there for me.

Oaune or two points regarding the minori-
ties. The Home Ministry should organise its
analysis of the facts so far as the wminority
* commupity’s problems are concerned on &

scieatific basis. For instance, I want to report

it to the Minister, to this august House,
basically the problem of the minority com-
munity, particularly the Muslim commuouy
in this country, is it suffers from great dis-
advantages because of lack of education snd
. becausve of unemployment. It is out of pro-
portion that this community suffers. I will
not go to the proportion of population be-
cause that i1 known to you So, the Ministry
of Home Affairs will have to analyse not only
among Muslims, Christians, Sikhs and others,
the level of their attainment in education and
the level of employment of this community.
And T would also invite the pointed attention
of M. Chidambaram to the former Prime
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amelioration of minorities in India. And
when | remember Indiraji 1oday, I feel that
that she had organised this programme and
she wanted to exhibit her compassion for the
minorities and my understanding is that even
if on the paper there are 15 points, it is not
bejng implemented.

Apd, | have been told through authentic
sources that there is a verbal instruction that
this fifteen Point Programme should not be

‘implemented at all | Although the National
Integration Council discussed this 15-Point
Programme it was not implemented at all,
and I would rcquest the Hon. Minister to
survey whether there is any State where it bas
been implemented.

" Now finally a word about Babri Mosque.

I will not go into the details. | was not at
the Bost Club. May be Mr, Chidambaram
knows what was spoken by the leaders at the

Boat Club. And when you go to the stage

and you sec lakhs of people and Bukhariji

and others could speak—you have given the
licence—whatever you want them 10 speak,

because you have given a free licence, there

is a licence for anybody 10 speak whatever

they waot to speak, | was not there. But how

long will you have this drama of do-stabili-

sation in this countty 7 If there were three
lakhs tomorrow there can be ten lakbhs and
the Hindu Vishwa Parithad can organise an-

other procession at the Bost Club. 1 mean
to say that the Babri Mosque question will
bave to be resolved. Somebody told me—
not oaly some {riends he spoke just this tige
—that it should be handed over to the
Archaeological Department, | am told that
even Shri Syed Shahabuddin wants thst th ¢
Babri Mosque should be handed over to th®

Archacological Department. But if Shei Syed
Shahabuddio wants, if we want and 1 am
very sorry to say, even the Prime Minister
and the Home Ministry, they.do not consult.
the Muslim Members of Parliament. We are
the representstives in Parliament. Those who
go to the Boat Club and speak before three
lakhs of people may be some of them are not
the representatives of the people, but I have
been elected by seven lakhs of people. majority
of them Muslims. So, you owe it to us to
invite us, Hon. Prime Minister and the Hon.
Home Minister sho invite us the Muslim
Members of Parliament and we know tbg solu«



361 . D.G.87-88—

Min. of Home Affalrs

tion. And we must resolve this problem very
quickly. Otherwise, it wili be very late. If
this consensus is acceptable to Hindus, ‘may
be it is acceptable o Muslims, that it should
go to the Archaeolcgical Department, but let
there be no strife between the Muslims and
Hindus. So, the Home Ministry should be
conscious of its duty. It should not take any
measure, which may promote any short .of
communpalism aod the Babri Mosque question
should be resolved. I think Mr. Chidambaram
will come straightaway to answer or will come
forward to answer this question and this
deserves his first attention.

KUMAR! ' MAMATA  BANERIJEE
(Jadavpur) : 1 rise to support the Demands
for Grants relating to the Ministry of Home
Affairs. The Home Ministry is a very impor-
tant Ministry. This Ministry is playing & very
vital role in the country especially when our
country is passing through a crucial period
when some parochial and fissiparous forces
are trying to destabilise our country.

I bward the speeches of some opposition
leaders. 1 was really shocked to hear the
speech of one Marxist leader. He said thet
Congress (1) is indulgiog io oommunalism.. ]
categorically deny it; 1 strongly oppuose it
They must know that it was our great leader,
Mahatma Gandhi, who sacrified his life for
the sake of the country. Our great mother,
Iodira Gandhi, has lost her life for the sake
of our country,

1 am really surprised 1o sec the statement
day before yesterday — this news came out in
every newspaper— of our Houn. Chief Minister
of West Bengal. He said: ‘’Even though
CPM has won the clections, Rajiv Gandhi
is still the Prime Minister.,” [ do oot know
whether be bas become®*

MR. DEPUTY SPEAKER : That word
is expunged.

KUMARI MAMATA BANERJEE: How
has be given that statement? This Chief
Minister has got the audacity to say this type
of things. .They should know that ours is a
democratic institution. Lok Sabba is g demo-
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cratic institution. Democracy cannot be rup
through the barrel of gun. People’s right and
maintenance of justice are the main things
in democracy. I think, everybody should
maintain dewocracy all over the country.
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1 must congratulate our Home Minister
because be has taken bold steps in Punjab,
Tripura, Assam and even in Bengal. I must
congratule our Prime Minister that he did not
sit inside the air-conditioned room but he
pbysically went to visit Darjceling and an-
nounced there openly that we will not allow
any separate Gorkhaland for Gorkba people
and that he will not allow 10 divide Bengal.
1 thiok, these pcople have tried to make a
political drama. This drama has been fipished
by our Prime Minister. I think, the opposi-
tion members will appreciate the stand of the
Prime Minister on this.

ln Tripura and Asgsam, \cspecially in
north eastern region, some terrorist forces
like TNV and ULFA are cresting problems.
lo Tripura, you know that our Home Minister
bas already talked to the Chief Minister to
declare some arcas as disturbed arcas. The
situation is very grate there because the TNV

people had killed in 1985 66 people and this.

figure has considerably gone up in 1986 to
114. So it is a very serious situatiop in
Tripura. In Assam also ULFA activities are
increasing day by day. I think, the State
Government and the Central Government
jointly look into this matter very seriously,

1 must congratulate our Prime Minister
and the Home Minister because they have
given freehold rights to the refugees living in
urban areas, This was their demand since
independence. For the last 40 years they
were fighting for this like anything. This
time our Prime Minister has expressed the

. gencral policy and be has givea this frechold

right.

Also I must congratulate our Government
because it has written off loans amounting
to Rs. 130.25 crores given to refugee people.
I must congratulate our Government for this.
1 think, the opposition parties also will
congratulate our Government for this.

I want to mention some specific points
which are very serious. Iln my State, thig

3
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time 35 lakh names have been included in
the voters® list. This is a very serious matfer.
Bven if you allow 25 lakh  or 26 lakh
names, the number which they bave included
last time, from where these extra 30 lakh
names have come ? This is a very serious
issue. You must check the voters' list. These
people bave come from outside. The State
Government has issued false ration cards to
these people only to get their votes. If these
things go on, we will see one day that these
outsiders mll rule _over’ India and insiders
will go out because there will be'no other
way. So, | would request you to please
inquire into this matter seriously. This is a
very serious matter. Every time from the
border area these people have been coming
and going. So, Sir, please check the border
and also please check the voters® lists and see
whether they are the citizens of India or not.
This is my Qpinion. Please seize the autho-
rity from the M. Ps. and MLAs to sign for
- the passport and ration cards. This is my
. request to you because. otherwise M. Ps. and
MLASs. will be in trouble. We will not allow

this type of citizenship cards or other things .

but some people who have already ststed in
Parliament that Chinese are not dving any
barm to us, will be in trouble and they will
be creating trouble in the future. .

I would like to mention one important
point. Please pote it, Sir. I do not know
whether Government has given any consent
that police will join the trade union move-
ment. Except in West Bengal, there is no
State where the police have joined the politi-
‘cal movement. In my State, you will be
surprised to know, the non-gazetted police
association has been formed by the CPI (M)
people. Those who are supposed to be the
protectors, are the offenders now. People
are not getting any justice. They have even
campaigned in the elections directly for the

CPI (M) people. When people go to them .

and say, “Please protect us™, they say, “You
join CPI (M) and then we will protect you'.
That is the attitude of the police there. So,
Sir, please bring an amendment that police

will oot join any political movement or do °

any poiitical work, otherwise.,.(Interruptions).

SHRI SATYAGOPAL MISRA (Tamluk):
This is not true, Sir..,(Interruptions)
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KUMARI MAMATA BANERIJEE : Sir,
it is a very specific issue. I am taking all
responsibility for this. It is a specific isuc...
(Imterruptions)

MR. DEPUTY SPEAKER : Don’t lnter-
fere. Let her finish. I am giving you the
opportunity to deny that. That is all.

KUMARI MAMATA BANERJEE: |
am giving a specific case.

Thirdly, we bhave seen in the clections
that some Home Guards have been recruited
from the party cadre. It was said in the
Budget Speech that already Rs, 17 crores
have been provided for Home Guards. | do
not know what is the need to recruit these
Home QGuards from the pany cadre. -Why
that Government is not recruiting these
Home QGuards from the Employment Ex.
changes ?...(Interrupiions)

SHRI SATYAGOPAL MISRA : This is
not true, Sir  (Iaterrupiions)

" KUMAR! MAMATA BANERJEE : You

may say whatever you like. Freedom of

speech is there. You cano speak whatever you
like (Interruptions)

SHRI SATYAGOPAL MISHRA : Where
is the evidence ? You caonot teli®, . (/aterrup-
tions) -

KUMAR!I MAMATA BANERJEE: |
am not telling any®. Whatever | am saying
is cent per cent true. It is absolutely correct.

MR. DEPUTY SPEAKER : That word
is upparliamentary. [t should not go on
record.. (Interruptions).

KUMARI MAMATA BANERJEE : Yes,
1 am an outspoken girl. Yes, It is my nature,

Lastly, Sir, 1 would like to raise a serious
matter. We have seen that previously when
the police was recruited, it was recruited
through Employment Exchanges, but last time
we have secn that before the clections, the
State Government has recruited the police

——

. Bxpunncd as ordcrod by the Cbau.
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without going to the Employment Exchange.
They have recruited directly from their cadre.

1 want to. know whether it is permissible or
not. . .

Another point which I would like to raise
is that...(Interruptions) 1 have not ssid it
carlier, I am pointing it out pow. Sir, regard-
ing women prisoners I would like to say
something. In my State 1 kpow s0 maoy
women prisoners, They are in the jails
without any case and without any justice.
Those who are the accused persons are
moving outside the jail but those who are
the actual victims, are in the jails. So, you
must look into the matter and take appro-
priate action to release these women from the
prison. This is & very important issue.

Next 1 would like to meation sbout the
Assam issue. 1 do not like to discuss it
claborately, but in Assam we have seen that
io Brahmaputra Valley, slready 40,000 people
have been evicted.

In Barak valley Gqvernment have issued
notice to one lakh people. They are going to
be evicted from the valley. Without proper
rehabilitation arrangements, how can these
people be evicted? It is a wvery serious
matter.

Law and order is a State subject. But it
is also the Central Government's responsibi-
lity to keep a watch on it. | would request
the Government not to consider the illegal
Act of 1983. If you counsider it, minorities
will suffer. They will face many problems.
Please try lo thing over this matter.

1 am associated with the Fire Officers
Service Association Due to lack of moderni-
sation, lack ® modern equipments in this
Service, these people are not able to do good
service. Please allot smore money to the Fire
Service Depurtment. Otherwise they cannot
do anything.

Lok Sabha.is a democratic institution. It
Js the highest forum of our democrscy. We-
may lose elections. Because it is part of
democracy. Some time we will lose and some
time we will win. But it does nat mean that
our supporters will be murdered. After all it
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is election. We want our Congress program-
mes to be made known. Thousands and
thousands of workers are now homeless.
They are staying here and there. Poor peoplo
have been murdered by. the C.P.IM.
people. The State Government is taking no
interest...(/nterruptions) With the help of
administration,...

(Inurruprions)

SHRI SAIFUDDIN CHAUDHARY:
Will this form part of the records ? Can
anything and everything go on' record ?
Anything and everything cannot go on
record.

(Interruptions)

MR. DEPUTY SPEAKER :I will go
through the record. If there is anything
objectionable, I will expunge it,

KUMARI MAMATA BANERIJEE : Law
und order may be Siate subject. But it is the
responsibility of the Central Government to
ke2p a watch over the State Government so
as to maintain peace and security and come-
munal harmony in our country. As M. P.
we want protection. If there is no protection,
to M. Ps and M.L As, where lies the demo-
cracy ? Democracy will fall.

(Interruptinns)

MR. DEPUTY SPEAKER:
Usba Thakkar.

Shrimati

{Translation)

SHRIMATI USHA THAKKAR (Kutch):
Mr. Deputy Speaker, Sir, I support the
Demands for Grants for the Ministry of
Home Affairs. Just now the golden rule
(Ram Rajya) of Lord Rama was discussed
and some Hon. Members ”“presented bis rule
in a different light but 1 want to tell them
that Lord Rama is not merely a God of the
Hindus but he was the epitome of discipline
and digvity and his rule is a model for us,
Not orly the Hindus but the Muslims would
also agree that his going away to the forest
to obey his father, the ordeal by fire whicl'
made his wife pass through, and even going
to the extent of abadoning his wife indicate
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the ideal nature of his rule. It was due to
this reason that his reign is considered to be
the i(}eal one and we stil remember it.

" Hence, Lord Rama does not belong to the
Hindus alone. We are still proud of the
go?d thirgs and qualities of his reigo and he
epilomises discipline and diguity.

-~

PROF. SAIFUDDIN $SOZ (Baramulia) :
We also have faith in Lord Rama and we
va.lue- bis reign but when we refered to
Hindu Ram Rajva we were implying that
that Trepresents communalism and there is a
difference between the two,

SHRIMATI USHA THAKKAR : One
Hon. Member while criticising Hindi answer-
ed a question asked in Hindi in Kannada
language although Hiodi is our National
Language and Kannada is a regional langu-
aee-.. l want to submit through you that
facilities for transiating the entire proceedings
of every consultative committee and that of
the meetings of the Foreign delegations into
Hindi should be made avatlable,

Sfr. the Ministry of Home Afairs by
coostituting the Women's Barttalion has
preseated a very good example which will
boost the morale of women and we are very
proud of it. It is a matter of great pride that
the Home Ministry bas made cfforts to form
a WOmcn's Battalion. The Late Shrimati
Indira Gaadhj had also done plenty of works
for‘the progress of women and for enhancing
thel'r self-confidence. While speaking on the
subject of communalism, the Hon. Members
bave expressed their different opisions. |
ylould submit that communalism is practised
m.several places in the country today. In
this connection, sometimes the Central
Government and somctimes the State Govern-
meats are ssked to solve this problem. 1
would say that why should not we resolve
the problem ? My suggestion is that 5 Hon.
Members from the fuling party, 5 Hon,
Members from the Opposition and some
IO?iRl workers sbould sit together and solve
t!ns issue through aegotiations. If any one
sided decision is taken in this regard then it
would be alleged that it has been imposed by
the Congress Government,
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Sir, communalism is also prevalent in
Gujarat. It has reached frenzied proportioas
there. In this connection, I will like to give
an example from my constituency in this
State. In my constituency there was once a
Commander-in-Chief pamed Shri  Fateh
Mohammad who oa seeing the country under
danger, along with another valiant man
Meghji Seth fought shoulder to shoulder
keeping the natien abdve religion and set np
a democratic rale of Varbhaiya in the coun-
try at a time when democracy had not been

.established anywhere in our land. Hence, |

submit that we should follow the path shown
by Mahatma Gandhi, Nehruji and Indiraji.

Sir, secondly, when the Hon, Prime
Minister had presented the Muslim Women's
Bill here and it was passed subsequently, the
people had said that it was Dot neccessary to
pass that Bill and whatever judgement the
court had given was correct, Sir, our Hon.
Prime Minister understands the difference
hetween religion and justice. It is belicved
that justice is blind bul religion Is & different
thing. After passing the Muslim Women’s
Bill, a law was tramed for themn and It should
be accepted. The Hon. Prime Ministes has
acted like Lord Shri Krishna in this matter
who had supported the Pandavas instead of
the Kauravas This is the conduct of our

Government.

Sir, 1 request that we should strengthen
our religion with our good behaviour.

Mr. Deputy Spreaker, Sir, in the case of
Punjab Accord the Central Government has
come out successful. Before elections were
held in Punjab, | had a talk with one Hoa.
Mcmber from the opposite benches. He had
criticised the Hon. Prime Minister and had
said that elections will not be held properly
in Punjsb. Bat | sm happy to state today
that by holding peaceful elections in Punjab
the people of the country have realised bis
peace-loving nature. The so-called prominent
leaders of the B.J P. had been insisting again
and again for President’s Rule in Punjab as
the Barnala Guvernment had been unsuccess-
ful but the Centre has acted in the interest of

‘the nation and today the Barnala Govern-

ment is getting the support of the Sikhs as
well The people in Punjab are now realising
that certain foreign powers are eager to sec
our country disiotegrated as it has happeaed
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in Bangla Desh but the people of Punjab are
the successors of the great martyr Bhagat
Singh. The country is proud of such noble
sons.

1 will now submit about the other back-
ward classes. In my ares there is 8 com-
munity oamed Sorathia,. 1t is a branch of tbe
Abir community. While the Ahirs bhave been
iocluded in the backward classes, the Sora-
thias have been denied or this bepefit. 1
would request that the Sorathia community
should also be treasted as Ahir community
and should be include in the backward
classes,

My constituency is located on the border
area which is oo the sea side. Smuggling is a
thriving activity there. 1 have written (hat the
fishermen from Pekistan often intrude into
our territorial waters and take away all the
good fish. It also increases the possibilities of
espionage. It is a matter of satisfaction that
our Government has paid immediate atten-
tion to it and some boats belonging to the
fishermen from Pakistan have been captured,
Strict laws should be Iramed against those
indulging in smuggling activities. 1t is an act
of treasoo and the traitors should not be
released on bail. As soon as these peopie are
released, they engage themselves in espionage
activities once again.

Many people of my ares are residing in
other countries. Some families which are
either afflicted by some discase or old age
waat to come back. These families acquire

tourist visas and come here. They are asked’

to go back and bring entry visas from there.
I request the Hon. Minister that they should
be issued entry visas-from the External
Aflairs Ministry in our country itself so that
the old, the sick and the farmers do not
iocur unnecessary expenditure and take
trouble of going back to the foreign coun-
tries from where they come.

1 agree with the Hon. Member's proposal
of consiituting Development Boards accord-
ing to Article 371-2 of the Constitution.
According to this Article some parts of
Aodhra Pradesh, Vidarbha in Maharashtra
and my constituency Kutch in Gujarat are
backward areas. Development Boards sbould
.be constituted in these arcas in accordance

Home Affairs

with this Article of the Constitution. In 1976
Late Shrimati Indira Gandhi gave her sanc-
tion for a Development Board to be consti-
tuted for Kutch but unfortunately it was
rejected by the Janata Government in 1977
and we did not get the Board. Therefore,
Development Boards should be set up in
Andhra, Vidharba and Kutch, Will the
Goveraoment fulfill the promise made in the
Constitution ? It would enable our backward
areas to make progress faster.

SHRI RAMSWAROOP RAM (Gaya):
Mr Deputy Speaker. Sir, 1 support tbe
Demands for Grants of the Ministry of Home
Affairs end through you, would like to make
some submissions to the Hon. Minister of
Home Aflairs. Todav the atmosphere of
communalism is being crezted in the country
by some reactionary forces, Some people are
endeavouring as to how they can weaken the
strong India. It is a conspiracy not only at
the national level but at the international
level also to create disturbances by involving
the people in petty disputes to weaken the
strong and progressing India. We bhave agreed
on the secular charactor of our country. We
will not mix religion with politics. Rather,
we will create an atmosphere by our secular
character where every citizen of our country
will make progress, We have also adopted it
in our Constitution and on that basis, we
have been continuously progressing for the
last 40 years. But some communal forces
want to push back the country by creating
disturbance in the name of religion, language
and regionalism.

18.00 brs,

Just now the dispute of Babri Masjid—
Ram Janam Bhoomi was raised | do not
want to involve myself i this dispute. Our
colleague has said one thing that Rem Rajya
feeds Hindu Communalism., The slogan of
‘Ram Rajya® has been given to us by
Gandhiji. 1t means socialism. The pious feel-
ing of Ram Rajya cannot be minimised by
terming it as Hindu Communalism. 1 want
to say that the religion should not be pro-
pogated through mass media. It should be
stopped and if nece.sary new legislation
should be brought to ban religious propo-
ganda on television and radio. When we bhave
secular character, such propoganda should be
banped,
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I want to say (hat religion is a private
matter and public places should not be used
for this purpose. Yesterday about 2.5 lakh
Muslims offerred prayer at Boat Club
ground. Reacting to it. tomorrow 10 lakh
Hindus will organise a prayer at Boat Club.
Such things should have been banned on
that very day and no propagation of religion
should be allowed —be it Hindus, Muslims,
Sikhs or Christians. Only political rallies
with a secular character should be allowed
there.

SHR1 UTTAM RATHOD (Hiogoli):
But if it is politics in the name of religion
then what should be done ?

SHRI RAMSWAROOP RAM : Thst
shonld also be banred. I vehemently oppose
the politics based on religion. 1t should te
totally banned. The Government has com-
mitted misiake by allowirg congregation at
Boat Club. | do not know whether such a
thing came io the miod of our Minister of
Ioternal Security or not In 1980-81, a
Kisan Rally was held st Boat Club under
the leadership of Shrimati Indira Gandhi
which was attended by 16 lakh farmers from
all over the countty Boat Club is not a
place for offcring prayers. The rallies orga-
nised at Boat Cilub stould demonstrate
secular character of the country and not the
communal charecter. It is a mistake on the
part of the Goverament.

Now I would like to say something,
through you, about weaker sections of the
socicty. Today we sce in Bihar, particularly
in my constituency, Gaya that the poor are
beadiv g towards a period of awakening.
Hon Prime Minister has declared under
20-Point Programme that tand reforms
measures will be taken up and if there will
be any hurdle or legal hinderances in carry-
ing out these reforms these will be removed.
In 1975 when land reform m-a ures were
taken up as 2 movement, 20 lakh hectares
of land were declared surpine and it wss said
that the surplus land would be distributed
among the poor. Shri Jagunnath Mishra,
the then Chief Minister of Bihar had tried
to distribute the surplus land documents
regarding the allotted Iind were salso given
to the poor, But the Janaia Party Govern-
ment cvicted them and as a result of that,
grue-some crimes were commitied in
Dba-ampura, Patrahita, Belachi etc. The
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atrocities on Harijans were given to us as
legacy of Janta Party. Even today the peaple
are baving the documents with them but
they have not been told as to where land has
been allotted to them...(Inserrupions).

Mr. Deputy Speaker, Sir, ] want that a
central team should go to the areas like
Gaya, Jahanabad, Nawada, Rohtas, Bhojpur,
Aurangabad etc. to find out thet the land
distributed to the poor is actually under their
possession or not.

It is a mattar of bhappiness that the
percentage of crime has been brought dowan
due to the untiriog efforts of the Govern-
ment. The percentage of crimes committed
was 7.6 in 1982; they were 16 per ccat in
1983, 148 percent im 1984, 13.8 per cent
in 1985 and 9.2 per cent in 1986. We are
happy to see these statistics. 1 would like to
thank the Hon. Minister that be bas im-
proved the law and order situstion. But on
the other hand we sce that :

(English)

““With regard to the left wing extremist
violence, 408 incidents came to the notice
during the year. The majority of them were
in Andbrs Pradesh and Bibar.”

{Translation)

What are these 408 incidents reporied in
your Report 7 These are all relating 1o the
and disputes. The people have been evicted
and as a result of that their hardships sre
increasing day by day Therefore, 1 would
request through you that a central tesmn
should be sent there for monitoring the
situstion and find out the reasons &s to why
the situation is deteriorating there day by
day and the incidents of murder are taking
place every now and then, | do not wagt to
g0 into the details whether the poor or the
rich are responsible for such incidents but 1
would like to know as to why the Govern-
ment is silent over this issue. The surplus
land should be distributed.

Mr. Deputy Speaker, Sir, the 2Cth Point
of the 20-Points Programme is—the sensititive
administration. The sensitive administration
18 nOt possible unless the good intentions of
our Hon. Prime Minister are not given
practical shape. What is sensitiveness 7 Do
the police officers, SDM, SHO and Collector
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possess sensitiveness today ? I remember that
there used to be 2 code of conduct for the
Government officers and every officer had to
work io the remote villages for a certain
period. Under the said code the collector
bad to work for some days in the remote
villages and the B.D.O. bad to work in the
remote villages for ten days. Similarly, the
SHOs were asked to live among the poor to
understand their problems. 1 would like to
ask the Hon. Mipister that upto what extent
the code of conduct prepared for the
Government officers hss been followed ?
How many collectors or other officers in
Bihar have worked in remote villages as per
the Code of Conduct 7 Today there is no
sonsitiveness left. When the code of conduct
is not followed, how scositiveness will be
there in the administration. The administra-
tive units, particularly in Bibar State lack
sensitiveness. Mr. Deputy Speaker, Sir, I am
submitting 8 very important thing.

(English)

MR. DEPUTY SPEAKER : It is enough.
Please coaclude.

SHRI HARISH RAWAT (Almora) : All
are very very important poinots.
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MR. DEPUTY SPEAKER: All are
relevant points..,

(Imterruptions)

MR. DEPUTY SPEAKER : Let him give
it i writing to the Minister,

{Traaslation)

SHRI RAMSWAROOP RAM : By this
you will come to koow,.. (Inferruptions)
1 want to say that the administration in
Bihar of Uttar Pradesh has been polarised on
the caste line.

1English)

MR. DBEPUTY SPEAKER : Now, the
House stands adjourned to recassemble to-
morrow at 11 of the Clock.

18.12 brs.

The Lok Sabhka then adfourned till
Eleven of the Clock on Thursday,
Aprll 2, 1987 Chaltra 12,
1909 (Saka).
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